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The Lok Sabha met at Efeven of the
Cluck

[Mr. Speaker in the Chair)
ORAL ANSWERS TO QUESTIONS

Election Petitlons Filed in Jammu and
Kashmir

*s41. SHRI GEORGE FFRNANDES:
Will the M-npister of LAW be pleased to
state :

(a) the total number of election petl-
tlons filed against the winning candidates
in Jammu and Kashmir following the 1967
General Elections ;

(b) the result of theee election peti-
tions ;

{c) whether the WNational Conference
bas demanded immediate free and fair
elections in Kashmir ; and

(d) if so, the attitude of Government
to this demand ?

THE DEPUTY MINISTER IN THB
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) 57 election petitions were
filed in respect of the elections to the
Jammu and Kashmir Legislative Assembly
beld in 1967.

(b) 38 of thess have been
of which

(1) 8 have been allowed
(2) 29 bave been dismissed, and
(3) 1 withdrawn.

(c) No, Sir.

(d) Does pot arlse.

ot wre ety - o sl ¥ g
o dYwr o Tww ) T Wy O @

disposed of,

2
@ =t e fpgeam & wonaew # R
76 ormgf # & 22 wrgt # WY yw Y
& 7Y feay o waife feod oo &
Fufmard & aifader dre R vt
fadr & 1 O qTAT WY Ay § IAd KW
gerck qra N § fe gu Iehead
% fewda fwar aar, Fefar ardm d
grfarg <@, @9g-qr maw ey aF, arfy-
awe 9T fodse e ) ot Y Y
£ wt i § frae) e fessht & 0 W
amrfoel &, fyadt gfega qeesie’ & @w
atw, fpgemm o’ & g,
T gl Wi oW o Sigarg oft ¥, o
wgr fawre ar fore® qg *xr war qr
fir:
“Rejections of 118 nomioation papers
in 39 of 75 coostituencies of the Kash-
mir Assembly, including 22 unopposed

returns, raises grave doubts about the
fairness of fhe elections in Kashmir.”

‘They further said that a high-powered
authority should probe into this and —

“Till the results of the probe we
urge postponement of the elections in
Kashmir.”

& st aghea ¥ quar g § fe
g o &t wza]d wf, farwy e
ot & fowrod oY, wgr koot ¥
R wiv ft §, o ga A giwen
sfrec e N atw g A § 3w
# Ty w wrxfein § 7

THE MINISTER OF LAW (SHRI

GOVINDA MENON): If s nomioation
paper ls rejected, the procedure laid down
by law is to file an election petition and it
will be seen that out of the total sumber
of 57 elaction petitions, 47 alleged impro-

per rejection or acceptance of momipstion



3 Oral Answers

papers. Of these 12 are still pending. Of
the remaining 35 petitions, which have so
far been decided, 8 have been allowed by
the High Court, 26 have been dismissed
and ooe was withdrawn. 1 would. there-
fore, submit that the sweeping allegation
made of improper 18jection of a very large
number of nomination papers in a5 many
a8 47 election petitions has not besn borne
out by the decision of the High Court.

ot wo sowitw : gsas AR,
W e w1 qu e Agi WAt | W ag
ft qur a1 f o Wt WY @A A,
I g% A TA Wy AT @r AW w1 i
% o g ar agf @ faea s
aff emar | o7 aww A § gfena
gww g, ‘v }, fgrgeam o’
‘Freea’ &, g gwd, o) fe wiok gEETT
& w9 &mE 1 A g AT w1 IE
afl wrar | & qger wigar o1 R gg W
a1t WY qTE T § ¥ IAn wie #
aEr A B o A Y, W gRw
wrEw A gt aq W wer wedt fodd
ft au# ey v faowd  Frermy oy 7
e guT afY e onar wmfs & g
6T 9§ |

SHR1 GOVINDA MENON Mr.
Sundaram's report in that by and large

the elections have been conducted in faire
manner.

SHRI GEORGE FERNANDES : Are
you satisfied ?
SHRI GOVINDA MENON: When

elections take place, the Sypreme Court
has said that from the date of nomination,
it is the process of election and the Consti-
tution says that the only way in wbich an
election cun be questioned is by an election
petition.  Any inquiry by Government will
be wrong and bad.

ot wre wofte ¢ g wTew wet
ne, I wiw qyarer @ T wel
fitt &, B fr Agram o’ 2
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T, 1987 R s gt} & gawr
T 19 95 FT G418 :

“l have not found it possible to
make anything more than a cursory
glance of the records and hearing the
complaints made in person by the party
representatives. | am, however, satis-
fied that, by and large, the orders pass-
ed by the Returnning Officers are
justified from the records.”

xR eT @ s d fe g
AT vy & fr

“I am only, by and large, satisfied ;
I have had only a cursory glance at the
records und the meeting with various
party representatives.”

w oaz T AT gwE W e
FI0 fF ac®r argHENT waAras
gares fwar ;i oYt gzt AN gzAd oA
§ 3% At A fromw wiw N Iw W
tad arz TEt gHTA wOF A ?

SHRI GOVINDA MENON : Unless
all the election petitions are disposed of, it
will be going against the Constitution to
have inquiry into this matter,

SHRI1 SHIVAJIRAOQ 5. DESHMUKH :
In addition 1o those B cases which bave
uiready been decided by the High Court
where improper rejection of nomination
papers has been upheld by the High Court,
may | know whether there are petitions
alleging mala fide discretion on the part of
officers who acted as Returning Officers
and, If so, what specific administrative
action has been taken against those officers
who out of mefe fide exercise of discretion
improperly rejected nomination papers ?

SHRI GOVINDA MENON : In 2
cases, the High Court itself has ordered
prosecution agaionst the Returning Officer
and the Assisiant Returning Officer. Under
Section 476 of the Code of Criminal Pro-
cedure, when a case is being tried, if the
court comes (0 know of certain offences
committed, prosecution may bhe ordered.
In 2 cases, the Commission bas called for
the explamation &f thé Returnlog Officer
o8 the basis of the fndings of the High
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Court. There were no idverse remarks
against officials in 3 other cases allowed by
the High Court.

SHRI P. GOPALAN : The demand is
being raised about the immediate free and
fair clections in Jammu and Koshmir. How
can there be free and fair elections Jummu
and Kashmir where even the clementary
democratic rights of the people are ruth.
lessely suppressed, for example ...

MR. SPEAKER : Examples are not
necessary. You put a specific question.

SHRI P. GOPALAN: The Govern-
ment employees for putting posters on the
wall were arrested and kept under delen-
tion in Kashmir. In view of the suppres-
sion of even elementary democratic rights,
1 would like to know from the hon. Minis-
ter whether the Government will appoint a
Parliumentary Commillee to go into the
question of the suppression of democratic
rights of the people of Jammu and Kashmir
as & preliminary step for conducting free
and fair elections in the Staie of Jummu
and Kashmir 7

SHRI GOVINDA MENON : | do not
pdmit that clementary democratic rights are
not conceded in Jammu and Kashmir. As
for Government employees, it is wall-
kaown, they have no right to parlicipate io
elections. The Government employees can-
not put posters etc. with respect to elec-
uops.

That is an offeace under the Govern-
ment Servants’ Conduct Rules and also
under the Representation of People Act...

SHRI P. GOPALAN :
rights were suppresssd...

SHRI GOVINDA MENON :
cratic rights were npt suppressed.

Demecratic
Demo-

! SHRI P. GOPALAN : They were sup-
peessed.

MR. SPEAKER : This contoversy is
sot 10 be decided hepe. Mr. Vajpsyce.

ot srew Argrtt arwedt  ww ¥ wey-

‘Wl % e wroew g § aw & wdt
% wwet o fewrad av Y 1ww
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& wagean agt Tww woft Ry XA X
T ft wiwdh g & Wi oz wived oo
ot o & 1 Ay ow A W & v
sy W gieafowws wy wohc v
i gor & aw ¥ o wiwfaal o gaw-
Xaw yAw kAr el § wife gt
e sfrae &t sfrssr gty oo & h
B & oA wgar § e v o qar @
fr g ft & wrefT o Wt § wirrelt
¥ fodr oY oF ITYATY gaT o IEH 31
ANz AW ¥ dwe oy o ¥ Afer o
firreft & fod duz R WA AT QW 31 &
T 38 A AF EAT G WTAY IAE
sAiwm g e e g sw § s
e fAgw Az wX E aga qT AW
T & foree aorg ag & 16 ax w § e
¥ qur qag Ag & ? var fafe qef
o SO qTRTT W garg T feogrd-
w1z & oof #t fear apé arg fred
T e & fAgera aedt ) @ 7

SHRI GOVINDA MENON : The rule
that election petitions in Kashmir slso
should be dealt with by the High Court
has been iotroduced, so that there may be
fairness in the matter of elections.

With respect to the incident poinied
out by the hon. Member, he himsell has
said that there is an clection petition ; if
thc Government begins 1o jaterfere with
these matters, if we take away these ihings
from the jurisdiction of the courts, that
will lead to more difficulties and irregula-
rities.

MR. SPEAKER : What about the
question of appointing more High Court
judges 1o cxpedite dispasal of clection pet-
tions ?

SHRI COVINDA MENON : { sheil
communicate this to the Home Ministry,

o ww fogrd wwdedt : &3 oy
mff wm b v averc geawi vt B
oy wr & e wavy fafw soft ) @ arivy
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& T H arawr) e doz v 81 -

N a7 fradt g€ M8 frma ?

SHRI GOVINDA MENON : There is

a0 election petition pendiog regarding that
matter.

AN HON. MEMBER : Are you aware
of it ?

MR. SPEAKER : Next Question.

Ll ]

544. oft fagfe frwy : ¥ wrw A
wfy 7N a8 Far & gor w7 fe :

(%) sa7 ag 7w & fagre wwwme @
wgrary waw frge fear § ;

(wr) afs gi, Y a1 3% wawr A
wyAr wfaaed fage awe & aumer
W megn o frar g ; W

() afz g, @t St geg-geq amy
T §?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir.

(c) The relevant information is being
collected and will be placed on the Table
of the Sabha when received.

i fagfe fsr : & o wigan
fif wa A% WURIT 7 WQTRQT wrAwTdr
wrex ¥ & ol ur Sa-e ft ommerdy
wg R ER o yftar e oy 7 &
wrw wigan § e R fon g o &
wrx Y v arrerdt sTor it wr wk }
OIT wx a% GORTT ArAwrd SR WO
st ?

SHRI ANNASAHIB SHINDE: We
had referred the gquestion to the Bibar
Administration. We had no information

with us and, therfore, we wanted to collect
the information from the Bibar Govers-

DBCEMBER 5, 1968

Oral Answers ]

ment. They have sent one telegram which
does oot cover all the points raised in this
question. Naturally 1 did not want to give
incorrect or incomplete information...

MR. SPEAKER :
patra Commission 7

What is this Maha-

SHRI ANNASAHIB SHINDE : This
is not connected with my Ministry. About
this, there was no record available in my
Mipistry. We accepted this question, but
later on we found that this was a question
which conceroed the Mibpistry of Works,
Housing and Supply and not my Ministry,
but then it was too late to be transferred
to that Ministry.

it fagfe forwr : ¢@ wfama & «d
Hael altg gz A § oAz wwl ¥
@A Ay § | qgt I G qAA ¥ g Ay
i & 7f Y gaf e § gy
gt 1 & wgar § e ol uw off wad
art ¥ evsdieRa w3 1 & o wigen
fe arir 7z &7 a% T IR Iy
T &Y w1 ArRT R E 7

wte wur giw weoft (st ererefraw
W) (A ag & fe gz N il o ag
vt & fay aff & o€ oY 1 ag ofiw
%17 wam & fay & of o, wiwg ag
grefam fafret & awrew ot @ 1 gf
ZOTX agt waw At # O amwerd wff
o, Yo e gwr uTy & a7 fegre g
¥ wrawrd wbft w1 ww agt @ A
ot W wTgw get fe e ot fafi-
&Y w1 wif avw § @ Y e -
¥z g ¥ qwmaard & fad oo e
ST, T T * R F QAR
gy 8ri ) fer o< dar e o s@
frgre wdsaeft & xw at & wrht @
TR gut | N wRed? gt & sy o
w1 Fu¥ ¥ wfwwie g aff &, co-
fog sfx awre & qg s fsman o
Wi wivs & fag i Y @ W
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-t wrTwTh AT weer dr wig, &
Ty wr fe g grafen fafredt & &,
I T WIAT qATH W |
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e # gt g Wy
X

ot fymafager:

sft wfwre wre dewt

ot go go wrafumr

7 wrw awy iy wvft oy wmm W
w1 w0 fF

(%) w37 77 9= @ f§ orea 09
& oA & T17 39 AE-YfA F IJWAF
T & fal uweqrA § GURIT A AFFA
aq wg w€ &4l 97 §UF WA WY
fiar at ;

(=) afe g, & ww o et wfg
sm &t 7€ #, feed g amy a2 g,
AR A ey s wc @ § Wit fead
gl & fag foordt qreea A €

() for wral ox g ufw sgg )
T Y, gwr sy § ;e

whd7.
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(%) wwewm & @ @9 § IS
«A & A F v e g g ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). A statement is
laid on the Tuble of the Sabha.

Sratcment

(a) The information regarding the ex-
penditure incurred by the State Govern-
ment on tubewells and other Minor Irriga-
tion works since the formation of the Siate
is not available. However, a total expen-
diture of Rs. 2,413 lakhs is reported to
have been incurred in the Plan sector on
Minor Irrigatlon Scheme since the begin-
ning of the First Five Year Plun upto 1967~
68. The State Government has budgeted
an amount of Rs. 199 lakhs in the Plan
Sector during 1968-69 and 1he expendiiure
is expected to be of the same order.

(b) and (c). The progress achieved In
respect of main Mipor Irrigation Scheme
at the end of Third Plan since the forma-
tion of the State and that anticipated by
the end of 1968-69 is indicated below :—

Progress of Minor Irrigation works in Rajasthan

Scheme At the end of At the end of
Third Plan 1968-69
(anticipated)
1. Dugwells 5,90,732 6,31,021
2. Boriog in wells 199 m
3. Deepening of wells 54,763 90,918
4. Private tubewells 141 47
5. State tubewells 12 52
6 Diesel pumpsets 1252 15,974
7. Electrical pumpsets 6,962* 16,463
*Actually epergised.

{d) An area of about 31394 lakh acres
(gross) was bepefited by the Minor Irriga-
tion Schemes upto the ead of the Third
Plan. It is estimated that an additional
area of about 2.50 lakhs acres (gross) would
be benefiied during 1966-69 by the Minor
Lirigation Schemes.

SHR! HIMATSINGKA : | am not
able to read the statement, but will ihe
bon. Minister consider the desirability of
siving more aitention to digging of tube-
wells in view of the fact that this ares Is
affacted by drought almost every year, or
io aay event, 3 10 4 yeans in every 5 yeass
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and will he alse see that those tube-wells
that are dug are properly maintained and
are available for use 7

SHRI ANNASAHIB SHINDE : As
far the Central Government is concerned,
the financial essistance from the Centre is
not coming in the way of sinking more
tube-wells in Rajasthun. In fact we have
indicated to Rajasthan Government about
this. We have already made about Rs. 65
Jukhs available for sinking 60 tube wells
and we have indicated to them that if
they are in & position to sink 40 more tube-
wells before June we are prepared to give
more assistance to Rajasthan Guvernment;
but Rajasthan Government is not very
confident of completing that much number
before June. 1 wish they succeed in sink-
ing as many tube-wells as possible. The
central assistance is not coming in the
way of sinking more tube-wells in Rajas-
than. Rajusthan Government itselfl is pre-
paring a plan for having 500 tube-welis.
The plan is under consideration ; and when
it is received in the Government of India
it will receive due consideration from us,
though, as a matter of fact, as far as the
sinking of tube wells is concerned, that is
the concern of the Rajasthan Government.

SHR1 HIMATSINGKA : In view of
the fact that great importance should be
attached to improvemenmt of agriculture
and more production of foodgrains, will
the Government help in giving more assls-
tance to such States for Irrigation purposes
and for sinking of tubewells 7

SHRI RANGA : You haue to energise
the Rajasthan Government, your Govern-
ment...

SHRI 8. K. TAPURIAH: He mid
that central assistance has not come in the
way of sinking of tube wells. The Rajas-
than Government ltself is incapable of lay-
ing down or achicving the targets. This
Government in Rajasthan has the largest
Cabinet In any State in the country—there
being one Minister for every three Con-
#ress ML As. Tn spite of that it is not
doing any work. You will remember, Sir,
that we have recently seen that in the
Borfer Roads Organbation also funds
mesnt for them could not be utilised and
spent by ke Governmett. In view of all

DECEMBER 8, 1963
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this, may I known whether the sinking of
tube wells will be taken over by the Centre.
in view of the drought conditions prevail-
ing in Jaisalmeer, Barmeer, Jalore and
other areas of Rajasthan or alternatively,
in view of the failure of the Rajasthan
Government to dig enough tube-wells in
its own affected areas, will the Centre
think of setting up an organisation or
machinery to ensure that the targets set
are execuled and completed and Central
assistance is fully utilised ?

THE MINISTER OF FOOD AND
AGRICULTURE : {SHRI JAGJIWAN
RAM): The hon. Member should oot
presume that the Rajasthan Government
are not anxious to provide the facilities
there ..

SHRI S. K. TAPURIAH : Anxiety
and competence are two different things.

SHRI JAGJIWAN RAM : Compet-
ence can be judged only by competent
people.

SHRI 5. K. TAPURIAH : By results,

SHR! JAGJIWAN RAM : By com-
petent people with a little bit of exercise
of commonsense as well.

AN HON. MEMBER :
very uncommon on that side.

Which is

SHRI JAGJIIWAN RAM : What I
was going to explain was this. | am sure
the hon. Member is aware of the nature
of the land in that area : it is sandy desert
ared.

SHRI RANGA :
want 400 wells,

That is why they

SHRI JAGJIWAN RAM : Yes, they
want 400 wells, of course. It Is not merely
a question of funds, but techmical person-
pel are also required. So, the gquestion
cannot be solved easily whether by the
State Government or by the Centre. We
have at present a limitation of the techni-
cal personnel as well.

SHRT 8. K. TAPURTAH : There are
jobless engineers also.
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SHRI JAGJIWAN RAM : Then agaln
the difficulty is in boring tube wells in the

sandy terrain where sand comes, and,
therefore, It takes a longer time and it
creates more complications. 1 am sure

the hon. Member is aware of the area. The
tube-wells have boen sunk in many areas,
but they require special pumps. One
should not forget that that Jalsalmeer is an
area where electricity is not available. It
will not be economic to carry, electricity in

that area. So, it has to be operated by
diesel pumps.
SHRI RANGA :  Why this apology ?

SHRI JAGJIWAN RAM : It isnota
question of apology. | am not apologetic
at all.

SHRI RANGA : Helis providing an
apology for the Rajasthan Government.

SHRI JAGJIWAN RAM: No, |am
not. | am only explaining the correct
position. | hope the hon. Membzr would
have seen that area. When 1 visited the
arca I found that...

The
He

SHR1 VASUDEVAN NAIR:
answer also shonld not take so much.
should answer to the point.

SHKI1 JAGJIWAN RAM : It is casier
1o speak and make remarks tham to per-
form. When |1 visited that area, | found
that some of the tube-wells . (Inferruprion :
What is this running commentary that is
going on 7

SHRI RANGA : He is singing a long
song. We do oot wamt all that long
song.

SHRI JAGJIIWAN RAM : What s
the use of this ruoping commentary 7 If
the hon. Member wants (o ask a supple-
meatary question, be should stand up and
ask his question. Why shouid there be
this running commentary 7

SHRI RANGA : We do not want all
these explanations.

SHRI JAGJIWAN RAM : It is but
fajr that if the hon, Member waots any

AGRAHAYANA 14, 1898 (SAKA)

Oral Amawers 4

information, he could get up, catch your
eye and then ask his question.

SHRI RANGA : He is only giving us
those technical explanations which he has
learnt from his officers.

SHRI JAGJIWAN RAM 1 One should
take into consideration all those factors
before passing any adverse remarks against
the Rajasthan Government.

st Wyer A wreY: e #
AT worqrIew AT N gF gAT WH
AT §, I AF AT TAANT & wrOMe
sy wTar 911 fer I e Tyewn
WOETATION qzT AW a1 fear e ¥
afyfay qwearr madiz ® ghawr W
fHaf ) Afer sw ¥ o Afw fox
o gl adrd o aga wft 0 oft
et @ gy AT A A g X ¥ 9,
#fsT aw aw Juzw  TAAAZ AT oon &
At & fag it owvT @ Ere
aft faaeft B, ow aw ¥9flg goee o
TAEGTT GO & HuT qu A @
gear B 1 A Frdga s 3er Mifen &
far ga7 anfareras &, Iaw)  feaew
TweqA § sy wnR, arfe gt o
fFefrredia yT ot or Tk )

st wnier ax: oo wTer
ARG K qg A Afi § fe et o
wrw 1w wr R, Jaet wwg qg
trtadfofmad et b
99 @6 ¥ AT §T 47 WX w1 ow wF
femtgr @r ey ad § awwr aoft

e @ gk a At

SHRI N. K. SOMANI : One is woe-
fully distressed to Hod that osoly whea
tefrible tragedies overtake State Govera-
meats, as bas bappemsed in Bibar and as is
happening now in Rajastban, the emtire
apparsiué wakems up or energises lisell
while the Pourth Five Year Plan is being
envisaged is it oot the duty of the Cegtral
Government at this stags, when it is reslig-
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ed that Rejasthan consists of large arid
zones of a desert area, to provide some
crash programme of digging tube-wels so
that recurring tragedies of this nature do
not recur any more 7

SHRI ANNASAHIB SHINDE: |
have elready explained the position ; the
Rajasthun Government are thinking of hav-
ing a very ambitious programme of sinking
tube-wells.

SHRI AMRIT NAHATA : After so
many years, the Rajasthan QGovernment
have now realised the urgency of sinking
tube-wells in Western Rajasthan, and they
have prepared a scheme for sinking 500
tube-wells. 1f the Central Government
give them cent per cent assistance today,
they can place orders with the manufac-
turers for the machines and pumping sets
8o that they can manufacture them. So,
will the Central Government give them cent
per cent assistance for sinking these 500 tube
wells in Western Rajasthan ?

SHRI ANNASAHIB SHINDE : All
these things can be considered after the
scheme is received by the Goveroment of
lndia.

As far as drought relief and immediate
sinking of tube-wells is concerned, | have
already explained the position. We are
glving liberal assistance to the Rajasthan
Government.

SHRI D. N. PATODIA : With the
background of the present drought condi-
tions prevailing in Rajasthan where it is
well koown that if the entire number of
tube wells which had been sunk would have
been energised, the coonditions would mot
have been that bad, may | know in the
course of the last three years how many
tube-wells were sunk by the Rajasthan
Government and out of them how many
have been eonergised ? With regard to
those which have not been energised may |
koow in what manner aod in what period
of time the State Government propose to
energise the same 30 that present difficult-
jos may be relieved 7
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SHRI RANGA
has to be energised first.

The QGovernment

SHRI ANNASAHIB SHINDE : Dur-
ing the Third Plan, there were 141 private
tube-wells. By the end of 1968-69, they
are expected to be 447 in pumber ; the
number of State tube-wells was 12 by the
end of the Third Plan, and the number
constructed so far is 52.

SHRI D’N. PATODIA : My ques-
tion was entirely different. My question
was how many tube-wells had been sunk
and how many had been energised and
what plan the State Government or the
Central Government huve to energise them
and within what time that will be comple-
ted ? | want an answer to this question.

SHRI S. K. TAPURIAH :
monsense answer is required.

A com-

SHRI ANNASAHIB SHINDE: The
Exploratory Tube-wells Qrganisation has
sunk about 281 tube-wells in Rajasthan,
out of which 170 were considered to be
successful, and If my information Is correct,
out of them only about 99, including drink-
ing water tube-wells are being energised.

MR. SPEAKER : Next question.

SHRI1 D. N. PATODIA : What about
the balance 7 Oaly 60 per cent are belng;
used ; 40 per cent are not being used.
What are they going to do about them ?

MR. SPEAKER : Next question.

Hioda Soccession Act

*548. SHRI YAJNA DATT SHARMA:
Will the Minister of LAW be pleased to
state :

() whether certala State Governments
have recommended to the Centre for suit.
able amendments in the Hladu Succession
Act in order to debar the daughter fora
share in the father's property ; and

(b) if so, the reaction of Government
thereto and the steps taken for the amend-
ment of the Act 1

THE DEPUTY MINITTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM): (a) Yes, 8ir. The Staw
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Government of Haryana has made the
proposal.

(b) The Government of India do not
propose to make any amendment in the
Hindu Succession Act, 1956, for this
purpose.

Wtow qw wi: womwr ey,
wTaE 7N AERT W avw & afcher wg
t fs oo fadaw #F @ sqaed & o
feeelt mrarfas wgar qar & W ¥
g A1 o wgewq gard @ ofare, @
® ¥y 39 A F¥arge a1 @ W@ ¥
fr w1 ewgr w7, It w1, femrat
%t wfew gfrerd soeew &4 &1 wEw
feqr orar &, ¥fwa ¢ favas ) €@
sqweqT ¥ w1 wHEY gz @t koo
AT TETT F gEEAATA G237 F @ &
ca¥ arly geafer &1 wrgr AN &1 FaAw
v geefer & gt 0 foar & o
X ¥ orawg & fgewr frm oA, ww
THTC &7 #OINT @ fadas § fear am,
ag Wi A T A FE TOT W QK
gy TR A 59 At # gd-wenfa A
qra fear gor oF weTa dex WY AW
ar | & ag orrr Az @ fEowm T
T 39 wery ot fawr A & fAy
darc B

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : It is not correct
to say that many State Governments have
made this request. In the Punjab Legisla-
tive Assembly, a resoluiion had been passed
in this respect, but & week Iater, the then
Chief Minister moved a resolution rescind-
ing the previous one. The Haryana State’
Government did make the proposal. |
sald that already. No Other State Govern-
ment have dooe il.

In the Hindu Succession Act ltsell
there is a provision under which Jmmov-
able property can be kept without belng
partitioned by giving compensation to the
sharers. This fragmentation will apply
ovea if there are seven or cight soms. If
the property is partillonsd among fowr or
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five soms, it is clear that the property will
get fragmented.

dhoweorwwf: & v s @
T wrTAr wrgar § fw var g ¥ .
wre o1 & ow U afafe gy, ot
st ¥ qwamwr # ww K ot ow
fedt mux w1 & s ©@ qerew & d@ W
# fead) qwadanft @ Wt @ i feadt
ararfos w7 o afcere ¥ wgar St
gt & | wqifs g7} walzg O qg T X
W& AT OF @Y KT T 9T T Ay
a~ft ngag &Y ara ¥ feady srrfore
Bog @A A & ara¥ w1 oA, &Y

wq1 vt afafr a7 Frge w30 7

SHRI GOVINDA MENON : As the
House knows, the Hindu Code Act was
passed in 1955 by Parliament after years of
discussion. It may be that being a new
law providing for the first time eyual rights
to a daughter with that of a son, there
may be some litigation and bitterness |n
some parts of the country. | am not pre-
pared 10 appoiol a commitice to look into
this matter now 10 or 12 years afier the
Bill was passed.

ot it ey efiwc g,
foaw qT quet 8, 3t ) qrgw ar @ fe
ot e & 1 ggt e gt
wga &2 g § ey asfta o1 g Al
war fegta w1 owelis & cawr qar At
@ Ao & Al agt agw 43 K ..

diwthh weitwmrswn :  wfgsr Y
avdh firmin § 1

@ Wit fag: Wt g wt,
gR w7k N Q| og ft ewen Wiyl
fis gw wgAt o g% A v WA ..

o wy fovd : guaw W, AT
AT ST A T & wwY qv ) ww

A qrdt w1 Tt o wowTy fiemr B
e gha’® sgm | fw
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7g §) O el &, AfeT oy v ey
¥ w9 ag wgr e war’ &Y IEae amfe
Faré o, A\ WA woh ¥ o gEd
et ¥ qw weg w6 fear o mwar
2. (vawwm)... s g s Ay oA
ot oft e Aff ¥ awd 0 ¥few ww T
% ww S gy aar ar

MR. SPEAKER : Let him come to
the question without going into the merits
of the case.

off Tty T ;. wfiwT aREm,
waTe 9y @1 gz &, fagsh ae s
¥ gt f o, T A 0% €2 W
feera wers fear ar, Ia¥ 7o waYeg
Tgram at fs @z TaAie W i
* w1 aureftor 3nfy &Y g 9% AR A<
&, x@ ged ¥ w5 1 veare fear § A
& 37 & qgaT wigm § fe gor< AT & @
fraTa WY sae giam \i qon 1
frer Y, &t feggeam &1 40 A%
frara forg ox ag gfes qeat B, g N
ag win § W ad Nz Ain § fs
frqra Ay AgrOR & 7% & @
quee wxar o1 @ & 9T o swfeal
! T Y AW @ T AT A T
famar g1, ®% @ qFHRIT AT O -
#z 37 & wrgkz qAw) ¥ gEd sqy ey
¢ T o feelt gasasl €1 AR ar
frefy matdE ¥ wTE & o qwdry WA g
& aeft wneg dar e IR T 8, SR
g axfly & T AX A W@ grow §
it g 2ok fAg @ ag W oW
qifrmiidt w¥é aark ww mife ow gfa-
wrd iy g AW & Prg WY o &E, ¥w
% vy qoow @ 7

SHRI GOVINDA MENON : There
are farmers not only in Harysoa but
throughout India. What | stated on a

previous occasion is this ; the Hiadu
Marriage Act is a law oo a subject In the
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Concurrent List ; if the Legislature of an
urea feels that a particular amendment to a
Central legislation on a particular subject
is required, certainly the Government of
India will be prepared to consider that pro-
position sympathetically. That is what I
stated. On the one side, there is a demand
in this House that there should be a com-
mon code regarding marriage, divorce,
succession etc,, on the other, even where a
common code has been evolved for one
section of the population, that is, Hindus,
there is 8 demand that the common code
should be interfered with. That is the
situation, If fragmentation of agricullural
holdings has to be prevented, there is pro-
vision in the Hindu Marriage Act for
that.

SHRI TENNETI VISWANATHAM :
Having regard to the fact that every girl
is bound to have a father but not necessa-
rily father-in-law, will the hon. Minister
desist from making any amendment and
tampering with the present law 7

SHRI GOVINDA MENON : 1 am
thunkful for the support from the hon.
Member.

st wwltwmTar ©  wege HEl-
zg, W7 /Y W A Ak wif A §, A7
¥ Y ag oft w21 & : ‘7 eheraagf’
A ag e a1 gw gy @t ww afg
qurT gedY 4F Y 7.

staw v emf . wegw wEET, 07
e B & dFY s fer o
w7 |

st weftwmen . @ ¥ W
s v gt W@
wfafaranfeal 1 am qF a1 wiw gw
! gwfewre ot fowar ) & soh
agEg & WA gt § e o fgg @
v e aw ot dwr k fr 9w
# quv afwwre aff fear mr § wfgel
*, &t wgfeat & awel & @@ qu

fatr 7z ¢

:
|
3

H
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SHR1 GOVINDA MENON : Maou
was a great ancient Indian law-giver, but |
do not think that some of his statements
regarding the rights of women would be
considered to be relevant in modern
times.

SHRI V. KRISHNAMOORTHI : The
very fact that the lady members are in
small minority in this House indicates that
we should not put questions which take
away the rights of ladies in the country.
Even after the passing of the Hindu
Succession Act in 19355, the girlt are not
having as much share as is required 1o have
them married in a decent family. That is
why we find a large number of girls in this
country unmarried even at 30 or 35 years.
So, in order to protect the ladies, may |
know from the hon. Minister...

dfwlt wwheresr ;. gw 9B
s adY wrgdY, g7 9o Wi wgd?
L 4

SHRI V. KRISHNAMOORTHI : She
needs no protection as is kmown to thls
House. 1 am arguing for the girls who are
still unmarried even upto the age of 30 or
35 years.

SHRI KANWAR LAL GUPTA : What
about the boys ?

SHRI V. KRISHNAMOORTHI: 1
want to know from the hon. Minister
whether the Goveroment will bring an
amendment to the Hindu Succession Act
to give equal share to the daughters and
SONs.

SHRI GOVINDA MENON : That s

the present law.

SHRI V. KRISHNAMOORTHI : | am
sorry he has no answered my question.

MR. SPEAKER : About girls not be-
ing married 7

SHRI V. KRISHNAMOORTHI :
Under the existing law a son divides the
property along with his father, Afierwards
the father's property is divided after the
fatber's death amoog the soms and
daughters. S50 the daughter geis oaly »
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pegligible portion of the joint family pro-
perty. She does not get an equal share.

MR. SPEAKER : That is a law point
which can be argued latter.

SHR] KARTIK ORAON : No matter
what the facts and acts are, one thing Is
very clear that there is a definite lack of
thinking in the Indian way. On the side
we think ours is a secular state, that we
should have national Integration, and on
the other hand we come forward with the
Hindu Succession Act, the Muslim Succes-
sion Act etc. In some parts of the country
we have the matrlarchical system and in
some other paris we have the patriarchical
system. | would like to know from the
Government whether they consider it expe-
dient, whether they think that the time
has come when they should come forward
with something like the Indian Succession
Act.

SHRI GOVINDA MENON : Just at
present | am being asked about amending
the Hindu Succession Act. His question
is that there should be a Succession Act

for all the communities in India. That is
provided for in the Constitution.

SHRI HEM BARUA : Manu was s
law-giver of a man-made soclety. Some of

his ideas are stupld in the context of the
society today. | want 1o know, since the
daughter springs from the wveins of the
father as the son does, why should there
be any discrimination against the daughter
simply because the State Governments wunt
to discriminate against the daughter. May
1 know if the Government are firm about
their non-discrimination policy agulost the
daughter.

SHRI GOVINDA MENON : | thought
1 was firm enough.

Tt wwlt w1 qficey
g S wwr W

+
540. «ft waw fagrdt et :
oft wwrrrerera el
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sit weaT Tweq WAl ;

w1 we aar pfa gAY ag @A
w1 &3 i

(%) frg® afr asf § wrfg afeai
¥ wfr wd ferd wO0T @@ W T
HEY! A497 W WTANE a6§ AL W
qifrerm § =t o ; W

(&) aw ® qrfeears ¥ a3 $T WA
# 7w & fag ox aw s erdard
g’

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) : (a) and (b), The information
Is belng collected from the sources concern-
ed and will be laid on the Table of the
Sabha, in due course.

oft wew fagrt mwddi:  #gr R
graiw ¥ arfeers & arg €€ araf gk
e g awfl N 77 w39 aTH
e 7§ #, I 1 A 9w F ¥ v AT
gg ¥ fr garly faah wedt wg s
gadrag amm wrf & ok T IR
&9 W Ia%T equy frar & ?

SHR1 ANNASAHIB SHINDE : The
question of taking up the matter would
arlse alter we have collected the informa-
tion. There were recurrent reports even
in the past that such cases have taken
place. We have addressed the concerned
State Governments vjz., Jammu & Kashmir,
Assam, West Bengal and the Union Terri-
toriés of Himachal Pradesh and Tripura.
As far as Punjab and Tripura are concern-
ed, they bave ulready reported that no suca
wood has flowed from the Indian territory
to Pakistan. But the other State Govern-
ments have siated that they would require
some time in order to collect the informa-
tion.

ot wew fag®t el : @ W
ﬁ&_ﬂﬂﬂg._mw gy 3N

=
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yogapmm oA awy § fr o wwd
ggi yag ST T R, JEN MAT wr g 7

SHRI ANNASAHIB SHINDE; But
unless we have the information how can we
we give the approximate estimate of the
price.

SHR1 B. N. SHASTRI : A part front
the annual washing away of timber and
wood from the rivers from India to Pakis-
tan, in the last earthquake which took
place in Assam in 1950, timber worth crores
of rupees was washed away to Pakistan and
similar things happened in the recent lood
in the Teesta river. May | know from the
hon. Minister whether Goveroment will
take some measures or propose some
measures Lo check this pational wasiage of
wealth,

SHRI ANNASAHIB S'IINDE: As
far as the Himachal Pradesh Government
Is concerned, they have taken steps to
strengthen the boom on the river Ravi near
Shahpur Khandi. As far as the Jammu
& Kashmir State is concerned, in order to
prevent wushing away of timber, a boom
is in the process of being constructed over
the river Chenab.

SHRI BAL RAJ MADHOK : The
hon Minister has just now said that there
are no estimates. 1 know that in Jammu
& Kashmir State almost every year a large
amount of timber goes away to Pakistan
and the Stale Government have been cor-
responding with the Central Government
and is also pressing that something should
be done to get it back. Just now the
Hon. Minister said that we have no esti-
mate and we do not know. Every year
crores of rupees worth timber is being
washed away. It is pot correct. The
Government must have ihe figures from
the State Government. The question is
how to prevent it. You cannot get any-
thing back from Pakistan. That is beyond
your ken, that is beyond your power. But
the question is : can't you take preveotive
measures. You have now suggested that
some barrage is being built. But it s
being sald many times. Why carnot you
build bridges on the river Cha pab near
Akhnoor so that this wood dees not flow
fnto Pakisthan and cas be restored afier
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the foods are over 7 'What steps are
taken .and how long will it take to create

such kind of barrages on these rivers 7

SHR1 ANNASAHIB SHINDE: 1
have already mentioped that booms are
under coanstruction. | can quite under-’
stand the anxiety of the hon. Member that
unless proper booms are there, we cannot
completely prevent the flow of timber from
India 1o Pakistun. Positive steps are be-
ing taken.

Anima! Husbandry Programme in Bibar

#550. SHRI KAMESHWAR SINGH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Bihar State have initiat-
ed a coordioated animal husbandry pro-
gramme utilising financial assistance offered
by the Agricultural Revenue Corporaticn
and the Commercial Banks between the
Ist July to Ist October, 1968 ;

(b} if so, the details thereof :

(¢c) whether Khagaria and Basusaria
Sub-division have been included in the
programme ;

{d) if not, the reasons therefor ; and

(e) the action taken by Goveroment in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR! ANNASAHIB
SHINDE) : (a) No, Sir. The State Govern-
ment are preparing a scheme.

(b) Does not arise.

(¢} The proposal will include the whole
of Begusaria Sub-Division and part of
Khbageria Sub-Division faHing in the aren
of Intensive Cattle Development Block
Barauni Begusarai.

(d) Does not arise.

(¢) Does not arise.

e g @ aag o
#, 0 f ¥y awfeler ¥ ¢ o
freerG ¥ arw b, erdwPs Wy & 0%
ww fifaal §, o) g A ot § o
o) @ whh § o & oo g R
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quug o wafear  gu-foto % oy
& foerw & o, ogr w1l ghg
A7 §, e A feadt waufe ws &
g1

SHRI ANNASAHIB SHINDE : The
total expenditure of one Iintensive cattle
development block over a period of five
years is about Rs. 80 lakhs, and thls
is spread over the five years. | will have
to collect from the State Governments the
actual amounts speat by them so far,

st wiae fag : w1 AR wgleg
gy fs fag awg & wod aOAE #
s@E-AAad Wiar g, I 9w ¥ -
mafaar # @ gaw give wiay o oo
wfrac g ?afradi §, @ S@ & W@
Lascull

SHR1 ANNASAHIB SHINDE: |
have alreadv explained the position as to
where the cattle development block is 1o be
extended now. Beyond that, thero is mo
immediate plan,

Wt wwax foy ;. wsaw s,
IR AU g s i 8 wU wer
g § fr oy a<g ardofas @y & -
gug § ot Wt §, e ol avg W
g gfaz wnfun & oft @red w1 fewre
b, waf fix wg torrer wga Rrger ger
aar g wwT & gz W Ay agt
wer fawre gl

SHRI ANNASAHIB SHINDE : Nor-
mally, the intensive catile development
programmes are liod up with the develop-
ment of dairies and creameries. It s a
good suggestion for action, and we will
examioe it.

off syt AwrT oW . Tw -
@, @faw Stvia & v sy awr -
fera W x & off wy fear o o oy

ﬂl#mmn'ﬁmq wi
fesiw & fag oW @y ot gar-faga

ww yogw L ?
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SHRI ANNASAHIB SHINDE : We
usually conmsult the State Governments.
On the basis of the assissment of the State
Governments, these blocks are taken up for
development.

SHRI P.G. SEN: In view of the
fact that a large number of heads of cattle
and also human beings are washed away
by the floods, as has happened recently, so
far as North Bengal and Bihar are concern-
ed, and since many deaths have also taken
place, may I know if there Is any demand
from North Bengal and Bihar for hybrid
catile, cows and buffaloes and, if so, how
is the demand going to be met ?

SHRI ANNASAHIB SHINDE : [nall
these intensive cattle development blocks,
cross-breeding is one of the aspects which
is attended 10.

Central Agsistance for Soll Conserva-

DECEMBER $, 1968
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AND AGRICULTURE be pleased to
state :

{a) the amount allocated to Orissa for
soll conservation works during 1966-67 and
1968-69 ;

(b} the amount actually spent thereon
during the above periods ; and

(c) whether the amount was utilised for
the purpose for which it was sanctionsd ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Soil conserva-
tion programmes in Orissa fall under two
calegories : the State Sector and the
Centrally sponsored scheme of soil conser-
vation in the water-shed of Hirakud and
Machkund projecis. The amounts allocat-

tion ko Orlasa ed and actually spent for each of these
*551. SHRI CHITAMANI PANIG- programmes during 1966-67 and 1968-69
RAHI : Will the Minister of FOOD ure as follows : —
Year State Sector Centraly sponsored Sector
Plan Expendi- Plan Expenditure
allotment ture allotment
(lakhs of Rupees)
1966-67 2.7 19.01 31.24 5.7
1968-69 15.00 12.00 25.00 25.00
(revised) (anticipated)

The short-fall under the State Sector
was due mainly to inadequate budget
support.

(¢) Progress reports recelved from the
State Government indicate that the provi-
slons have generally been properly utilised.

SHRI CHINTAMANI PANIGRAHI :
Now it becomes clear from the answer of
the hon. Minister that there Is shortfall
both in 1966-67 and 1967-68 in the money
allotted and the money spent. Solil con-
servation is & most important measure for
preventing floods and we have to take
every effort towards the soll conservation
measures. 1 would like to know from the
hon. Minister what special measures
Government are taking to see that what-
ever allotment is made for specific program-
mes, by the Stute Government, it s spent

in time. If they are not implemented, may
1 know whether the Central Government is
thinking of tuking some specific measures
to see that even in the Centrally-sponsored
schemes there is no shortfall, as there is
at present, and also see that in the State
schemes as well there is no shortfall and
that all the money Is spent ?  What special
measures arc being taken 7

SHRI ANNASAHIB SHINDE: The
implementation of such schemes is the res-
ponsibility of the State Government. We
shall draw the attention of the State
Goveromeant to it.

SHR1 CHINTAMANI PANIGRAHI ;
The State Government has an overdraft of
Rs. 12crores. You know the present set-
up of thiogs ia Orissa. If the moncy given
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by the cenire for soil conservation and for
cyclone, flood and drought relief is not
properly utilised, who is accountable to
this House 7

MR. SPEAKER : No
What is his question ?

arguments.

SHRI CHINTAMANI PANIGRAHI
The question is pendiog for the last one
month. What further attention of the
State Government is to be drawn ?

SHRI ANNASAHIB SHINDE : Many
of the schemes connected with develop-
ment of agriculture ere lo charge of the
State Governments They are expected to
implement these programmes. | have said
that if there are any shortcomings, 1 shall
draw the attention of the State Government
to them.

SHRI SRADHAKAR SUPAKAR :
What is the total plan allocation so far as
soil conservation in the multi-purpose dam
project at Hirakud is concerned T May
I know whether any estimate has been
made as to how far it has been possible to
check soil erosion by past expenditure 7

SHRI ANNASAHIB SHINDE : For
the protective afforestation and plantation
schemes, the estimate is about Rs. 150
per acre would be required and for Hirakud
and Machkund centrally sponsored schemes,
the allocation of Rs. 150 lakhs has been
tentatively put in the fourth plan. Bul it
will depend upon how the fourth plan is
being finalised.

Recoastruction of Tripartite Indian Labonr
Conference
+
*552. SHRI BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether a Study Group, set up by
the National Commission on Labour has
suggesied the reconstitution of the
Tripaniite Indian Labour Confereace and
Standing Labour Commiitee to make them
more broad-based and representative of
various parties concerned than they oow
L
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(b} whether
considered ; and

{c) if so, the result thereof 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
The Government understand tbat the Study
Group on Sociological Aspects of Indus-
trial Relations has made such a suggestion

in the report which it has submitted to the
National Commission on Labour.

(b) and (c). The Goveroment are not
seized of the mattor now and are awaiting
the recommendation of the Natiooal
Commission.

ot ¥t WeT wwi ;. gwgw e,
Al & quare 7 fiw Wl § goeIC
g ¥ e Faga q@w & w1
aarg oY gwT 3v gfagw guiz e of
frére gar @ ooy ok aragE A
¥ gaear gedt AT b A AY I @A
¥ for gawms awa §f ehea s @
fod arag-gale & arww B ey ofr
AT W ¥ wT WIS qgwr wEw fw
qg wage #, waoy & welt apem @&
qgar agm g f& oft o Forfer
tforga dax Wt w1 wiedggen §
39 % 979 @ ) suweqr gUiA ¥ forg
w1 sfeefr ser o A R FA qfe-

the suggestion has been

wit & £ ¥ nugel & wwewr ¥ e
guTT g ?
SHRI HATHI :  As [ sald, this study

group has made its recommendation, which
has been submitied to the National Labour
Commission. We have as such not recelved
any report from the National Labour
Commission. Government will certainly
consider whatever suggestions have beea
made, on receipt of the report,

ot ¥ vwr wwi: & e
wigw § fe aoert 3 Fowindee ) bet
#Foraa & qorfew wrq wok & fiwery
waq w¥qr ? arw o awewr oy @ oft

tfs 3w g guits % ot &Y Sy
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arfafefirame & ¥ wogf & ¥ o
R {1l g7 W ww o Wik
gEA AT AT T IW F W e
e aifedifree & qogd off T €
N, @ & gary o & gl oft & fawre
orrr g 7

SHRI HATHI : At present, the cons-
titution is that the central organisations and
trade unions are represented on the tripar-
tite body. The hon. member asked how
much time it will take. The Commission
is submitting its report by the end of
March or beginning of April. Soon after
that, we shall take up this matter.

off ¥ 3w ;e R, ewig R
fw ag o cdffmow sfade #AFT fa=
a1 ardy §, %47 FAF FTC frac s ¥
fom xfragm e wem | a1 &2 A4
ot o &% gard aaht aifs
In fam & F7r qz¥ a3t av fasrowe
ferar ot ? wreqm wAg, 97 WAWA R
fis wre wrE Yar fas wrar oy faw ¥

T & gF 0T Nz gad A 9z
gust sfega Jar seFa ar w2 few JaT
A A ver wimw

SHR1 HATHI: [ am afraid, this
question relates to the recommendation of
the study group on the re-constitution of
the tripartite body. The hon. Member's
question does not arise out of it.

SHRI S. M. BANERJEE :
like to knaw whethsr the hon. Minister is
aware that one of the members of the
National Commission on Labour, an hon.
Membar of this House, Shri S. A. Dange,
has resigned. A particular letter was be-
ing forced on the Chiirmain of the Com-
mission and he sigoed a letter saying that
the question of the need-bised minimum
wage was also under the consideration of
the Commisssion. 1 would like to know
the causes of his resignation and whether
this question has really been referred to the
National Commission on Labour ; If not,
why ?

I would
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SHRI HATHI : So far as the resigna-
tion of a member of the Commission is
connerned, he has tendered his resigna-
tion.

AN HON. MEMBER : Why ?

SHRI §. M. BANERJEE : Why ?

SHRI HATHI : 1 will tell you.

A letter was also published. If 1 have
to narrate actually the causes, 1 think, [
should see the letter and then reply in the
House ; | would not reply off-hand. As
this question is not related to that, I have
not got the letter and I would not hazard
making certain points which may or may
not be there in the letter.

SHRI S. M. BANERIJEE :
reply to the point whether a letter was
written by Shri  Gajendragadkar, 1he
Chairman of the Commission.

He should

SHRI HATHI : Before I reply to this
question, as | said, | must have before me
the facts. 1 can reply from memory, but 1
do not want to hazard any incorrect state-
ment today.

Storage Capacity for Foodgrains

-+
SHRI R. K. AMIN :

554,
SHRI ESWARA REDDY :
SHRI NARENDRA KUMAR
SALVE :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) the total storage capacity of food-
grains at presest in India both in the
public and private sectors ;

(b) the proposed capacity in the public
sector by 1971-72 ;

(c) the required capacity of India for
storage of foodgrains by 1971-72 ; and

(d) the steps thut Government proposs
to take to satisly this requirement and the
expenditure so far iocurred in this
respect 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURB,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a). A statement of storage
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capacity in the public sector is placed on
the Table of the House. The figures of ac-
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commodation in the private sector are not
available.

STATEMENT

Storage capacity available

in India in the Public Sector

(In 1000 tonnes)

Owned Hired Total Remarks

*Food Department and 2367.2 2855.3 5222.5 For storage of Buffer
F.C. L Stock

®*State Governments 1429.5 1497.7 221.2 Used mainly for
procurement and dis-
tribution purposes of
the State Governmeats.
*C W.C. 4133 653.0 1066.3 Used mainly for
storage by agricul-
@ SWCs. 236.4 1.9 948.3 ) turists and traders, but
a part of this is avall-
able for storage of

foodgrains also.
Cooperatives 2500.0 Not Avail- -_— This 5 mainly meant
able. for storage of agricul-

tural foputs etc. How-
ever, a part of it s
available for ‘transit
storage’ purposes also.

® As on 1.10.1968.

@ As on 1.7.1968.

(b) and (¢). The proposals for the
Fourth Five Year Plan are still under con-
sideration.

(d) The Governmeat have approved
additional construction of storage of 9.65
Jlakb tonnes capacity, to be completed in
the curreot year and the next, at tbe
estimated cost of Rs. 15.36 crores.

SHRI R. K. AMIN : In view of the fact
that the siorage of food is the most impor-
tant thing in order to meet our calamity, is
Government having any scheme to fiad out
the storage of food at any time duriog the
year and where the storage is and, having
found out, how to mop up that storage
for the use of the people wherever it is
required 7

SHRI ANNASAHIB SHINDE: We
have been utilising, apart from Govern-
mest's own storajs, whatever capacity is
available in the private sectof. We bawe

considerable Information in regard to the
location and avilability of private sector

storage.

SHRIR. K. AMIN : | find from the
reply that in so far as the Warehousing
Corporations are the st
capacity Is very, very low dspite the fact that
these corporations have been recommend-
ed by the rural credit survey long before.
Is there any plan before the Government
to increase considerably this capacity so
that the agriculturist can make use of it
like a grain bank in future in order to
safoguard against distress sales by them ?

4
ned, [

SHRI ANNASAHIB SHINDE: As
far as storage required for the agriculturist
is concerned, there is a State Warshousing
Corporation and the Central Warehousing
Corporation also. Moreover, | have also
mentioned that about 25 lakh ‘tosoes

capacity exists in the co-operative sector
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snd-spread all over ithe country in mandis,
primary marketing socleties -as well
88 in merketing societies at the
centers. They have this capacity "with
them. We have also planned to construct
additional storage capacity through co-
operative organisations to meet the require-
ments of agriculturists,

W wm ga: s ag &4 2
fs dqgradw faed warw w1 &R
011 § 37 dgargdy N eofler aga
wx § ol 3% & aga AT AU AT
§ Wi agt oot o o AR T oA
warf ottty w1 wowTH g Wifgd Ag
aff Wrar & afs gt @Y s wen wEa
rwtg A s feamr ewor o @ F €W
oY qug ¥ oy oo g W IF W AF
o & fag aife a7 @ aiw W
- wqweqy 8w W 3T & fag Far 3EF Nf
wA AT 7

SHRI ANNASAHIB SHINDE : The
information of the hon. Member is not
correct. As far as the Government-owned
storage is concerned, it is scientific and
modern storage. The losses incurred as a
result of damage, etc. are negligible. 1 can
give the figures if given notice. The loases

- are pegligible.  But the condition of the
private storage is not satisfactory in some
places.

SHORT NOTICE QUESTION

T et £ qut & g
SNQ. 9. it gragrs twyqu :
ot wyew fafiwmra orra -
oft wurer fiesire e
it wrgRe
ot arek o
w1 whetfos fewmm owr waww-wd
FoR ag Ak € gar W e

(w) war ag &w § fs ZyaT aur Zgw
fraftarel & e mfyat aer wvefent &
gt anr 2t & gew ag P
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(w) afegi, o v W §

(m) w1 FrafareY 3 gew agrd @
WEH FCETT A wyafs & & O ; 6T

(%) == wea gfg w1 war o gon
27
woifee  fowre aer  ewamg-ew
R (W sweedn st wpwe) (%)
St &t

(@) gz g ¥ zrai & g0 &
Tfg w1 1w A wEfas @ ¥ oA
Hga @ ¥ gfg Qlaraamr 2178 afg
T fafys gEl & wed o
wfagfan afewrs geg & goa s &
agth

(m) Y, adr

(7 aF gn get ¥ mfeai ¥
g7 a7 gwdl # G qe A nF qar
o) A1EF AEAT &1 wfew geq £ qwar
& Aar wg IOEAT off gwifag B gwd
g

ot grage daqm ;. AT o A Az
wfvere e & fe arefas wae & geg
! Ifz & wverer aArzumfeadi aar
arefest & ziad qar 2l ¥ gew Ay
T I Wk gew afy W gowwrr
®Y #raY 9T q¥r 1 3qr gUETT AT
i &1 91 § % ag ¥ mpfew e E
gea ¥ 1o oY 3f7 w1 wErw wF TTOe
v zgu faaimel & ax g wpk § o
fir gfrem 7z § s vy & ogr & oft wne-
frei & qqut Z7a agal & ws ww @
ar T ag TpY ‘ot Frgw amf 9T gt
WwHfaa @ §) foet & Y g @z
Wy A F wr v e e
swraq A 38 feafr o3 feat ag 1 ar
‘forar @ Afen oufy ot grover oy & fin et
¥ age fwmd ff agloxgi ft osioa
weerd § amt o gy o g e gt



51 . Oral Antwery

Tg T Zqw e A A faw @ K
o A wgar & e ag o wgAT €A
Ty w1 zige fawfars A fomr @ wx
wr{ ¥y 7y w1 qefen s T
Biam o ogw ¥ ww AWz ww g R
I ) VKA & AATT FEA I AaF
azg § N ¥\ goerx I frmfardl w
ot fr aEERTC E T W AT AT T X
ag wg fr gg wedl N7 w7 £7F gk
@t & 7@ wfegfes gea w qowa @
®Y wiferm w37 ?

Bt swwir aet e ;. gw W
FHETIRE %1 JOE A qan ..,

ot geeare Xaqer . mAT KA TG
gmr & a7 fr e ARz & Wi

o GwRT Wt WY ;. dET X
g9 937 & AqTW Y gQ Iq@qT ¥ AT
famfarl 3 zigT & 7l & gad W@
wTwT F9 § gfege AgE Wk
AT § s grar qawrar 2 gAY
qiE qgw o) ifve - wfawT & Foard & o
IaE wIARd I ¥ ow gt gun a1 fE
a% a7 W HTA oY wron  wrfe agrn
v ¥z Taddz ¥ @R | ag @ 1063
iamanmaferga & aw f @
Tz & qER @ o aw oft IR e
zigy, zga wife ¥ gz ayf ok I«
& At § g SR argw go Aty Iw w
argw g § g9 ¥ faatardi €1 g
o wg frag o gy e ot §
sixga ) sfamrfed g & a7
ot & 1 T OB g ey O & ew-
s g fegg ax A oy ¥
v aET g § ogd e ol e
Sropy et I & o wwwen
wifgy a1 4 zrgx. fanfewii & -w@ T4

fraeat: v TG oriwy- a1 Se g oy
wfswgsga ¥ 4fegmat o wwm.

AGRAHAYANA (4, 1890 (SAKA)

Oral Answers 38

& | T wary frw w97 g WY
fematd ot s widofd o ar
gt

oA deger ;. qORTC A WY
T ZXIT T7 WL & qrqry w3 & g
axde A rNwm A R W ¥ fag
FeTT A FeEE 8 o oy d A
gt faafaret & wred ag - of onft
fe'apd ag oY ag zrax, Zga WY oy

WA e Aaw  TE N i § Wit

INF AT A ITE §eEd - feqr
g ?

FrRed o @t gy, g o
ware &Y feafer #, w@t 7 feafo @ i
wHFA F-fag s Rt A Tt
fafwdt st ar adw ¥ gt fawre
w7

ot saTgin weit wgwe - &
#17 axeq ®) wowrT wg fe o
1968 # formatidz § oYt oY 1068 ¥
BATU WTYwTT X A% gor § 9w & gt.
faw g fadk $vzd & zrae ¥ wooft mrgw
gt & zut W dgfesa: ol argfas)
¥ ey, zgw & Wi wdgfer & fog
iz g A oy £ dft
Torg ¥ g9 X o) weyFagl § I W
ay fze ¥, gadt weafaai o o ok farg
arewe feir § o gud swd fafreety &
g & 5 7w av g werr & mow -
feformy rc it frwrer & o aw g
froformt @ arET & T Wi v &
3% 2 a% aifs g (v *1 Femor Wr
:‘éﬂfﬂﬂiﬁq:ﬁw&ﬂﬂﬁ

|

EE

epuhaw-qreient & erad: qn gt
Asfigrgmdaspgesa i fs o
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W1 g Jearae agrAr wifgd | dwd g
famr adf W § waife arge ¥ ag o Y
@} § WY T g oyl wefag A faw
wifsmN imn ey wf § & T
g@wH gn wn o wafes amar= w1
JEIET FAT AN E A IR TR
AT R qAr %N § 7 w\WT A
wrgoeftfameer Y § fF oy
T IAAT 1§ TR O A A
gorw 3 % ?

st woelT Wit wgAY: BN W
scfrarsc A E s fom % @ @
Wi e e it oy ael & 99
) g wad gew § e & wraw g
T A% W1 IE SR WY 2 &% Wy
ag g wed g Ay 39 Fued A ww ww
ardy zraT wifg §f 1 g7 awrw ot e
e fearar w@r ) W wwEr 9@
o1 gawr agt sffaag adf fre ad §
feg 778 ¥ qrgT 4 IT ® WY KW A
e 7 gasy N iz wifow W)

Wi

oft maw fweite wwi @ zrge, aga
¥ #ing TP & IR O e@ qaeny
& 37 ¥ oF aw srew ag @ e gk agt
W Af @i pargsa M whH grak &
at & g7 & ag Qe g g fe v wg
et w1 sgwegt w3 fir gt A & wew
T T @i Ar ¥ wE g e W@
fow & fo 3t e o B Wt ot Y Y
wg e faafarai #) 37 Y dwlw &
fag woex famm W

fag ot goercd qe wipm fe
wrxfew zraT W ggw fored s wsft o
Tw ¥ A oW O e wwe wpeh b
ot qeere vy 3R cifee wifed
R ¥ gwita oifie vt W o
wft ?

jos may be relieved 7
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! swed Wt egee o g
g ST IAa ag e fm g A ww &
ge ! ¥ agi a5 fegnd fafrerdt W
aregF § W ¥ w@e weeran &< femn at
fe et gt T & et @ fyaet fe
Fag ¥ a7 AT AT 2T & AgHew A
v g avdt & ok IaF fag o w1
& fag gu & swd fafred MY 77 @0
21 Y W AT § W §E @ W
TraT & YT gH gefir & s o & & ag
ot weg €Y g & wrE

W IF FEL FATE & qOGE g A
gan aga arh fiof & fag gafmw
saifgdly taz & fewsme £ f7ar
o wgt fow 9 & fag oo wgga
grit wtT gw 3@ fe wr-mar o 6
sinaag @Y g Y g =A on g R
Wiw s omive v ¥ fAu =«
TR B wfasrc & )

SHRI VASUDEVAN NAIR : Mr.
Speaker, Sir, 1 am not in the habit of
taking more time in framing a question,
but...

MR. SPEAKER :
do it ?

...today you want to

SHRI VASUDEVAN NAIR :..was |
am a member of the Rubber Board and 1
am associated clnsely with the production
of rubber, I should like the House to know
certain facts, because, | am throughly
convinced that the manufacturers are trying
1o mislead this country and the Govern-
ment by putting out a story that rubber
forms almost fifty per cent of the tyre.
They say that the rubber content of the
tyre is almost 50%, which is a lie. It is
from 159, 10 18%. I want to koow from
the hon. Minister whether it is correct or
not. Also, there is the decision of the
Government to lift. The maximum price
which was a ridiculous price of Rs. 416
maximum and Rs. 415 for minimum. They
became wiser and they decided 1o Jift this
maximum aod decided to import rubber
wheo there is a deficit. Following that

SALCE™M) T 1e) CYEs, B TOC W
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the prices have come down. The manu-
facturers claim that the prices have gone
up to Rs. 6,000 per tonne. But now, Sir,
the ruling price as far as this item is con-
cerned, is something around Rs, 5,000 or
Rs. 5,200. Afier the increase in tyre prices
the prices of nalural rubber has come down
to Rs. 5,000 per tonne. So, on the basis
of this fall in prices of indigenous mnatural
rubber and in view of the fact that there is
an accumulation of nearly 6,000 toppes of
synthelic rubber produced in this couniry
which is available, but which manufacturers
are not purchasing, because the prices are
a liule higher than the price fixed for
patural rubber, I should like to know
whether the Government will take imme-
diate steps to see that the price increase is
brought down so that the people are nol
hit hard by the siep taken by the manu-
faciurers.

SHRI FA AHMED : May 1 point out
that it will be better to go into these facts
not because certain arguments or opinions
are expressed bul because of certain facts
which are placed before us, both by the
rubber Board and also by the D.G.T.D.?
Now, the Rubber Board, after estimating
the demand of natural and synthetic rubbe:
were of the opinion that the requirements
in the present year would be of the order
of one lakh and twelve thousand tonnes-
And, our. estimate was that it will be one
lakh and fifteen thousand tonpes. The
difference was three thousand tonnes with
regard 10 the consumption of patural and
synthetic rubber. So, Sir, it is not a
question of percentage and so in this
matter. There have been discussions b:t-
ween the two bodies and we are Irying to
sort out why this difference arose, and why
this difference should not be made up and,
as | have already poioted oul, we had
called a conference of all the dealers and
they came and met our Secretary only
about a week ago and they have promised
to place before us ull the facts and figures
by the 4th of December when this question
will be gone into and if we find that the
focrease is  unreasopable, certaloly
necessary action will be taken.

SHRI VASUDEVAN NAIR ¢ | want
to koow whether be is aware that the
rubber cotent is ooly 15% to 187/, I
wanl to know whetber te b aware that the
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price of indigenous rubber has fallen after
the decision of the Government to import
rubber and to liftat the maximum price.

SHRI F. A. AHMED : May I tell him
that the rubber content is 50%, by weight,
but it is only 305 by value ?

oft Wl SOFdw ;. ZIoT W Ege
TN FHT AR G @ & o An
ag @ & 3a¥ a7 ST w1 qgew § e
HTFTT Taw! Aty fgeamic & oger @
@t sygey, gau § ageene ok
e § BT gg #E7 frewe wTa
W w AT ¢ § Wi meere 9wd
Lisic i SR RN
& qu wizm § fie war qad gy aw §
f Ared A @3 W wZIEY 19 TN qr
TR IIAT 9T WG AN Y WL AW
¥ ot 77 A qiE I AX A A A
¥ 9w fewyw Rev wiw gfemr g
FOIAS@I T e T & A %
aag ¥ g wgw £, o fe w2ew am
WA AP A Y, ok A gy -
&TAY ®19 9T @1 9T IEH ORI WY-
QR W@ G s dlad W wEr
g f okt dyFewd o gareerd
& §, Suw! g & qugAr wigar s
wiaws fead e N v wifed g,
feash argaes wifadr §, feam Yeguw
sTewa & aar feaft ot ) g arh
¢ P ot arlt w7 wr fe feed
ot gg g Nt W gryee et dw
Tyt el afi § ot (@ W
weH & AwT giefem & Aw # v
Zqow WY fEnAt wrawgwar §, o dw
! & Juet fendt arwasar oy and)
t dr gew qu vk & faqg W W
e o ) § mfe erar arare o ag
ayaeY wen Y @ ?

SHRI F. A, AHMED : If you would
permit m¢, | may omction the fgures (0
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indicate how the production of tyres and
tubes has gone up in the country and what
further steps we are taking to further
increase the production of tyers and tubes.

So far as truck and bus tyers are con-
cerned, our requirement during the year is
18,30,000, and the anticipated production is
19,56,000, and already, till September,
13,20,278 have been manufactured, and we
hope that the target which we have fixed
will be uchieved. So far as cars are con-
cerned, our requirement is 7,40,000, and the
anticipated production is 7,70,000, and by
the end of September, we have alrcady
reached 5,99, 848.

So far as tractors are concermed, our
requirement is 1,24,800, and the anticipated
production is 1,19,000 and up till now, we
have reached the figure of 1,04,788.

In regard to motor-cycles, our require-
memt s -1,17,000, and 95,000 is the anticl-
pated production and 87,000 have already
been produced. Therefore, as | have
slready pointed out, there wiH be a
shortage of motor-cycle tyres.

As regards scooter and rickshaw tyres,
the requirements is 3,15,000, our anticipated
production is 2,952,000 ;: we have already
reached a production of 215000, There
also we have indicated that there will be
shortage. In the case of earth-movers, the
requirement is 12,600, and the anticipated
production is 38,500, and we hope that
there will be import of about 6,932 tvres.

oft wrat soirfie ;. wsay AERT, AR
W W1 IO AT AT WO T A
¢ frx xR wifedr feelt R,
weer wifad fisael 8, Tvgww Sewm
figem &, & oot 8 oY wawr o
ot i gy feadlt o ¥ T am
CEWT WTIH I W e § P owre paw
ated gt &)

SHRI-F. A. AHMED : May- | just.
complete my anawer 7 Where the factories
are running to their full capacity, we have
increased their expansion programme, and
five factories have beem:.given permission
to expand their, producticn programme...

e ammy Wy IWITETRM |
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SHRI F. A. AHMED : We have done
14,50,000 tyres in the case of these five
factories. May | point out that had it
not been for the strike in one of the
factories in Bombay for about ten moanth,
and in another factory for two or three
months, the position would not have been
80 bad ? The hon. Member had mentioned
only one reason, but he would not like to
mention that the people whom he controls
had also been responsible for the shortage,
because this shortage has also been due 1o
that strike.

sft wo aTo forerdt : ol WRIZT A W
T ) wiAT @ fn FxET & gl A W
? ofr A% 3 § o gAg A @
$93T AWT 7E gu § 1 W@ & A7 gwAr
g e dmedi & argr fakei & wmr o3
SraR arfa e ¥ A4 w1 w7 Gy @w ?

o swwlla ot wEww ;o 9@ gAR
AFA WT HAIT WIA GIHA AT 47T A A
q 9gd g7 T 0 N fxqr aqr 4 s
foq axg ¥ ddi F 2w Y A W
2, IO gH U FT AR E

SHRI1 8. S. KOTHARI : At one time
the prices of tyres were controlled by the
Tariff Commision. In view of the fact that
the prices have been increased by the tyre
companies on grounds which are at least
controversial, | would request the hon.
Minister to see whether he could have the’
matter ultimately decided by the Tariff
Commission or by some other official body
which would go into the whoie cost struce
ture of the industry and determime what
should be the fair prices for tyres keeping
In view the Interests of the public as well
as the industry.

SHRI F. A. AHMED : The solution
suggested by the: hoa. Member will take.
us another two or three years. Since we
have (0 take actioa immediately, we- have
to take certaia steps immediately.

onicEmyT W) " Yes, Bir. The St
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37 st & qre, Rl oo
§ gfy quw o7 feqortas goey fedr
& eove oy afY & s Feeqrrtre
1 w1, Wi 81 § wfeeaw a9 ga

) qTHEr & wUereT ¥g wrowrdA! ¥
wmEam T §

() e & A g

High Prices Indigenows Fertilisers

*545. DR. SUSHILA NAYAR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased 1o state :

(a) whether it is a fact that the: price
of indigenous fertilisers is wvery high s
compared (o the imported ferlilisers ;

(h) If s0, the extent of the differsace
and the reavons therefor ; and

(c) the steps taken or proposed to be
taken by QGovernment to bring down the
prices of indigenous fertilisers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Some of the factories are
reporiing that the present cost of produc-
tion of fertilisers in the factory is bigher
than the average price fixed for imporied
fertilisers of that variety.

(b) Thers are various isething tpoubles
in the factories ; and, as a resylt, the pro-
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duction Is far less than the assumed instal-
led capacity ; and, as a result, the cost of
production has gone up. It was estimated
that a factory working normally should be
able to produce fertilisers below the price
of those In the pool.

(c) With better efficiency of production
the cost of indigenous fertilisers will have
to be brought down.

Automation and its Effect on Employment

*546. SHRI B. K. DASCHOW-
DHURY : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact that the Central
Government have examined the general
question of automation and its effects on
the employment situation ; and

(b) if so, what are the results thereof
and decision taken in the matler ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
The matter has been considered from time
to time and was also discussed at length at
the 28th Session of the Standing Labour
Committee held on the 18th July, 1968.

(b) In certain circumstances, automa-
tion may reduce employment in the units
where It is introduced ; on the other hand,
where it Is utilised for sclentific research
or for tasks which cannot be performed
by human labour, it adds 1o employment.
In the longer run the expansion of manu-
facturing activities and commerce made
possible by automation may create addi-
tional sources of employment. It is Govern-
ment's policy that the introduction of
automation should be selective and consis-
tent with the soclal good and that there
sthould be no comsequential retrenchment
or loss of earnings of existing emplyees.

Procurement Prices of Paddy

*553, SHRI RAM KISHAN GUPTA;
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

{a) whether it is a fact that there is a
great disparity in procurement prices of
paddy from State to State ; and

(b) if 0, the steps taken or proposed
fo be taken to narrow down the Interstate
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disparities in regard to procurement prices
for paddy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) There arc some differences
in the prices fixed for the deficit States
being generally higher than those of the
surplus States.

(b) Government are aware of the neces=
sity to narrow down inter-State disparities
in procurement prices. Procurement prices
are fixed in consultation with the States
concerned. Bvery effort is made to per-
suade the States to agree to such prices
as would narrow down the disparities bet-
ween States.

Production Cost of Cereals and Oilseeds

*555. SHRI HEM RAJ: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Standiog Technical
Committee has devised any methods to
work out the cost of praduction of the
cereals and ollseeds ; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Standing Technical
Committee, set up by the Ministry, has
suggested a comprehensive scheme far
studylng cost of cultivation of principal
crops, but, in the First Keport, it has oot
gone into detai'ed methods of costing.

(b) The question does oot arise.,
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Modera Bakeries (India) Ltd.

*558. SHRI PREM CHAND VERMA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) what was the authorised and paid-
up capital of Modern Bakeries (Indiu) Ltd.
at the time af its setting up and as on the
st March, 1968 ;

(b) how much amount of loan the
company owed the Central Government,
banks or other parties, separately as on the
3lst March, 1968 ;

(c) how much money has been pald as
interest by the company during the last
three years ; and

(d) what are the workiag results of the
last three years, what was the extent of
profitfloss incurred, causes for the loss if
any and the estimates for 1968-69 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The authorized cepital of
the Company both at the time of its setting
up and as on 31.3.1968 was Rs. | crore.
The paid up capital at the time of its set-
ting up was ‘nil" and Rs. 80 lakhs on
31.3.1968.

(b) On 31 3.1968, the Company owed
a long of Rs. 65 lakhs to the Central
Government omly. No loan was taken
from any other source,

{c) Ra. 1,93,873/-

(d) The working results of the last}
years have shown that the Company has
fncurred a loss of Ri. 936 lakhs upto
31.3.1968. The estimated loss during 1968-
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69is about Rs. 2lakhs. The losses are
due to pre-operative expenditure pending
the going into production of the various
Ualts of the Company.
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Production Consumption sod Import of
Nitrogen

#563. SHRI DEVEN SEN :
SHRI LAKHAN LAL
GUPTA :
Will the Minpister of FOOD
AGRICULTURE be pleased to state :
(a) the estimated consumption of
nitrogen in the year 1968-69 ;

(b) estiluated indigenous production for
the year :

(c) estimated planned import for the
year ;

(d) estimated carry over stock on the
Ist April, 1968 ;

le) excess of supplies on consumption ;
and

AND

(f) what is the foreign exchange in-
volved in the import nitrogen for 1968-69 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDF) : The availabllity for consump-
tion during any particular year consists of
carry-over stocks as on 1st April, imports
delivered at Ports between April to Decem-
ber and production during the same peried.
Avallability from the succeeding January
to March froms the essentlal stock-plling
for meeting the demand for the following
crop. Based on these considerations, the
required information is as under : —

(a) 1,700,000 tonnes.

. (b) 425,000 toones
1968).

(c) 851,000
1968).

(d) 424,000 tonnes,

Total: (b) + (¢} + (d)
tonnes.

(e) Excess of supplies over consump-
tion==Nil.

() Rs. 156 crores approximately.
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Manbandling of Employees of Ambala
Telephone Exchange

*565. SHRI SURAJ BHAN: Will
the Minister of COMMUNICATIONS be
pleased Lo state :

{a) whether it is a fact that a Lady
Telephone Operator was manhandled by a
police Officer on the 18th September, 1968
in Ambala Telephone Exchange premises,
when she came out from the Swilch
Room ;

(b) whether it is also a fact that a
Jeep Driver of the DET Co-Axel Equipment
Tustullation, Ambala was beaten mercliessly
while on duty by the Police on the 18th
September, 1968 at Ambala cantonment ;
and

(¢) if so, the reasons for the said two
incidents ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K GUJRAL): (a) No, Sir.

(b) No, Sir.

(c) In view of (a) and (b) the question
does not arise.
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Kerala Marxists' Battle Against Ceatre

’IFHMCI .p'lml

*567. DR. KARNI SINGH : Will the
Minister of LAW be pleased to state :

(s) whether it is a fact that as reported
tofin the “Hindugton Times™ dated the
29 September, 1968, he, in a press state-
ment, had stated that the Marxists in
Kerala were plaoning another “battle™
against the Ceotre; and

(b) whether he by the word “battle”
meant a piiched battle of a warfare or an
organised resistance 10 the Cestral autho-

rity ?
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THE MINISTER OF LAW (SHRI
GOVINDA MENON] : (a) Yes.

(b) | used the word *‘battle” in the
same sense in which the Kerala Chief
Minister and his party were usiog the
word. It frequently used to be said by
them that they are cngaged in a “Kendra
Virudha Samaram”. The word Samaram
means “battle’.

Amendment of Untoochabllity (Offences!
Act, 1958

*568 SHRI S. M. BANERIJEE : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that Govern-
ment propose to amend the Untouchabllity
(Offences) Act, 1955;

(b} if so, In what manner; and

(c) when a final decision s likely to
be tuken in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) 1o (c) The question is currently being
considered by the Commitice on Untouch-
ability. Necessary action to amend the
Untouchability (Offences) Act, 1955, if
necessary, has to be made by the commit.
lec.

Viclation of Labour Laws In Colleries

*569. SHRI DHIRESHWAR KALITA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

{a) whether it is a fact that labour
laws are oot being implemented [fully in
the Searsole Colliery, Western Kajora
Colliery, Bhatters Group of Collieries
(Kalipabarl, Ghusick Nslia), New Jemebary
Khas Colliery, New Damagorish Colllery,
Jambad Kajore Colliery, Parasea Colliery,
South Parasea Colliery and Western Kajors

Colliery;

(b) if so, the details of the labour
laws not being implemented in these
coliieries; and

(c) the nature of action taken agsiost
them for pon-implementation of 1he
Labour Laws ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR! HATHI) ;
(a) Yeu, [Sir. Violatioas lovolving delay
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in payments and breaches of the provi-
sions of some of th: labour laws have
come to the notice of the Goverament in
respect of Searsole, Western Kajora, Kali-
pahari, Ghusick, Muslia, New Jemehari,
Purasea and South Parasea Collieries.

(b) Payment of Wages (Mines) Rules,
Payment of Bonus Act and Coal Mines
Bonus Scheme.

(c) Prosecutions under the above
Labour Laws have been launched against
the managements of some of the Collieries
and further prosecution proposals are
under scrutiny. Claim applications and
Certificare cases have also been fled where
necessary.

Qo qWo Wo arsgwy ¥ faenfant &
forg ‘wre wifew’ & T
#570. sft geaTe fey
it W AraTe GTeaTy
wnr fufe aeft o3 eart Y oo
wiy fr
(%) w1 ug aw & s Jox g¥w ¥
aw fawrfad) & fag W wir sifewr
oyt Y gover we fear o @ o g
1060 §) sTy A AA FA F N wAd ®
o Qo Mo TTETET € GSAAT FT @
L
(w) afx gt, oY Ia watmr W }

() afy adY, Y sa% sw s §
wqifs godres olwr g frwfeal & fad
ot qmor s ft 7€ § ot feamay, 1968
Ny AR aw gy 7

fufar sl (ot i o) : (w) oY
ot

(w) s Y ¥ 331 )

() wrex ot fefom ofceg & gl
faa fradi & wrm 3w & sl ¥
saferal Wt Wy ffrwe wd 198908 &
weq wafw ¥ a1 F@S ewrg fefw ot

DECEMBER $, 1968

Written Answers L]

qr3awn Sreew e §, fiw o e qram-
wq QU & g afx IR feft W@
argar & At § 1 famg e 9 fafew
afteg & fade @Ay & s #, wfrow
faaafaawai & feadfa  qnwe &
qearg fafa & felt gz & & fac
weardl &7 & ©F 39 &Y sEafa & fAg
wgwra s fear 21 9w eafyrai W,
faqer fafe & qeawa  frdfn 2,
sqragifes sfrerm YT fafaw afteg &
TOu A wwommicar gz} A Ak R R
fwadfa magoen @ waw fafa sqwang
v & fog fafe w1 oot W sea @)
ST

T frafadi ®, fraf fyadfa
arzawn fear §, gz ¥ w1 wd 37 fa-
fad¥ ® zfoxr som v faealy foerdta
qrgaww fan gwt @ o feadifa fft
qregw ¥ oy fawifeql ® qamame
FIAET A FTAT EIT | IR GE A A
w1 %130 ag ¥ fs & o frordt, g
ag 1907-08 ¥ fafw & qrzaws foar R,
T ITHT qIEEEA A6 ) wfeaemae
w1 & a1 7 ad wY, o8 & FUg AT
wefrre fpg o & ar g fgg

Block Sheed Farms in West Bengal

3296. SHR1 JYOTIRMOY BASU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) how many block sced farms have
been set up in each District of West
Bengal upto date;

(b) names of blocks in each District
where such farms have been set up and
total crop land in acres of each farm so
set up District by District; and

(c) total amount of expenditure lncur-
red on this account till date ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statemeat showing the
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mamber of block seed farms so far set up
in each District of West Bengal is given
in Annexure | which is laid on the Table
of the House. [Placed in Library. Ser No.
LT-2528/68.)

(b) A statement showing pames of
block seed farms in each District of West
Bengal and the area of each block farm
set up during the Second and the Third
Plan Period is given us Annexure-ll
which is laid on the Tuble of the

House. {Pfargd in Library. See No. LT—
2528 '68

(c) Totnt expenditure
1966-67 in respect of Block Seed Farms is
Rs. 2,81,64,978,00. [Expenditure for 1967-68
is not available at present.
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Cuitivation of Dry Farmisg Arees

329¢. SHRI HEM RAJ : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the acreage of dry farming area In
was cultivated amd sown
during the rabl and khlrif crops of 1967
and 1968;

(b) the acreage under crops that was
damaped due to the fallure of rains In
September last; and

(c) the steps that Government proposs
10 ake 10 improve the dry farming eultiva-
tion in India 7

THE MINISTER OF STATE IN THE
MINISTRY OF ROOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The exact screage
of dry farming arsa sown during 1967 asd
1968 is not avallable. However, taking
the siatistics of the net sown area for
1964-65, a total of 38.3¢ millon beares
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falls in districts which are unirrigated and
have a total annual rainfall of 750 mm
(30 inches) or less. It is in this category
that the crops are susceptible to the failure
of rains. However, no estimates are avai-
lable as to the acreage which suffered
damage due Lo the early recession of the
monsoon this year,

{c) Apart from developing ground
water potential in these areas, intensive
soil conservalion measures have been
undertaken io all low rainfall areas to
conserve moisture. These include const-
ruction of contour bunds which calch
rain water and allow it to infiltrate into
the sub-soil to ensure better crop growih.
An area of 7.58 million heclares has been
treated with contour bunding by the end
1967-68. Other supporting measures in-
clude land grading and levelling, adoption
of dry farming techniques, deep ploughing
and growing of legumes. Short duration
varleties are also being propagated to
synchronise with the availability of maxi-
muin soil moisture. Steps have also been
taken to carry out resecarch in drough
resistant varieties,
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Devadasi and Basavi Systemg in Mysore

3300. SHRI SIDDAYYA : Will the
Minister of SOCIAL WELFARE be pleased
to start :

(a) how far the Devadasi and Basavi
systems are prevalling in Mysore state;

(b) whether any effective steps have
heen taken by the Central and State Govern-
menls to abolish them; and

(c) if so, the results thereof 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) to (c). The information is being collec-
ted and will be laid on the table of the
House in due course.

Hestels for Scheduled Caste Girls

3301. SHRI SIDDAYYA : Will the
Minister of SOCIAL WELFARE be pleased
to refer to the reply given to Unstarred
Question No. 1097 oa the Ist June, 1967
and state :

(a) the oames of places where the
hostgl buildings for scheduled caste pirly
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have been constructed in cach State and
Union Territory ; and

(b) the reason for not allotting any
amount to several States ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) A statement is laid on the Table of the
House. ([Placed in Library. See No, LT—
2529/68).

(b) Funds were not allotted to some
States because the applications forwarded
by them did not satisfy the criteria pres-
cribed for the scheme.

Drought in Baberu Tehsil in District
Bands, U. P.

3302. SHRI JAGESHWAR YADAYV :
WIll thr Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it fs a fact that North
Enstern area of Baberu Tehsil in District
Banda (U. P.) is constantly being affected
by drought for the past five years ;

(b) whether it is also a fact that
Kamasin Block of Baberu Tebsil of the
said District has been badly effected by
drought this year ;

(c) whether it is also a fact that some
of the area of Kamasin Rajvaha never
receive uny water for irrigation and this
year also several thousand acres of land
have not been cultivated ;

{d) whether Iin order to solve the irriga-
tion problem of the said area Government
would try to supply water to Aura Dahar,
a deep pool, oear village Baraull and
Lakhanpur through lift irrigation scheme ;
and

(¢) whether Government would con-
duct a survey of the said areas for supply-
ing water to Kamasin Rajvaha from Jamuna
through machines so that drought problem
is solved once for ever 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (e). The imformation
is being collected (rom ihe Sisie Gowern-
ment and will be placed on the Table of
the Sabha as soon as possible,
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Gift of Awstralian Wheat

3303. SHRI K. M. KOUSHIK:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a [act that Australia is
supplying 70,000 toones of wheat to India
as a gift ; and

(b) if so, for what purpose ; and

(c) conditions attached to the gifi 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). Australia has given
a grant of 70,000 tonnes of Australian
wheat as a part of Australia®s contribution
for 1968/69 to the food aid programme for
the benefit of developing countries under
the Food Aid Coavention of the Interna-
tlonal Grains Arrangement, 1967. The
rupec value of the wheat supplied is to be
used in one or more of India's development
projects mutually acceptable to the two
Governments.
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Agricultoral University at Gorakhpur

3306. SHRI MAHANT DIGVIJAI
NATH :

SHRI D. N. PATODIA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether there is any proposal
under the consideration of Government for
setting up an Agricultural University at
Gorakhpur ; and

(b} if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMMNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHIDE): (a) No.

(b) Does not arise,

Long-Term Loans to Agriculturists [n
Madhya Pradesh

3307. SHRI BABURAO PATEL :

SHRI G. C. DIXIT :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the total amount advanced as long-
term loans to the agriculturists in Madhya
Pradesh during the years 1965-66, 1966-67
and 1967-68, yearwise ;

(b) whether it is a fact that quite a few
farmers who were given loaps in year
1965-66 were refused loans in 1967-68
because they had supported political
parties other than the Congress in the last
elections ; and

{c) the names of commercial banks in
Madbya Pradesh who have been permitted
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by the Reserve Bank of India to give laons
to the farmers and the amount of loan
given by them in the years 1965-66, 1966-67,
and 1967-68, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) The total Lonog-term
Loans issued by the Madhya Pradesh Land
Development Banks for long term purposes
during the years 1965-66, 1966:67 and
1967-68 were of the order of Rs. 1.83
crores, Rs. 1.60 crores and Rs. 3.22 crores

respectively.
(b) Information Is not available.

{c) Commercial Banks have started
providing loans to the agriculturists. Exact
information is not availabie.

Damage Due to Floods and Drought in
Madhya Pradesh

3308. SHRI BABURAO PATEL :
SHRI D. V. SINGH :
SHRI G. C. DIXIT :

Will the Minister of FOOD AND

AGRICULTURE be pleascd to state :

(a) the extent of damage, in area and
value, lo food and other crops in Madhva
Pradesh due to floods and drought in recent
months ;

(b) the number of human and cattle
lives lost as a result ;

(c) number of houses damaged and
their value ;

(d) the amount of financial assistance
given to the State for reliefl measures ;
and

(e) if not, reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) In the recent months there
have been no floods of any consequence in
Madbya Pradesh mor drought conditions
been reporied. Firm estimates of area and
production for 1968-69 would become avail-
‘eble only afier the ciose the agricultural
‘year-some time io July-August, 1969,
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(b) and (c). Do not arise in view of (a)
above.

(d) and (e). The State Government have
not asked for any Central assistance so far
during the current financial year.

Cultivation of High-Yielding Varletles
of Seods of Foodgrains

3309. SHRI BABURAO PATEL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) salient features of the programme
for cultivation of high-yielding varieties of
sceds of foodgrains and the progress made
so far ;

(b) the area of the land which has
besn brought under cultivation with the
above seeds in Madhya Pradesh ;

(c) the numbers of acres brought under
cultivation in other States, Statowise ;
and

(d) reasons why the programme is not
pushed vigorously in Madhya Pradesh con-
sidering the size of the State and the
natural promise of a bigger yield of crops ?

THE MINISNER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURBE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The High-yielding Varie-
ties Programme envisages the introduction
of strains of paddy, wheat and hybrids of
maize, jowar and bajra which are respon-
sive to high doses of fertilisers und give
much higher yields than traditiona] wvarke-
ties. This programme is concentrated
mainly in areas with assured Irrigation and
assured raiofall. Arrangements have boen
made for farmers participatiog in the pro-
gramme getting the required agricultural
inputs viz. sceds, fertilisers, pesticides,
credit. The Extension agencies have beoon
suitably strengthened 1o provide technicul
know-how to the farmers and guidaoce in
the adoption of improved practices. Re-
gular trainiog courses of 2-3 days duration
before each crop season are also arranged
for the farmers.

The Progrumme was introduced in the
country in the beginning of 196667 in areas
having assured irrigation assured rainfall.
An arca of about 4.66 milllon acres was/
covered under differcnt high-yieldiag varie-
thes of paddy, maize, jowar, bijm amd
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wheat during 1966-67. The estimated
coverage under these varieties during 1967-
1968 was 14.9 million acres. The coverage
under the programme dering kherif 1968,
is reporred to be about 9.00 million
acres.

(b) The area covered under this Pro.
gramme so far is as below :
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cffort to stop such smuggling and to pre-
vent illicit entry of such sugar from Nepat
are being made.

(c) The names of 12 of the persons
caught in the act of smuggling with the
quantity of sugar seized from each are
given below :

Year Area covered
(lakh acres)
1966-67 a1
1967-68 2.98
196869 4.68

(kharif "68 only)

(c) A statement is laid on the Table of

House. [Placed in Library. See No. LT—
2530/68).

(d) The tnformatton has been called
for from the State Governmemt and will be
placed on the Tuble of Sabha as soon &
received.

Smvggling of Foreiga Sugar

3310, SHRI BABURAO PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pieased to state :

1a) to what extent the price and sals
of Indian sugar has been affected by the
large quantity of Rusian, Czechoslovakian
and Polish sugar smuggled into our coun-
try via Nepal ;

(b) if so, what precise steps are
Government taking to stop smugglsng and
to protect our sugar industry after adver-
sely being affected by this large scale smug-
gling ; and

tc) the names of u dozen smugglers if
caught and the quantity of sugar seized
from each ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The extent to which the
sale and price of Indlan sugur has been
affecied by foreign sugar smuggled from
Nepal cansot be accurately determined.

(b) Prevenlive patrelliag and mobile
checks bave beoa intsasified and officers
posted at the border c<heck posts bave
teua ulerted (o be vigiling,  All possible

Sl. No. Name Quantity selzed

in Kilo;nrlLL
1. Sheomandan Sah 4150
2. Sultan Mian 1853
3. Rajuk Mian 800
4. Sudama Tewari 500
5. Ram Pd. Sah 400
6. R.L.Ral 216
7. H. Rajaram 215
B. Kedar Prasad 120
9. Asharfi Mahto m
10. Nand Lal Sah 95
1. Karu Sah 86
12. Basuman Mahto 80

Sinkking of Tubewells in Madhya Pradesh

3311, SHRT BABURAO PATEL :
SHRI G. C. DIXIT :
Wilt the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) the total number of t(ubwells pro-
posed to be sunk in Madhya Pradesh dur-
ing the Fourth Plan ;

(b) the rumber of tubwells installed in
the years 1965-66, 1966-67 and 1967-68 in
Madhya Pradesh, year-wise ;

(c) the amount of loans given by
Government for private tubewells in Madya
Prudesh duriug the year 196546, 196667
and 1967-68, year-wise ; und

(d) statistic of tobewells installed in
other States in 1967-68 State-wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPEPATION (SHRI ANNASAHIB
SHINDE): (a) The Cemiral Working
Group of the Ministry of Food, A.cicu'_
ture, Community Development and Co
operation bas recommeended colstruction-
of 10,000 private and 90 State tubswells in
Madbya Pradesh Jduriag the Fourth Plan as
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against 11,500 private and 92 Sexie tubewells
proposed by the State Government.

(b) and (c). The information is being
collected from the State Goversment and
will be laid on the Table of the Sabha on
receipt.

(d) A statement giving the requisie
information is laid on the Table of the
House. [Placed in Library See No. LT—
2531/68).
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Forept-Baged Indugtries io Bastar Aren
of Madbya Pradesh

3314, SHRI D. V. BINGH: Wil
the Mioister of FOOD AND AGRICUL-
TURE be plcased to state ;

() whether a team of expern of the
U.N. Food and Agricullure Organisation
and & team of lodian Officlals recenily con-
ducied & survey of Bastas area io Madhya
Pradesh with a view 10 finding 1he feasi-
bility of setting up forest based indusiry in
that area ;

(b) If s0, the results of the swudy;
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{¢) the detalls of any schemes or tenta-

tive proposal for setting up forest-based
indusiries in Madhya Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The report of the United Mations
Development Progmmm,’Food and Agri-
culture Organisation experis on the “Pro-
ject Preinvestment Survey of Forest Res-
ources” which covers Bastar area also Is
being compiled by them. Details of the
scheme or proposals would be known only
on receipt of their final report through the
Food and Agriculture Organisation of the
United Nations.

(c) An interim progress report has been
received from the FAO indicating the
feasibility of setting up of a combined
rayon pulp and paper factory with 300
tons & day capacity at Barsur, the northern
Part of Bastar district of Madhya Pradesh.

Employment o Tripura
3315. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of LAB-

OUR AND REHABILITATION be pleased
to refer to the reply given to Unstarred
Question No. 8500 on the 25th April, 1968
and state :

(a) whether the estimates about the
oumber of employment opportunities like-
ly to be created in Tripura in 1968.69 plan,
are now available ;

(b} if so the details about the number
and nature of jobs such as skilled, semi-
skilled etc. likely to be created thereunder;
and

(c) the number of educated, uneducat-
ed, skilled and semi-skilled unemployed in
Tripura according to the live Registers of
the Employment Exchanges ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : (a) No.

(b) Does not arise.

{¢) A statement is laid on the Table of

the House. [Placed in Library. See No.
LT-2533/68).
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Employment Exchanges ln Tripum

3316. SHR! KIRIT BIKRAM DEV
BURMAN : Will the Minister of LAB-
OUR AND REHABILITATION be pleased
lo state

(a) whether itis a fact that Employ-
ment Exchange facility in Tripura is very
scarce ;

(b) if so, the maximum distance from
where people are expecied to come to
avail of the services of the Employment
Exchange ;

(c) whether any more Employment
Exchanges or sub-exchanges are proposed
to be set up in that Union Territory ;
and

(d) if so, the details of the plan in this
regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
§.C. JAMIR) : (a) One Employment Ex-
change at Agartala and three Employment
Information and Assistance Bureaux In
tural areas are catering to the needs of
employers and employment seekers in Tri-
pura,

(b} Precise information is not available.
Employment Exchanges and Employment
Information and Assistance Bureaux are
generally located in heavily populated and
easily accessible areas having employment
potential,

(e) No.

(d) Does not arise.

Establighmeant of an Agriceltural

Universily io Gujarat
3317. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FOOD

AND AGRICULTURE be pleased to state:

(a) whether Central Government have
received a proposal from the Government
of QGujurat to establish an Agricultural
Unlversity in that state during the Fourth
Five-Year Plan ;

(b) the criteria, if any, laid down by
the Central Government 1o select a specific
site Yor an Agricultural University ;

(c) whether the Governmeat of Gujarat
bhave rocommended any specific site for the
proposed University ;
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(d) If so, the name of the suggested
site ; and

{e) whether it conforms to the said
criteria 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Goveroment of Guji-
rat have planned for the establishment of
an Agricultural University in the State
during the Fourth Five-Year Plan.

(b) The establishment of Agricultural
University and the location of its Head-
quarters are decided by the State Govern-
ments. No criteria has been laid down by
the Central Government to select a specific
site for an Agricultural University.

(¢) No decision with regard to the
headquarters of the University has yet been
communicated to the Central Government.

(d) and (e). Do no arise in view of
(b) and (c) above.

Opening of Sub-Post Office at Pichkoli
io Purl District (Orissa)

3318. SHR1I ESWARA REDDY :
Will the Minister of COMMUNICATIONS
be pleased to stale :

(a) whether it is a fact that a sub-post
office was to be opened in Pichkuli In Puri
District (Orissa) on the Ist November,
1968 ;

(b) whether all the necessary arrange-
ments including appointment of staff were
completed ;

(c) whether it isa fact that the pro-
posed sub-post office was not opesed on
the Ist November ; and
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(d) if so, the reasons therefor and when
this sub-post office will start functioning ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUIJRAL) : (a) to (c)
Yes.

(d) The upgradation of Pichkull Branch
Office into a sub Office is kept in abeyance
pending a decision on the dispute regard-
ing the cholce of building for locating the
office. The post office will be upgraded
as soon as this is settled.

Central State Farmg

3319. SHRI NAWAL KISHORE
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) how many Central State Farms are
there in the country, their areas of opera-
tions together with the cost of equipment
and machinery on each of these Farms :

(b) what was the total yield of these
Farms yearly during the last three years ;

{c) what is the net “profit, if any, out of
every oae of these Farms ; and

(d) if the Parms are golng in loss the
reasons thereof and the proposed remedial
measures taken, If any ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The informa-
tion regarding the number of Central State
Farms set up by the Central Government,
their total area, of operations together with
the cost of equipment and machinery, and
total yield of these Farms during the last
three years, is as under : —

Name of the Tolal Area of Production] Total cost of
Central State Area oporation Yield equipmeat and
Farm (Acres) (Acres) machloery
1 2 3 r} 3
1. Suratgarh 30,331 21,501 7 Detall givea in Rs. 140.33 lakh
{Rajasthan) | Annexures Ri. 46.64 lakh
2. Jetsar 22,162 11,551 lt&n
(Rajasthan) (Actusl area under | Laid on the Table

cultivation is about }of the House.

5,000 acres

for | [Placed In Library.

Kbarif and Rabi | See No. LT-2534/
o)

together
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1 2 3

4 5

3. Himskud
(Orissa)

ment

availabls sp far by | Annexure 111

10,000 4,423 acres made’) Details given in
the State Govern- | Laid on the Table

Informatios is
being collected
and will be laid
|of the House. | on the table of
F(Placed in Library. }the House

| See No. LT-2534/ |

The Suratgarh Farm made a profit of
Rs. 18.71 lakh during 1966-67 and about
Rs. 37 lakh during 1967-68. Net loss in-
curred by the Farm f{rom its inception in
1956-57 now stands at Rs. 8 42 lakh only.

The Farmm has not yet reached its full
potential becpuse of loadequate and irregu-
lar irrigation supplies. The Ghaggar Aoods
have alio beeo doing coosiderable damage.
Efforts are being mado to increase irrigation
supplies to the Farm and tg adopt flood
cootrol measures.

Joigar Farm

Jotsar Farm has suffered a total loss of
Rs. 7.9 lakh from its incoption in 1964-65
10 1966.67. 1t also suffers from oadequiie
{rrigation supplies. Efforts are being made
1o obtain increased irrigation supplies which
would facllitate full development of the
Farm.

Hiraknd Farm :

The Hirakud Farm (Orissa) was sel up
in Rebruary 1967, and has incurred a loss
of Rs. 570 lakh in its first year of opers.
tion i.e. during 1967-68. The Farm is in s
developmental stage and it is pot expectad
that it would make a profit during thy Brst
fwo or threo years.

J 68 |
4. Jullundur Clty 10,000 442 acres being Production not yet |
(Punjub) taken up for Rabi staried. (Farm set |
1968-69 up only on 1.8.1968) )
5. Hissar 8,000 4,703 acres so far Production not yet Information is
(Haryana) made available by siarted (Farm set being collected
the State Govern- up only on 20.8 68) and will be laid
ment on the Table of
the House.
6, Raichur 7,500 Land not yet Production not yet No  purchases
(Mysore) bunded over by started. have been made
the State Govern- so far.
meat
{c) and (d). Saratgarh Farm : Election of noa-Tribal origin Members

for Reserved Seats In States

3320. SHRI KARTIK ORAON : Will
the Minlster of LAW bo pleased 10 state 1

(a) whether Government are aware tkat
Shri Paul Dayal, an Indian Christian, with-
out tribal grigin, was clected to Bibar Logis-
lative Assembly from Baro Assembly
constituency in Ranochi District reserved
for members of Scheduled Tribas and Shri
Alexander Heary Besterbitsh, and Anglo-
Indian, without any tribal origin, was elect-
ed to Bengal Legisiative Amsembly from
Madaribat Asssmbly coostitusacy in Jal-
paiguri District, reseeved for Members of
Scheduled Tribes in 1962, General Election:
and

(b) if so, the astion taken against those
who granted them tribal certificates 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM): (a)und (b). A statement of
assyrance of a similar question No. 1740
far the 9th May, 1968 containing the factual
informsation was laid on the Table of the
Lok Sabha oo the L2th November, 196§,
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Labeur Colonles at Chandigarh

3321 SHRI SHRI CHAND GOYAL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state !

(a) the steps taken for the establish-
ment of the Labour Colonies at Chandi-
garh ;

(b) the amenities provided in the above
colonies : and

(c) the percentage of labour of the
Unlon Territory which will be accommo-
dated in these Colonies ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Four temporary Labour Colonies in Sectors
14, 25, 26 and 30 have come up in Chandi-
garh,

{b) The amenties
colonies are ;:—

(1) Residential plots have been leased
out @ Rs. 1.50 P.M. per plot.

(il) Temporary flush type latrines have
been provided in the colonles In
Sectors 14 and 26 and are being
provided in others also.

(ili) Communlity baths have been pro-
vided.

(iv) Katcha sireets, roads, water taps
for drinking purposes and street
lights have also been provided.

(c) About 75% of the Labour working

in Chandigarh has been accommodated in
these Colonies.

provided in these

Harijan Kalyan Fand for Chandigarh

3322 SHRI SHRI CHAND GOYAL :
Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether any steps bave been taken
to create the Harijan Kalyan Fund for the
Ugnlon Territory of Chandigarh ;

(b) if so, the amount collected so far ;
and

(c) the items on which it is proposed
to be expended ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA)
{s) : The Union Territory of Chandigarh
ecently proposed the crestion of a Huarijan
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Kalyan Fund. being
examined.

(b) and (c). Do not arise.

The proposal Is

Allotments of Plots to East Pakistan
Refages in Kalka}i Coloay, Deihi

3323. SHRI RABI RAY : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to to refer 10 the
reply given to Starred Question No. 2114
on the Ist August, 1968 and state the names
of allottees given plots of 320 sq. yards
clearly showing the authentic financial
position against each ullotiee together
with the account of financiul position of
the applicants for alloiment of plots of
320 sq. yards but not allotted so far.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : Information available
with Government regarding the Ananclal
position of applicants for plots of land
measuring 320 sq yards or more inthe
East Pakistan Displaced Persons’ Colony
near Kalkaji, including those to whom
plots measuring 320 sq. yards have beea
allotted, Is given Io two Statements No. |
and No. Il laid on the Table of the Houss.
(Piaced in Library. See No. LT—2535/68),

In a large number of cases the actual
focome of the applicants has not been
stated nor has it been ascertained for the
reason that the posts held by them under
Government are a sufficient Indication of
their eligibility for plots measuring 320 8q.
yards. Government has not generally had
occasion to verify the authenticity of the
information gathered from applicants
regarding their inancial position sioce, by
and large, there has not besn any ground
for doubting their veracity.

Ingtallation of pamplag Sets

3324. SHR1 KAMESHWAR SINGH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state @

(a) whether it is a fact that Govern-
menl propose 10 instal more than 1,50,000
pumpiog sets a year In the country ;

(b) if so, the acteal oumber proposed
to be installed ;
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(c) the total financial required ;

(d) the total number to be allotted to
Bihar ; and

(e) the total number allotted to Kha-
garia and Begusaral Sub-Divisions out of
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERTION  (SHRI ANNASAHIB
SHINDE): (a) Yes, Sir.

(b) The Fourth Five Year Plan has
not been finalished yet. However, the
Central Working Group of the Ministry of
Food, Agriculture, Community Develop-
ment and Cooperation recommended in-
stallation of 600 lakhs diesel and 12.50
lakhs elecirical pumpsets in the country
during the Fourth Plan period. The elec-
trical pumpsets would also include those
which would be installed on tubewells
both private and State.

(c) The total financial outlay required
for the purpose is estimated to be about
Rs. 435.00 crores.

{d) Out of the total pumping sets
proposed to be installed in the country
durlng the Fourth Plan, 1.20 lakhs electri-
cal and 45000 diesel pumping sets have
been suggested for the State of Bihar.

(&) It is for the Swate Government to
decide, afler its Fourth Five Year Plan is
approved, what oumber of pumpsets should
be allotted to different Sub-Divisions.

oy e anfrat/wfew nfrat
* gieeet ¥ wrd-awe

3325, oft siiwTe wTw dTwr ;. war
AT EATTT AFAT T TATX WY EAT WA
fe :

(%) w1 ag av ¢ & wggfen
wifedt eyt wqgfea wifew wifedd &
freeel ¥ gan ¥ A a1 R} wHqAE
20w griv § ;

(w) afe gi, @ w@aA IvW ANaw
fraig sag & wawIT 9a%  aArd & fed
g R ey S e
{1
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() = a7 sgwr wTdaTE ¥ WY-
a1 uw faened] q% fawemr sag Par g ?

waw wemr  fawm & awn anf
(wo st gty ) (%) ¥R
(@). ‘sdeaw’ wfweafer & adear
% A 3 vt & wrew g€ et &
qar w@ar @ fr afesac wiast §, qar
feelta feafa @ wrdifed @osl &
sty were qiw ¥ Arg aWt § oA
& 27 %1 qafase fear A 20 %@
A &, womwatel ¥, 39F dwa ¥
fafew, wmzia (qaA & =9 &) &
grar &t arfr )

(w) Treat & 2T fyer @, dEATA
SHT & w3412 oft | /IAregagn, oF g
ot qifge ad g Fqmg ey aw &

Sale of INicit Liquor in the Capitsl

3326 Dr. SUSHILA NAYAR : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that
liguor is being sold in the Capital ;

(b} whether it is also a fact that the
extent of sale of illicit hiquor has increased
with the increase of liquor shops ; and

illegal

(c) the steps taken or proposed to be
taken to stop this menace.

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) Yes.

(b} No.

(c) lotensive patrolling and frequent
surprise raids ure conducted by the Excise
and Police personnel to curb the menance.
A special Police Squad has been organised
for the detection, investigation, etc. of
Excise Crimes.

TaoE # AgeTd JETE Srowmn

3327. oftfuyfn fowr : wo1 wiw
oat gfe ®o0 gr wk &Y P wTR
f§

(%) mragev g & Qv
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(@) T=fAay 318,00 T &7

afq a9
382,000 #izh ==
afs 1§

gfear

w1 )
Iww ) 687,000 Heh =
ufa oo

w3d § fe wrowEn 1972 & Aqew

A% JETEA WTAT AW KT AT |

(1) s ) gEge a@ 2

g:

(1) witforr Samedfer wax €
T WO o O e § =
¥ WX ¥ @Tg aun /AAT AN
il

(2) wifeer  woedfer 10 T1&
TET T T Jer G ¥

(3) wifosn wrarfer gu wwa-
quf awde wifes mar ATy
wifie! ® go tRe To ¥ wfu-
o gfewd ot grw w3 )
Survey of Staff Position In the
Commmuications Miaistry

3328. SHRI PREM CHAND VERMA:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether sy survey of the staff
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employed was made in the Ministry during
the year 1967 68 ;

(b) if s0, how much surplus staff, class-
wise, was found and whether Government
propose to retrench the siaff or to absorb
them otherwise ;

(c) how many additional hands class-
wise were employed by the Ministry during
the period from Ist April 1968 to the 30th
June 1968 and how many pew posts of
Guzetted Officers were created during the
period ; and

(d} what are the details of surplus staff
working with Ministers, Ministers of State,
Deputy Ministers etc. for which proper
sanction has nat been oblained 7

THE MINISTER OF STATE IN THE
DEPARTMEBNTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) Yes, a survey
of Class IV staff was made.

(b) The class 1V employses weee reader-
ed surplus. Of these, ome has been ab-
sorbed clsewhere and the other has volun-
tarily ratired from Government service.

(c) Four Class IIl officials were em-
ployed during the period. No new posts
of Gazetted Officers were created,

{d) Nil.

g Wt & Fearw § wht

3329. «ff wmerre T i
o wrw fagr@t sroded
ot wroTTT exw wwf
w1 wre v yiw 5o g8 aamy ot
Wﬁhh:
(F)wrag el fo af 1047 @&
107 S fiwdw Fgr Nt & Feqren #
wrl s g ¥ ; Wi

(w) afz gi, & ag &N fow gz aw
gi st s wrcg 7
we, gfe, wmufes fesm mor

wwren § orew st (o -
arfgw fork): (w) A, ot
(w) & 1945 wtx 1066 off Gy-xdfy
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& fodr Wy ad o sradfean Afa & €
oy &3 frar mar ¢ gww wfafom
€T wWl-wEwRid waiees qqr fadeft
grrEeial & o & AT aed
STSTT 9T 120.99 9r@ w9ai &) qnE &
sy gt & wrars & famfa aw aw
#r mf g

Drought In Orissa

3331. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether the drought map of Orissa
has been received from the Orissa Govern-
ment by now for undertaking pilot projects
for solving permanently drought problems
in chronic drought affecied areas ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHR] ANNASAHIB
SHINDE) : (a) All State Government, in-
cluding Orissa, were requested to classify
their chronically drought affecied areas into
‘A’, ‘B’ and *‘C' categories, based on the
severity and frequency cf drought. Neo
map showing the classification of chroni-
cally drought affected arcas has so far been
received from the Government of Orissa.
1t has since been decided to treat this
scheme as part of the State Plap with
effect from 1.4.1969. The National Deve-
lopment Council has recently decided that
the chronically drought =ffected areas
would be dealt with as one of the special
problems of the States concerned and that
10%, of the total Central assistance to the
States would be earmarked for such special
problems.

(b) Does not arise.

Agricaltura] Research Projects In Gujarat
State

3332, SHRIR. K. AMIN :  Will the
Minister of FOOD AND AGRICULTURB
be pleased to state :

(a) the number of agricultural ressarch
projects in progress in Gujarat Stals ;
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(b) total amount spent on research pro-
jects during the last three years ; and

(c) details of the succesiful research
projects in Gujarat for the last five
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) There are fifteen research
projects in progress in Gujarat Siate
financed by the Indian Council of Agricul-
1ural Research and from P. L. 480 funds.
The details are given in statement 1.

{b) Rs. 22.50 lakhs.

(c) In ell 29 research projects have
remained in operatlon during the last five
years in Gujarat State. Details of these
projects are given in stalements | and 11

laid on the Table of the House [Flaced
In Library. See No. LT—2536/68].
Warehouses in Gujarat
3333, SHRI! R. K. AMIN :  Will the

Mipister of FOOD AND AGRICULTURE
be pleased to state :

(a) ber of wareh at present in
Gujarat State ;

(b} what are the targets of their con-
struction in that State ; and

(c) names of places where they are

sitvated at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHR1 ANNASAHIB
SHINDE) : (a) There are 8 Warehouses
of Central Warchousing Corporation and
64 of Gujarat State Worshousing Corpora-
tion.

(b) The Central Warchousing Corpo-
ration are undertaking construction of a
Warehouses of 5,000 tonnes capacity at
Nadiad. During the Fourth Five Year
Plan the Corporation propose to construct
warechouses of 5,000 tonnes capacity each
at the following centres : —

1. Surat

2. Bhavnagar

3. Jamoagar
4., Baroda
5. Anand
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The Gujarat State Warehousing Corpora-
tion propose 1o construct 10 Warehouses
of a total of 15,000 tonnes capacity during
the Fourth Five Year Plan.

(c) A statement is laid on the Table of

the House. [Placed in Library. See No.
LT--2537/68).
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Rmployment |n U, P.

3336. SHRI VISHWA NATH PAN-
DEY : Will the Minister of LABOUR
AND REHABILITATION be pleased 0
slate :

(a) the number of persons offered em-
ploywment in Uttar Prudesh during the three
Pive Year Plans pariod , and

(b) the number of uoemployed persons
in rural and urban arcas of Uttar Pradesh
during the yeuss from 1960 to Ostober,
1968 1

bECEMBER 3, 1968
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI S. C.
JAMIR) : (a) Precise information is not
available. However, according to the
estimates made by Uttar Pradesh Govern-
ment the number of new job opportunities
created during the Second and Third Five
Year Plans were of the order of 7.38 and
19 lakhs respectively.

Estimates for the First
are not available.

(b} Precise information regarding the
number of unemployed persons in rural and
urban areas is not available.

Five Year Plan

A sialement showing the number of
work-seekers on the Live Registers of Em-
ployment Exchange at the end of the each
year for the period 1960—68 which gives
some idea of the trends in urban employ-
ment, is given in the statement laid on the
Table of the House. [Placed in Library. See
No. LT— 2538!63]‘

Telephone Factory in Uttar Pradesh

3337 SHRI VISHWA NATH PAN-
DEY : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that Governs
ment are considering to set up a telephone
faclory in Uttar Pradesh ;

(b) if so, when and at what
and

place ;

(¢) the total amount of expenditure
involved on such a project ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUIJRAL): (a) and (b).
There is a proposal to set up shortly 4 new
factory for the manufacture of long dis-
tance transmission equipment to augment
the production of the Indian Telephone
Industries Limited Banglore of such equip-
ment. Some sites suggested by State
Governments for location of the proposed
factory are under consideration but no
decision in this regard has been taken so
far.

(c) According to preliminary estimates
the capital expeaditure on the new factory
is expectad 1o be about Rs. 245 lukhs.
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*fag weg gORT A wWXW T L
fregikz afy aftfeafmal &t witr g€, &

9 FTRT FTE-Ragd aqr femmal &)
/T IR SUY & fagg qv fawrt

wft
fargrern wtew ¥ ewwnfo wwitl W

3339, oft wy fwd : yur W ww
greiw w0 a5 ward ¥ g v fe
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¥ wrew ¥ erwrfive wetd o o o
t;

(w) afe gt, & wr w& amt &
afre o dordY o e ojm ;W

() ¥® @ o fis 3w # QoY
ag ot § W srwifaa aeiEl W we
§ T w1 A Ay ?

uw war grafa aoft (st grell) : (%)
o waifirs sToey ¥ feedt o feedt
avifag a7 &1 FOM A el §
Sfes afy wradtg queq w1 ewifo ow
&1 wa gifra e, sfrgwron frgwa
o1 sRgRUEdiT o e & § o4t
gaTar i

(wr) oY (@), wexr ¥ 3347

fergemm et & wrow ¥ aewe

3340. oft w formd : w1 W Tl
qg qAA ¥ 97 WO fie

(%) war ag aw & fe dad fipgemr
qzd & FTE § oF off rewy aft g
grife agt 13,000 sdard w7 W § ;
T

(w) wr mTeT wgt Qv www
wat ?

way-o1d faewm aer wwre fewre &
T qft (s vo go qwem) : (v) ot
gt

(%) oF TeeT ot ¥ @ Ay
dar Y ww fag agfer ey
ITew Y fY oy wrer fiear o

v wliw o foht o et

3341 off pww ww wwww : W
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fie -
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wwpT, 1968 & wfial & fay wer wdw
aeTe ¥ ¥y goee ¥ feadt A
Fhft ft aar ¥t g § I® wHAT
3 weq gdw ¥ fay fwad B w1 W
foraifea far ; Wk

(w) 9% "1 & ¥y goerc g
wsy wiw w wega: feadr @A €
gt ¥ 7 |

wiw, gfy, wgufos free aar
wgeTT Hamy ¥ W welt (st e
wifgw frk) © (%) wsa SRW AT A
wqd 5, 832 fizh za & arfaw w2 &
Fqr qr gqey, 1968 ¥ 7,430 figh &=
TR AN T fas AT § fAr wgaw
fan a1 1w A A ifvg Il &
wrem v whr & e A fean s
a1 | garE ¥ owET, 1968 & w@AT &
2t wer Ry € widfeg S R Ao
o ere d -

B

(et z7)
gwr§, 1068 5,830 (%)
arew, 1968 6,951.2 ()
faasar, 1068 5,839 (%)
wwwe, 1008 5, 839 (¥)

(%) vei daag g N wrfea
s & fag 7 @Th 7 O aifaw
LT

(w) vwit 3112.2 ded =7 whErd
¥ fag aar 7 @D T3 g g &

for arfore 81
Wheat Supply to Madhy Pradesh

3342, SHR1 HUKAM CHAND KACH-
WAL :  Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

{a) the quantity of wheat demaded by
Madhya Pradesh Government from the
Central Government for the months of
August, September and October ; 1968

(b) the quota of wheat fxed by Govern-
ment for \be said months ; apd

DECEMBER 3§, 1968
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(c) the quantity of wheat supplied by
the Ceniral Government to Madhya Pradesh
during the said months ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The quantity of wheat
demanded by the Madhya Pradesh Govern-
ment during the period under review was
as under :—

August, 1968

3.4 thousand
tonnes.
September, 1968 11.3 thousand
tonnes.
October, 1968 No specific
demand was
made.

{b) and (c). The position with regard
1o the allotment and supplies of wheat lo
Madhya Pradesh during the said months
was as follows :—

(In *000 tonnes)

Months Quantlty Quantity

allotted supplied
August, 1968 4.7 0.6
September, 1968 4.7 37
October, 1968 50 27

i ¥ ywect & frg defien

3343, oft yyw ww wwwTT ;W
W 7o gy w7 §9T w3 R

(%) fem-fem o fngi & wfewrfeat
Y Tqr ArFeeTd & w & S W ere
wARgT X & waN ¥ wrafivear & ard
t;

(w) w1 T o Q¥ ST &Y
aoft % wrfee femmam & ;

() afegt, rom ag av § s
€ fard ¥ g wrwet A age for ogh
e sk & fald arie qu fied X,
qey I ww aw e wwes o
agdaff @kl ox



9 Wrinen Antwirs

(w) ofe gf, & & wr o
aqr 94§ FAET A @ Sph @
& fag goerT /T A WO W
fawrt ¥ ?

wer-wrd frsmn ey wwre fawm §
m“(lﬂ'[o o W) (‘7}
—‘fatrg’ of % w=te (fer ‘woem
e drrm’ & fag war waR)

1. sy

g ¥ tfaeed fafeems, s fufe-
e, o faday ada, foed Hrde,
wfafas ad, freed zrgai ot qA-
fafireas mfa=

2. ww

§ ¥ g, guere o¥far,  segr-
fa gwrezrar, #faw guTE, AT
fes, qrfws ot mfgw afyerg afas
L&

3. wrdwfrw sea

&7 ¥ wregAr grex e 1T e,
faezd 7 ¥ gfaad, voed qgerdt wfa-
frgt (xA% ge-famia Wi aget & fawg
¥ fadr wam€ o€ wfwfoat ofver 7 #)
ey aqr et & Y geang, g
U Frareorge, weaT™, I9 A7 € A9-
arg e gearg,  grafas ¥
wifee deqrg oYz fia, ¥@-97 gaft
wwr grepfe v ot TEnt, wfe,
wfewg mar firafot deft wfoe wewry
aifas 1

4. Wy Ium

' ver avaifes fewrr & are -
wi gl

5. wniwfes st

6. Wofr wt: W o} wrt
o wighr dimr oo fewm o

«—‘wer dohger e’ & vl
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W wmofer Wit dwfire deqm
ot Yar SereT ok F ok ggf fom
e s awwd o1 w ¥ afes A
fekeft oy wfrr gYAY/a et |

(w) o gt 1

(m) ot gt

(%) qwasw wwar # st & 0w
el wem At A 31 @ 1
# 5,000 ®TEAY & OF Erww  qEty W
M A ar ot R WX R F QU AN
qT 77 e o wgr

Natlpaal Seeds Corporation Ltd.

3344. SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the year in which the MNational
Seeds Corporation Ltd. was floated, who
were the Members on its Board of Direc-
tors and how long the same Board conti-
oued; and

(b) who are the members of the Board
of Directors at present and the names of
the Chairman or Managing Director, and
when they were appointed and what is
their tenure and terms of employment 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The National Seeds Cor-
poration Lid. was registered as a company
on 19. 3 63 under the Companies Act, 1956.
A list of the Members of the first Board
of Directors of the Corporation is given
us Aonexure-l laild on the Table of
the House. (Ploced in Library, See No.
LT—2539/68). The Board was Initlally
coostituted w.e.f. 19.3.63 and cootinued tili
31. 3. 64,

(b) A siatement indicating the names of
members of the present Board of Directors
including the Chairman and Managing
Director, their dates of appoiniment,
teoure und terms of employment is given us
Annexare 11. Laid on the Table of the
Howse, [Piaced in Library. Sec No. LT—
2539/68).
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Central Fisherles Corporation, Ltd.

3345. SHRI PREM CHAND VERMA :
Will the Minister of POOD AND AGRI-
CULTURE be pleased to state :

(a) the authorised and paid up capital
of the Central Fisheries Corporation Ltd.
at the time of its seiting up and as on the
31st March, 1968,

(b) how much amount of loan the
Coproration owed to Central Government,
Banks or other parties as on the 3ist
August, 1968 separately;

(c) how much money has been paid as
interest by the Corporation during the
last three years; and

(d) what are its working results for
the last three years, its profit and loss
position and the main causes for the loss,
if any, what are the estimates for 1968-69 ?

DECEMBER 3, 1968
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-

OPERATION (SHRI ANNASAHIB
SHINDE) : (a)
On 29. 9. 1965  On the 3ist
date of incor- March, 1968.
poration.
Authorised Rs. § crores. Rs. § crores.
Capiial,
Paid up Rs 6 lakhs, Rs. 65 lakhs.
Capital,
(b) Nil.
(e) Nil.
(d) The working results  of the

Corporation during the last three years are
as follows 1 —

Turnover Trading Account Profit and Loss
(Gross profit) Account (Net loss)
Rs. Rs. Rs.
1965-66 6,78,018 (=) 26,526 2,08,244
from 29. 9. 65)
1966-67 25,88,952 3,71,929 560,714
1967-68 36.0",475 2,776,928 12,67,491

On the basis of the results of workiog
of the first six months, it is estimated that
there will be a total turnover of Rs, 55
lakhs with a gross profit of Rs. & lakhs in
the trading account and a net loss of Rs.
8 lakhs in the Profit and Loss Account.

The Corporation is in the formative
stage. It has to compete in the matter
of procurement of fish with the private
trade which is well established and has
traditional links with supply and distribu-
tion centres. The bulk of the fish is at
present procured in competitlon with the
trade. In the circumstances the margin of
profit on trading activities has been low,
und the Profit and Loss Accounts have
shown net losses.

To avold dependence on the competi-
tive market, the Corporation has already
embarked on a policy of taking over water
aress for development so as to build up
steady sources of supply. Bome reservo-
irs have already been taken over in
various Biates and these are in the process
of being developed.

Staff Emp_Ir.-u-f;d Iin the Ministry of Law

3346. SHR1 PREM CHAND VERMA :
Will the Minister of LAW be pleased to
slate

(a) whether any survey of the staff
employed in his Ministry was made during
the year 1967-68;

(b) if so, the surplus staff class-wise
and whether Government propose (o re-
trench the stafl or to absorb them other-
wise;

(c) how many additional haads class-
wise were employed by the Ministry during
the period Ist April, 1968 and 30th June,
1968 and how many new posts of Gazetted
Officers were created during the period;
and

(d) the details of surplus staff work-
ing with the Ministers, Minister of Siate,
Deputy Ministers for which proper sanction
has ot been obtained.

THE DEPUTY MIMISTER IN THE
MINISTRY OF LAW (SHR1 M. YUNUS
SALEEM) : (a) No, Sir,
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(b) Does not arise.

() (i) Number of addi- [ Class I=2
tional hands Class 11=5
tlass-wise emplo- | Class 111:=8
yed by the

Ministry during
the period 1.4.68
to 30.6.68

(ii) Number of posts of
Gazetted Officers crea-
led during the period
1. 4. 68 to 30 .6. 68

{ ‘
(d) Nil.
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F mfew O wifire fafrgomm f Afs
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freqa wiwg grx v & wiafs @
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Ul w1 AT FAT AT | @Y FE qH
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frg e Ty w1 wT @ E; O
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wfgw for): (%) s ferar & wnft aw ot
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sy qeiga A wm & 0 1g
w4 wawen ¥ eqrfea fiwar arar &
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wrg, pfe, emufes fosw oo
EEWIT RraTwg § Tvq A (st wen-
wrfgw k) : wig ad § avwrd wrdwal
#argr- g & Iwmrew fAo s
4,500 rzdy z @k & Qg g et & w2
S g1 ¥ graraAr & ) oYt gromr &
sy oft gewrT & faarendta § )

Strike In General Post Office, Bombay

3354. SHRI GEORGE FERNANDES :
Will the Minister of COMMUNICATIONS
be pleased 1o state :

(a) whether it is a fact that all emp-
loyees of the General Post Office, Bombay
went on strike on the 19%th September,
1968;

(b) if mot, the actual number who
were on strike and their ratio (o the total
number of employees; and

(c) the number of employces who
have been suspended or against whom any
other kind of disciplinary uction has been
taken as a results of the strike ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K GUJRAL) : (a) No.

(b} The actual number of employees
who went on strike was 2,029 as ugainst
the total strength of 2420. The ratio
between the strikers and the total strength
was 5:6 i.e 845, of the staff was oo
strike.

(c) Nil
Sale of Plots in Ulhasaagar

1355. SHRI GEORGE FERNANDES )
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether tenders were invited for
the sale of small residential plots in
Ulhasnagar in Junuary, 1968;

(b) If so, the number of tenders received
and the amount of money received by the
Government by way of deposits from the
persons who gave tenders;

(c) whetber the plots have since been
allotted;
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(d) If 80, when and to how many
individuals; and

(e) if not, the reasons thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) to (e). For the
purpose of disposal of the remaining plots
of land in Ulhasnagar Township, tenders
were invited by the Assistant Settlement
Commissioner Incharge, Bombay in Janua-
ry 1968. In response, 493 tenders were
received for 265 plots, with deposits total-
ling about Rs, 1,63,000/- on account of
edrnest money,

in response to a request received in
this regard from 1he Government of Meaha-
rashira, it has now been decided not to
proceed further with the acveptunce of
these tenders, and instructions have accor-
dingly been issued to the Assistant Seltle-
ment Commissioner Incharge, Bumbay to
refund the deposits to the tenders.
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mfer sw €1 e faeqa w7 faar
el g o *F & wfafowr, far &
IuT AW & @ yawwge fedk ok
gfcgran w1 qyate famy efae §, droar
3 I TAW ¥ GATHCIAL, qeewry &
W WY weaqe awr  gfarm & e
a1e fasl & gu Tix won e & fear
g

(4) W (qarea) & qu o @
geaTeArat 9T fawre fean @ o ko

wren & q & fag wwen gfe
dren @) few dw ot wyrw

3369, s Wwre ww JowT:  ww
wie awo gfw 720 o qar & par
w{h fir

(%) w1 ag aw B fs wrea # wenr-
o gw A & srrw wrw awr g
dwzw ¥ favw d'e & 1,000 ey W Y
agraar athy § ; W

(w) afe gt ww ¥ atd frew
& & war sfafwar § 7
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wng, ¥fy, smofee frem aw
wEEC AW § e wW (e wem
wifgw k) : (=) &mo o wfw G-
& ¥ wrk Tt orrerdy s Ad g€ b

(=) wor 78 grar
Supply of Coarse Grains to Rajasthan

3360 DR. KARANI SINGH : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Rajas-
than Government had asked recently for
45,000 tons of coarse grains for distribution
In the current famine stricken areas in that
State ;

(b) whether the whole quantity asked
for was allocated; and

(c) if oot, the reusons why this mea.
gre request could not be complied in view
of most intensive famine prevailing at
present in Rajasthan?

THE MINISTER OF STATE IN THF
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT COOPE-
RATION (SHR1 ANNASAHIB SHINDE) :
(#) Yes, Sir. The Rajasthan Government
had asked for 15,000 tonnes of coarse grains
for Septeraber, 1968 and 30,000 tonnes for
October, 1968.

(b) 9,300 tonnes were allotted for
September and 20,000 tonnes were alloatied
for October, 1968.

(c) Non-availability of enough stocks
of coarse grains with the Centre to meet

the demund from the difTerent deficit
States in full,

oyt & yha & fwrf
3361 it WYw www Wt o
wrw awt pfy 7t g woTd & E
wn fir :
© (%) uw TEgw gra srara: feadt
i o faarf & o7 wwlt & ;

() v guw ¥ ¥ g frak worge
g
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(m) & FIgE Y agEw § e
ifpat e Y faarf o or @t 2
vk

(w) afx searfera @ & w= 'A;ﬁrﬂ
fra @ w s s § ?

ww, wfy, sgufes faem oo
e HAmg § T W (st wem-
arfge fox) :  (¥) s T OF AR-
Fa fraa owe yf & feard ¢ s
g oz & s, yfn m oY &
Iamewar fawif o s At yfa £
wwfa, Jdmer, @ @ gOEr T
Frdr wzar & feeoft agma smmar
mar & 0w TawTy AagT w7 T 200
trE ¥ 300 gwE as g w7 fe froft
TIEN ST T 10 ¥ 30 uww aw v B,
ot f& e ¥ G @a

(@) | 1967-68 & g=x 7%, ¥ ¥
fearf & wrd & fAu aTam 14,2000
AT TAKT WX 1,096,000 fafor Foee
C

(m) ¥ & gt gra fafea yfw
w1 @ R ITew Al B fer oA,
ggugeE & fe ®q 1067-68 & wy
a% ARG TA 64.75 AW THY WA ®
forg fewrk damas Y2y ad

(w) Tagdt & gru fend e w
arefer eatr Fafeer st & &%
arft & ayafer @, R § Py &
W DA A IR, IYH G
st &1 wwrw, faoweft o goar o
ATT-ATT 0% {0 A1 ¥ Y wrAT, Ny
w frc wr, R A W gz
arm warfe fawifer weif & st Wy
g &1
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#eet wrolt gx g wfvrife
vt weolt, wmge T
Al A’ o forerfonf W

femfan » femm WM

3362. it Wiwg wET® : WT WW
war gwete v 1 wres, 1068 & war-
Tifiea ST gear 2078 ¥ TAT ¥ FEAW
¥ a7 wmd & T w1 fine

(%) #wd wreff ovr gfem it
Tt SR, STAYT ITO A AF A
ot fawifoat &) frafa 7 il oA
& #q7 w1 K ; W

(=) w7 Fawifeet &t fraifra e
Ty & fag ave gTa s stATd W
mwE?

s aar gaate anit (st gd) -
(%) wweww A wifaw wfearzar sa®
W g

(w) w7 mraar §Y §dft IAT WM
I AT FT G B o

Sugar Factories in Copperative Sector

3363. SHRI DEORAO PATIL : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) how many letters of iIntent for
setting up sugar factories to parties in the
Cooperative sector, who agreed io raise
their own resources, have been issued, in
cach state in the years 1967-68 and 1968-69
so far; and

(b) how many applications from Maba-
rashira State were recelved during the
sald period and how many of them bave
been sanctioned by the Central Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Three-2 in Maharashira
and | in Qujarat.

(b) During 1967 and 968, § applica-
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tions have been recelved for the grant of
licences for the establishment of new
cooperative sugar factories in Maharashtra.
Of these letter of intent has been issued
in one case.

Miner Irrigation Works

3364. SHRI RABI RAY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the Fourth
Plan working group on minor irrigation
and rural electrification has made certain
recommendations on minor f{rrigation
works like wells, pump-sets and tube-wells ;
and

(b) if so, the details thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) A statement giviog the required
information is attached, in so far us the
Ministry of Food, Agriculture, Community
Development and Cooperation is con-
cerned.

STATEMENT
Part (b)

The IV Plan Working Group or
Minor Irrigation has laid stress on develop-
ing irrigation as means for Intensive and
highly productive cultivation, and has
recommended that greater priority should
be given to wells, tube-wells, pump-
sets etc, which provide more assured
Irrigation and that a clear policy directive
should be given to encourage construction
of thess works in the command of surface
irrigation projects to provide supplemental
irrigation and control water logging and
salinity bazards. The targsts recommended
for these works during the Pourth Plan as
againat the achievemenis during, the Third
Piaa as and the anticipated achive-
meat for the psriod T966-89, are indicated

in the following table =
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Item Achlevement Aaticipated Target for !
during” Third achievement Fourth Plan
Plan during
1966—69
1. Wells 6,36,692 1,86,111 10,00,000
2, Private tube-wells
including filter
points 64,119 34,187 3,75,000
3. Pumpsets :
(a) Diesel 2,35,252 60,040 6,00,000
(b) Electrical 3,22,465 1,37.276 12,50,000

The working Group has also made the
following recommendations in regard to
financing and implementation of these
works :—

(1) In formulating minor irrigation
proposals emphasis should be
given on selective compact area
approach and integrated planning.

(2) Subsidy should, by and large, be
limited to small farmers having
holdingsfiotal income below a
certaln level which may be speci-
fled on regional basis.

All private works should, by and
large, be financed through institu-
tional sources like Land Develop-
ment  Banks, Agricultural Re-
finance Corporation, Agro Indus-
tries Corporation, Central Co-
operative Banks and Commercial
Banks. Governmental  (taccavi)
loans should be confined only to
the small farmers.

Existing Technical Organisation
should be strengthened to bandle
expanded programme of drilling
and decpening apnd to provide
technical organisation in ground-
water  development  schemes.
These organisations should be
equipped on urgent basis with
Groundwater Investigation Cells,

Private/Cooperative Agencies
should be sncouraged to provide
custom service im drilling work.
Agro-Industries Corporations may
also be involved in providing this
custom service. Commercial Banks
should be porsuaded to help these
ventures. Provisions for deferred
payment facllities by the many-

a3

(4

(5

facturing firms to the prospective
agencies by arriving at suitable

refinance arrangements with
Commercial Banks/Industrial
Development Bank may be «n-
couraged.

Procurement and Distribution of Foodgrains
by Food Corporation of Indla

3365. SHRI M. S. MURTI : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

fa) whether it s a fact thaot the Food
Corporation of India has 10 obtain the
permission of the State Governments 10
enter the market for purchase of foodgrains
cither for the State Government or for the
Central Government ;

(b) whether it Is also a fact that in the
matter of distribution, the Food Corpora-
tion has certain autonomy and it need not

{ly h the di i of the
State Governments ; and

(c) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b) Distribution of foodgrains s

geoerally made by the State Governments
concerned. Even in a few States where
distribution is arranged by the Corporation
thisiis done under the directions of the Stato
OGovernments.

(c) Does not arise,
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Report of Committee on Untonchabllity

3366. SHRI P.C. ADICHAN : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether the Committee 1o assess
the prevalence of the practice of untoucha-
bility in the country has submitted its
interim report ;

(b) if so, the maio recommendations
contained in the report ; and

(c)} the decisions taken by Government
thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(@) Yes, Sir.

Ib) A statement giving the main
recommendations made by the Commitiee
in its Interim Report is laid on the Table
of the House. [Placed in Library. See
No. LT-2540/68).

(¢) The recommendations relating to
the amendment of the Untouchability
(Offences) Act can be considered only afier
the final report is received.

The question of representation in
Services has been further reviewed by the
Yaurdi Working Group, and orders extend-
ing further facilities to the Scheduled
Castes and Scheduled Tribes have been
issued.

As regards post-matric scholarships and
the Backward Classes Programme, recom-
mendations made in the interim report are
being taken into account while druwing
up the Fourth Plan.

i AT ¥ frolt Ate g wfew oW
TTWIE TOAT & WA YWY W

3367. off 9o wWro WrEIW : ¥qT
wwaw e 7 ag o @ g
s fs :

(%) drare fadr & gfe et @
wfmal o ‘ofes gy ITEw’
Qe & sty |y faw st & fAg
aorgd ATy & Rwr N wXw A
L1114
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(7) & Qryar & wwta fearl w
frerz sereer ¥ & far ¥9hm o
g goerdt o1 fow swre & wgai 4R
wt firre 8 7

ww, vfe, myufoe fewm oo
|EwTT Aearey ¥ ved Wt (i -
arfgr f) : (%) ot (W) U TXWIT
& arrerd oefaa o a1 @ § o ST
817 9T g1 qew qX e gt o

et W N

3308. oft wirw www wwi : ¥qT wle
war gfe 7= a3 amAy *t g AT
fw

(%) = 1987 & wa ¥ WA oW
¥ fma-fismh agwrdt waw & ;

(w) vo md ey, 1068 & wwy
o weaw Tew & fee-fied agerd
gT wqifer fisd o ; WX

() awerht At & forx SeaEA ¥
% fardt gowre & war qrorAr wArk § 7

wu, ofy, wqufos fewm oo
ageTe e & vve weit (ft qw.
qw. qeveTst) (%) aar (w). A fowc
a1 qzw W e § [grewren & o
war | fwd wear LT —2641/68]

() agwrer Ady gfafrgt I aif &
afer ¥ arl § wgt wqgw  afcfeafody
w1 §017 1q7 wrdww & fawrg ¥ fog
ETATE g | wgwrQ WY afefodt o
faefta agraar ¥X & s # e
far o & W ww sy 4@ afafy
wufis & wfes 258,000 vt & X
argfew ¥ afafy 30,100 st ot agr-
qar Y qro 1 gEd GO g quTT §
2,000 @Y , MrA-gEan & fag
wu-g¥-3er & 5,000 w9 oYt Wy
ah afufe § fwg 100 v sfx qwy M
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2T ¥ wfuw & wfws 20,000 WT a% ™
yfa fowrw w@ awr 1,200 Wy &1
yENeH IoT Wit qighes ¥ afaf
¥ fag 160 squ wfr gwy * e & wies
¥ ufws 30,000 w9y 1 gfy frwry =
amr 2,100 wrd & waaty  SUEIA
aifaw §1 wer agr gsgwrelta wW
w1y grerdr #%) ot Aeww wa
Y farmdni & ey o wmar
1969-70 ¥ wrwrdy ¥ & D Ty
DA ey gt Wi AT ot
QoA Ag @A

fewelt yra vwen qro qu & TR W@
iy

3369, st W WET® @R WD
wwaurpfs woft qg A @ g
w3 f

() feweh g g1 o0 ow T
4 g % forT TewT whay aar §

(@) qo &1 a9 fe swoA ¥
ggr @mar g ; e

() feee % wmer wY @carf fed
w oy qu ¥ fed sfoma gw wr
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v, ‘.ﬁl m fl‘ﬂi nwl
WEETC G ¥ T wet (st e
wifan fmk): (v) faest v Qaar qro
g4 1068-60 & 3479616 HTH ==
eyrew femsw v wui wda qar ¢

(w) ey g e e e
war e 2N W WA & fg s -
wrar wray § | AT IW g9T wEW Ipw
W an e, @ WNeW
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2

(m) fexes eyt R aq 7@ g
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Fodder Scarcity Conditions in Rajasthan

3370. DR. KARNI SINGH: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that a team
from the Centre was sent recently to study
the fodder scarcity conditions in the
Fumine stricken areas of Rajasthan ;

(b) if so, which districts were visited
by them ;

(¢) whether their recommendations
have since been implemented ; and

(d) if not, the reason therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b) Bikaner, Jaisalmer, Barmer and

Jodhpur districts.

(c) These districts were aflected by
severe drought conditions and there was
acute shortage of fooder and water. A
large number of catile breeders had leht
there villages in seagch of grazing places
and water. Reliel Department of Govern-
ment of Rajusthan had drawa up cattle
conservation plan for these districts provi-
ding for procurement and supply of fooder
and arranging migration of cattle.

(d) The following steps have been taken
by the CentralfState Government in respect
of recommendations made by the Team :—

(1) The Goversment of Rajasthan bas
been delegated powers under the
essentinl Commodities Act of
1955 o coatrol stocks, prices and
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movement of fodder and feeds
within the Siate.

(2) The Government of Rajasthan
has arranged for procurement of
fodder from within the State and
also from Punjab, Madhya Pradesh
and Uttar Pradesh for supply to
migrating cattle and other cattle.
Government of Rajasthan has set
up about 200 fodder depots for
the purpose.

(3) The following States have agreed
to provide grazing facilities for
cattle from Rajasthan :—

Madhya Pradesh : 1,00,000

Nos. of cattles.
Uttar Pradesh : 60,000

Nos. of cattles.
Panjab : 10,000 — do—

(4) Government of Rajasthan has been
encouraging voluntary orgapisa-
tions to establish cattle camps and
offering them subsidy towards
maintenance of cattle. Voluntary
organisations are being extended
Ruilway concessional facilities for
transport of fodder.

(5) The Government of Rajasthan has
allotted forest birs, afier cutting of
grass, for grazing purposes.

(6) Taccavi for purchase of fodder
from Rs. 100 to 500 is being given
by the State Governmenlt to the
cattle beeders in scarcity affected
areas.

(N The ministry of Railways are
transporting fodder to drought
affected areas in Rajasthan on
priority basis and have Introduced
concessional freight rates.

(8) To encourage movemem of weak
cattle by rail, Ministry of Railways
have agreed to a concession of
20 percent in freight rates for
transport of catile from thess
areas io any oiher station in
mdia. The Goverament of Rajas
than aro farther sutwidising ibe

freight charges.
(9 The ©Governmeut of Punjab,
Haryaoa, Madhya Pradesh and

Uttar Pradesh have been requested
to provide pecessary facilities to
the Goveromest of Rajasban In
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curement of fodder from their
State.
(10) The Government of Rajasthan has

taken steps to improve drinking
water facllities by deepening
wells, commissionipg tube-wells
and supplying water by tankers to
distant villages.

A guunt of Rs. 2,75,000 has been
teleased to the Central Couoch
of Gosamvardbana by the Ccotral
Government for cattle reliel work
in drought affected areas of Rajas-
than,

An amout of Rs. 11.50 lakha bas
been sanctioned by the Govem-
meat ol India for provisioa of
tube-wells, subsidised supply of
feeds and purchase of a trecler
and a truck for the Imiesslve
Cattle Development agen in  Blla-
mar district.

(c) Do not arise.

11}]

(12)

Seed Farm iu Paat Nagar, U.P.

3371. SHRI R, K. SINHA @ Wil
the Misister of FOOD AND AGRICUL-
TURE be pleased (o state :

(a) whether any decision has been
taken to set up a large seed farm near
Paninagar in Uttar Pradesh ;

(b) whether any inlerpational agency
would be giving technical and flouncial aid
for the same ; and

(c) Il so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) There is no proposal lo
set up any large seed farm by the Ceniral
Government near Pantnagsar in U.P.

(b) and (c). Do not arise.
High Yiclding Varicties of Sovde

1372, SHRI R K. SINMA :
SHRI VALMIKI
CHOUDHARY :
Wil she Minksier of POOD AND
AGRICULTURSE be pleased 0 ssate :
(a) whether the Agricaiturs]! Boonomic



13
Research Centre of the Delhi University

has made an evaluation of the performance
of the high-yiclding varioties of sceds ;

(b) if so, the findings of the survey ;
and

(c) the steps taken thereon ?

Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). An assessment of
certaln aspects of the implementation of
the High Yielding Varieties Programme in
respect of specified varieties of seeds has
been undertaken by the Agro-Economlc
Research Centre, Delhi, in a few selected
villages in the districts of Aligarh and
Karnal during 1966-67 and in the districts
of Amritsar, Karnal and Saharanpur since
1967-68. According to these Studies, the
performance of Mexican Wheat and Hybrid
Bajra in the districts covered and that of
TN. | Paddy in Karnal (Kharif 1966) and
Saharanpur (Kharlf 1967) was on the whole
encouraging. However, the performance
of hybrid maize in Aligarh (Kharif 1966)
and TN. | paddy in Amritsar (Kharif 1967)
was not up to the mark. The performance
of the high yielding varieties of seeds is
copstantly under review and continuous
efforts are being made to evolve and pro-
pagate new high yielding varieties suitable
for different areas.

Delay in Instaliation of New Telephone
Coanections in Delhl

3373. SHRI R. K. SINHA : Will the
Mipister of COMMUNICATIONS be pleas-
ed to state :

(a) whether it is a fact that the installa-
tion of new connections and shifting of
Itelephones in Delhi has been taking unduly
ong time because of the shortage of cables
and other equipments ; and

(b) if so, the steps taken to avoid the
delay 7

THE.MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIMENTARY
AFFAIRS AND COMMUNICATIONS
(SHR1 1. K. GUJRAL) (a) Yes In
certain exchange areas like Jor Bagh,
shortage of cable pairs is responsible for
delay in provision of new telephone com-
peciions aod shifing of telephones, whereas
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in certain other exchanges like Tis Hazarl
and Delhi Cantt. new connectioms caonot
be provided and telephones cannot be
shifted from other exchange areas to these
aroas due to shortage of exchange capacity.
In certain areas however, like Karol Bagh,
Connaught Place and Delhi Gate, no
appreciable delays have bheen reported in
the matter of provision of new sanctioned
conoecltions or in carrying out shifts of
telephones.

l"rﬁmn Arzwers

(b} Efforts are being continuously made
to remove shortages by providing addi-
tional exchange capacity and by laying
additional cables as per resources available,
It is proposed to expand Ghaziabad,
Faridabad, Najafgarh, Bhadarpur and
Cantt. Exchanges by Febeurary, 1969.
Some capacity of Delhi Gate Exchange is
proposed to be transferred in February 69
to Tis Huazari Exchange for providing relief
In that area. Additional cables are being
laid in Jor Bagh Exchange area and this is
expected to remove considerably the cable
shortage in this area by March 1969, New
exchanges are under installation in Janpath,
Chanakayapuri and Okhla. The Exchanges
at Rajpath and Delhi Gate are proposed to
be expanded in 1969 by 2700 lines and
2000 lines respectively.

.

Annapoorna Cafeteria, New Delhi

3374. SHRI R. K. SINHA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fict that the erst-
while employees of the Apnupoorna
Cafeteria, which was closed recently, have
started a Restaurant with their owa contri-
bution ;

(b) if so, whether Government have
offered them financial assistance and also
premises for the restaurant at a reasonable
reat ; and

(c) if so, the d
rendered ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Government have no
information about the starting of a Rest-
aurant by the erstwhile employess of
Annapoorna Cafeteria.

(b) and (c). Do not arise.

nce

ils of the assi
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Segar Mills in Blhar

SHRI SITARAM KESRI :

SHRI D. N. PATODIA :

SHRI R. R. SINGH DEO :

SHRI N. K. SANGHI :

SHRI MRITUNJAY
PRASAD :

3375,

Will the Minister of FOOD AND
AGRICULTURE be pleased to state *

(a) whether there is a move to shift
some of the sugar mills situated in Bihar
to other States ;

(b) if so, to which states and the
reasons for such a decision ; and

(c) whether it would not
affect the economy of Bihar ?

adversely

THB MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Three sugar
factories (i) Dalmianagar, District Shahabad
(il) Warisaliganj, District Gaya and (iii)
Siwan (SKG), District Saran, situated in
Bihar have applied for the grant of licences
for shifting to suitable sites in (1) Mysore
States ; (ii) Andhra Pradesh/Mysore, and
(iii) Goa respectively. The reasons
advanced for the proposed shifting are
recurrent losses due to inadequale cane
supplies and inability of the area to pro-
duce the required quanity of sugarcane.

{c) The Government of Bihar have not
favoured the shifting of the sugar factories
at Dalmianagar and Warisaliganj. The
State Government have, however, recom-
mended the sugar factory at Siwan (SKQ)
on certain conditions. The State Govern-
ment have further reported that this factory
has underiaken to run at the existing site
for two seasons more i. o. 1968-69 and
1969-70. Their programme for shiftiog bas,
therefore, to be treated as deferred for the
moment.

wey et sTefe o Wt ot aefodt
wew guek & fwg g
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Help for the Blind in India

2379. SHRIMATI ILA PALCHAUD-
HURI : Will the Minister of SOCIAL
WELFARE be pleased to state 1

(a) whether Government of India's
attention has boen drawn 1o & mews report
published o the Calcutta issue of Amrita
Bazar Patrika dated the 3rd O:tober, 1968
that an Umbrella factory in Addis Ababa
(Bthiopia) is entirely munned by blind
workers : and

(b) if so, whether Government of India
propose to get detalls of the factory aad
the manner in which the blladman work
there with a view to help the blindmen In
India ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
DR. (SHRIMATI) PHULRENU GUHA) :
(a) and (b). Yes, Sir. Nocessary details of
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the project have been requested through
the Imperial Ethioplan Emabssy in New
Delhi.

Rehabilitation Centres for Miners

3380. SHRIMATI ILA PALCHAUDHA-
RY : Will the Minlister of LABOUR AND
REHABILITATION be pleased to siate :

(a) the number of rehabilitation Centres
for miners with their locatlon opened so
far in india ;

(b) the details of facilities which these
centres provide for the benefit of the
miners ;

(c) the approximate number of miners
to be benefited by these centres : and

{d) the number and places where such
centres are likely to be established in
future 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Under the Mica Mines Labour Welfare
Fund, one Rebabilitation Centre exist at
Tisri in Bihar. Under the Coal Mines
Labour Welfare Fund, no indepondent
Rehabilitation Centre has so far been
opened. Two Small Rehabilitation Centres
attached to the Central Hospitals at Dhan-
bad and Asansol, however, are function-
ing.

(b) Facliities of tailoring and basket
making exist at the Centre at Tisrl. The
Centres attached to the Central Hospitals
at Dhaobad and Asaniol provide treatmest
facilities like active exercises, infrared and
Ultraviolet rays, electrical stimulation,
massage, paraffin bath and exsrcises, radi-
um heat bath and also occupational
therapy.

(c) At the Centre at Tisrl, about 48
miners, and at the Centres attached to the
two Ceatral Hospitals, about 8,000 patients,
arc bonefitted every year.

(d) Three Rehalibitation Centres, one
osch at Tisri im Bikar, at Sidhabari in
‘Woest Bengal and at Chhindwara in Madhya
Pradesh are proposed to be established,
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qfawy, 18.6 sfheer @it 25.7 sfraw
ufiw &

Paradoxical Sjtuation In Fertiliser
Market

3382. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(m) whether it is a fact that n near
paradoxical situation now prevalls in the
fertihser market where the farmers are
complaining of non-availabillty of fertiliser
while the fertiliser companies are finding it
difficult to sell their produce ;

(b) whether it is also a fuct that during
the last two months some of the fertiliser
companies were compelled to cut down or
suspend their production because of the
non-saleability of their product ;

(c) whether the producing companies
have blamed Government for the uncer-
tain policies adopted with rogard to the
import of fertilisers ; and

(d) if so, what is Government's reaction
in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Government have not

recelved any complaint that fertilisers have
not been made available to the farmers.
There has also not been accumulation of
stocks with those manufacturers who have
organised thelr promotion and marketing
efforts efficiently. It is often the lacke of
markeling sense and an anxiety to make the
maximum profit out of the deal which
has resulted in some factories accumulating
stocks. .

(b) It is & fact thet some superphos-
phate factories were closed down due to
their Ioability to sell ther outpul on account
of inefficlent promotional and marketing
efforts.

(¢) Some superphosphate producers
have complained against import of Di-am-
monium phosphate.

(d) Goveroment hat adjusted the im-
port programme of Di-ammonium Phos-
phate very early in this year, and advised
the indlgenous superphosphate manufac-
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turers to follow progressive marketing pria-
ciples.

Sopply of Foodgralns to States

3383. SHRI INDRAJIT GUPTA :

SHRI D. B. RAJU :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether supply of foodgrains to
States has been reduced since August,
1968 ;

(b) if so, the reasons therefor ; and

(c) when the cut in the supply is ex-
pected to be restored ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COQPERATION (SHRI ANNASAHIB
SHINDE) : (a) Allotmenis of foodgrains
from the Central Pool to the various States
vary from month to month and are made
on the basis of the overall availability with
the Centre and the requirements of each
State during each moath. It would sot be
correct to say that there has been a general
reduction in the allotments to the States
from Central Pool since August, 1968.

(k) and (c). Do not arise.

Supply of Fertilizers to Farmers

3384. SHRI HIMATSINGKA :
SHRI 8. K. TAPURIAH :
SHR! NATHU RAM
AHIRWAR :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether at a meeting of the agricul-
tural officers from Centre and the Staies
held in October this yvear in New Delhi,
some arrangemehts for supply of fertilizers
to farmers for the Rabi season have been
finallsed ;

{b) if so, the broad outlines of these
arrangements ;

(c) the tolal amount of fertilizers of
differeat types to be made available to sach
State and Union Territory for the rabi
sgason this year ; and
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(d) what will be the per acre availabi-
lity of fertilizers in each State for the said
season 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No meeting was held be-
tween the officers of the State Governments
and the Centre in New Delhi duriag the
month of October, 1968, on fertiliser distri-
bution.

(b) Does not arise.

(c) A statement giving the requisite
information in Annexure-1 is laid on the
Table of the House. [Placed in Library See
No. LT—2543/68).

(d) A statement giving the requisite In-
formation in  Annexure-Il is loid on the
Table of the House. [Placed in Library. Sce
No. LT —2543/68].

Supply of Foodgrains to West Bengal

3385. SHRI JYOTIRMOY BASU:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased 1o state :

(a) total quantity of cereals in 1onnes
showing separately rice and wheat supplied
by the Ceniral Government to West Bengal
month by month from January to Septem-
ber, 1967 and from January to September,
1968 ; and

(b) tetal quantity of rice imporied from
Nepal 10 West Bengal through the normal
trade chaonel during the first nine mooths
of 1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The quantities of ccreals
supplied or despatched to West Bengal from
the Central pool or aa Siate to State basls
from surplus States against Central alloca-
tlons during the periods January to Sep-
tember, 1947 sod January to September, 1968
werg as under :
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(Qty. io "000 tonnes)
1968

1967
—
Maath Rice Wheat Other Total Rice Wheat Other Total
Cercals  Coreals Cereals Cercals

Jupuary 131 53t 0.2 6.4 3.5 139 10.2 1156
February 17.2 2.7 —_ 9.9 4.1 8.9 8.9 136.9
March 272 8.l - 114.3 40.8 61.6 03 13L7
April 18.6 63.9 - 82.5 128 101.6 14.1 128.5
May 54 59.7 — 6s.1 5.4 128.8 6.7 140.9
June 9.4 82:3 4.6 9.3 45 109.6 10.9 135.3
July 1.0 94.5 i 109.3 18.4 103,2 13.8 1354
August 145  100.1 6.1 120.7 13 150.3 1.7 1553
September 8.8 2.7 58 107.3 M5 129.4 _— 1539

Total 121.2 T16.1 24.5 B61.8 195.6 948.3 8.6 1233.5

(b) About 40,000 tonnes.

Sinking of Tube-Wells [n West Bengal

3386. SHRI JYOTIRMOY BASU:
Wil the Migister of FOOD AND AGRI-
CULTURE be pleased 1o state :

(a) total pumber of tube-weMs for
irrigation purpose sunk in West Bamgal up
1o date ;

(b) total expendfiure imcurred in con-
pection with the same ;

(c) vokal irrigation potential created ;

(d) actual amount of land in acres
benefited ;

(¢) how many of the tube-wels are”in
working conditions and how may are ac-
tually working ; and

(N how many of them are owt of order
av the momeat ?

THE MINISTHR OF STATE IV THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 1543 Nos. State Tube-
walls. s

(v Rs. HSOTE0M—incnesi] wpie
the financial year 1967-68)

(c) 1,63,600 acres.

e 100,000 aces.

(o) 230 bigsy asw i wasking eondisien,

out of which 1158 Nos. are actually work-
ing.

(N 92 Nos.

Siaking of Shallow Tube-Wellg for Irrigation
In West Beagal

3387. SHRI! JYOTIRMOY BASU:
Wil the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the West Bengal Qovern-
ment have decided to simk shallow tube-
wells for irrigation purpose ;

(b) whether the State Government
consulted the experts of the Geological
Survey of India before deciding to sink
shallow tube-wells ; if not, the reasons
thereof ;

(c) how many shalion tubs-wells have
been sunk in West Bengal upto date ;

(d) the number of tube-wells sunk in
each District of the State ;

(e) the amount of sres in acres
banefited district by districs ;

(1) bow many of the shallow twbe-wells
are in wosking coaditios and- how many
are actually working ; and

(s} Bow maoy mwe remsiaing out of
order st the moment 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Not at the initlal stage. Shallow
Tube-well scheme has been taken up as one
of the small Irrigation schemes in West
Bengul since the Third Five Year Plan. As the
number of such tubewells was expected to
be very small in each district it was not
considered necessary by the State Govern-
ment o consult the experts of the Geologi-
cul Survey of India at that stage. How-
ever, in view of a subsequent decision taken
by the State Government to sink shallow
tubewells extensively in the State, the views
of the Geological Survey of India were
obtained .

{¢) (Four thousand three hundred and
scventy-cight) 4,378 such tubewells are
reporied to have been sunk in the Stute
uplo date.

(d) District-wise break-up is as under :

(l) NMadia 845 Nos.
(i) Bankura 4
(iii) West Dioajpur kr/ T
(iv) Cooch Behar 84
(v) Murshidabad s,
(vi) Midpapur 128 .,
(vii) Birbbum 342
(viii) Burdwan 1246 .,
{ix) 24-Parganas 649
(x) Malda 149
(xi) Hooghly 154,
(xit} Howrah o,
(xiii) Julpaiguri Nil
(niv) Darjeeling Nil
{xv) Purulia Nil
Tolal ... 4378

(e) District-wise break-up of area bene-
fited is given below :

(I) Nadia 3,173 acres.
(iiy Bankura o
{iil  West Dinajpur 1,583
{iv) Cooch Behar 137 .,
(v) Murshidabad 1426
(vl) Midoapur L2,
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(vii) Birbhum. 3415

(viii) Burdwan 2,440 ,

(ix) 24-Parganas 2,019

(x) Malda 504 ,,

(xi) Hooghly 2310 ,,

(xiiy Howrah i,
(xiii) Jalpaiguri Nil
(xiv) Darjeeling Nil
(xv) Purulia Nil
Total ... 18,653

(fy Four thousand and fifty four (4,054)
shallow tubew=lls arec in working condi-
tion and three thousand two hundred and
twenty one (3,221) are actually working.

(g) Three hundred and twenty four
(324) shallow tubewells are out of order.
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Strikes, Lock-outs and Closures Introduction of Sortisg Machines lo
in West Beagal Pogtal Department
3389. SHRI JYOTIRMOY BASU: 3391. SHRI GADILINGANA
Will the Minister of LABOUR AND GOWD :

REHABILITATION be pleased to state :

(a) the number of strikes, lock-outs and
closures in West Bengal from the 2Ist
February, 1967 to 5th October, 1968 ;

(b) the number of units affected and
the number of persons affected due to
strike, lock-outs and closures ;

(c) the units which are still closed and
the 1otal number of workers and other em-
ployees in these units ; and

(d) names of the large uniis and the
number of persons employed in each of
them which remuin closed so far ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI} :  (a)

1o (d). A statement is laid on the Table
of the House. [Piuced in Library. See No.
LT-2544/68].

vy fawm wy
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SHRI D. N, PATODIA :

SHRI D. C. SHARMA :

SHRI BEN! SHANKER
SHARMA :

SHR! C. CHITTYBABU :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether itis a fact that Govern-
ment propose to introduce sorting machine
in the Postal Department ; and

(b) if s0, when and the places where
they are propused to be insialled the
sources from where these machines are 1o
be obtained and their capacity and costs 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) This is still
under examination.

(b) Does not arise.
Loss in Post Offices in Rural Areag

3392. SHRI GADILINGANA GOWD:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the Post
Offices established in rural areas run in
considerable losses ;

(b) if so, whetber the possibility of uti-
lizing Extra Departmental Agents like
school teachers to work in such Post Offices
on a pari-time basis in (he initlal stages
was explored ; and

(c) if so, the results achieved and steps
proposed to be taken to effect economy on
this account ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
-AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUIRAL): (a)to(c). A
Statement is laid on the Table of the
Sabba.

STATEMENT

It is the policy of the Government of
India 10 provide Post Offices in rural aress
even by incurring losses up to certain pres-
cribed limits.
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An experimental Post Office opened in
rural areas is generally given the status of
an Extra Departmental Branch Offics and
is under the charge of a part-time agent
called Extra Departmental Agent. Extra
Deparimental Agents are also employed for
the conveyance and delivery of mails. The
Posts of Extra Departmental Postmasters
are filled up by candidates who have inde-
pendent source of income. In making
appointments 1o these posts, preference
fs given to pensiopers, school teachers,
shopkeepers and agriculturists.

In spite of the fact that Post Offices
In rural arcas arc mostly manned by Extra
Departmental Agents, the loss in running
the Post Offices persist because of the
policy of the Government to open more
post offices in rural areas by incurring losses
within oertain limits and also due to in-
creass in the wages of the Extra Depart-
mantal Ageats. The financial working of
experimental post offices Is reviewed every
year with a view to effecting economies
In establishment and deciding their conti-
nuance. In specific cases, the loss is also
made good partly or wholly by recovering
non-returnable contribution from interested
parties or State Governments. Financial
safeguards also exist to ensure that there
s no undue loss on the offices made perma-
nent. A maximum trial period of 10 years
s alwo fixed for experimental post offices
in rural areas. Extra deparimental post
offices are upgraded into departmental post
offices only if they fulfl the departmental
standards regarding minimum work hours
and Bnancial limits of loss.

Increage in Expendituoreon P& T
durieg Third Plan Perlod

3398. SHRI GADILINGANA GOWD:
Will the Minister of COMMUNICATIONS
be pleased to state :

(s) whether M is a fact that thers has
been rise in the percemtage of expenditure
as compared to the revenue during the
Third Plan period in all the Branches of
the posts and Telegraphs Department ;

(b) If so, the reasons therefor ;

(c) whether amy sieps ase preposed to
be takem to redwea the fimancial burdes
dusing, the Fourth Five Yoar Plan-; amd

(d) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, except
in the Radio branch.

(b) The expenditure of the department
on ihe allowances admissible to employees
particularly dearness allowance, overtime
allowance, children's educational allowaace
and medical reimbursements and on the
rents and other contingent charges, has
been rising at a fast rate.

{c) Yes.

(d) Measures [or controlling the num-=
bers of staff, for ration.lising the working
procedures and for raising additional re-
sources have beon constantly under s udy—
with the help of the newly set up Effifclency
Bureau and the Costing and Work Study
Units. The Tunfls Enquiry Committee hus
rccommended  principles for  regulat ng
tariffs. Rates for postal services and tcle-
grams were revised recently. Tariffs for
telephone and other telegraph services are
at present under review.

Sclence of Philately

3394. SHRI GADILINGANA GOWD:
Will tbe Minister of COMMUNICATIONS
be pleased to siate :

(a) whether it is a fact that the science
of philately has not been effectively pressed
into service by the Posts und Telegraphs
Department to augment its revenues ;

(b) il so, the reasons therefor ;

(c) whether it is also a fact thatif
philately is given due importance our coun-
try would earn substantial foreign exchange;
and

(d) if so, the various steps being taken
to this effect ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFPAIRS AND COMMUNICATIONS
(SHRI L K. GUIRAL) : (al Nag.

(b} Doas not arise.

(c) and (d). There is scope te cirn
more foreign exchange by the sale of Indian
postage stamps abroad. Multi-colour print-
ing equipment is likely 1o be instalied
shortly in the Security Printing Press, Nasik.
Multi-colour stamps thus pribted will be
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more atiractive and will bring In mors
foreign exchange. . Efforts are also afoot
further to strengthern the promotional and
marketing activities in respect of ladian
postage starops and it is expected that the
foreign exchange earnings will go up con-
siderably when these arrangements are
finalised.
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Appeintment of Experts for Estimat-
ing the Crop Prospects

3397. SHRI SITARAM KESRI :
SHRI GADILINGANA
GOWD :
Will the Minister of FOOD AND
AGRICULTURE be pleased 1o stats :
(a) whether Governmeat bave decided
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to appoliot a high-powered panel of experis
to estimate crop prospects ; and

(b) i so, the terms and functiom of
the panel ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No such decision has
becn taken by the Government.

(b) Does not arise.

Satellite Communications

3398. SHRI SITARAM KESRI:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the progress on the work of the
Satellite Communication Centres at  Arvl
near Poona and Bombay ; and

(b) the probable time when the Satel-
lite Communication system would be put
into use 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1, K. GUIRAL): (a) 4rvi: Con-
struction of the main techoical buwildings
has started. Work on antenna foundation
is in progress,  Construction of Baff
Quarters is pearing completion.

Orders have been placed on Indian
Arms for :

(i) Mechanical parts required for the
fabrication of the 97 fi. diameter
stecrable antenna.

(il) Major Part of the Multiplex equip-

maent.

(lii) Standby Generating Sets.

Transmit and Receive chains, Micro-
wave link equipments and ancilliaries order-
ed on RCA Victor Company of Canada are
expecied to be shipped from Canada s
February, 1969.

Bombay : The super structure of the
17 siorey building at Bombay bas been
completed upio the 11th Floor,

Contracis for the airconditioalag of
the buildiog and the provision of lifts have
been awarded.

Orders for supply of the telephone/
tolex switching equipmegt and ancillinries
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are being placed on Indian Telephone In-
dustries Limited, Bangalore.

(b) The Earth Station is expected to
become operalional by the end of October,
1969,

Nationalisation of Jute Industry

3399. SHRI SITARAM KESRI : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the Study Group of the
National Labour Commission for Jute has
disfavoured the nationalisation of the Jute
Industry ; and

(b) whetber Government have accepled
the recommendations of the Study Group ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
and (b). The Government understund that
the Study Group for Jute has submitted its
report to the National Commission on
Labour. The Government are not seized
of this matter now and are awaiting the
recommendations of the Nutional Commis-
sion.

Murrah Baffaro farm at Alamadi Near
Madras

3400. SHRI G. KUCHELAR : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased Lo state :

{a) whether the Madras Government
have offered 1,000 acres of land for setting
up a farm for breeding of Murrah buffaloes
at Alamadi near Madras ; and

(b) if so, Government's decision on the
offer of land ?

THE MINISTER GF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANMNASAHIB
SHINDE) : (a) Yes, Sir. The Madras
Qovernment have offered 1133.40 acres of
land at Alamadi for the estublishment of
Murrah buffalo farm.

(b) The matter is under consideration.

Sarvey of Pbulban! Digtrict in Orissa for
Rehabilitation of Refugees
3401. SARI A. DIPA : Wil the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

{a) whether it |s a fact that in the year
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1965 Dandakaranya Authority conducted a
survey of Phulbani District (Orissa) for
the rehabilitation of refugees ;

(b) if so, the details thereof ;

(c) the action taken by Government
thereon ; and

Written Answers

(d) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MIHISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D R. CHAVAN): (a) Yes.

(b) The survey of the area indicated
an availibility of about 62,000 acres of land
in Balliguda and Boudh Sub-Divisions in
Phulbani District suitable for develop-
ment.

(c) and (d). In June, 1966, it was sug-
gested to the State Government that, pend-
ing tinalisation of other details, the Depart-
ment of Rehabilitation might commence
land reclamation operations in the area.
The State Government did not agree to
the proposal and felt that preparation of a
Master Plan of Development was neces-
sary before taking up any development
work in Phulbanl District. This was
agreed to and the State Government was
equested to prepare a Master Plan. A
Master Plan of development was received
from the State Government in February,
1968 which was found deficient in certain
essential details. The State Government
was requested to submit a revised plan
which is still awaited from them.

Bumper Aman Paddy Crop in West
Bengal

3402 SARI S.S KOTHARI: Wil
the Minister of FOOD AND AGRICUL.-
TURE be pleased to siate :

(a) whether it is a fact that there is a
bumper Aman paddy crop in the West
Bengal this secason in areas not affected by
floods ;

(b) if so, what is the estimated pro-
duction ;

(c) the estimate of damage to crops by
floods ;

(d) deficit in rice estimated for West
Beogal during the next year ; and

(e) how Government propose to
such deficit ? ) )
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Accordiog to present indi-
catlons, the prospects of Aman paddy crop
in West Bengal are considered 10 be excel-
lent and sizeable increase in production is
anticspated during 1968 69 compared to the
last year.

(b) Final Production Estimates of Aman
Paddy crop in West Bengal during 1968-69
are due to become available by the end of
February, 1969,

(c) Estimates of damage by floods in
terms of production of rice are not availa-
ble.

(d) In the absence of estimates of pro-
duction and eonsumption, it is not possible
to indicate an estimate of the deficit of rice
for West Bengal.

(e) No indication has yet been received
from the State Government as to the ex-
tent of assistance they will required from
the Centre.

Manufactare of Proteln Food

3403. SHRI D. N. SATODIA

SHRI R. K. AMIN :

SHRI SITARAM KESRI :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether it is a fact that the Food
Corporation of India propose to enter the
proteln food manufacturing industry o a
big way ;

(b) if so, what are the detalls of the
plan drawn up in this regard ; and

{c) whether the Corporation bas also
plans to enter {oto agricultural operations
also ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) ¢ (a) and (b). The Food Cor-
poration of India are at present exploring
the possibilities of producting & high pro-
tein food but mo fisal decision has so far
been taken.

{¥) No, Sir.
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Production of Kbasdsari

3404. SHRI BISHWANATH ROY 1
Will the Minlster of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government have an idea
about the production of Khandsarl in the
scason of 1967.68 ; and

(b) if so, the details thersof ?

THE MINISTER OF STATE IN THB
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). It is estimated
that 2.5 lakh tonnes of Khaodsarl was pro-
duced in 1967-68.

Bonpus for Food Parchases In Statey

3405. SHRI HEM RAJ : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state the amount of boous
that was given to differeat States and
Union Territories for the purchase of food-
grains for the Central Pool duriag the
years 1966-67, 1967-68 and 1968-69, state-
wise and Union Territory-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FPOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE): A statemont giving the amounts
of lncentive bonus paid by Goveroment of
Indla to the different States for supply of
foodgrains to the Central Pool is laid on
the Table of the House. [Placed in Library.
See No. LT—2545/68).

Deliberations of Tribal Conference st
Jagdalpur (Madhya Pradesh)

3406. SHRI D. V. SINGH: Wil
the Mipister of SOCIAL WELFARE be
pleased to state :

(a) whether the Goveraoment's attention
has been drawn to the deliberations of the
Tribal Conference which had & three-day
sesslon at Jagdalpur (Madhya Pradesh) in
the Fourth week of October, 1968, under
the auspicos of the Baster Kisan Sabha;

(b) if »o, what specilic observations
about the difSculties, sufferings and pro-
blems of the tribals in India in general and
in Madbya Pradesh in particulsr, were
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made and what suggestions were made for
{mproving their conditions ; and

(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) Brief reports have appeared in some
newspapers. No communication has been
recelved from the Bastar Kisan Sabha.

(b) and (¢). Do not arise.
Wetfare of Tribals in Madhya Pradesh

3407. SHRI D. V. SINGH : Will the
Minister of SOCIAL WELFARE be plea-
sed to state :

(a) the details of the scheme for the
welfare of the tribals in Madhya Pradesh
for 1968-69;

(b) financial provisions asked for and
that granted by the Central Government
for these schemes;

(c) whether any schemes for welfare
and uplift of the tribals in Madhya Pradesh
for 1969-70 and/or for the Fourth Five
Year Plan period have also been submitted
by the State Government;

(d) if so, the details and cost thereof;
and

{e¢) Government's reaction thereto 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
{a) A Statement (Annexure 1) is laid
on the Table of the House. |[Ploced in
Library. See No. LT— 2546/68].

(Rupees in lakhs)

DECEMBER 3. 1968

(b) Sector Proposed Approved
{tentatively)

State Sector 110 110

Central Sector 254,70 165.95

(c) Yes, Sir.

(d) A Statement (Annexure 11) islaid on
the Tuble of the House. [Pleced in Library,
Se¢ No. LT-2546/68).

(e} The Annual Plan 1969-70 and the
Fourth Five Year Plan have not yet been
finalised.
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Export of Sugar

3408. SHR1 HEM RAJ :
SHR1 VISHWANATH PANDEY:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(¢) the quantity of sugar that was
exported during the years 1966-67, 1967-68
and proposed 1o be exported during the
year 1968-69; and

(b) how far it will affect the internal
prices of sugar ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Sales of sugar for
export are made on calendar year basis.
The quantity of sugar exported in 1966,
1967 and 1968 is as under :—

Years Quantity (Lakh tonnes)
1966 4.41
1967 217
1968 0.99

In deciding the quantity to be exported
in 1969, the country's requirements and
the effect of exports on intermal prices
will be carefully taken into account.

i | arw fawz

3409, =i guww fey gwwg : w47
e A7 9z wam ) g7 w19 e

(¥) 15 wwer 1047 ¥ wx  #%
e safvpdt ®) gowra X & fag g
eqfa ¥ wrw-fewz ol fegad ; Wi

(w) wwr wfiz wERwT WwR
ant wifiz un wag fafews, sgroan
varq, gwefr  fearft o Az
fafiar & eqfr & wre vz arlt &R
¥ forg firer gwre o o dare ot €
R?

wav-ww fawm mer wwre fawm §
e sl (W g0 wo quwere) ¢ (%)
7% fywc & 2R 9T TaT qar @



19 Written Anwers

[grwrery & et war R R
LT-2547/68)

(@) wwafir feraraft wix T waTT
W omfg ¥ Ay § oww ade
17-4-61 WT 11-6-67 wy wrw-fewe It
e ar 9% & 1w frer wong O IE-
fevz 1t wk ¥ yEaw X OIw-fewe
gatzwre afafy gra fasme fsar T o,
39 B efreTe 7@ fear an e | TErETR
fafear et wwwez fafens & awow
# w1 seary s o gon &

wear

g el & AW §1 wOmw

3410. =t gurawn fey gy w40
wru nur g ®ef gg qard & FA0
w1 fe .

(%) d & g7 ad FaEAr & w7
T W ST H X §T T FWIT
w1 fasre jadal & Fawet & AW oW
AT FA BT ] ;

(=) I feafa &1 sq17 & Ted gU
WA AT F WA A Iy w
fore war wrdard) & ar W ;Wi

(m) afe &, & @ o s
7

wre, gfy, aqufie feww oo
wZeTT  Wwrew & v st (o -
wifgr fod) : (%) oY, afi

(&) WX (1), = fx fam
a1 e Wt wfw faeafeerag, e
gra qwver & o gk feedt & 42 @R
A §iw wrare w5 & wirs 1968 wan &
QYaa safag ©F ® G § g
oy fer ny § | Qo o ofwm §
WA  AT9 WA Gy, FOA $0d-
w1 % AT ) s aw WS 1909
A AT an F @ E W s .
s § )

AGRAHAYANA 14, 1850 (SAKA)

150

Written Answers

House Rent fo the Stalf of Employ ces
Provident Fuad Organisation

3411. SHRIS. M, BANERJEE : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whetber House Rent allowance has
been sunctioned to the Staff of the Emplo-
yoes Provident Fund Organisation;

(b) if not, the reason for this abnor-
mal delay;, and

(c) the steps taken by Government
for its expeditious sanction ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
All employees of the Employees Provident
Fund Organisation are paid House Rent
Allowance as admissible to corresponding
categories of Central Goveroment servants.
Sinoe however, they have no pool accom-
modation like Central Government emplo-
yees, orders have been issued recently
sanctioning additional House Rent Allo-
wance at 5% above the Central Govern-
ment rutes for employoes of the Organisa-
lion statioped at Delhi, Calcutta, Madras
and Bombay with effect from the lat
MNovember, 1968 and till such time as a
certain amount of residential accommoda-
tion is provided by the Organisation
itself,

(b) and (). Do not arlse.

Development of Sagarcame

3412, SHRI D. N. PATODIA :
SHRI SITA RAM KESRI :

Will the Minister of FOOD AND
AGRICULTURE be p'eased (o state ;

(a) whether the Ministry have drawn
up & scheme for the development of sugar-
cane during the Fourth Five Year Plan
period;

(b} if so, what Is the total outlay pro-
posed with region-wise break-up; and

(c) to what extent the production Is
likely to go up by the end of the Plan
period 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY  DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes,
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(b) The total outlay under the Plan
has not so far been decided.

(¢} The tentative target Is 1,500 lakh
toones of sugarcane by the end of the
Fourth Five Year Plan period. But this
has not been finalised yet.

Quota of Malda for United Biscuit Company

3413. SHRI G. Y. KRISHNAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the United
Biscuit Company, Ultadange Road, Cal-
cutta was licensed by the Director-General,
Technical Development and was recom-
mended a quota of 1200 tonpes of maida
per year;

(b) whether it is a fact that far from
actually allotting this quota to them even
the trial run quota was not given with the
result that the entire plant is lyiog idle
end labour employed is without any work;
and

(c) if so, the reasons for the non-allot-
meot of quota and the action which
Government propose to take in the matter
and prevent the loss of equipment and
production capacity and the labour from
going out of employment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) M/s. United Biscuit
Company, Ultadange Main Road, Calculta
is registered wlth the Directorate
General of Technical Development. The
D.G.T.D. recommended a monthly quota
of maida of 40 toones for thern.

(b) and (c). No trlal run quota is
glven by the Department of Food to any
biscuit factory. ©On the basis of represen-
tations received in July, 1967, a system
was introduced by the Government of
India for allocation of maida from selected
flour mills to such Dblscuit factorles as
were either members of the FB.M.I.
at thattime or were registered with the
D.G.T.D. & that time, The United Biscuit
Company was not in the list supplied by
D.G.T.D. then. The Company should
therefore, approach the State Government
concerned for its requirements, as s being
dune by other such factories.
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Bonus Pald to Workers in West Bengal

3314. SHRI BHAGABAN DAS :
SHRI B. K. MODAK :
SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) names of the factories in West
Bengal which have paid boous according
to the agreement arrived at between the
workers and the management since 1965:

(b) names of the factories which have
vlolated the agreement and have not paid
the bonus;

(c) whether Government have taken
any action against these factories;

(d) if so, the nature of uction taken;
and

(e) if not, reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR! HATHI) : (a)
and (b). There is no obligation on the
employers or workers to report to Govern-
ment about the payment/receipt of benus
under the Bonus Act. No annual census
of employers is also conducted by Govern-
ment to ascertain such information. The
information is, therefore, not available
with the Government.

(c) to (e). Section 21 of the Payment
of Bonus Act, 1965, provides that where
any money is due to an employee by way
of bonus from his employer under a settle-
ment or an award or agreement, the em-
ployee himself or any other person duly
authorised by him can make an applica-
tion to the appropriate Government for
the recovery of the mopey due to him.
Information regarding the mno. of such
applications received by the Government
of West Bengal and the progress of action
on these applications is being ascertained
from that Goveroment,

Wage Board for Beedl Workers
3415. SHRI P. GOPALAN :
SHRI A. K. GOPALAN : .

SHRI K. RAMANI :
SHR1 MOHAMMAD ISMAIL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the mioimum wage fixed for the
Beedi workers in different States ;
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(b) whether Government are consider-
ing any proposal to set up a Wage Board
for Beedi workers ;

(¢) if so, when the Wage Board is likely
to be set up ; and

(d) if not, reasons therefor 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHD : (a)
Minimum wages for Beedi cmployment are
fixed/revised by the State Governments
concerned who publish these rates in the
official Gazette The rates vary from State
to state from Rs. 0.B7 to Rs. 4.25 for
rolling 1000 bidis in different States.

(b) No, Sir.

(c) Does not arise.

(d) It is considered that wages in this
Induetry can more appropriately be
regulated through the Minimum Wages
Act, 1948,

Badii Workers System in Jute Mills

SHRI MOHAMMAD ISMAIL :
SHR1 BHAGABAN DAS :
SHRI B. K. MODAK. :
SHRI GANESH GHOSH :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :
(a) since when the Badli workers system
is prevalent in the Jute Mills of West
Bengal ;

3416.

(b) whether the Badli workers ure
getting same  facilities as permanent
workers |

(c) if not, reasons therefor ; and

(d) steps Government propose to take
to make them permanent 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
The practice of employing Badli workers
in Jute Mills in West Bengal has been in
vogue for a long time.

(b) and {c). Facilities like leave with
wages and provident fund are available to
workers who work for a qualifying period
of 240 days in a year. Badll workers who
are not employed for 240 days a year do
pot qualify for these benefits.

(d) Recommendations were made by
the Central Wage Board for Jute Industry
regarding making Badli workers permansat.
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Steps are being taken to secure implemsn-
tation of these recommendations.

Plant for Production of Protela
from Soya Bean
3417. SHRI MANUBHAI PATEL:

Will the Minister of FOOD AND AGRI-
CULTURE be plessed to state :

(a) whether a plant for production
of protein from soya bean is to be set up
in the Co-operative sector near Baroda ;
and

(b) iIf so, its cost and total production
capacity 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M.S. GURU-
PADASWAMY) : (a) Yes, Sir. A project
in the cooperative sector is proposed to be
set up by the Kalra District Milk Producers'
Union of Anand (Gujarat) for production
of a protein rich baby food incorporating
s0ya proiein as one of the ingredients.

(b) The capacity of the plant when
Tully developed will be 6000 tonnes of baby
food per year. The cost of the plant is
estimated as Rs. B5 lakhs.

Workers Retrenched In Ampsol apd Raniganj
Area Collleries

SHRI MOHAMMAD ISMAIL :
SHRI BHAGABAN DAS :
SHRI B. K. MODAK :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total number of workers retren-
ched in the various coalfelds in Asansol
and Raniganj arca of West Bengal since
the President's rule was imposed ;

(b) the number of workers retrenched
in each coalfeld and names of the Arms
which are managing these coalfields ;

(c) reason for such large scale retrench-
ment ;

(d) steps taken by Government to
prevent retrenchment ;

{e) whether there is a likellbood of
further retrenchmeant ; and

() the steps Government proposs to
take to preveat further retrenchment ?

3418.
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI): (a) to
(c). A statement is laid on the Table of

the Sabha. [Placed in Library. See No. LT-
2548/68].

(d} The officers of the Central Indus-
trial  Relations Machinery intervened
wherever  industrial  disputes over the
retrenchment of workers were raised and
referred to them by the Unions concerned.

(e} No large-scale retrenchment is

apprehended.

(f) Does not arise in view of the reply
to part (¢) above.
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Retrenchement of Workers la Jute Mills
ia West Beagal

SHRI B. K. MODAK :
SHRI MOHAMMAD ISMAIL :
SHRI BHAGABAN DAS :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) total number of workers retréenched
in the last six months in jute mills of
West Bengal ;

(b) the number of retrenched workers
mill-wise and names of firms who are
managing the mills ;

3421.

(c) reasons for such large-scale retren-
chment ; and

(d) steps taken by Government to
prevent retrenchment ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
According to the information received from
West Bengal Government seven workers
belonging to the regular working force
have been retrenched.

(b} Four workers were retrenched from
New Ceniral Jute Mill Company Ltd., Budge-
Budge, 24-Parganas ; one from Kamarhati
Co. Lid. Kamarhati, 24-Pargapas; and
two from Howrah Mills Co. Lid. Shibpur,
Howrah.

(c) There has been no Ilarge scale
retrenchment. The seven workers referred
to under (a) and (b) above were retrenched
on grounds of uneconomic working and re-
organisation.

(d) Due to shortage of jute, jute miils
are adjusting production to availabllity of
raw materials. The problem of surplus
labour is being tackled by the mills takiog
sleps to superannuate workers who are
near the retiring age on payment of suita-
ble compensation. Leave facilities are
being liberalised and surplus workens
deployed in carpet backing sections, where
possible. Whenever any disputes regerding
refusal of employement to casual or badli
workers are brought to the notice of the
Siate Government, the matter is taken up
in conciliation.
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Minimom Wage for Landless Agricultiral
Workers

3422. SHRI DEORAO PATIL: Wil
the Minpister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the number of landless agricultural
workers at present in the country ; and

(b) the minimum wages prescribed for
them in various States?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
According to the 1061 Census, the number
of landless Agricultural Workers in the
country was 31.5 million.

(b) A Statement showing Minimum
Wages fixed under the Minimum Wages
Act, 1948 according lo the information
available as on 30.11.68 is laid on the
Table of the House. (Placed in  Library.
See No. LT-2549/68].

Rice Sapply to Kerala
3423. SHRI K. ANIRUDHAN :
SHRI C. K CHAKRAPANI :
SHRI P. GOPALAN :
SHRIMATI SUSEELA
GOPALAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the quantity of rice allocated to
Kerala during the period from January
1967 to October, 1968 ;

(b) the totel supply of rice during the
same period ; and

(c) reason for the shortfall in supply ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No allotments of rice
from Central Pool are made to Kerala
Government. Rice is allotted and des.
patched to the Food Corporation of India’s
depots in Kerala. It is lssued directly
from the PCI depots in Kerala to the fair
price shops and other nominees of the
Kerala Government. The total quantity
of rice allotted to FCI1 depots during the
period January, 1967 to October, 1968
amounted to 12.76 lakh tonbes.

(b) Total quantity of rice despatched to
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FCl depots in Kerala during (he same
perlod amounted to 10.39 lakh tonnes.

(c) Despatches of allotted foodgrains
depend on factors which are oot always
under our control. The quantities offered
by surplus States are mainly from procure-
ment and quite often the quantities which
actually become available from procure-
ment in these States are less than those
offered and allotted.

Strike by the Workers of Messrs Wings, Delhi
3424, SHRI GANESH GHOSH :

SHRI1 P. RAMAMURTI :

SHRI K. RAMANI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the workers of Messrs
Wings, a garment manufacturing company
in Najafgarh Industrial area, Delhi, went
on strike in August 1968 ;

(b) if so, the demands of the workers ;

(c) the steps taken by Government (o
settle the dispute ;

(d) whether the strike has since been
scttled ;

(e) if so, on what terms ; and
(t) if not, the reasons for delay ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Of the 733 workers of the establishment,
about 80 are on strike since August 27,
1968,

(b) These workers have gone on strike
demanding withdrawal of the order of
suspension passed against an individual
worker. No demand for redress of any
other gricvances has come from the Union.

(c) Discussions were held immediately
by the Labour Department with the
representatives of the Management and the
Union. A series of meetings were held
but no settlement could be effected. The
Union was also advised that in view of the
pendend of a general dispute before the
Industrial Tribunal and Additiona Industrial
Tribunal, the strike was illegal and that it
should call it off, but the strike continues.
A case under section 26 of the Industrial
Disputes Act has been filed agaiost the
striking workers and those who had incited
them to go on an illegal strike. Further
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efforts 1o resolve the disputs are being
made by the Labour Department of the
Delhi Administration and the last joint
meeting of the management and the Union
was held by the Labour Commissioner on
18.11.1968. )

(d) No.
(e) The question does not arise.

(f) The Union has persisted in demand-
Ing the withdrawal of the order of suspan-
sion. The management on the other hand
contend that they are within thelr rights to
suspend any worker for misconduct as per
their certified Standing Orders.

Right to geek Divorce on the groand of
Non Cobabitation

SHRI D, C. SHARMA

SHRI BAL RAJ MADHOK 1

SHRI RANJIT SINGH !

SHRI BENI SHANKER
SHARMA 1

Will the Minister of LAW be ploased
to state :

{a) whether Government are aware of
the hardship caused to persons who are
denied conjugal rights by virtue of the
decree of separale mainlenance under
section 488 of Criminal Procedure Code ;

(b) if so, whether Government have
considered the desirability of granting
right to seek divorce on the ground of non-
cohabitation for a period of years as in the
case of parties to judicial separation; and

(c) if so, whether Government propose
to bring forward any legislation for the

purpose 7

THE DEPUTY MINISTER [N THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Yes, Sir. Certain Member
of Parliament have addressed communica-
tions in this behalf to the Law Minister.

(b) The Government do not consider
it desirable to grant a right to seek divorce
on the ground of non-cohabitation in such
cases. An order under section 488 of the
Crimioal Procedure Code for separate
maintenance can be pasied ifa person
baving sufficient means Doglects or refuses
to maintain his wife or children. The
proceedings under the said section are
summary and quasi-criminal in nature.
Further, it Is nelther necessary to prove

3425.
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animuy deserend] Dor Is separation betweesn
the parties an essential pre-requlsite for
the passing of an order under the said
section. It will thus be incongruous to
equate an order for separate maintenance
with a decree for judicial separation. A
reference to “‘non-cohabitation for a period
of years” is also misconceived.

(c) Does not arise.

Trainlog Centres to Conch Scheduled Castes
and Scheduled Tribes

3426. SHRI SIDDAYYA : Will the
Minister of SOCIAL WELFARE be pleased
Lo stale :

(a) whether any Stales and Union
Territories have set up special training
centres for coaching scheduled caste and
scheduled tribe people to make them suit-
able to joln Government service ;

(b) if so, the category of posts for
which training Is given to them ; and

(c) whether any central assistance is
given to such States/Union Territories 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) Yes, Sir.

(b) I.LA.S., 1.P.S., and other Central
Services Examinations. State Civil Services
Examinations Class Il and Class [I1 (execu-
tive and ministerial) posts.

(c) Yes, Sir.

Yardi Commitiee’s Recommendations
on Edacation and Traluing of Schedujed
Castes

3427. SHRI P.R. THAKUR : Wil
the Minister of SOCIAL WELFARE be
pleased to refer to the reply given to
Unstarred Question No. 3505 on the 12th
August, 1968 and state whether a statement
detailing the decisions and actions raken on
the remaining recommendations made by
the Yardi Committee regarding education
aod training of the Scheduled Casies will
be laid on the Table of the House ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GQUHA) :
A statement indicating the action taken on
these recommendations is lald on the
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Table of the House.
See No. LT—2550/68).

[Placed in Liprary.

Memoraadum Coscerping Scheduled Tribes

3428. SHRI P.R. THAKUR : Wil
the Minister of SOCIAL WELFARE be
pleased to refer to the reply given 1o
Unstarred Question No. 5786 on the 26th
August, 1968 and state :

(a) whether Government will lay a copy
of the Memorandum concerning Scheduled
Tribes on the Table ;

(b) whether the Government have taken
any final declsion on the demands made in
the Memorandum ;

{c) if so, the details thereof ; and

(d) if not, the reasons for the delay ?

‘THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) A copy of the Memorandum is laid on

the Table of the House. [Placed in Library,

See No. LT—2551/68).

(b) to (d). The matter was further
discussed with the Members concerned. As
a result, it was agreed that the views of
the Members will be communicated to the
Commissioner. This has been done.

Brothels In Dethi Colonics

3429. SHRI RAMACHANDRA
VEERAPPA :
SHRI R. R. SINGH DEO :

Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that brothels
are belng run in some of the colonies in
Delhi according to the statememt of Shri-
matl Manju Agarwal, Secetary, Nari
Raksha Samiti, which appeared in the
“Hindustan Times™ dated the 10th Novem-
ber, 1968 ; and

(b) if so, the steps CGovernment ure
tuking in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF BOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) and (b). No brothel run in Delhl has
come to the notice of the Government.
Sultab'e action is taken in lsolated cases of
violation of the Suppression of lmmorsl
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Traffic in Women and Grils Act, 1956, ss
and when they come to light.

Production of Nitrogen P. 205

3430. SHRI LAKHAN LAL GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the estimated production of nitro-
gen P. 205 during 1969-70 ; and

(b) the quantity planned to be import-
ed and also the estimated quantity likely to
be consumed during the above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION  (SHRI ANNASAHIB
SHINDE) © (a) and (b).
("000 tonnes)
Nitrogen P05
1. Estimated con- 2,000 650
sumption
2.  Estimated indi- 917 380
genous producs
tion,
3. Deficits (1.2) 1,083 270
to be met by
imporis.
4. Imporis teola- 1,083 200

tively planped.

Actual programme of imports during
1969-70 will, however, be adjusied keeping
in view the progress of off take in this year,
carry-over stocks at the end of the year and
the progress of indigenous production.

g, ¥ paredt e st o AW W
wg wr aifeem w W& a@r

3431. off wTOwT WY . WAT WTW AT
efy arft og xamt & FoT T :

(%) war ag aw B fe wEaw W
gifafem ¥ faasat Wit wwee, 1968 §
wrf oy ¥ Wit mwr ¥ pwreel wwEY
ot gw &frw Gl wifr 7w g w7
TifFearT afw mR X
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(@) ¥& Wt awdt Wi w=w o
w1 gmfaa gew feaar §; W)

() mifeerm & w@ W @ ATw
AT WA & fd wTeTC war wrdamlt WY
e

ww, ¢fy, wmofer fewre o
agwTT wrare F crew el (st s
ofygw feex): (%) & (7). awfar &l
& el vt Wt o W E o g
97 /91 929 9T 78 & WA

Tribal People of Andaman Islands

3432. SHRI G. Y. KRISHNAN:
Will the Minister of SOCIAL WELFARE
be pleased to siate :

(a) whether Goveromemst are uware that
the Tribal people of Andaman Islands are
living in pitable conditions and suffer from
various diseases ; and

(b) if so, whether any funds have been
provided for the uplift of those tribes for
1966-67 and 1968-69 ; and il so, how much
and how it has been properly utillsed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(1) and (b). A recent medical survey dis-
closed the incidence of vitamin-A defi-
ciency, reundworm aad hookworm infec-
tions, pulmonary and skin diseases and a
generally high rate of still-births caused
probably by a predisposition to venereal
diseases. A further medical survey is be-
ing arramged through the Indian Council of
Medical Research. The general wellare
of the Tribal people of Andaman lIslands
has, however, been found to have been im-
proving. consequent upon the provision of
educational facitities, better medicat treat-
mert, ccowomic dewelopraett
housing and colonisation schemes and, the
extension activities of the commonity deve-
lopment blocke. in sdditiew te the Fesids
provided by the various departments for
implementiog their normal development
pegraminds, speciet fasde were spociatly
peovided im the Backward Classes Secior.
Rs. 0.704 lakh in 1966-67 and Rs. 0.466 lakh
in 1967-68 wore speat in the Backward
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Classes Sector and for 1968-69 a provision
of Rs. 0.65 lakhs has been made. A bud-
get provision of Rs. 3389 lakhs for 1968-
69 also exists for the iwo Commumity Deve-
lopment Blocks at Car Nicobar and Nanco-
wry Islands.

awevin & oy fewrf afcdton

3433. «ft #izr weer Wiwr:  waT
wie war gl 7ot oy wAd € Ear
w37 fr

(%) Troreqrr % ¥90T GEgTmw ¥
feat o W%t &t oy fawr Q-
wrdf forarfeas o or o § ;

(@) = Dt ® o0 wR A
feast g fast § 1 o

() Wy qwadfz arwar ¥ ga
gty & fao feadY waufo fRon
w1 firere § 7

ww, wfy, wgufes fowe wa
wEwIT wwrrg % Iom Aol (vl we-
wfge fod) : (%) 1-4-1967 & =y
FofeT agraar gt & wgare w4
wer-ay-faar Awad, aresTw dar
efipa 17 9T 60 wfrma wF 7q7 15
sfras qqaa & w7 & ¥ agam
qTT WA & Q1T § 1 1064-65 7 daar
& s agraar fag's v o g
gt W & vf 8 v weraw fewrw
¥ grr ol & grrde ger o anelt
t 1 o1 =g, vft, arguies feere owr
gawifear wewrorg trareqra #  Farfan
® 7 gh syfaat dawet &
wrerfas gem & qany Ay &) fise ot
wy fawif dvgn www § @enir uw
¥ feafar &t 33 a4t gqw =y
faart dYwardt & arn freafafor §

(i) ot w Frieg |

(ii) wfors¥ o Prate o

(i) Tt W 2vaw |
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(iv) ¢ ®rzar
(v) ot ® mrar wear
(vi) de-gewrdt aemgw |
(vii) Taeg aegT
(viii) fros oY fewsft & afeqr &2)
& SIT4T ATAT |
(ix) W arft g frar s
faa® garw ot 16 Ara U aw
s g
(x) erér mfaat, g frger QYor-
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a1d foa¥ wedw qx 50000 %o
a% =g g
(=) %= @ag-oift wgra faarg
At & wfafees, wfvsax s ix-
TN g faar QNAATC  T9-L-AG K
qE g & ardr @ A 99-
Tty DT & oy 9w gq@ 7y fawrg
FFATT W T KA F wHAST Jqm
1968-69 & Yy Tt 1A # wram wY
I ATeAY oA fae ST g i—

AT W AT | el qwadTa avorr | 1068-89 a® wifea
| & s=a as | 1 g
| wifar |
| (vemre #)
1. wwY wr fawfw 5,90,732 6,81,021
2. wof Y TET AT 54,763 00,018
8. froft gt ot wgard T3 447
4. QEGRE W MG ATAT 14,214 32,420
5. wui®Y g 109 627
6. g TEET 12 222
(f‘ﬁﬁ o Ho wWlo T
Wt iy Ay ot
sfenfoa §)
aalY qrlY Qg )
af arfagt, e faem) - 387

qroAg )

() TreRT SR ¥ Wi dwadfg
QoA §) oot wferm e agl frar aar g
fe ot Tow ¥ W} qwwdly Qoar &
dus oy fewrf Qem & www §
frl 11.26 sy wad ot wearfaen wd &
A 9, wrw, §fw, erqufes feww
wwr wywifear wwew % efim
widwdl @ A W sniww ¥ fag ag

wrfer agr w7 18.76 wO® WY ¥ W
oY fawrfor #Y & 1 1@ & wfaforr ohdt
qwadfq qroar % QR deqrew o N
afwat dy wfr v ¥w §fe fomk-
Fa frm, wafed fifr oy fewr
Qrammei % gt smA & fae 22.80
vy W FTWew wOd o o wme
g
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Tweew & fawr wang weige
% wy fawrf afcatoeng

3434, «ff W15 wWiw WwT: WD
wiw a9t gfe wt ag qOA w1 B
w30 f

(%) 7raegrr § fomr garé ArEIgR
¥ ¥ agEar § feadt ok SR
# =y faarf giwarg frarfaa €t ar
@e;

(') &7 grare) & §a A% U A
A & gEareAT §

(7) St quadls  Q@wer F, €A
Rware) & faq fr gaaf faa w@
w fast g ; oK

() w7 w1 FiwAT GORIT &
fawrusity & ?

RN Fwrea § U 'l (st W
afgw fex): (%) & (7). wmAwrd
UM ORI Yy onfra &Y wn W@ g
W g1 1 q aWT ¥ qew 9T @ &
Lcuid

TWEE™ § WWET W

3435, «ft szt Wi shwv: W
ww awr Ffe a0 gz amA &Y For
wan fir :

(%) Wt seefla Qo # TrreqiA
# fran AT @A W yemy b WK

(&) ¥ Awgat & fag o wORR
%! ¥g T w1 weard w9 ¥ fent
waafo & &1 fewre f ?

ww, vfe, wpnfas  faew oo
AP W § T S (oft s
wifgn fak) (%) T gowTe i Wk
droar ¥ 100 oty Awgy W1 475
faaY awgw WA § W Freffes fed
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§fex Wt wy fawrf el #NT
wUwa w7 geafag 100 wawlg
FAEY} & TOIA 9T 200 YIWIY WMA w7
qadT fegqr )

(®) sYt QYymr & 100 wwdg
Tagdl % fag 1w gTeTe oo wenfee
47 9T/ §o & wEATfAq T ¥ g 9T
g FEeTN g ¥ 20 oty FEET
TR g 17 ara soa & =g oY
famfemr F &1 *hdt For & oft
wfan w7 frar s &1 Wk ¥ig
ggraar ) qrar w1 Wiy qar T8 £

froft A9ET ToEETT YA O AVEW g

WA NI | AT & fag wrey
W wa yfe foere @6 gra e ef
faer famw grar Iewaw e angi

Transfer of Assistant Settiement
Officers

3436, SHRI D.N. DEV: Wil the
Minister of LABOUR AND REHABILITA-
TIONS be pleased to state :

{a) whether the Assistant Settlement
Officers are not allowed to remain in one
Region for more than 3 years .

b) if so, the number of officers who
are serving in the same region for more
thao three years ;

{c) the rcasoms for their overstay ;
and

(d) when they arc going to be trans-
ferred ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR EMPLOYMENT
AND REHABILITATION (SHRI D. R.
CHAVAN) : (a) No. It is not a fact
that Assistant Seitlement Officers are not
allowed to remain in ope regicn for more
than 3 years.

(b) to (d).

Retreachment of Employees by M/S.
Chatierji and Polk Civll Enginetring
Couguitants, Calcutta

3437. SHRI DEVEN SEN : Wil the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) wheber it is a fact that Mfs

Do not arise.
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Chatterjee and Polk Civil Engineering Con-
sultants of 23, Brabourne Road, Calcutta-1,
have terminated services of 24 employees

without giving any reason in the notice of
termination ;

{b) whether in view of the fact that
this firm has been given some contracts for
design both by Government concerns and
privale firms the said firm has becoming
prosperous and is expunding ; and

(c) if so, whether Government will tuke
steps for the reinstatement of those whose
services have been termimated 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :  (a)
to (c). The informativn is being collected
and will be placed on the Table of the
House as 500D us possible.

amine el & farco # 1%

3438, sit Ay v wfgarT: s ww
aa gfy 7=4Y o7 *AA W Fr w37 e

(%) ¥y gowre frfasr Tog &3
w0 W 67 2D 9T uaafs @w
geart &3t @ vl usy gwrd feaEl
o fieT 70 9T e T s d

(w) 71 fraEi §1 acag f57 oy
orr vaEtT IECEl W 2T adt o
o g § ; Wi

(w) afx ), @Y ST A § W=
MEm e ?

wme, vfr, wynfes foem war
Wyt wewre ¥ ve avl (st e
whew faed) : (%) & (7). ¥x FwT
ge gra et B fer o W Foeed
goaTt fiear arran &, 3A% wedrw X feaar
fareay W feay s & o few geE
geil oT G feaml ® T a0 6
¢, o wfws vk a v e
oW1 TZw qT Tam v @ 1 [qevenwa #
vt war el e LT —2562/68)
v aeer vt & ot f, e
foral &Y 97 &1 9T SRSl | gl
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faafesy T o ncdw avOr & ey @ 7
U qea ¥ afes 7 § g U U
& wrsgy § el ) gend fer oma
o gAeel & afewanw guw §Eg,
rarfty-sr 7% fedt w2 & s Wi
H-TE 1 GIEF, A MW A TF 3
-

witfar site wg 6t & favarfon wreiai
w wEAEITH awEn

3430, »ft 71g v wfgzarT : FAT v
LCEECICIEE T ER CIEE IR S i
fr -

(%) war g Nfagr @ a7
& faeqrfag go wiedla A0t €1 w7
¥ Fam & faly aysar o fane s @)
2,

(=) afz &, aY azi 9 fart afeay
wY ¥ur w1 fawe § ; e

(m) afz A, & ca¥ Far W § 7

WW, Quare aar  qAafa wewew §
IR T (S T 1o wgm) : (F) ¥ (7).
aft=dt qifeeara & st faearfaa safemat
w1 /ar aui, srwwr awr o= AY F AR
At A FENT R aw ¥ A s
® ®E QAT AL 21 wgt aw  qfewn
affeare & wr fazarfea safes)
ey §, aga aq qf 3¢ fafw= wend
¥ qoia, g w¥w, fagrr, wsg 2w,
TAEAA, HFTLreg, TAT gearfa, § aqran
mar a1 | 7ff arfeearm & WY faearfia
sfewal ®) o afewiva: off uel, 43
afews darer, waw, fager, fagre, T
s aar Fdvar, § awwr s &) ant @
@Ry A1 el W A ¥ fad aw
T ¥ ggrEw wgA A AR @ wgt
feani R & of w1 g7 @@ w1
@ T3, i Y @te o arohial § ay-



1 Wrinea Aunswers

w7 4 qfaare, oAb qa s aey aer
SIeiIT Uy & ¥, o°E agf aar & f/y
amaar wa1q o ok o6 ) ogi aw wAT
i qrEl 7 gvaew ¢, fedr 3 s oy
aar wrediz g ¥ aed & Ay gaala
TEaAT ¥Y egr W6T A AT &)
Fwwreon afedtom
3440. st g T wfgeare : w@
ww ag qrafw SN ag a0y N opar
LT ORE
(%) wxwreow afe@iaar & qu &3
# ol feqar 999 /74 Y qEA@EAr g
(=) e ofrtomr & wwan @ wa aw
fipery afcar?t wY a@Tar a1 W R W
(m) wa a% gfy A feaar w7
sz gur &7

s, Qo war qwafe aewrem
3Iq 7o (st To o wegr) : (F) IT-
wreog ¥ gt aifeents & Ay frearfea
sqfewal *) gsdaeqiga Araft QvAT
&1 TWrAY agr GYer 19 €7 I J4r o9r-
#rg mfaw sfadY o1 g=ifr B fale w7
¥ sqra ¥ X g2, T8 &7 ¥ gt fawrw
¥ forr 1968 & qeewreq fawrg aneE
oY eqrqAr ¥ 0§ ff | gISGIEAIOA q9r
aa-wifs & wegrm ® g AT &
frr qz wrasaw 2 e @@ dx & @wrg
fawg & a9 w4 fegr ar faad
werta ety wA qeqr, gAY oar At
¥ wifqe 3T & a3 g qiesgsandl
¥} SquEqT §TAT OFT IqAOY gAY WY
wara § A1AT ¢ | HHEAET, §U @AY A6
qfegtaar & favac  fafwor s
Le il

(w) fuersae, 1968 & wwr aw g
qifeer & wit frearfr safieray [
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12,252 qfearz amrdr ar 9% @ 1 wfedflw
wifzarfeal & 2,466 aftardi 8t awr &
forir wgrear &Y € oY

(7) 9t w7 wfw Fwwr feerm
sifew W 8Tt et §, ag ¥ww farer-
foa afeardt & qregweqios & gatr &
& 78t arg areft afvg ag o wfr @
weary, ey o onfr & i o awd
aryr fagearfaa safsag) 147 & fgr &
HqIATFg g@ Aredl aar glrera) o sw.
a7 vk, 94 fe eareey,  fowr, swry,
ferar, faeart g remfz Afe g &
grarg fasre X agras & A ot e
At & 1 1 9T A sqm fear omn B,
I a7 i gAate w19 9 say @ A
HTAT AT %aT | A7 Y, X' qW@A AN
faewifen safendy & gawfe o fear
aaqr &, gfa of@rr 13,000 v w7an
R 1 57 wiweY ¥, w7 eqry & fafay o
57q, WCWNGW §raar, aiwy §  avaey
qu-ared (&% fs eardfly avd, vemam
famrag yearf) agr grav-g faem aar
FXN W wEl w7 agnfry e,
afrafaa 21

Refusal of USSR Government to
Sapply Tractors

SHRI NAWAL KISHORE
SHARMA :

SHRI 8. K. TAPURIAH ;

SHRI HIMATSINGKA ;

SHRI D N. PATODIA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it Is a fact that the USSR
Government have refused 10 supply Russian
tragtors in view of Governmept insistence
to sell the iractors through Agro Indusiries
Corporation ; and

3441,

{b) if so, what steps Qovernment pro-
pose to remedy the situation and to meet
the growing demand of the sgrigultyrists
for iractors 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ; (a) No, Sir.

(b) Does not arise.

National Trunk Dislling Link

3442. SHRI HIMATSINGKA :
SHR1 S K. TAPURIAH :
SHRI K. P. SINGH DEO :

Will the Minister of COMMUNICA-
TIONS be pleaged to state :

(a) whether any scheme has been laid
down or is being chalked out for creating
a Mational Trunk Dialling Link which
would connect the whole country by direct
dialling systems ;

(b) if so, what will be the phases of
the programme and other details of the
scheme including their cost ; and

{c) what steps have been or are being
taken to implement the scheme 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS JAND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Yes. Im-
porlany stations with large Automatic Tele-
phooe Exchange system are proposed to be
provided with Trunk dialling facilities.

(b) and (c). To start with, equipment
has been imported for installing Trunk
Automatic Exchanges at Madras, Delhi,
Bombay and Kanpur. The Trunk Auto-
matic Exchange at Madras has been cut-
over with Bangalore-Madras route in
December, 1967. Coimbatore is also pro-
posed to be conoected to Madras TAX
shortly. The Trunk Automatic Exchanges
at Delhi, Bombay and Kanpur are in ad-
vanced stage of installation and are likely
to be cut over in 1969. A number of im-
portant stations are proposed to be connec-
ted to these Trunk Automatic Exchanges
progressively. The scheme envisages con-
necting Bombay, Ahmedabad, Poona, and
Surat to TAX at Bombay. Delhi TAX
will be connected to Agra, Jaipur, Jullundur
Chandigarh and Srinagar apart from Delhi,
Kanpur TAX will be connected to Kanopur,
Lucknow, Varanasi and Patna.

In the pext phase new Trunk Auto-
matic Exchanges have been planned at
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Calcutta, Asansol, Ambala and Ernakulam
and extensions have a'so been planned to
the first four Trunk Automatic Exchanges.
In the 4th plan we are planning for a total
of about 32 TAXs which would enable sub-
scriber Trunk Dialling facility to most of
the important stations all over the country.
This is, however, subject to the availability
of financial and material resources and
foreign exchange.

The project cost of first four Trunk
Automatic Exchanges is Rs. 2.1l crores,
including a foreign exchange component of
Rs. 928 laks. The Coaxial microwave
achemes, planned to provide to long dis-
tance circuits for trunk dialling, also pro-
vide long distance telephone and telegraph
circuits for other purposes like manual
trunk exchaoges, telegraph offices, Telex
and other users like Railways, Defence and
Press etc. It is, therefore, not possible to
allocate the cost of these schemes for sub-
scribers Trunk Dialling alone.

Proposal to Create a Pool of Unem-
ployed Persons

3483. SHRI P. R. THAKUR : Wi
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether there is any proposal to
creale a pool of unemployed persons are
reglsiered with the emplovment exchanges
in the country more or less with the same
objective and pattern of the scientists’ and
technologists Pool created some years

back ;
(b) if so, the broad details thereof ;

{c) if not, the reasons therefor in view
of the provisions made in Article 41 of the
Constitution ; and

(d) the alternative measures proposed
10 be taken to resolve this burning problem
of the day ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : (a) No.

(b) Does not arise.

(c) and (d). Within the limited re-
sources of the country every effort has been
made to maxlmise utilisation of avallable
manpower. Various development schemes
included in the Annual Plan for 1968-69,
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and those that would be imcluded in the
Fourth Plan in various sectors of economy
are expected to gemerate more and more
employment opportupities.

qeoiw rwar seherw

3445, oft wremiqTe ETEATd o EAr
ww, aw gfy N 3z @A FO
wr fe:

(%) w1 gz gw § fe quft qeodis
Maza, e ¥ o Fafsearsa & faa
qF wqt A g 3, feeg agt A A
cargat & Wt 7 & W€ T b
ind

(=) afx g7, & w¥ #ar wr@w
o agt @) & gEW 3 W
v W frgfes w0 & fr v wd-

T wraty?

wre, vfa, woufoe fowew W
wEerC e § vog et (st e
wifge o) : (%) MEza & oywi W
goqn I 92T & ¥y, fraw fad
warus ¥ wfwfea fwar mam &, T &
wrateg W & ©F w9 A qaneat W
= T A g |

(=) s & 7Y ghm

Construcilon of Hotses for Displaced
{ Persons in Kalkaji Koloay, Delhl

3446. SHRI DEVEN SEN : Wil the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government proposé (o
undertake the construction of houses
through their own agenciss or in collabo-
ration with local Administration for dis-
placed persons beloging to the middle and
low income groups in the Bast Pakistan
displaced Persons Colony at Kalkaji, Delhi
io view of their Snancial weakness, allow-
ing recovery of the con of house-building
over a period of 30 years, as & measure of
rehabilitation ;

(b) if pot whether Goverpmest consider
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that the desirability of extending adequate
interest-free loans and bullding materials
at Goveroment mate and other allied faci-
litles for house-building purposes through
their own agencies to them ;

(c) If not, the measures proposed to be
adopted to help these displaced persons ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CNAYAN) : (a) No.

(b) No.

(¢) The provision of bullding plots on
a “No profit No loss™ basis is considered
to be an adequale measure of assistance,
considering that only displaced persons,
who have been gainfully employed in Delhi
over a considerable period of time, are
eligible for these plots. No other mesaures
of assistance are contemplated. A large
section of the allottees are Goversmest
servants who should he eligible for house-
building loans from their own Ministries/
Departments. Others are likely to qualify
for loans either in their individual capacity
or as members of a co-operative society, i
one or more are formed by Lhem, under
various schemes for eocouraging house-
buildings by small income and middie
Income groups.

Ground Rent on Plots allotted to
Refugges in Delhi

3447. SHRI DBVEN SEBN : Will the
Minister of LABOUR AND REHABILI.
TATION be pleased to state :

(a) whether QGovernmeat propose to
lavy a token ground rent of Rs. 1/- per plot
per annum on the land leased out to the
displaced persons from West Pakistan and
East Pakistan In the Union Territory of
Dethi as s measure of rehabilitation ;
and

(b) if not, whether Government will
consider the desicability of levylog ground
reot st reduced rates oo the land leassd
out to the displaced persons from West
Pakistan and East Pakistan in Delhi on
the basis of actual purchase price of land,
excluding the cost of litigatiop and deve-
lopment charges as & measure of rehabilita-
tion ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) and (b). Lands
in rehabllitation colonies in Delhi have
been pcquired under the Resettiement of
Displaced Persons (Land Acquisition) Act
1948, Under the rules framed under the
Act, ground-rent is chargable at the rate
of 39, per annum on the amount of pre-
mium which is calculated on the basis of
the actual cost of acquisition and develo-
ment expenditure. Displaced Persons from
‘West Pakistan have generally exercised the
oplion ro pay the market price of land :
they have, in consideration of their having
done so, been allowed to pay a token
ground-rent of Rupee 1/- per annum per
hundred sq. yard or part thereof. A simi-
lar step could be taken in the case of the
East Pakistan Displaced Persons’ Colony
near Kalkaji but, in view of the fact that
current market value of land in Delhi is
very high, it will be against their interest
to extend the scheme to them.

Price of Land Allotted to East Pakistan
Refugees in Kalkeji Colony, Delhi

3448. SHRI DEVEN SEN : Will 1he
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the principle and factors determin-
ing the cost of acquisition of land (i) allot-
ted to the displaced persons from West
Pakistan and (il) ear-marked for the dis-
placed persons from East Pakistan at
Kalkaji, Delhi and the adjacent areas indi-
cating separately (a) the date of acquisition
(b) purchase price thereof and also (¢) the
amount of litigation charges, if any, in each
case with reasons thereof, in case of diffe-
rence and variation ; and

(b) the difference in prices per square
yurd of land charged from the displaced
persons from West Pakistan and East
Pakistan in Kulkaji Colony, Delhi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) The broad princi-
ples for determining the cost of acquisition
of 1and both for West Pakistan Displaced
‘Persons and East Pakistan Displaced Per-
sons in Kalkaji arc embodied in Section 7

DECEMBER 3, 1968
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of the Resettlement of displaced Persons
(Land Acquisition) Act 1948.

The factors relied upon in individual
cases in determining the cost of acquisition
are stated in awards and such other orders
as are passed by arbitrators, courts, elc.
The number of such cases is large, the
awards and orders passed are not readily
available in many cases after so many years
and the time and labour involved in collect-
ing them will not be commensurate with
the resulis achieved. No account of liti-
gition expenses in respect of land acquired
for individual colonies is maintained and
the time and labour involved in collecting
this information in respect of Kalkaji
colony will also not be commensurate with
the result achieved.

(b} Land has heen allotted in Kalkaji
colony for West Pakistan Displaced Persons
at the rate of Rs. 7/50 per square yard.
This was based on the estimated cost of
acquisition of land and development ut the
time of alloiment in the year 1953, The rate
of premium provisionally fixed for the plots
in East Pakistan Displaced Persons Colony
neur Kalkaji is Rs. 30f- per square yard ;
this rate is based on the cost of acquisition
of the land and the estimated cost of
development which has gone up considera-
bly in recent times.

gaiy’ & w (Iue wiw) & ghoha «wit
& fag oo

3440, Wt Wo Wo fHo fwex: a1
wiw aqy gy =t g saA & F@
5T fw :

(%) ¥an gTTT &1 fawre s wEw
¥ gt forell & fagd Gt ¥ gfda
v ot TfT FRedr & ganarT § fag
R TH DAAT T4 6T § ; WX )

(@) afz gt, & oF GwAT = aw
wigffrra € aad @Y Qraar w1 g
wrg?

wu, vfs, smufee feww wa
WEWTT werww § T el (st g
wrfge faek): (%) ot ¥

() wer & Y @ )
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Y Ww (Juc sww) ¥ ghmie
syfvaal WY g w1 qeftam witt s

8450. st wo ¥o fwo fwex: war
wre way gpfe gt gz amA € T
w3 f

(¥) w1 @ swmfwa gfad safwa
&, A aod-wrae g ¥ gfw & wngd
g 21 €, 10656 ¥ W % MF T HE
& ark ¥ guwt 3 W€ fag fisar § 91T
afz g, A 6T TANTT 7 gE U1 qT
a\x afz 77, a) @ wr o §

(=) war 21 7€, 1965 a% AT &
fas dfwegz & wiafeg & ew wifeal
%! 37 T qemm & wgEw g
arafea w1 fag gvere avm Sfea
Ty ST E

(m) afx gt, &) #ar goFTT *W AAT
oy q18 gOET) wafat s o g
grafea w7 &1 APy w40 0T

() afg gt, AT w& feam & ww O
w wfa gE g Wl afe o, @ wE
w7 S § 7

ww, vfy, wgufos feew aq
YW A ¥ vwa st (st -
wifgw fir) : (%) IO W g A
21 w§ 1966 & qewig (@ warfoa yfw-
&1 wfegl & amm 9 qu-wae & #
g 8 & ege §, fawer &7 W
d8ar A4 fear 1 au-wmar awRd
awar #, awza & foy ey g &
&7 agT @ Orer B 1 wa: AR qrAET 9N
w1 qatgw 1963 & =% wT fagr 7av W@r
IATLTRT gTRIT A WA, 1967 A
dadr fear ot fis xw sty & yfa
Wizt daa gy fetem & qfada
wifaat a5 § difar gm ¥ widEA
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T I0-HTge, AaE & W R &
WEIR AT g ag g )

(=) st (m). 29 wf, 1965 aw Fat-
¥a wifeaY & gfw waza & far o
sEeqr A W 0 ¢, wWite W oAx ¥
wazT & fad qrr aafeeal # A
g, 1067 3 wxw A Ak 3 yfe &
wqaaT & wrew, 39 o foal & sfea
wY, 9t 1067 ¥ qFf yfr arr & gwaIT ¥,
Aeraw oy AT §, qfn ¥ e
T8 A ) @ e &, w9 A 9m
¥ geer wawifeal & fad off gfv &
wraE g T ko

(w) ww1 & adY gvar

Sugar Prlee

3451. SHRI LOBO PRABHU : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state ;

(a) the worlds price of sugar apd the
average Indian price for controlled and un-
controlled sugar ;

(b) the price of sugar-cane in the
principal countries growing it for sugar
production and what are the comparative
prices in India in U. P., Maharashtra and
Madras States ; and

(c) what are the comparative produc-
tion costs per ton of sugar in three above
mentioned States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The spot quotation of the
London Daily Price, which is recognised
index of world price of sugar, on the 29th
November, 1968, was £29.00 or Rs. 522 per
long ton, c.i,l., U. K., 960, bulk basis. The
future quotations are higher.

The ex-factory levy price of sugar pro-
duced in 1967-68 and the averuge sale price
of sugur in the open market ure us upder :
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(Rupees Per quintaT)
Zone Ex-factory price of Average sale Price of
i 60%, of sugar sugar fealised by
produced in 1967- factories from sugar
68 geason (includ- sold upto 30.9.68
ing excise duty in the open
ete.) market
Zooe 1 (Maharashira, Gujarat, North ’]
Mysore and North Andhra
Pradesh) 139.02
Zone 11 (Orissa, rest of Andhra Pra-
desh, South Mysore, Madras, |
Pondicherry and Kerala) 153.85 |
Zone 111 (Meorut, Muzaffarnagar, Bu-
landshahr Districts of West
U. P, Punjab, Haryana, > 358.83
Rajasthan and Madhya Pra-
desh) 155.65
Zone 1V (Ceniral and rest of West
u. P 154.70
Zone V  (East U. P., Bihar and West
Bengal) 156 22
Assam 165.72 ’

(b) The minimum price of sugarcane
fixed for factories in Uttar Pradesh, Maha-
rashira and Madras Stales for 1968-69 are
as under :—-

(Rs. per quintal)

Uttar Pradesh 7.37 to0 8.12
Maharashtra 7.37 10 9.35
Maudras 7.37 10 196

information in respect of price of cane in
other countries is not available.

(c) The cost of production of sugar
depends on several factors, like cost of
sugarcare, actusl recovery, duration of
crushing, cost of stores, salaries and wages,
depreciation, maintenance and repalrs, other
overheads and return on capital employed.
As different factories and zones paid diffe-
rent prices for sugarcane, the oost of pro-
duction may vary from zone to zone. The
last study was done by the Sugar Bnquiry
Commission in 1963-64, In 196768, howe-
ver, Government fixed ex-factory prives for
only 60", of the production requisitioned
by it for contiolled distribution. Price of

sugar Is not fixed on State-wise basis, but
on the basis of the 5 zones recommended
by the Sugar Enquiry Commission, after
taking into account the minimum price of
sugarcane fixed by Government, the average
actual recovery and durdtion of the season
obtained by sugar factories in the respec-
tive zones. The prices fixed are as given
ia reply 10 part (a) above.

Strike in Tyre Factories

3452. SHR! LOBO PRABHU : WiH
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

{a) the duration of strike In the tyre
factories ;

(b) considesing the shoriage of tyres
created by the strike whether Government
arc contemplating to refer the dispute to
adjudication ; and

(c) 'whether the Centre has drawn the
attention of State Government to the neces-
sity of promptly passing orders for adjudl-
catjon 7
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :  (a)
to (c). The matter falls in the State
Sphere.

Growing of Vegetables tbromgh Hydrophonic
Methods

3453, SHRI LOBO PRABHU : W
the Minister of FOOD AND AGRICUL-
TURE be pleased 1o stale :

(a) whether Government have examined
the claims of Mrs. Shroff of Bombav in
respect of growing vegetables through the
Hydrophonic methods ;

(b} if so, whether Government have
considered the possibility af generalising
Hydrophonic cultivation ; and

(¢) if not, whether Government pro-
pose to undertake an investigation Ip this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Government is nol aware
of any such claims of Mrs. Shroff.

(b) Does not arise.

(¢) Government will be prepared to
examine the claims of Mrs. Shroff if
‘brought to their notice.

Procurement of Paddy in Manipar

1454. SHRT M. MEGHACHANDRA:
Will the Minister of FOOD AND AGRE
CULTURE be pleased 1o state :

(a) whether the Government of Mani-
pur have mmnounced the methods and mode
of procurement of paddy for the season as
to be in the same line as that of the pre-
vious seasom |

(b) whether the sald method imposes
restrictions on the people in many ways ;

{c) if so, matore of such sestricilons ;
and

(d) the reason for coslinuing the same

method while not resorting to volustary
purchare amd denfvibmtien from ‘the

people ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Mapipur Adminisira-
tion have decided to emtrust procurement
to the Revenue Agency in place of a
monopoly procurement system through
private agency last year. The Revenue
agency will work through Pradhans.

(b) and (c). The restrictions involved
relate to holding of undeclared stooks of
more thun 25 quintals of paddy by the
producers and more than 15 quintals in
respect of non producers

(d) This mode of procurement has been
adopted with a view to maximise procure-
ment. Voluntary purchases and contribu-
tions from people through Pradhans will
also be resorted to as far as possible.

wsg iy # Wy Qe vt faew

3456, Wt o wo Ffew : W wiw
wur gf 5 g qar A FOr wO
fw:

(%) w1 weq gl gTEIT A
qurdig oy & wentw W
Fai & fawre geaedt w1 ST
o ;

(w) afx ot, & wwwr =t sw }
wix 3w 9 feel s vl ; o

(7) va @t & goere A v frdda
foar & ?

oy
T
ol

wiw, gfe, snfue feerw o
wgeTe wearwrn ¥ oreq welt (B o
atfigy fand) : (¥) oix (w). ot gt
weg wdw # goeft qrew & fawre & ford
wd Gwadfa gen & erfaw sk R g
senfer gveng A ok §:—
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wR QAT ¥ ATH T FOHTT JTq wewfam
qer =g (e a1 §)
1 2 3
1 ftw s w1 ITE - 110.00
2 amrTe Afeal &1 fasrg 68.00
3 AeE! FAATw o Faae gfeerdt

sqaEar 5.00
4 &8 WS w1 gETT 5.60
5 gt ¥ fawe oFf faer 3.60
6 WRAM WI TR W 9 oy qran 9.95
7 gqz1g fawra Sl & Ao

w1 fra 16.16
8 wzerQl afafagt qf famsl & for

g7z QW ot 10.00
9 garaets Wi awe s 4.65
10 soa W qWT 1.20
11 aft meewt w1 fawrg 3.50
12 @8t ¥E) w1 woE faoae 3.456
13 quIqa 4T WY oAfHaY & gy iy

weET W WA 5.00
14 g gadA & fady qro-area

& guit 20.00

5 266.00

(7) Tow FE & S ¥ QY-

et o ot s st af & A g
w & ety § | ToT dhoer ¥ smEewn
 wid et ufe fafesa 4§ & af

t

wey sw § Wt fewrd Qe
3456. ot o wo W& : W

wre nal §fy oot gy e Y e
w0 fe:

(%) war qowre ¥ 1068-60 % g

qap  wiw ¥ W few  aend

g 7 & frg o i s et
L1L
(=) afz g, aY ag wfw fraft & ;
() war Trow gTwIT F 1067-68 ¥ ¥H
ww & fag wfafos ufe & fag
T A § vk wr g @t e
war § 1

wru, ¥fv, argafoe feww wa ag-
wTC wwreg ¥ ce sl (o wen e
fod): (w) ot (w). Toal & @y
fawi§ srdwl & feells agmar @@
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3 ¥ g 1-4.67 & woardt af sl
¥ WgaTe T JTRET saq N e
wiwwan uf & wwoia fed 1 go w7
w1 60 wfrea =@ W 16 Xfawa wgza
& 7 ¥ AT T qHAT § | UG & 1968-
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1 wvadt ot § foredir “gg Y faerew
fed §) wrew fod g faeal & wqEre
20,68,718.00 (I=ftg 1w, w¥ws EWTX,
w17 | waTeg av) A< fed g o Frd-
T AW A §W 1663 weafeq) A ¥
202 wgfegf 7 fawfer sqg w1 #rf drer
afi faar § o @ wAfedt & arow
¥ Regit Wt A fd §, amwn
wTEIAT & Iy AT E

Applicants on waiting list for Telephone
Connections

3458. SHRI B. N. SHASTRI : Wil
the Minister of COMMUNICATIONS be
pleased to stale :

(u) the total number of applicants on
the waiting list upto the 3ist March, 1968
for telephone connections :

(b) how many of them are expected to
be provided with telephone connections
during the current year including those
who were already provided connections ;
and

(c) whether Government will consider
the setting up of new factories to produce
telephone  equipments in view of the
increasing demand for telephone connoec-
tions 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUIRAL): (a) Approxi-
mately 4,30,000.

(b) About 75,000.

(c) Apart from the existing telephone
factory at Bangalore, it is proposed to setl
up a pew factory for the manufacture of
long distance Transmission equipment and
an Aocillary Unit for the manufacture of
cords, fuses etc. The need for setting up
any more factories for the manufacture of
tele-communication equipment is linked up
with the size of the 41h Five Year Plan
and the Apancial provision available. This
is vader examination,
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dare feqm A fgdt o1 2ot

3459. =t fow wxg wm: w1
wWTC WA A AAA WY HI7 A 6
(%) wwwar afwfagn aqr I8 & o4-
#a gg-F1d e gro A e ag
wwt & g I # faww & (1) w9
weew fgft & wefos w@, (2) wge
AT & sqwifcal o o avaedt gere
fedt & fare 5@, (3) ag @@ wIWR
w1g ¥ dud gy afafoer aqaeel aar
fgd zreriezi & g faer wenmeg &
o7 gy w7, (4) 1 waady, 1961
46 af & ww wrg Ty wiewfeal qur
sdmfigt § Gh wfomw  dEr &
waia fgly A ¥ fAq widww qar
wQ, (6) feft wad ardyr aafeqaf
fzh & w17 w7 & fag wsg ®@ Wi
(8) fzfy ® 71 ®TX ®) FrAAT € wAA
* Mo Wy afwr, go-afer aqr wa
gfwx & @ 9 gt ax oy safer
fager &3 & fae war wdardy &t ok
t; i

(w) v wriwifgat fev-foq fafg
;t?!htri ot 3a% s qfeame fredr

waR-wrd faATT Aqr wwre fowm §
weq wR (o go qwm) ¢ (¥)
uqr (W)

(i) w& fowrm awr ve & oftaeq 2
griafe gEal  aefr e
e yeew fafay aar
fogem dfified fafiey &
wifer fedd wadht & afifoer
el & ot swfor & . {0
‘TR PERGY QW (RN
nafin WIKARW ET WO
Fefrare oo cfvwm” arre s
wH fghdt qwfer s &
frg el St v ot
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(i) wgd wat  wwmfedi A
dargeaw faft & ek @Al
Frl Y e far o e 0

(iii) @ fasr & oz searal & q%
e & qx & ftar oar wfa-
forr fght oo ot Wl
¥ fag ufe & sgreaqr qriaw
st af ¥

(iv) fedt qgr & fag wmawaw wid-
=Y &Y or 9wy &)

(v) x®& fawmr (gez) & fely onmad
e wawrfdt v fflt & wm
w1 &7 fager s

(vi) = fo (gem) & sgwa afex
W1 9% A & s Iv-afwq
®Y fglt & sy s@w aa
fet fawg dwm s afeea
dhrmar ¥ ew fewn (gw)
% fm fgft famw aom %
TE OF waT Afvx A qeoe
wfrwrd amrar & ¥ oy
FA4: 24 faaray, 1068 aar 12
WTEN 1008 €1 Frd fsdy 1y 7

fafw womer & it W& s

3460.oft frwwem arer a7 fafi oft
og ¥AT W FT 3

(%) Twamar wfefran aar ge
RO (T4 WFAET @ arh  fed
T AR ¥ GFETC ITE grEG § (1)
w7 ywed fpdt § weifer s, (2)
wd s ot & SRl 9 W aaed
e figdt & dae v, (3) WA o
Ty W € ded gu witforr wmperee
war gl erefoedt & fed faer  sowrerg
¥ g wA,  (4) wAwdH, 1961w
vty sy T wfewfal oo
sl &1 i sfswe dam &
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waty fFd ogx & fag widww &4
w1, (5) fe=ht A ax wfedt W
fesdt % w17 T 9T A A Wi (6)
it ® &g w A Y Qo aar Y
sfoww dom & A ¥ fag sgw
gfey, 39 afex aar v sfer & wax
qt fig=t ar Ay sufey frgwer &R &
fad war srdard & 7€ ¥ WX

(=) 3¥a wrgmfzat fea-fer fafag)
T 7€ ot 3% sqr ofcng fawd
34

faefe wrem & semit (<t go
W weftm) - (v) (1) fafe merea &
FIEAT ¥ a¥ § afes smafie fa?
S awE At qrwal & ang § §ax
gee) ¥ afcaifaa ) o & fag dare
o ardt &, wr M AR R AT A
swTiaTa ®Y et &1 Ivwaw Arae &
fagie g faia wafase w03 qraft “ava-
an Ay fadg ofawr’ e oF
fgrdt mifgw fafq fete ofa, 1968 &
W gAg gr fg=d 7 wwrfga 7 ar
ot & 1 Few FaTqrAdt ¥ fend-qig fga
gafrs &73  areft “Iex sqraray faoda
afrer” arae g wwre o o arfae
fafiy Fetd amerdY, 1060 ¥ fgrft % wer-
Fasra ot & wh wiafom,
dfrerr & wgsRz 344 & wow (6) &
wftr Tregafy o arde 27 e, 1960
®! qrt q¥w ¥ frq g fadet & w@q-
ax ¥ fafe sowrag & faraft frar
afsa wanqran (fewrdY) sy g &t
feg m g afefaas) & fpedt o3-
wre, Towrwr  wfafaw, 1963 § wro
W oW (1) & wr (v) & ofw
ygsfa & wifewz & sfa mva goec
& vrwer ¥ gwrfen frg omd § ( ¥
afufaast & fieh & @ srarflos Tt
ot afiret gFevwE, WA GTETC AETER
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wrwr fgfes areew, foee)-6 & wlnly ar
awlt §1 -

(ii) frnfaw (femft ol oo'oht) qey
# dar-gferwic’ sawwr feor #ia gew
WorTT ¥ g #A ¥ fg wrqo @
wf ¥ it & s @) g, ww-
wifeq ot dar-gferere’ feeft & o Wt
il

(in) v& warwg & fgfy wqwe w1E
¥ fau qorarg oy v g g €
i fegft Tew UwT I F ®
fora wigarf ft wrfraf g

(v) 1z swmg o fg=fy  sefoere
eftn & alT Iuasn gfawrdl w1 @
HPTTET T IO IT WIRET & WTEIT
gt aeg feqr ar wr ¢ 0 I8 HAWY
g fag a §

(v) ogi & fgelt o andy safesal
gra it % w1 s w1 s@ E, ag
I § e fafe wowrm & ge
wrg fafes aomg 0 st frwra o1 .-
g & 1| Fafaw geng w13 wrea qoerc &
faf=r swreat/fawrdl grUr @ AWWG
8 Aot € wreey o At R AW
wiaef ¥ wrfead Wi sdaifopr gru
fg=y & frqm W greTm @ pEIOw
afY et 1 wgt ow frdae w1 wseew g,
g% fipedt pere gae o wrw: fer i
g fafw sy gro st swes, wfege.
o’ e yarafhe foid W e
fant % wre-are fromet a1 H € o
fig@ W@ Teat a1 v & wiea fg
ot & gerc awr f A & feg i §
a1 % wTw 3wt fgedt sopere g &4
firdt wrrk i wsbfedt gra aei wid
# figat & st T ok Prdewr Wt 84
qy swwg gt & ot e & WAy
# qu swrare & arief &1 qreawy 0y-
arax off v &1
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ug ey i arh feg m aqRet  and safirr Frgwr £ & el v wrard)
¥ warc el wraiaga ofm o fedt 9 ookl Wi

fner oftw oY gafer &7 sqTT @R &
fu ¢@ wareg & faurdy fawmm § g
sw afwy aar % 39 afw o fafw
wid fawrn % oF v afww @ar qw
vt afey wy migfafzee W faar &1 Q@
wwedl ¥ &8 fafre g9y wasal & fd-
g ¥ aud A & fau g fg=t amar
wTaa% FET AW FEar |

(&) wewrdt sTaww & Fsgagre §
fgr & sarh sqiw & fAo feg w@ ard
fafaer Inial & fac o arder fafa-
fesz adi 1 7€ 4 1 ag @aq wfwar
o eE fawg & AW F wRATE
wiataga % fag wfer g gare fem
st o

waw-wrd fewmm & fipdt w1 s

3461, it frwweny e ;. ¥AT EAT-
wrd 5o ag ek A gar w3 fin

(%) Tawrar  wfwfras aar IqE
wrartn gg-%id qawa gra Al fed
17 wiRe) & egerT I fonm A (1)
ard gewa feedt & gwifoa w@, (2)

o ot & wAwfEl 6 da Al
gere gt #Fdmr e, (2) @ gu
aqure w1d W e g wfafom wga-
o e ey el & fod R s
ag ¥ W W w0, (4) | wawdy, 1961
®} 45 7§ & wx wrg wrw wfwefoy e
wiwifeat &) gt s v & s
fwwitrﬂimrﬁmémwﬁ (8)
fiedh oy wrr safierdl o) fget & wrd
wey & ftr area wex (6) fet w wTp
wox ¥ dva e fr wfewa St
ot war & fd agen wfve, 39 afew
qo avr sfew & 63 qt fiprt yrd

(wr) 39 wramigat fea-fem fafaal
qT ¥1 7€ YT gu¥ #gr  qfegm Fed
g7

wuY ¥4 wei (WMo T gaw fay)
(%) u¥ (®). () 1962 & fawrn wr
aifas gfadea fgedt agqr Gt a7 &
gwifr &t &

(2) wqd & ot sHwfea) § afew
gfeawr fg=t & @Y % fag wmea, 1068
# g garan ¥ oRw ad fer § 1 wg-
T} & qmA & fadr w1d fearar < &

(3) ®va wre & wgAre wfwa @)
w1 g7 fear aar fed arfradet s
W U |

(4) wemifeal ®t gxg-gog o fg=h
farear/sfererr gorar & w=aia sfowo &
form Syorr T o

(6) ®rd wrz wY gfeene @ wT Oy
frgr @ @gr &1

(6) wefa worwrar wfefags, 1068
& gwwta qg swwa gru Ay few ay
sqnt F frgraa & fao Ifa @ ax

fe=dY wad adr wfewd g v feir
™

swren & ww ¥ fg@t W s@in

3462. ot fow weor wrw: v
wiw awt gfe 7 gz wAr @ §@
wia fis:

(%) Twwrar wfefagn aar au &
wwrta qg-e1d qeArerT grer ard fed o
uriel & wqET I & wewrwa ¥ (1)
ui¥ sema it ¥ wwfer @, (2)
w9 5 ot ¥ siwfl @ dw G
TETE 2@ ¥ dure wer, (3)ewd o W
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T wE 9 dwd gu whafor wgare aa
fedt ziggaeedi & fag faer g
w7 9T w7, (4) 1 aAwd, 1061 W 45
T8 ¥ ¥7 gy o wfewrfeat aar w0
wifdt ) fedt sfowr dvwmr & gewia
feft qgr & fag wrdww dare v, (6)
fadt oy Ay safemni Y @ & wrw
w3 & fag oier w7 ok (6) fedy w
g FR € Qi qar fgdh sfosag
AT w79 % g ggwr afew, 90
gfea qar waz afvm & w7 oz fzh
wraw oy sfey frgsa & & fwg
wigaf €Y 1§ § ; Wi

(w) s%a  wrqmfgat  fea-fem
fafagi aT *t 7§ Y 9e® war  afame
frowr § 2

ww, vfy, agufes feww ax
wgeTe st § T St (oft e
atfgw fiR) : (%) (1) wWEeg@ -
v, faad mfas @@ @t mfaa §
qzd @ faft & fawre o @ §0

(2) wgt &% gfa qa argzifas
fawrg o apwifear fawml & GHW
g wqd =fodi & suarfeE) € e
gfererd folt % wft ar <t &1 =@
from f wqe oot & wdarfal &
Jm-gfeawrd gl & TwF w1 W T
w g

(3) fgfr wgamewi & wiew aff &
qa w o Zraeed & wu s ¥
faag ¥ wrard vy ar T k)

(4) faw afewifeal o wawfot
w frft % wfafowa &3 @ areveer
$, 37 ¥ ¥ 20 whaww & wfr ww fedt
wfew & farg o wrar £

(5) ¥ frdw g @ Ay e
et wr arwr awen wfesrd awr wd-
wrtt srerh feogfgat dit sty fred
auq qur geae g w1 v &30
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(6) x& wrrem & ware fawrn A
waT afew avr sy wfeg & oo & fgd
waR wrd wfwwfal wr ofga ft fag-
g wieerQ gAra fegn 1o & ) wa-
g1 ¥ gAew e W gu-afee)
v favrn § geae wiwsrd g
fer mar aar @ egofos fewre aw
wgwifar faqmn w gy w¢ weaw o
¥ e ow wry gwe wfedt W fglt
sfererar g ot e fsarfafa @
% fag wrar wfewt frgesr fear oo
b

(w) svdwr wxw gert 1908 #
g waEg ¥ fq s R & e
AT §1oft W oA & oA
aar weae Y & e o & fieelt s
gt

s & fyel w1 s

3403. «ff fvw wem wrw : wOr ww
war queafe 5ot gy wwrt . g WX
fr:

(%) wawrer wiwfaan aur gk
wwrita @z-%1d wwTag a adl feg
g MW & GGEL IAE qewwa @ (1)
g gwrea fgelt # swrfo e, (2)
wgd faft ¥ wdwifct © ¥ g
qers gt # dere v, (3) WA o
wnT ¥ W e go wfrfos ayereey
war figdt zrefoest & fad faw mowrwn
¥ 9 wor w1, (4) 1 o), 1061 WY
46 wd § ww urg W wfwwfat oo
wiwifat 81 firlt wfgwm gt &
wryda fget oy & fad wdww dare
wa, (5) fplt arrd iy wafesal @
firl % w8 wOR & fad W sy Wi
(8) finly ®) wrg &xX &% Dwwr awy
felt sfewy Daar & ek ¥ fig
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dqw gfwx, I9-afer oo wax afey &
we o fgft amd ad wfer frgwr
w@ & g sar wdwlft @ af
Wt

(@) 3% wrdarfgai fea-fen fafaal
gy 1 7€ T g% €@ afcyry fedr
g7

W qqy graiw Wt (s grat) : (%)
Wi (&), o% faren g9 8 I @

fear nar 31 [qevewe & o @@
tfwd gear LT 2563/68)

Sugarcane Price
3464. SHRI] VALMIKI
CHOUDHURY :
SHRI 8. K. TAPURIAH :
SHRI HIMATSINGKA :
Will the Minister of FOOD AND
ARGICULTURE be pleased to state :

(a) whether sugar mills in North Bihar
and Eastern U. P. have asked for an
increase in the statutory price of sugarcune
and for the conosequent increase lo the
retail price of sugar ;

(b) if so, the extent of the increase in
the cane and sugar prices demanded and
the grounds for their demands ; and

(¢) Government’s
demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANMASAHIB
SHINDE) : (a) and (b). Some factories in
North Bihar and East U. P. have asked for
an iocrease in the minimum price of sugar-
cape from Rs. 7.37 per quintal to Rs. 10.00
per quiantal. As levy price of sugar is
based on the minimum price of sugarcane,
increase in the price of sugarcane will
result in a4 corresponding increase in the
levy price of sugar und thus in jts retall

price.

(c) It should be possible for sugar fac~
tocies to pay prices highsr than the minl-
mum price in view of the fact that 309, of

reaction to these

DECEMBER 5, 1964
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the production will
market.

be sold in the open

Central Working Group on Labour
Admigistration

3465. SHRI NARENDRA SINGH
MAHIDA :
SHR1 S. K. TAPURIAH :

SHRI HIMATSINGKA :

Will the Minister of LABOUR AND
REHABILITATION be plecased to state :

(a) whether it is a fact that the Central
Working Group on Labour Administration
constituted by the National Commission on
Labour has submitted its report ;

(b) If so, the maln recommendations
mady by it ; and

(c) the decition taken by Government
thereon 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 HATHD:
(a) The Study Group has submitted its
report to the National Commission on
Labour and not to the Government.

(b) and (c). The Government are not
at present seized of this matter and will
consider it only after the Commission’s
report s received.

Bonds for New Telepboae
Commections

3466. SHRI K. N. PANDEY : Wil
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether Government have decided to
issue Bonds for new telephone conneciions ;
and

(b) if so, what are the details of the

same 7

THE MINISTER OF STATE IN THB
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUIRAL} : (a) No. A
decision In the matter has pot baen tpkea
a yel.

(b) Does mai arise.
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Import of Tractorsg and Power
Tillers

3467. SHRI1 K. N. PANDEY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refeor to the reply given
to Unstarred Question No. 4800 on the
22nd August, 1968 and state :

(a) whether the question of import of
Tractors and Power Tillers has since been
considered by Government ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). It has been decid-
ed to import 15,000 wheeled tractors, 1075
Crawler Tractors and 4,000 Power Tillers,
as indicated below :

AGRAHAYANA 14, 18%0 (SAKA)

ﬁfhgrfrd Tractors Nos.
U. 8. 8 R.
PT-14B 6,000
Byelarus 500
Czechoslovakia
Zetor 2011 5,000
Rumania
Super UTOs 500
G.D. R
RS-09 3,000
Total : 15,000
Crawler Traciors
Bulgaria
TL-30A 200
Yugoslavia
BNT-60 150
Crawler Tractors of
US origin 2%
Total : 00

The question with regard to Import of
the balance Crawler Tractors is under con-
sideration.

Power Tillers
4,000

Tnrget of Sager Preduction for the
Fowth Plaa

3468, SHRI JUGAL MONDAL :
Will ibe Minisiar of FOOD AND AGRI-
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CULTURE be plealed to refer to the reply
given 1o Unsiarred Question No. 900 op
the 25th July, 1968 and state :

(a) whether Government have since
considered the tentative ‘target for sugar
production for the Fourth Five Yeuar Plan ;
and

(b) if so,
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and {(b). The matter is still
under consideration.

the nature of the Jecision

Strike by Workers of Foreign
Ol CO8

SHRI A. SREEDHARAN :

SHRI YALMIKI
CHOUDHURY :

SHRI! P. C. ADICHAN :

SHRI K. P. SINGH DEO :

Will the Minister of LABOUR AND
REHABILITATION be pleased to slate :

(a) whether it is a fact that the workers
of the three Poreign Ol Companies huve
been on stricks ;

(b} if so, the circumsiances which cul-
minated in to the strike ;

(c) the loss In production on account
of this strike ;

(d) the stops taken by Goveroment to
ensure that the strike Is expeditiously called
offand how far these efforts were successful :

() whether il is also a fact that some
of the industries particularly the jute indus-
try was hit on account of non-supply of oil
products particularly baichiug oll ; and

(M) if s0, to what extent the industries
were hit by the strike and what steps  had
been taken to minimise the adverse effect
of these sirlkes on other industiries ia the
coumtry ?

THE MINISTER OF LAOUR AND
REHABILITATION (SHRI HATHI) : (a)
Workers of Burmah Shell and Caltex struck
work In Calcuita o8 November 7, 1968
and tbose of EBSO sad 1. B. P. reserind
10 a sympathetic strike from Nowmber 8,
1968. While the empioyess of ES30
aad | B.P. resumed work ua November 13,

3469.
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1968, the stricke in Burmab-Shall and Caltex
was called off on No b 18, 1968 and
the work was resumed on the next day.

(b) The workers of Burmah-Shell
struck work to protect against the retrench-
ment of 304 workers by the management
and those of Caliex to protest against the
closure of the Callcutta Office of the Com-
pany.

(c) There was no loss of production.
Government have no information about the
sales losses suffered by the Companies.

{d) A series of conciliation meetings
were held by the Conciliation Machinery,
Government of West Bengal. A tripartite
meeting was also convened in New Delhi
on November 16—17, 1968. As a result of
the discussions at this meeting the
mapagement of Burmah-Shell agreed to
keep the retrenchment action in aveyance
till December 5, 1968 and the workers
called off the strike on November 18, 1968.
Both sides are also having further discus-
sions with a wiew to resolving the dispute.
The management of Cualtex and the con-
cerned union have ulso arrived at a seltle-
ment over the dispute regarding the closure
of office. -

(e) The jute and rubber industries were
affected Lo some extent.

{(f) The adverse offect on the industries
was minimised by the Indiad Oil Corpora-
tion opening a pumber of distribution
centres.

Written Answers

Black Marketiog of Tractors

3470, SHRIMATI TARAKESHWARI
SINHA :
SHRI P. N. SOLANKI :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(u) whether tractors are being sold in
the black-market on a large scale to the
farmers ;

(b) whether there has boen great shor-
tage of tractors due to the deadlock in the
import of Russian Tractors ; and

{c) if so, what Government proposs to
do in the matter T

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (s} A lew compluinta about

DECEMBER 3, 1968
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black-marketing in tractors have been
received and ure under investigation.

(b) and (c). There was never a deadlock
in the import of Russian tractors—only
there have been protected negotiations on
the terms and conditions of import and the
shoriage cannot be attributed merely to
this. With a view (o easing the supply
position of tractors in the country, import
of the following tractors has now been

agreed to :

Wheeled tractors Nos.
1. Russia— DT. 14B 6,000
Bye larus 500

2. Czechoslovakia—
Zetor 2011 5,000
3. GDR RS-09 3,000
Romapia. UTOS 500
15,000
Besides the above import of 1,075

crawler tractors has also been decided upon.

Import of all these tractors from coun-
trles including Russia is expecied to  mate-
rialise in the near future.

Agricultural Unlversitics

3471- SHRI1 VIRENDRA KUMAR
SHAH : Will the Minister of FOOD
AND AGRICULTURE be pleased to

stale :

(a) the basis for allocating funds to
State Governments for establishment and
maintenance of Agricultural Universities ;

(b) what amount would be available 1o
Gujarat for establishment and maintenance
of Agricultural Universities, yecarwise, for
5 years thereafter ;

(c) the precautions taken by the Cenire
to see that the funds are utilised to get the
best returns ;

(d) to what extent the selection of a
slte is examined by the Centre from the
above viewpoint ; and

{e) whether a State Government can
establish more than ome Agricultural Uni-
versity or have an almost autonomous
campus of Agricultural educational com-
plax affilisied Lo & local University 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Indian Council of
Agricultural Research out of the graots-in-
aid received from the Government of India
glves financial assistance to Agricultural
Universities after their establishmeat, and
not to State Governments, under the Cent-
raily Sponsored Scheme for establishment
and development of Agricultural Universi-
ties only for specific items of development
on an approved pattern of assistance.

(b) No request for Central assistance
for specific items of development has yet
been reccived from the Government of
Gujarat as no Agricultural University has
ye! been established there. The quantum
of assistance likely tv be made available 10
Gujarat University for 5 years when esta-
blished has not yet been determined.

(c} The funds are allotted for specific
items of development. Universities furnish
utilisation and audit cerlificates for the
funds made available. In addition, Visit-
ing Teams of experts are sent by the Coun-
cil aonually to the Universities to scruti-
pise proper utilisation of development
funds.

(d) The Universities are established
under enactments of the State Legislatures
and the locations of their Headquarters are
decided by the Staie Governmenis. In case
the State Governments like to assisoclate
the Council in selection of site, necessary
advice is given to them. The Council,
through Visiting Team inspections ensure
that oo Infructuous expenditure on develop-
mentalitems is made at the selected site,

(e) As per recommendation of the
Education Commission it has been accept-
ed as a pational policy to establish at least
one Agricullural University per State.
Bused on the manpower requirements of
the State, the availability of resources and
the experience gained in the new concept
of establishment of Agricultural Universit-
ies, the State Governments may consider
the desirability of having more than one
Apricultural University in thoir State.

Under the Agricultural University con-
cept 1there is no scope for affiliated colleges.
The .onstituent collepes of Agricultural
Universivies away from central campus con-

A Y
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duct their own examinations and thus have
almost the status of autonomous colleges
with the added benefit of integration of
rescarch, teaching and extension education
1o make the education so imparted really
effective.

Import of Rice
3472. SHRI P. GOPALAN :
SHRI A. K. GOPALAN :
SHRI C. K. CHAKRAPANI :
Will the Minister of FOOD AN

AGRICULTURE be pleased 1o state :

(a) whether Government will consider
1o send a team including the Centre-State
representatives to explore the possibllity of
getting rice from abroad ;

(b) whether the Kerala Government
have made such a proposal ; and

(c) if so, the reaction of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No. Sir.

(b) No such propasal has been received
by Government.

(¢) Does not arise.

Death of children due to starvation
In Rajasthan

SHRI D. N. PATODIA :
SHRI N. K. BANGHI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that more than
100 chlldren died of starvation/malnutrition
in Jaisalmer District recently ;

(b) whether the Central Government
have been informed about the circumstances
leading to the death of such a large num-
ber of children ;

(c) if so, the causes for the same ; and

(d) the remedial measures since taken
In the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (BHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(5) 10 (d). Do 0ot ariey,

3474,
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Postal Life Insarance for Public Sector
undertakings employees
3475, SHRI R. R. SINGH DEO :
S8HRI LOBO PRABHU :

SHRI KANWAR LAL
GUPTA :

SHRI CHENGALRAYA
NAIDU :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it has been proposed to
expund the Postal Life Insurance to cover
employees of the public sector undertakings;
and

(b) if so, whether the proposal has been
considered and, if so, with what result ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). Yes,
the proposal was dropped after thorough
examination.

Surplus Stafl in Food Department

3476. SHRI RAMAVTAR SHARMA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that with the
gradual trapsfer of the activities of the
Food Department to the Food Corpo-
ration of India, quite a large number of
the employees at the Headquarters Office
of the Department are likely to be
rendered surplus ;

(b) if so, what steps are proposed to
be taken to protect the service interests of
these employees, most of whom have put in
long years of service in the Food Depart-
ment ; and

(c) whether there are proposals under
the consideration of Government to make
sultable provisions in the proposed Food
Corporation of India (Amendment) Bill to
transfer the services of these employees
also to the Corporation along with the
work und protect their rights and interests 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION SHRI ANNASAHIB
SHINDE) : (a) There is no surplus at
the Headquarters of the Food Department
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at present. With the transfer of more
field work to the F. C. | there is a possi-
bility of some surplus resulting at the Head-
quarters. An exact assessment is not
possible at this stage.

(b) The surplus, if any, will be absorb-
ed in other vacancies in the Department or
elsewhere. Some people may also be sent
on deputation to the F. C. 1. whenever
they may require such people.

(€) No, Sir.

Sinking of Tubewells in Andbra Pradesh

3477. SHRI D. B. RAJU : Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the number of (ubewells proposed
to be installed in Andhra Pradesh during
1965-69 ;

(b) whether all the tube-wells would be
instalied by Government or on the basis of
individual capital ; and

(c) the details of financial assistance
and other facilities proposed to be given
to farm:rs by Government for installing
tube-wells individually ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1I ANNASAHIB
SHINDE) : (a)to (c). During the visit
of Central Team to Andhra Pradesh in May,
1968, it was gathered that the State Govern-
ment proposed Installing about 750 private
tubewells during 1968.69. Loan assistance
for the comstruction of these tubewells is
proposed to be provided by the institutio-
nal credit agencies like the Agricultural
Refinance Corporation and Land Develop-
ment Banks. However, subsidy is propos.
ed to be made available by the State
Government for the fuiled tubewells. The
State Government bhas also decided that
the drilling facilities for the construction of
private tubswells would be provided bv the
Agro-Industries  Corporation, which is
being equipped for the purpose.

Farming Unlivergities in Maharashirg

3478. SHRI C. CHITTYBABU : will
the Minister of FOOD AND AGRICUL-
TURE be plcased 0 siate ;

(a) whether it is & fact that four farm-
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fn; Universities are proposed to be
established in Maharashtra ;

(b) if s0, the exact location of the
Universites ;

(c) what will be the total expenditure
on them ; and

(d) when
established ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Yes. The Government of
Maharashtra have intimated that in all they
intend to establish four farming Universities
in their State.

(b) The location of one of the Univer-
sities already established is at Rahuri. The
second is proposed to be established for
Vidarbha and Marathwada reglons with
two sub-campuses, one in Konkan region
and the other in Marathwada. The exact
location of the later three is yet to be
decided.

(c) As communicated by the Govern-
ment of Maharashtra, the total estimated
expenditure in Fourth Plan on one Univer-
sity already established at Rahuri would be
Rs. 9.22 crores. The estimated expenditure
on the rest would be Rs. 10.71 crores,

(d) Ooe University has been established
in 1968. According to the report of the
Maharashtra Government the second will
be established during the Fourth Plan and
the remaining two duriog the next ten
years depending upon the availabllity of
funds.
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Sebetriber Traak Diallisg Scheme for
Gwallor

3480. SHRI RAMAVYTAR SHARMA:
Will the Minister of COMMUNICATIONS
be pleased to state : )

(a) whetber there is any proposal uoder
CGovernment’s consideration 1o coopect
Gwallor in Madhya Pradesh to other
cities by BSubscribers’ Trunk Dialling
System ; and .

(b) if so, whea it will be implement-
Wl
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). It
is proposed to provide Gwalior with Subs-
criber Trusk Dialling facility in the 4th
Plan, subject to the availability of neces-
sary financial resources and foreign
exchange.

Automatic Telephone Exchange at
Emakolam

3481. SHRI VISWANATHA MENON:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) when the Automatic Telephone
Exchange at Ernakulam will begin to work;
and

(b) the reasons for delay, if any In its
working 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) The automa-
tic telsphone exchange at Ernakulam is
likely to be commissioned by April,
1969,

(b} There have been some delays in the
receipt of equipment, Also certain impro-
vemenis have to be carried out based on
experience with simllar equipment eclse-
where.

Stafl Quarters at Ernakulam, Trichur and
Kottayam

3482. SHRI VISWANATHA MENON:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government have begun
the construction work of the staff quarters
at Ertakulam, Trichur and Keottayam ;
and

(b) if so, at what stage the comstruc-
tion is now at the above mentioned places
in Kerala State 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) No.

(b) The present position of each of
these works is given below :

Ermakulam  The detatied sstimate and
potice inviting tender for pile foundation
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are being finalised and the tenders are
expected to be called during this financisl
year,

Trichur. The detailed estimate for
these quarters is under finalisation and
tenders are likely to be called before the
end of the current financial year.

Kottayam. Sanction to the work at a
cost of Rs. 5.4 lakhs has been lssued on
27.11.68.

The work is likely to be taken up dur-
ing 1969-70, subject to availability of
funds.

Allotment of Land to Refugees from

West Pakistan
3483. SHRIMATI NIRLEP KAUR :
Will the Minister of LABOUR AND

REHABILITATION be pleasd to state :

(a) the total area of agricultural land
allotted in Punjab ; to the refugees from
West Pakistan ;

(b) whether all the refugees have been
allotted the same area of land as left by
them in West Paklstan ; and

(c) if not, the reasons therefor ;

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI D. R.
CHAVAN) : (a) 1564,910 standard acres
of agricultural land have been permanently
allotted to 1,58,642 Displaced Persons in
Punjab.

(b) No.

(¢) Since the area abandoned in West
Punjab by the displaced persons was more
than the area left by evacuees in East
Punjab and Pepsu, in order to meet the
g2p, a graded cut was applied 10 the hold-
ing of each individual allottee as set out in
Appendix XIV of the Displaced Persons
(Compensation and Rehabilitation) Rules,
1955,

Alktment of Land to Harljans in
Peajab
3484, SHRIMATI NIRLEP KAUR :

Will the Minister of LABOUR AND
REHABILITATION bs pleased to state :
(a) the area of agricultural land albett

ed Harljans in Punjab during the last five
yean ;
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(b) whether it is a fact that in certain
cases alloiment of agricaltural land has
been made at the cost of refugees from
West Pakistan ; and
(<) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) Presumably, the
Honorable Member has the alintment of
evacuee agricultural land in mind.

25,532 standard acres of cultivated area
and 30,393 ordinary acres of banjar and
ghairmumkin arcas have so far been trans-
ferred or sold to Harijans in Punjab during
the last five years.

(b) No.

(c) Does not arise.

Special Committee’s Recommendations
on Pesticide Combinutions

3486. SHRI1 CHENGALRAYA
NAIDU : Will the Minister of FOOD
AND AGRICULTURE be pleased 1o
stale :

(a) whether it is a fact that a Special
Committee of experts has recommended the
replacement of some of Lhe existing pesticide
combinations used in agricultural practices
to reduce health hazards ;

(b) what are the other recommenda-
tions made by the expert Committee ;
and

(c) how far suggestions made by the
Commitiee have been accepted by Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1I ANNASAHIB
SHINDE) : (a) The Special Committee
on Harmful Effects of Pesticides appointed
by the Indian Council of Agricultural
Research, under the Chairmanship of Prof.
M. S. Thacker observed that some insecli-
cides, though effective, arc dangerous if
used without adequite  precaution.
However, in view of the need 10
protect our food crops the Commitiee has

idered any drastic reduction in their
wee at the present siage as wnjusiifiable,
and has recommended their gradual ssplace -
mant by other slternate chemicals, as so0n
as it is economically practicable.
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(b) The other important recommenda-

tions made by the Committee are :

I. A comprehensive, coordinatsd
legal system for supervisioo aod
control be set up to prescribe the
precautions to be taken and the
manner of use of pest control
substances now used in India and
to regulate the introduction of
new chemicals.

2. A Registration Commitlee, com-
posed of biologists, chemists,
medical toxicologists and other
offivials ol concened departments
of the Government, may be set up
to advise on the precautions lo be
tuken in manufacture and formu-
lation packing, lebelling, sterage
and conditions of sale and use of
insecticides.

3. Analytical units may be establish-
ed and equipped to undertake
exlensive 1esting ©f the chomicals.

(c) All the recommendations made by

the Committee have since been incorporat-
ed in the Insecticides Bill passed by Parlla-
ment in its |vst seasion. -

Al India Soll and Land Use Survey
Orgagleation

3487. SHRI A. DIPA : Will the
Minister of FOOD AND AGRICULTURE
be pleased lo refer to the reply given to
Unstarred Question No. 7011 on the 1ith
April, 1968 and state ;

(a) whether the All India Soil and Land
Use Survey Organisation has since been
bifurcated ;

(b) what items of work and how many
posts (scientific and ministerial) have been
transferred to Indian Councll of Agricul-
tural Research ;

(c) whether the members of staff of
the Organisation (scientific and ministerial)
weee given any option to join the Indian
Council of Agricultural Research ; and

(d) if the reply to part (c) asbove be Iin
negative, the reosons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDS) : (a) Nq, Sir.

(b) o (d). Doss not arise.
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Cevelopment of Sundrabans Area

3488. SHRI K. HALDER : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have any Plan
to develop Sundrabans area with a view
to provide employment to the people there;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government of West
Bengal have drawn up a scheme for accele-
rated development of the Sundrabans area.
The Stale Government are still considering
the techno-economic feasibility of the
scheme.

(b) Does not arise.
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Fish Hauled In 1967

3490 SHRI BENI SHANKAR
SHARMA :
SHRI D. C. SHARMA :
Will the Minister of FOOD AND
AGRICULTURE be pleased 1o state :

(a) the quantity of fish hauled during
1967 in country ;

{b) the quantity consumed during the
period in the conuiry ; and

(¢) the quantity exported during the
period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The quantity of fish haul-
ed in the country in 1967 was 14.00 lakh
tonnes.

(b} The gross quantity of fish available
for internal consumption during 1967 was
approximately 13.4 lakh tonnes.

(¢) The quantity exported during 1967
in terms of processed weight was 19,911
lonoes.

Recommendations of Semisar on Agricultural

Finance
3491, SHRI D. C. SHARMA :
SHRI BENI SHANKAR
SHARMA :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether a seminar on agricultural
finance held in Delhi recently sponsored by
the marketing and research bareau has
suggesied that the floor price of important
crops should be'anoounced after assess-
ment of cost of production of each crop
well in advance of showing to help the
farmers to plan their crop patterns and the
bankers to gauge the repaying capacity of
the farmer ;

(b) whether they buve also recommend-
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ed that Government should treat them at
par with co-operatives in the matter of
stamp duty, mortgage of land and ceilings ;

~ (b) whether the suggestions have been
examined ; and

(d) if so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir. First
and Second recommendation of the Seminar
on Agricultural Finance in India, organised
by the Marketing and Research Bureau
held in New Delhi on 15th-17th November,
1968, refer to the anoouncement of the
floor price of important crops and the
treatment of the commercial baoks at par
with co-operatives respectively.

(c) Not yet.

(d) Does not arise.

Terai Integrated Agriculiara] Development
Project '

SHRI MAHANT DIGVIJAL
NATH :
SHRI D. N. PATODIA :

Will the Minister of FOOD
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Vice-
Chancellor of U. P. Agricultural Univer-
sity, Pant Nagar has requested the Central
Government for launching the Rs. 20 crores
Terai Integrated Agricultural Development
Project ;

(b) if so, the reacti
thereto ; and

(c) when Government and the World
Bank are expected to provide the necessary
monetary assistance for the project 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI "ANNASAHIB
SHINDE) : (a) to (c). A project for the
production of quality seeds of hybrids and
other high yieiding varisties bas been for-
mulated for the Terai area of U. P. in co-
operation with the U. P. Agricultural Uai-
versity, Pant Nagar (Disst. Nalnltal} and

3492.

AND

of Gover

AGRAHAYANA 14, 1890 (SAKA)

Written Answers ’21‘
the State Government. The object of the
project is to increase agricultural produc
tion by expending the availability of im-
proved seeds of foodgrains. The Govern-
ment of India have requested the World
Baok to provide loan assistance for the
implementation of the project.

The project envisages development of
an area of about 32000 acres on which,
with double cropping, 40,000 acres seods
would be grown per annum at project
completion. The production is estimated
at 56,000 1ons of seeds per apnum at pro-
ject completion.

The total cost of the project has been
estimated at Rs. 200 milllon over a 5 year
period.

The project also envisages setting up of
of a Terai Development Corporation with
the participation of the U. P. Agricultural
University. National Seeds Corporation,
sced growers and some private loputs dis-
tributors. It would be incorporated under
the Indian Companies Act, 1956 and would
be run on commercial lines. Its main
functions would be organisation of produc-
tion of quality seeds, processing, storage
and marketing of seeds ; organization of
supplies and inputs and provision of faci-
lities to seed growers for land development
and irrigation. The Teral Development
Corporation would have an authorised
capital of Rs. 2 crores.

Under the Project, credit would be pro-
vided to participaling farmers for develop-
ment of their farms, iucluding irrigation,
purchase of farm machinery and farm in-
puts. The loans would be advanced and
recovered by the State Bank of India in
accordapce with its normal procedure.
The co-ordination in the implementation
of the Project would be achieved through
an Advisory Committes to be set up by
the Government of India.

An Appraisal Mission from the World
Bank visited this country in April-May,
1968. Negotiations are currently being
held with the World Baok authorities in

Washington.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Situation Arising out ¢ f Demands of School
Teachers in U. P,

SHRIMATI TARKESHWARI SINHA
(Barh) : I call the attention of the Minister
of Education to the following matter of
urgent public importance and 1 request
that he may make a statement thereon,
namely :—

“The situation arising out of the
demands of teachers of higher second-
ary schools in U.P. resulting in closure
of the schools.”

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) The U. P.
Madhyamlk Shikshak Sangh, which is an
association of teachers of alded higher
secondary schools in the State, have press-
ed the State Government to accept the
following demands :—

(i) Payment of arrears
of the school teachers

Salaries of teachers in
schools to be disbursed from
State Treasury

(ii1) Parity in the pay-scales and dear-
ness allowance to teachers and
ministerial staff of alded schools
and Government Institutlons

Implementation of pay scales
recemmended by Kotharl Commi-
ssion; and

{v) Sanction of C.T. grade
and BTC teachers.

Some complaints have, no doubt been
received about delay in payment of salaries
of teachers by the mansgements of private
{mstitutions. The District Education autho-
rities in the State have instruction to attend
to any such case most promptly and to
pay the salaries directly to the teachers
after deducting the amount from the main-
tenance grant, if necessary.

On  administrative and financial
grounds, the State Government is not in a
position to accept the demands that the
salaries of non-Government teachers should
be paid through the Government Trea-

B —

of salaries

aided
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(iv)

to JTC
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As regards parity in salary scales and
dearness allowaance, continuous efforts have
been made since 1947 to increase the
emoluments of teachers in aided schools
and to bring them nearer those working in
Government schools. In view of the dis-
parity in the service and other conditions
of the employees of aided schools as also
the inadequacy of resources, it has not yet
been possible to establish complete parity.
In view of financial stringency, it has not
been possible for the State Government
to fully implement the recommendations
of Kothari Commissions regarding the pay-
scales of either the Government or the
aided school teachers as also the sanction
of C.T. grade automatically to J.T.C. and
B.T.C. teachers.

A deputation of the Madhyamik Shik-
shak Sangh waited on the Governor of
U.P. on October 29, 1968 to press their
demands.  Although the position was
fully explained to them, the Sangh did not
feel satisfied and they served a notice on
the State Government Indicating that the
Secondary school teachers will go on an
indefinite strike from December 2, 68 for
the fulfilment of their demands.

Apprehending that the strike will effect
the studies of the students whose examin-
ations were coming near the State Govern-
ment prohiblted strikes from November 27,
1968 by issuing an order under the U. P.
Essential Services Maintenance Act, 1966,
The order is to be operative for 6 months
and is to cover all services under recogni-
sed educational institutions in U.P. and
universities incorporated by or under an
U.P. Act.

The secondary school teachers launched
the agitation on Novemher 25, 1968 by
picketing the gates of the Council House,
Lucknow thereby preventing the Govern-
ment servants from entering the Council
House. When all attempts to persuade
them to permit the Secretariat employees
to attend their offices failed the police had
to be called. When further persuation
also falled, the teachers were taken away
from the scene and all, except a few,
released. Next day, the teachers came
ugain to the Secretariat in groups and the
events of the eartier day were repeated.
Till yesterday evening 643 secondary school
‘teachers and 21 stud were ar d for
-prwund“ ting -Goverument servanis goieg to

.
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As a result of State-wide strike by the
alded secondary school teachers, institu-
tions in 14 districts were closed by the
District Magistrates. Institutions in 12
districts remained closed on 2nd and 3rd
December, 1968 on account of the regional
rallies. In other 28 districts, about haif
the institutions were affected because of
strike.

In a telephone message received just
now, the State Government has said that
in response 1o the Governor's appeal on
the A.LLR. last night the President of the
Sangh has offered to sit in a round table
with Government representatives Lo discuss

the matter and resolve it.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : What is he going lo do ?

SHRI S. M. BANERJEE (Kanpur):
1,000 men have been put behind bars.
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THE MINISTER OF EDUCATION
(DR. TRIGUNA 8EN) : | think all his
questions bave bead replied by my colle-
sgue, Mr. Bhagwant Jha Azad. | 4o agroe
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(Dr. Triguns fes)

that the salary scales of U. P. teachors are
the lowest In the whole of the country.
Thelr domand Is that the scale of primary
school teachers should be ralsed. Their
second demand is that they do pot got their
salary even after one year. Thelr lhir_d
demand is that on 1.8.67 they were glven
the dearness allowance increase as other
officlals, but when it has been subsequent-
1y raised, they were denied the increase.

I have been Inclined to support their
demands. At our request, the pay scale
of the primary teachers of U, P. who were
getting only Rs. 100 as their minlmum
salary has been increased in last September
to Rs. 110, That too Is jnsufficlent. That
is what 1 Ffeel. There must be some
machinery to see that the teachers get their
pay every month. But, unfortunately, 1
am told that the management pay thelr
salary after one year. Somethiog should
be done to see that this paltry salary is
given on the first day of every month. [ do
agree that the dearness allowance increase
has been given on 1.8 67. Since this dear-
ness allowance has been raised, that also
should be given to the teachers. | am always
in contact with the Governor of UP. By
raising from Rs. 100 to 110, they say they
bave to incur an additlonal expenditure of
about Rs, 3 crores. If they want to ralse
it further, naturally they waat more money.
But I am trylog to find a way out and [
hope something will be done about 1t.

SHRI KANWAR LAL GUPTA

These are plous wishes.
DR. TRIGUNA SEN1 I do not want
to express any plous wish. But 1 can only
say that we are trying our best. But at
the same time, 1 must say that the path
they have chosen to realise thelr demands
by golog on & strike is not a correct one.
] met the representalives of the primary
teachers as also of tho secondary teachers.
1 appeal to them ‘You are to mould the
character of the students sod if you go on
strike, It Is oetting & very dangerous
example before the students’. They kmow
what we are doing. We discussed with

them.

SHRI KANWAR LAL QUPTA : What
‘| the other way out ?
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DR. TRIGUNA SEN: We areat it,
and I do hope that we will be able to do
something in this regard.

SHRI S. M. BANERIJEE Today.
when the hon. Minister of Education is
answering this Call Attention Notice, in
my State, more than a thousand teachers
who are supposed to be the builders of the
nation, and students, are behind the bars.
They should have been released when they
have now agresd that we should have a
discussion with the Governor.

Now, what is the pay of the teacher
today 7 Whereas in the Government, a
peon gots R3 105, a trained under-graduate
teacher gets Rs. 104, and an untrained
under-graduaie teacher gets Rs. 84 only.
The Kotharl Commission has recommended
a sational minimum wage-scale for teachers.
The other day, the Bducation Minister In
the other House stated that it has been
implemented by the Haryana, Punjab and
Bihar Governments. In both the States,
whether it is Bihar or Punjab, there is now
the Presldent’s rule, and uoforiunately in
Uttar Pradesh also, there is President's
rule, and 1 want the Minlster to intervene
in the matter ; the QGovernor should
intervene in the matter,

Now, the Minister has said that the
teachers have chosen the wrong way. |
shall read from a memorandum submitted
to us by Shri Harihar Pandey, convener of
the action committes of the Uttar Pradesh
Madhyamik Shikshah Sangh, in which it
has been said :

“The U.P. Madhyamik Shikshah
Sangh has tried all possible means of
a negotiated settlement of our aforesaid
demands. We wrote leiters, preseated
a memorandum, met in deputation, and
staged mass demonstration to prove our
demands but could not elicit any assur-
ance from the Government. We rather
received a treatment of iadifferance.
The Government has thus exbausted
our patience and in a way forced thi:
reovemen! upon us, but now since we
have come out, we have resolved Ic
fight it to the last in epite of all pro
vocations, and harassments inside anc
outside thre jail, and actual and threaten
od repregsive measupes.”

reod
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It was kuown to the Governor that the
teachers wanted parity in DA and they
simply wenled the implementation of the
Kothari Commission's recommendations.
They wanted 1hat the concession granted
during the SVD government should not be
withdrawn. With your permission, I will
send the document to you ; it will show
that 1the concession which was given by the
SVD goveroment has been withdrawn. But
the Gowvernor has chosen to prohibit the
strike instead of solving this problem, and
our brave teachers are going ahead and
courting arrest, and even the oldest teachers
are courting arrest.

Now the Minpister has said that the
teachers have chosen the wrong path and
they should not have dome so. | would
only request him to kindly intervene in the
matter of release of the teachers so that a
favourable condition may be created for a
peaceful, negotiated settiement. If he
supports the demands of the teachers and
il he fecls that they are legitimate and
justiflsd, and if it is not possible for the
Governor or for the Government to concede
them, | would appeal to him to resign his
seat and lead the teachers’ movement as a
teacher,

SOME HON. MEMBERS rgse—

MR. SPEAKER : Order, order.
SHRI 5. M. BANERIJEE : Sir, my
question is whether, in view of these
negotiations, he would see that all the
teachers are released so that a favourable
condition may be created und whether the
Centre will intervene in the matter finan-
clully, physically, mentally and morally.

MR. SPEAKER : So, you do not want
him 1o resign ; you withdraw that request
then.

SHRI BHAGWAT JHA AZAD : As |
have stated, according 10 & telephonic
meesage just now received, on the appeal
by the Governor, the teachers bave agreed
to sit round the table and resolve the issue.
We would request the Siate Government
10 create a good climate around the table
by ielephone.

SHRI 8. M. BANERJEE : They should
release all the tsachers. (fwerraprion) The
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Home Minister should reply whether he is
soing to release the teachers.

SHRI SHEO NARAIN rofe—

MR. SPEAKER : Order, order. | am
on my legs. Your name is pot there.
Otherwise, I would have allowed you also to
shout. What do I lose ? (Imterruption)

SHRI HEM BARUA (Mangaldai) :
Ask the Minister to release the tsachers.

12.45 hrs.

PAPERS LAID ON THE TABLE

U.P. Krishl Utpadan Mupdi (Second Amend-
ment) Niyamavali, West Bengal Markets
Regualation Act, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : | beg to lay on the Tuble—

() A copy of the Uttar Pradesh
Krishi Utpadan Mandi (Second
Amendment) Niyamavali, 1968,
(Hindi and English versions)
published in Notificat'on No.
H-5199/X11B-1314-68 in  Utiar
Pradesh Gazelle duled the 4th
November, 1968, under sub-section
(3) of section 40 of the Uttar
Pradesh Krishi Uipadan Mandi
Adhiniyam, 1964, read with clause
(e) (iv) of the Proclamalion dated
the 25th February, 1968, as varied
by Proclamation dated the 15th
April, 1968, issued by the Presid-
eny in relation (o the Stale of
Uyar Pradesh. [Placed in Library.
See No. LT-2523/68.]

(2) A copy of the West Bengul
Markets Regulation Act, 1968,
{President's Act No. 28 of 1968)
published in Gazette of India dated
the Ist November. 1968, under sub-
section (3) of section 3 of the
West Bengal State Legislature
{Delegation of Powers) Act, 1968,
(Placed im Library. See No. LT-
2512/68.)
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(3) A copy of the Annual Report of

(4)

(i

i)

(5)

(i

(i)

(idi)

the Maharashtra Agro-Industries
Development Corporation Limited
Bombay, for the year 1966-67,
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General there-
on, under sub-section (2) of section
619A of the Companies Act, 1956.
[Placed in Librory See WNo. LT-
2524/68.]

A copy each of the following
Notifications under section 12A of
the Essential Commodities Act,
1955 :—

G.S.R. 1577 published in Gazette
of India dated the 3lst August.
1968, containing corrigendum to
G.S.R. 1327 dated the 13th July,
1968. (Placed in Library. See
No. LT-2521/68.)

G.S.R. 1940 published in Gazette
of India dated the 2nd November,
1968 making certain amendments
to Notification No. G.S.R. 1842
datad the 24th December, 1964.
[Placed in Library. See No. LT-
2516/68.]

A copy each of the following
Notifications under sub-section (6)
of section 3 of the Essentlal
Commeodities Act, 1955 :

G 5.R. 1685 published in Guazette
of India dated the 14th September,
1968, containing corrigendum to
G.S.R. 629 dated the 28th March,
1968. |Placed in Library, See
No. LT-2520/68].

The Delhi Specified Food Article
(Movement Control) Third Amend-
ment Order, 1968, published in
Notification No. G.S.R. 1736 in
Gazetts of India dated the 21st
September, 1968. | Placed in Library
Seec No. LT-2519/68].

The Rajastan Food grains (Res-
trictions on Border Movement)
Second Amendment Order, 1968,
published in Notification No. G.
S.R. 1808 in Gazettee of lodia
dated the ITth October, 1968.
[Placed in Library. Sge No. LT-
2517/68.]

(lv) The Punjub and Haryaoa Paddy

(Regulation of Movement) Order,

1968, published in Notification No.
G.S.R. 1899 in Gazette of India
dated the 1Tth October, 1968.
[Placed in L'brary See No. LT-
2518/68 )

(v) The Foodgrains Movemen! Restric-
tions (Exemption of Certified
Seeds) Third Amendment Order,
1968, published in Notification No.
G.S.R. 2022 in Gazette of India
dated the 1lth November, 1968.
[.Pkltfd in lem.ry_ Sre No. LT-
2515/68.)

(vi) G S.R. 2052 published in Gazeite
of Indin dated the 23rd Novem-
ber, 1968, containing corrigendum
to GSR. 1898 dated the 1Tth
October, 1968. [Placed in Licrary.
See No. LT-2514/68.]

(vii) G.S.R. 2067 published in Gazette
of India dated the 22nd November,
1968. [Placed in Library. See No.
LT-2513/68 )

Notifications upder All India Services Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): 1 begto
re-lay on the Table a copy each of the
following WNotifications under sub-section
(2) of section 3 of the All India Services
Act, 1951 :
(i) The Indian Police Service (Proba-
tion) Amendment Rules, 1968,
published in Notification No. G,
S.R. 1426 in Gazette of India
dated the 3rd August, 1968,
[Placed in Library. See No. LT-
1815/68.]
(ii) The Indian Administrative Service
(Probation) Amendment Rules,
1968, published in Nolification No.
G.S.R. 1427 in Gazette of India
dated 3rd August, 1968. [Placed in
Library. See No. LT-1815/68,]
(iii) G.S.R. 1428 published in Gazette
of India dated the 3rd Augost,
1968, contuining corrigendum to
G.S.R. 590 dated the 30th March,
1968.

(iv) G.S.R. 1476 published in Gazelte
of India dated the 10th August,
1968, making certain amendment
to the Indian Police Service (Fixa-
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tion of Cadre Strength) Regulations
1955.

G.S.R. 1477 published in Cazette
of India dated the 10th August,
1968, making certain in amend-
ment to the Indian Administrative
Service (Fixation of Cadre Streng-
th) Regulations 1955.

G.S.R. 1478 published in Gazette
of India dated the 10th August,
1968, making certain amendment
to Schedule 111 to the Indian
Police Service (Pay) Rules; 1954
(vii) G.S.R. 1479 published in Gazette
of India daied the 10th August,
1968, making certain amendments
to Schedule 111 to the Indien
Administrative Service (Pay) Rules,
1954. (Piaced in Library. See No.
LT-1841/68)

G.S.R. 1480 published in Gazette
of India dated the 10th August,
1968, making certain amendments
1o Schedule IIl to the Indian
Police Service (Pay) Rules, 1954,
LPlaced in Library. See No. LT-
1977/68.1

(v

(vi)

(vili)

Action on Conventions and Recommendations
of 1.L.O. Conference

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI1 §. C.
JAMIR): 1 beg to lay on the Table a
copy of the Statement on the action taken
or proposed to be taken on the Conventions
and Recommendations adopted at the
Fifty-first Session of the International
Labour Conference held at Geneva in June,
1967. [Placed in Library. See No. LT-
2525/68.]

———

12.45§ bes.

STATEMENT BY MEMBER AND
MINISTER'S REPLY THERETO

o wy fowd (3r) : oW T,
21 ey, 1968 WY Iv-mmeew WY
X OF ORI W 9T g9 X qUE
oW &1 Fa foar ) ¥ e g ¥ o
Sow am ¥ gu fae vl & @A
¥

AGRAHAYANA 14, 1490 (54X A)

T

3 o wEey & qur fe s aoe
o Tag ¥ ok Y N qwgy a1 WX
w7 Ty gefow wrr ar g 7o oft &
W w1t 9o Ag fRa, 9§ OX vew
#EYTq, WY ¥ 9 & A fe war gefow
WA T § 7 ST-AAr 7 e wwl ¥ ey
fe e adl W g1 @y faegw &t
frarf ¥ wrar fe 5t s o1 ax
frgT o 78 &1 fox Y o W
<@ ¥ ToaaaTr ¥ W §ET & qTRA
g A & ard § o wgt wiwy @ fKh

wWaad § % 9T w7 e qer &
&fas ‘A % 22 wiew, 1968 ¥
wF § whrfga foem W 87 Wi
faamaT e ¢

Monghyr food polsoning case

“HOST SURRENDERS
CUTTACK MAGISTRATE

BEFORE

From our Correspondent

MONGHYR., Aug 19: Mr. Ekramul
Huque, the host of the poisoaing case
involving the lives of about 56 childern and
a few grown ups in village Vijay Nagar
(Suturkhana) who was absconding till then
and a warran! for the attachment of his
properties was already issued by the SDI,
Sadar, Monghyr, is now reported to have
surrendered himsell before the court of a
magistrate, 1st class, in Cuttack in Orissa
the day before yestrady, according to a
message reccived here at the district head-
quarters.”

W duh ¥ ogR e g
fr iht miter feafr #t o w0 Wk
G IR € T wgre foar § ot e
®! gurey w1 sty fewrd |

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 8§ MURTHY): During
the course of Supplementaries to Short
Notice Question No. 8 in the Lok Sabha
on the 2ist August, 1968, | bad made the
following siatements ;
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[Shri B. 8. Murthy]
The original replies given by me were
as follows : —

(1) As far as the information received
by us indicates, 41 have died so far.

(2) No body has run away,

(3) 41 persons died before they were
taken to the hospital,

The correct information on these points
is as follows :—

(1) As far as the information received
by us indicates, 47 have died so
far.

(2) Two suspected persons were abscon-
ding.

(3) 47 persons died before they were
taken to hospital.

12.48. hry.

ESSENTIAL SERVICES MAINTENANCE
BILL*

THE MINISTER. OF HOME AFFAIRS

(SHR1Y. B. CHAVAN) : | beg to move for
leave to introduce a Bill to provide for the
maintenance of certain essential services
and the normal life of the community.

MR. SPEAKER : Motion moved :

“That leave be granted to introduce
a bill to provide for the maintenance
of certain essential services and the
normal life of the community.”

SOME HON. MEMBERS Rose—

MR. SPEAKER :
after the other.

ot o HerRw (T zfwa) ¢
o qEE 8w AT

ﬁdﬂmw(ﬁaﬂm]:

1 will allow you one

wor & aran v @ wg % v few §
it yordiy T Ow awer T f o &
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HAHAT § T F HICW § A 6 GErHe
e ¢ 3% gfvaw w1, gEaT wA W
oo aEAIR #1 A wW AR
ar ww w0 e, o e wew A
w1 v witfiey feda s T &, |
¥ X JN FQ@ §, T Ag wAES
fedw &1 wrz o wug 9T Wt AT @
AT TERY ¥ T Wy § | 9y W weww
WA I AL FIAT E Ay gR wTed
s g

TSIE WY, WA FIHTT I g
9t ff goeTer wHETd gEATH 9% A 94,
ar gk foa rE soxedr ww faw § w3
arfed Y | & w1 squeqr € 7 S
T frft sgaemr & GweRER-REE
wt & far | & awwan g fr ag aegfan
FT AT AT F G L | WU AT I
¥T gIATE FH F1 wiuwe A E A
STF QI AT FaT & 7§47 WreEHe
2 ? 7o 7z gvm fE ¥ araEE @ A
ST, o ) HawEE
uTq SR A ATIRE w0 ¥ e e@e
wE g amH waT WX sormaeT day
FAEE qUF TN L AT H ow
agT T qaT qar ¥} G & fawk wew

SFgige ®Y wWRT T |

# graw Iy A=A 0 wEET &
s f5 ¥ d a ¥ g fwe AT,
wife e ¥ ag wfase g, @
¥ SRy 3wt § ag wies & wr g,
afew s T W % § @ ) w=n
Wy @ Rw deeefaftm T
arir, fore e gAY X faww A
A X wgwr feww w oww
faritgs ® ooE § WX W 30 ¥ 79 9T
WY A W7 EFT AT AT GT §, P 6T
R EE

SHRI S. M. BAMERIEE (Kanpur) :
Sir, I rise to oppose this Bill even at the
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introduction stage on constitutional, logical
and Moral grounds.

May I invite your kind attention to
articles 19, 23, 23(1) 3%e) and 43 of the
Constitution ?

Article 19, which Is a fundamental
right, says : —

““All citizens shall bave the right—

to freedon of speech and expression ;
to assemble peaceably and without

arms ; to from associations or
unions ;™.
After this nefarious and pernicious

B:ll becomes un Act, this fundamental right
guaranteed to all citizens, who are also
workers, whether Government employees
or non-Government employees, Is going to
be taken away from them, We feel that
after the withdrawal "of the emergency
fundamental rights, which were taken
away temporarlly, should have been estab-
lished. This particular leglslation cannot
taken away the fundamental rights since
the emergency is over and there is no
immediate reason for thelr limitation.

Then, if you kindly read the Bill, you
will find that on page 2 under (b) it
5ay8 i—

* “strike” means the cessation of
work by a body of persons employed
in any essential service acling in com-
bination or a concerted refusal or u
refusal under a common understanding
of any number of persons who are or
have been so employed to continue to
work or to accept employment, and ;

(i) refusal 10 work overtime where

such work is necessary for the
maintenance of any essential
service ;.

I emphasize the words :

“refusal to work overtime™.
Suppose, 1 am a Government employee,

There is a contract with the Government
that | shall work from 8 o'clock to 4
o'clock or from 10 o'clock to 6 o'clock with
some ioterval and so on. [ should not
be forced to work overtime.

May 1 invite your kind attention to
article 23(1) 7 It says :—

“Right agwinst Exploftation

Traffic in bhuman beings and begar
and otber similar forms of forced

1sbour are ‘prohibited and apy comtra-
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vention of this provision shall be an
offence punishable in accordance with
law"™,

The moment this is passed the Home
Minister should be the first persona to be
convicted and prosecuted under this,
because | do not want to work overtime.

MR. SPEAKER : How does the forced
labour come in ?

SHRI §. M. BANERJEE : | am compar
ing compulsory overtime with the forced
labour or pegar which, according to the
Constitution, under article 23(1), is prohibi-
ted and any contravention of the provision
shall be an offence punishable according
to law.

Then, 1 invite your kind atiention to
clause 7 of the proposed legislation. It
says @

“Not withstanding anything contai-
ned in the Code of Criminal Procedure,
1898. any police officer may arrest
without warrant any person who is
reasonably suspected 1o having commil-
ted any offence under this Act.”

What are the provisions in the Consti-
tution knew that such things may happen
in this country and they provided the
safeguards. They knew that mini-dictators
may lead the country to fasclsm. What
siafeguards have been provided in the
Constitution 7 Article 22(1) says :

“No person who is arrested shall be
detained In custody without being in-
formed, as soon as may be; of the
grounds for such arrest nor shall he be
denied the right to consult, and to be
defended by, a legal practitioner of his
choice,”

Then, sub-section (2) says :

“Every person who is arrested and
detained in custody shall be produced
before the nearest magistrate within a
period of twenty-four hours of such
arrest...”

What Is happening here 7 Any police
officer can arrest any employee without
showing any warrant or anything. An
Assistant Sub-Inspector is also a police
officer and even a Class IV employse s a
Class IV officer. Any officer, even a
constable on the street or on the road
controliing traffic, can arrest an smployes

without any warant or anything. | gay
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that this is against article 22(1) and 2 of
the Constitution.

Then, Sir, I read for your information
the provisions of the Industrial Disputes
Act ..

SHRI RANGA (Srikakulam) : This is
not the time to make long speeches on the
merits of the Bill.

SHRI S. M. BANERIJEE : [ am raising
the constitutional points.

MR. SPEAKER : Only constitutional
points at this stage, not the merits of the
Bill.

SHRI S. M. BANERIJEE . Kindly read
clause 8 of the proposed legislation. It
says :

“The provisions of this Act and of
any Order issued thereunder shall have
effect not withstanding anything ine
consistent therewith contained in the
Industrial Disputes Act, 1947, or in
any other law for the time being in
force.”

Sir, the Industrial Disputes Act is also
an Act of this Parliament. This was dis-
cussed for bours together—1 was not a
Member of the House at that time—and
men like Mr. N. M. Joshi, the father of
the trade union movement, discussed at
length the right of strike. What is the
right of strike ? Any body who wants to go
on strike will have to give a notice of 14
days, etc. This Is the provision in the Indus
trial Disputes Act. It says :

“No person employed In a public
utllity service shall be on strike in
breach of contract.

{a) without giving to the employer a
notice “of strike, as hereinafter provided,
within six weeks before striking ; or

(b) within
notice ; or

(c) before the expiry of the date of
strike specified in any such potice as
aforesaid ;™

14 days of giving such

Supposing a matter is referred to arbl-
tration or adjudication in accordance with
Section 10 of the Industrial Disputes Act,
the strike, automatically, becomes illegal.
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In this industrial Disputes Act, there are
punishments provided for going on an
illegal strike. Still the Essential Services
Muintenance Bill is being brought forward
before the House. [ say, in all humility,
this bill is superfluous, illegal, unnecessary
and should be withdrawn.

MR. SPEAKER : There are other hon.
Members also who want to oppose the
introduction of this Bill, Shri Madhu
Limaye, Shri QGoyal, Shri V. Krishna-
moorthi, Shri Nambiar, Shri George
Ferpandes, Shri Atal Bihari Vajpayee and
Shri Hem Barua also. Only these Members
will be allowed. 1 would only constitutional
points may be raised in opposing it. They
have a right to do it.

At this stage the merits of the Bill
should not be gone into ; merits could be
discussed later on when we discuss the
Bill. Here, at the introduction stag:, the
objection can only be Constitutional, pure
and simple,

Now, we adjourn for Lunch.
13.00 hrs.

The Lok Sabh adjourne! for Lunch vill
Fourteen of the Clock.

The Lok Sabha reassembled after lunch
at four minutes Past—Fourteen of the Clock.

[Mr. Depaty Speaker in rhe Chair)

ESSENTIAL SERVICES MAINTENA-
NCE BILL—Conrd.

MR. DEPUTY-SPEAKER
M. Banerjec...

Shri S.

SHRI TENNETI
(Visakhapatoam) :  Sir,
name also to the list,

VISWANATHAM
please add my

MR. DEPUTY-SPEAKER :
prior notice * anyway I shall see.

It requires
SHRI 8. KUNDU (Balasore) : In
place of Shri Hem Barua I will speak.

MR. DEPUTY-SPEAKER :
him conclude.

First, let
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SHRIS. M. BANERIJEE : | was re-
ferring, Sir, to Clause 8 of the Bill where
it says :

“The provisions of this Act and of
any Order issued thereunder shall have
effect not withstanding anything incon-
sistent therewith contained in the In-
dustrial Disputes Act, 1947, or in any
other law for the time being in force.”
1 submitted that in the Indusirial Dis-

putes Act it is already mentioned thatif
anybody or any organisation wants to go
on strike they will give a notice.

The provision reads thus :

“No person employed ina public
utility service shall be on sirike in
breach of contract :—

(a) without giving to the employer a

a notice of strike as hereinafter
provided within six weeks before
striking ; or

(b) within fourteen days of giving

such motice ; or

(c) before the expiry of the date of

strike specified in any such notice
a8 aforesald.”

My contention is that if this Bill is
passed with the brute majority of the rul-
ing party, in spite of the unconstitutional,
illegal and pernicious character of it, then
the Industrial Disputes Act, 1947 which was
applicable ro lakhs and lakhs of Central
or State Government employees or other
employees will become superfluous.

You will recall that recenmtly the in-
surance employees wanted to go on strike,
but the matter was referred to adjudica-
tion by the Labour Minister and those
employees had deferred the strike.

Yesterday, Shri B. R. Bhagat was re-
plying to a question which was raised by
my hon. friend Shrl George Fernanades
on fundamental rights. [ had put this
question :

“The right to strike is also a human
right. Strike is resorted to only by
buman beings. 1 would like to know,
before bringing any legislation to ban
any strike, whether this aspect of the
question will also be taken into consi-
deration that the human right is not
taken away so casily.”

Shri B. R. Bhagat replied as follows ;
1 sm reading out his answer ; it is uncor-
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rected ; I hope he has not corrected it to
the advantage of Government.

SHRI R. D, BHANDARE (Bombay
Central) : He is on a weaker ground there;
therefore, his voice is also weak.

SHRI S. M. BANERIJEE : [ do not

want to raise my volce where | am strong.
This was what Shri B. R. Bhagat said :

“Our country provides this right to
strike. In the Human Rights as dec-
lared in the United Nations there is
the right to work ; that includes the
right to strike."”

MR. DEPUTY-SPEAKER : He had
not used the word ‘fundamental’.

SHRI S. M. BANERJEE :
talking of fundamental rights.
fundamental right to strike.

I am mot
There is no

SHRI MADHU LIMAYE (Monghyr) :
There is.

SHRI 5. M. BANERJEE : Even as a
human right, this right is sought to be
taken away from a section of human beingsy
in this country, by the inhuman behaviour
of this Government.

Clause 1 (3) of this Bill says :

“It shall cease to have effect on the
explry of five years from the date of
commencement of this Act except as
respects things done...".

This Government may continue or may
not continue after 1972, and they want this
Bill to be passed so that it may be in force
for five years.

SHRI CHENGALRAYA NAIDUJ (Chit-
toor) : Perhaps, he may not be here after
the elections.

SHRI GEORGE FERNANADES :
This Government will not contlnue “afier
1972 -

SHRI S. M. BANERJEE : [ am con-
testing right from 1957 and I challenge the
Home Minister to resign on this issuc and
contest from Kaopur or anywhere sise...
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SHRI NAMBIAR (Tiruchirappelll) :
Both should resiga on this issue.

MR. DEPUTY-SPBAKER : The rules
permit a debate, but the hon. Member will
have to polot out how it is outside the
legislative competence of this House. That
is the only limted issue before us now.

SHRIS. M. BANERJEE : That will
be may last point. The Bill also says :

“Provided that it shall not apply to
the State of Jammu and Kashmir except
to the extent to which the provisions of
this Act relate to Union employees,”

When this black piece of legislation
becomes an Act it will apply to the Unioa
employees in the State of Jammu and Kash-
mir ; other employees wlill not be affected
by this. So, there Is a clear discrimina-
tioa which is against the spirlt of the Cons-
titution.

Clause 9 (2) of the Bill reads thus :

“Notwithstanding such repeal, uny-
thing done or any actlou taken under
the said Ordinance shall be deemed to
have been done or taken under this
Act, as If this Act had come Into force
on the 13th day of September, 1968."

All the lilegal actions taken against so
many Government employees, 12000 of
whom are stlll on the streets, are sought to
be legalised and covered by passing this
Bill and providing that it would have been
deemed to have come inte force on 13th
September, 1968.

So, 1 submit that clause 8, clause 7, and
clause 2(1) (b) (i) (which deals with refusal
to work overtime where such work Is neces-
sary for the maintensoce of any essentlal
service) are all against articles 19 and 23
which 1 have quoted already and which
refers to peggar or traffic in human beings.
It says :

“Traffic in human belogs and beggar
and other similar forms of forced lab.
our are prohibited and any contraven-
tion of this provision shall be am offe.

nce punishable in socordance with
law."

This means that if anybody does not
want to work overtime, he cannot beYorced.
But once this Bill becomes: an Aet, he ‘will
be forced to: work: overtime. Aocording
1o me,. that is beggor or forced - Jabour and
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as such it would violaté article 23 of the
Constitution. This Is also agsost the
Industrial Disputes Act and Its provisions.

The hon. Minister may say that a strike
can be declared illegal If It is against the
community. [ do not know whether he is
trying to develop the community. Butl
know that these Ministers have not develop-
ed the community. Under the Industrial
Disputes Act, once a dispute is referred to
arbitration ... ...

MR. DEPUTY-SPEAKER : The hon.
Member should bear in mind that it is be-

yond the scope of the debate at at this
stage.

SHRI S. M. BANERJEE: Am | re-
peating ?

MR. DEPUTY-SPEAKER : No,...

SHRI S. M. BANERJEE : [ am only
referring to the clauses of the Bill,

MR. DEPUTY-SPEAKER : Now, the

only question is whether this House has
legislatlve competence to consider this Bill.
That is the only limited issue. 1 am pre-
pared to give him ample opportunity but bhe

should restrict himself to that limited
issue,
SHRI S. M. BANERIJEE: That is

my last point. Once a dispute is referred
to arbitration under the Industrial Disputes
Act, under section 10 of that Act, the con-
scquences of an fllegal strike will follow,
and therefore, it is not necessary to have
this Bill for that purpose.

When 12,000 people are just on the
streets, and the Home Minister has not
been able to take a lenient view of the
matter or take them back, if in spite of
our repeated objections, constitutional and
moral and logical, he secks to have this
Bill introduced and also passed, | would
submit that it will be passed only om our
dead bodies, not as long as we are alive in
this House,

MR. DEPUTY-SPEAKER : Now, Shri
V. Krishna moorthi. [ would request hon.
Members to confine their remarks only to
oné'polni, nathely whether this House is
competont frday the legivlativg point' of
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view or not. On that issue only we can
have a debate now.

ot wy ford : & agar gt qomw
w31 @ § 1 & wwar Ay fear &

SHRI V. KRISHNAMOORTHI (Cod-
dalore) : I had given notice earlier.

ot vy fawd : & qE ¥ AF gwA
g = ¥ R wofe 7€ &)
SHRI RANDHIR SINGH (Rohtak) :

Some Members from the Congress side also
should be called.

HE YT QI A gEar#
A w¥AT g 6 arw dwa st &
S AT D AvwT T F G

MR. DEPUTY-SPEAKER : He will
get an opportunity. There are about 1en
names in Lhe list before me Afier giving
them chuance, | shall permit him also

ot srw fagr@ A (FErgR)
W AT T5e0 fa &1 andT @
§ drar @ atwr qr mEy 2 fadw
O AT AT gEA A g

ot wdfit fay : AT ww e
ar7 w37 & gw fady &3 1 ggt A
sfaeafea wifeee &1 & g€ 7€ @,
B9 99 9T 1T AT E |

MR. DEPUTY-SPEAKER : If the

hon. Member wanis 1o oppose the intro-
duction, be will also get an opportunity.

st o a0 foramdt (affn) o Ay

s | I feft v T AT @A §,
a FET W9 X wEr §, I@ W g WY

wifed |

MR. DEPUTY-SPEAKER : [ shall be
quile watchful,
SHRI RANDHIR SINGH : 1 bave

also something imporiant 1o say.
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MR. DEPUTY-SPEAKER : If he
wants to oppose the introduction be will
got an opportunity. If he can throw some
light on the legal point then he can do so.

SHRI RANDHIR SINGH : 1 also
want to throw some light on some impor-
tant matters.

SHRI V. KRISHNAMOORTHI: 1
am opposing this Bill because it violates
articles 14, 19(1) (a) and 19 (1)(g).

This law abridges the right of Govern-
ment servants to go on sirike, whereas the
same right is given to other workers in
State Governments as well as in industrial
establishments, On this score, it is
discriminatory in opature and attracis
art. 14

“The State shall not deny to any
person equality before the law or the
equal protsction of the laws withio the
territory of ladia".

Workers, whether employed In any
undertaking, State Government under-
taking or public sector underlaking or
privaie indusirial undertaking or any
government concern, are all workers.

SHRI K. N. TIWARY : Government
servants are not workers.

SHRI V. KRISHNAMOORTHL
People employed in the railways are
workers. But a worker employed in rail-
ways and a worker employed in u public
sector undertuking are treated difTerently
under this Bill. So it violules art. 14,

Sccondly, it violates art. 19 (1) (a) :

“All citizens shall have the right
to freedom of speech and expres-
sion™.

Expression denotes a protest when
there is a grievance. People have got the
fundamental right to protest against a
gricvance  But people employed in
Government have this right curtalled by
means of this Bill. When they have s
grievance against their masters, they have
got a fundamental right to express their
resentment to authority. That fundamental
right of expressi is hsafed to all
citizens including cmployces in govern-
ment undertakings. But employces Ia
government in the postal as well as tele-
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graph services, railways and others are
brought within the purview of this Bill
which denies thum this right of protest.

I concede that the State has got every
right to place reasonable restrictions. 1
do not question that right. After the ver-
dict of the Supreme Court in the Goluk
Nath case, Parliament has been deprived
of any right to amend fundamental rights
already enjoyed by the citizens with a view
to abridge them,

it dtarem dwt (wfegme) ¢
wa wfgy
SHRI V. KRISHNAMOORTHI :

He does not understand these things. Let
him not interrupt.

Ly

Parliament does not have any authority
to amend Chapter 111 of the Constitution.
This Bill  virtually curbs the rights
guuranteed under art. 19 (1) (a). The
workers employed in railways or posts or
telegraphs do not have the freedom to
express their grievance and are not even
allowed to go out of their workiog under-
takings to signify their protest, because
such action attracts the provisions of this
Bill. So it offends art. 19 (1) (a).

This Bill also violates art. 19 (I) {c)—
right 10 form associations or unions al-
ready registered under the appropriate
Act. People who have been given the
fundamental right to work as well as to
agitate, the right to strike, are deprived of
the exercise of that right by this Bill which
virtually takes away that fundamental
right. Government can have reasonable
restrictions, But this Bill completely and
totally deprives them of this right. If
they wunt, they can curtail it to a certain
exient ; they can say that in an establish-
ment cmploying more than 1,000 workers,
all of them should not go on strike, they
will allow 10 or 20 to go op sirike. But
they canoot prohibit by law all of them
from exercising this right and taking part
in a strike.

Of course, this Bill does not have a
financial memorandum. 1 do not want to
raise this objection at this stage ; | reserve
it to the time when it is brought in for
consideration. At tbat stage, I shall press
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that on this ground it should be thrown
out. | am now confirming my remarks
and arguments to this point that this
Bill violates articles 14, 19 (1) (a) and
19 (1) (c).

So, this law is illegal, after the Supreme
Court judgmen! in Golaknath's case laying
down that Parliament has no right to
amend the fundamental rights or to take
away the existing rights of the citizens of
India, we do not have uany right, this

Parliament does not have any right, to
pass this Bill. With these words | oppose
this Bill.

MR. DEPUTY-SPEAKER : Shri
Limaye.

SHRI R. D. BHANDARE: What
about this side ?

MR. DEPUTY-SPEAKER : |1 am

calling those who have given notice for
opposing the Bill. On legal points 1 will
permit you.

SHRI R. D. BIHANDARE: That
is not the position. May | read the
rule ?

MR. DEPUTY-SPEAKER : As I

have already said, 1 will permit you to
make your submission.

SHRI R. D. BHANDARE : There is
no question of notice under the rule.

SHRI NAMBIAR : Is it a debate ?

SHRI RANDHIR SINGH: One
from this side and one from that
side.

MR. DEPUTY-SPEAKER : This is

not o debate. If we make it a general
debate, we will have to contioue for three
or four hours.

SHRI CHENGALRAYA NAIDU:
They can oppose the iniroduction of the
Bill, but now this has become a discussion.
When they are geiting a chance we must
also get & chance.
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MR. DEPUTY-SPEAKER : Under our
rules, if competency to legisiate is chal-
laned, a full discussion is allowed.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : Please see rule 72.

MR. DEPUTY-SPEAKER : The first
part does not upply here.

SHRI VIKRAM CHAND MAHAJAN :

The proviso reads :

“Provided that where a motion is
opposed on the ground that the Bill
initiates legislation outside the legis-
lative competence of the House, the
Speaker may permit a full discussion
thereon.”

How can there be discussion if only
one side speaks ?

Discussion means discussion by bnth
sides,

MR. DEPUTY-SPEAKER : As I have
already said, | will permit those who
want to speak oo this limited point.

SHRI VIKRAM CHAND MAHAJAN :
Then you have to call from both sides one
after the other.

st wy femy (A7) : @@ o
garg ATk fAawl &1 W fwar a1 8
wa % fad fraw 72 & w=rda gq oA
17 F WT § | gT OF a5 oy et
+ft it w7 fQw w07 w1 wiwsT
afer frdw wrx gwrom fadw g,
fagra w aw< d, ot fam & g wY
w7 & a1 w7 ag & e ow saew foaawr
atfe agd war § o dw frdw s
&, go A w<ar & Afw wre o
Wiy wt e gark ot } fe arfean-
fiz ) @ a@ W fakgw oF €@ w0
wfwere T & oY agt v ag sar g fs
o 39 o 8 agw sy § oanfis art
a6 qgY 9T & qrAn Wi o Fraw W
wr A W & At et § wife
fram & e wr v & aff fw gwar )
wfer wre & oY g W W § 6

AGRAHAYANA 14, 1890 (S4K A

Maintenance Bill 360

FT wrE 0w a1 wfeeew 7 § Wt
wfaer # 33 gu wat @ fam fafe
qGA TR ¥ gravawar & v gET qINQ
o} #1 wEaT oy gr—ag Froa &
qfcaea ot Y 8, ow qq7 ¥ 9t qadsy
&1 T & WX ag W e anfgy e
aw gz foara @ & fe s fedd oY
fakas a1 yeara w7 @ w7A & vty
qift A1 & 97 weAT § 3@ AE—ar
g o v gy 7 & o, awiEA
i fear wr | &fe s 30 ag fafewa
g YTk 2 fR oAz @ gdE A g
g% At & gzt o wes & g gwi ww
Y qmit w gwEr s AR § fE
ow & w1€ fafws qfaar a8t @ gt
qr arfariz & fedt s N @
fear o &t wraa ¥ gAY T
st ¥—faza & qifvariz W ag
gfeerr 73 2 fF 3z wag e faw
" 7 R | 77 faagT Ao & aw g
famk at & #1€ fqarx 7 O awar
& 1 Zide ¥ oifariie qrEaiw & ag W
I AE O KL ARAT ¢ | g% g
qrg fer 10 & S wIEg § gAY
T A a1 g § W wAT @Y o ey
& aY waraT IAEY T A A AR

afsr qfr fegem & fafer dfa-
am & i aifirariiz & sfewr difi 8,
D axg ¥, oF A wfewd w1 qewo
g7 &, 246 91T 240 wAfk ¥ WX guw
sfaaw & fe gn € w197 @@ aff w
aer & @ gfawrT & Aad e & A
Wﬂ' et afewrd & w0 zeod
Iewr ded gr gAmt A o el
¥ wxraat Y ag wfewcama § fr ¥
W e 87 wiw &% fr w7 qrferamiie
B WA W ST ¥ €7 gfoerc
war Al ) g e g ¥ oy
st —fimy ovar § :—
“Provided that where a moillon s
opposed on the ground that the Bl
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initiates legislation outside the legls-

lative competence of the House, the

Speaker may permit a full discussion

thereon.™

afer Sueb ax Kag g g fs
T8 |ET FT W WIE GTEq A 9eAT §
ot a9 ug § dfaar @ gaeEr
fads & gra et @ &Y S weTE W@
§ S9 9T A WIAEH @ AT TGO
¥ g%ar § W o ot fawem e
w1 39«7 AfqF1T § arfed @ a1q & qar
w¥ fr 9a¥ av &% oY gEr Iufeqs fear
& — woeA & g Suw 9T fasre fwar
ray §, M FCATET 747 § W T FTwm
¥ Tz, faa § 0 & I@ L9aT W ANy
qgwr ¢ fo sw ame § 2w A &
W §H § A Ag aAI 9 g wmadh
WX WA & T AGHT qg T4 @A §
fie 3 wrery & A o A & A WA
¥ aefta w grw Am W IER a5
ITHT ) N § I TE G A |

& agwiwg W ?ag N FEw
oo 72 mg 4% w@r g AR AW
qfageh Sfes § w3 1 wW
W fogd o W N oag &
qoTET | T8 A qifwariEd Sfeew s
170t Tfie 31 g% 611 955 & S &
e gary fraw smafa § o sfe
~ feg oTT 7T drer o fear man
R\ g v Tk —

“Under the provisions of this stand-
ing order, notices of motions for leave
to bring in Bills may be set down for
cqnsideration at the commencement of
public business on Tuesdays and
‘Wednesdays, and, if given by a Minister
of the Crown, on Mondays and Thurs-
days aleo. After the mover has given
a brief explapatory statement of the
objects of the Bill and the Speaker has
proposed the question, another Mem-
ber is permitted to make a short speech,
but oply if he rises to oppose the
mgiloa ; he is pot, however, obliged
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to divide the House upon the ques-
tion.”™

g grtw ¥ w1 & fr ow o fwme
7@ QT 2| afww @ qa § e
# ore A geer wg 6 9w a1 fewm
it wifzd @ gww) Q%ar 7 wifew)
Tt fawrea @t W @ dore ar
TR ST |9 §3A & A @

o wew fagrdt areddt - g SETE
a3 fasrer @Y awar & 7

st wy fowd c AEl 1 9w Ay AE
feaam & 1 g et SarAs A g

st e fagrd Tt - gaTEEeT
Y q@ &G o1 oF gy F7 99
TETAT FTEAT § 1 WIT T g qa w7
Afaw ) Jq swmeqr @1 T aE g W
¥q1 8 ¥wy gw qzA § el ¥ afdw
A o i ax g § 7 fro ¥ o
a1 wEee e afer wR F A A
g wrfer, oz w9t & faag adi §
st oy famd s 3@ S ¥ weq 9IE
ITge & a) ag NS F 357 g &, W
e Zawa & | Ffew ol aw & At
I wTew § 9% g fawy § qwdea
A § 1 W ITA fAdw § fR oY friraw
ama & W fawk T fed o w1 ag
frdw ¥ W@ & S9 Tw @ W 9
#ifa W@

ot qq fomd: St E fs
grerew fAaw § oifwdie & X ¥ 1 @@
Fuaria fow @ g

MR. DEPUTY-SPEAKER : Mr. Vaj-
payee, he is trying to build up a case be-
causq he has submitted a motigp.

o waw fagr®t wrwdeht : wvEgw 7y
wei vt @) § fe Pt % wr @ aeree
fiwar oy ¢
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WAy foed : g FAF A
AFg e ?

MR. DEPUTY-SPEAKER 1 He should
build up a case on which it is to be seen
whether the House should take-up the
motion on this subject and divide. That
is the only question.

ot qrw fagrdt R : ot aw
AT qEET w7 AT ATHNy A% gET R
f& zram o s & wreTe 9T g
fram &, afes 3 froet & oftads @
wfgd | ag @ A ae A owER
T

MR. DEPUTY-SPEAKER : That will
come before the Rules Commitiee, If he is
seeking to introduce a fundamental change.
But the question is a limlied one, and
therefore 1 said that he had better read
his motion.

ot e fomdy - 8 g § A
fF wrln sxeq ®F AT TEET A
T |

st wew fagrdt wwdnd AT
HEET JATAATT ¥ ATA Fg @G X

oft wy fomd : Aeefln wxem A gR
ag ol

STy WEARY, WA @ NEAT ¥
Tt # o fram §&; o e fraw @
s ow fad fraw & 1 ot fadre fraw
war & ag amwraw fram Ag
qwar §, ¥fwr o O wrw fraw €l
¥ oagt s Ffom f wwAr @

facag awrew fraa N Q@ ag &
oft qreRd & qaerd & fag g
e g

ImaRvr o b

*That it is the sense of the House
that since the Bill is violative of the
directive principies enumerated in
articles 37, 39, 42, 43 and 47 as also the
fundamental rights medtioned In arfl-
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cles 14,19 and 23 and is beyond the
leghlative competence of Parliament,
the House requests the Government to
re-examine the Bill."

wx =t Tt o gy wdm fe W
A e e fasg ¢, o & w
#w @it g e @
e 9T 8§79 MR SR e A
BTN & AT W q%T FT AgAT ¥ O
g fr A dareT F o g Adf §, O
FZ IF ¥ S T A Ay . qA
WEIAT ¥ SEITT AT AT EweT 9
Tw A AT oF 1wy ok g afY
¥ afer v frgsl § g% awe
v 1 afewrc g

# ™ gmeT #1 &9 TEAT WA
g 7 gursma wEiew, W TR §, wiree
W FAT & arrw § ) g Wi
zgaas fafeeea” & gt ¥ forar R f6
s w3t w7 @ & grev are fivar g T
gfts §Y2 & aras AT §, A xg werey
amaren &t qx fedt s1gE W dfre
¥ afaArs ®TT AR & fAo dare aff
aFt & gmtagr ot wErAAY wr qd
frgm 2 1 w0t ? gafan fe gftr w12 oy
AT 5T F e whie F—o gt

+3
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[ 7y femd]
T | e wrw A @k o
fedft St w1 * watfrarfios, gawied-

g, Nfex v & fag & @
ot ¢ ug 919 W f5 g —afamdz
T—fodw & fer R, wivg gt
foq ag aedr @ wrar & fF 9@ W@ R
feft 1@ & ai¥ & wfe gerf oy
¢, @ a3 9T AR A |

# g & UF I I wgAv g
cooley's constitutional limitations,

“The constitutionality of a law then
is to be presumed because the legislature
which was first required to pass upon
the gquestion acting as they must be
deemed to have ucted with integrity and
with u just desire to keep within the
restrictions, laid by the Constitution
upon their action have adjudged that it
is so. They are a co-ordinate depart-
ment of the Government with the
judiciary invested with very high and
responsible duties as to some of which
their acts are not subject to judicial
scrutiny as they legislate under the
solemnity of an officlal oath which,
it is not supposed, they will dis-
regard.”

“It must, therefore be supposed that
their own doubts of the constitu-
tionality of their action have been deli-
berately solved in its favour, so that
the courts may, with some confidence,
repose upon their conclusion as one
based wupon their best judgment.
Although it Is plain upon the authori-
ties that the courts should sustain
legislative action when not clearly
satisfled of its invalidity, it is equally
plain in reason that the legislature
should abstain from adopting such
activn if oot fully assured of their
authority to do so. Respect for the
instrument—/.e. Constitution—under
which they exercise their power should
impel the legislature in every case to
solve their doubts in its favour and It
is only because we are to presume that
they do so that courts are warranted
in giving welight in any case to their
decision, If it were understood that
legislators refrain from wusing their
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Judgment or that in cases of doubt,
they allowed themselves to lean in
favour of the action they desire to
accomplish, the foundation for the
cases we have cited would be alto-
gether taken away.” [pp. 374—175,Vol. |
Eighteen edition]

T H g afgan fadsw frarnar
tfF war & ofis wrw s N
graTawar T4 8 |

MR. DEPUTY-SPEAKER : He has
summarised the constitutional limitations
of a legislature.  You will have to show
that we are transgressing those limi-
tations.

Moy fmd:Sw 3 & g
fr ot o guteT & ot § mR-fawree
g arfge, w6ifF & 05 wewifer o
et g R A 2T ax Wi AR Fuea a1
q39 7 MR AT IR eXww ®

9T 9% EW AdH qC qge fF AR
WEAT F w1 qeq @ §

arTT wEEd, off IR, ¥ w1 & fw

afaerT & wgedE 23 F1 gwT guT &
NTOE 23 wWowwTT 2

23 (1) Traffic in human beings and

begar and other similar forms

of forced labour are prohibited

and any contravention of this

provision shall be an offence

punishable in accordance with
law.

afeT wa1 7 TRy ¥ A R,
QUATE, T AT § ?
(2) % g ag woarx frmrar § -

(2) Nothing in this article shall
prevent the State from impos-
ing compulsory service for pub-
lic purposes, and in imposing
such service, the State shall
not muke any discrimination on
grounds only of religion, race,
caste or clas or amy of
them.

g as e w ¥ N wae-
Teft I W o et g g,
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TZ T Freawd ofewrs gl # 7w
$

MR. DEPUTY.SPEAKER : It applies
to the individual. You must make a
distinction.

oft wy forwd : wfirard a1 &fw
WY &1 7AAT faega w90 &) W OE
qrzdt wErAT & qyad aven 5 g ¥
FREET WIA-ITEA FLATT AT @ 2, a1
WAET FY GAAT GTAT QT | GZAA A
GueT F00, FfeT war gw woAr foaw
' frar &, gre faar ¢ 7 o arg A R
9FH g9 9uA fad® & sy #97% ov wx
gt fads & qgo o1 519 gy @,
Y a2 & 9

T A F AP T3 X TR Fwer
aré #1Z &1 oF faoig faar 8 ) 3@ OF
favz & daAr g S | wE AETOEs
TR OF 1T F2 7 § | AfFT 7w frdaw
# AETCERF 37 § A07 AL A 21w
WH! GFReRs ®9 § 7 Afel, A9
FHAT &Y T | 92 6 To Mo W0
1862, FFAI, 400 § | IUTSAH WY,
wie ag T fm Aifay, 31 fs
I H AR GEAT T 2 gy W
wagdl % v W wfafos s oew
F@ dr A A Y gy A wan
a7 & 3a% fam a7 w1 dar fywar & ar
adl, g wadent g ar A, ek At #
it wxfew & § e e #
Paragraph 10 :

“Coming now to the question whet-
her the work done by the petitioners
can be regarded as Begar or forced
labour within the meaning of Article
23 (1) of the Constitution, it appears
to me that upon the facts of this case
it cannot be sald that the petitioners
are doing Begar or forced labour. As
I have pointed out already, the very
idea that the petitioners had volun-
tarily agreed to do this extrs work by
entering into a contract to that effect

repels of idea of their work being a
forced labour,”

AOGRAHAYANA 14, 1890 (SAKA)
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Tg W Wt ety & a wreay { fvT
fRumma ey § fe ag b A

§ar vz o W wred A Adl
¢ ¥fer wd wre A § W
miw o # rw ad @ ooy s
® ft e A T TfE S
¥ o mew w@ & faw dOm
) § whfrr 7z owdefh wpr I

Refusal to work over-lime where such
work is necessary for the maintenance of
any essential service.

wegs gaieq, foogee &1 qaww @
ars § fr ooy & ag w10 &0 & fae
Fa 781 & | I wfregy & afer W
IR AT s Fg @ & v w0 w01 ?
S 23 FT IHIT 64 LT § I T WTH
&1 23 ¥ Qomae Uezwms & vy aff
&1 23(2) # ot WIATK FATAT 74T § TEE
fnr @zi % ATEERA BT AT w7 TATT
t e duaaa  ezwm w1 aam7 Aff
¢ wafag gz A< L w1 & faaey
FwT § wgr W § fwogw oAz w1
qre A6 wT T |

qx FEL YE 9T S¢A | Aw 3
e -

“If the Central Government Is satis-

fied that in the public interest it is

necessary or expedient so to do it

may be general or special order
prohibit strikes in any essential service

specified in the Order.”

wx 77 wrerg g & fe ofers (i
ooz & 1 o afers it o Qo A
ag arx wwn Y | dfawrt O 104 WO
#a fafwer afews foqm § 3 o
ceferqee gx g forg & & aTT-
frw @Y WOAT, AARAY W7, ZFATH WTAT,
T muﬁ‘mﬁrmmtn’ft“mi
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[fr wr formrt)

wx 10 wr (4) WY ¥ JeAT T
“‘Nothing in subclause (3) of the said
clause shall affect the operation of any

existing law in so far as it imposes, or
prevent the State from making aoy

Tt wR B @ ww Al g
w0 @ A Ay gE S e oA
@ @ faw =t faege @ w1 &
ggfran 10 ¢ :

law Imposing, in the interosts of the
sovereignty and integrity of Indla or
public order or morality. reasonable
restrictions on the exercise of the right
conferred by the said subclause.”

werw wiveg, A dr i,
Wmmﬂraﬂtmﬁﬂwﬁi
e wrie s Mfd Ad &) e
Wewm @ & FI AT FHAT SO
(swwmn) ..., .qf T o g
oF ¥ wrer T & wo AMfgar | grer
qid@ Hag wr @ W fEwd =
g ofsrs wréc s afes e &
wefi s T g | afew R
¥ ag ard g o awd E ) wfww aw
weh =fi § fs ofsas i & fo ag
arl a§ weq & afeEs qET TF
Srferer weur & Wi afer® ete WA
AT |

Wt voie fag W9 WA AR
ot )

o wy forwd : &7, T arfr g &

e qrmpétgﬁﬂﬁn TaT gft
g fs wrr-e o srefers wrar )

a1 A & v v e & wwoh
g AT |
ﬁwm:mﬁqﬁfr, M-
{mm’wnirn
@y ek @ afers e ar
arfad, efed i mﬁ-—-."tw T

“A Bill involving proposals for the
delegation of legislative power shall
further be accompanied by a memo-
randum explaining such proposals and
drawing attention to thelr scope and
stating also whether they are of nor-
mal or exceptional character.”

9T 19 QO IAGT FT AW
ey, . (cwawtw),, FEOAE FOT R A
garar Y 7 Ty § @ A o fv a7
|raTan & 91 FEHTAT § 1 Frf a7 A
% zad | T8 gR QU ggAT 9%

“MEMORANDUM REGARDING
DELEGATED LEGISLATION

Ttem (a) of clause 2 (1) of the Bill
seeks to define ‘‘essential service."
Sub-ftems (i) to (vii) of this item
enumerate ceriain essential services.
As it is not possible to enumerate all
essential services, sub-item (ix) of this
item empowers the Central Goverg-
ment to declare by notification in the
Official Gazette certain other services
also to be essential services for the
purposes of the proposed legislation.
The sub-item clearly brings out the
criteria on the basis of which amy
service may be declared thereunder to
be an essential service. Thus a service
cannot be declared to be an essential
service under the said sub-item (ix),
unless the service is conpected with
matters with respect to which Parlia-
ment has power to make laws and
unless the Central Government is of
oplnion that strikes therein would
prejudicially affect the maintepance of
any public wutility service, the public
safety or the omaintenance of supplies
and services necessary for the life of
the communily or would result in the
infliction of grave bardship om the
community. Under clause 2 (2) of the
Bill, any notification under the said sub-
item (ix) bas to be laid before Parlla-
ment in the same way as rulgs made
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under an enactment. In the circum-
stances, the delegation of legislative
power is of a normal character.”

wersr wgew, wra e fs ag
W IWTT § 77 XA AT & W £
¥ UMy qrr @ fr ag oegr-wfeEd
¢ ify i o wrefear 3, o wA-
feqt A 1€ & g7 §1 #1€ wwz w0 A
T@&r T 1 gg wrE e wredrfar Adi g
fr frm ¥ at % aifmmie ®t w1
T & wfew g, g wF A
gt S @ fr g Qg T ST g
E Fw oFUr G gwm & A0
wWian i fadzm 2 f s e
T F FFT T w1 ag w0 fF oAz
W@ ¥ANE g 97 9 AT Al
% WAY Y ar 4w & A GEer A
T O, 77 § & oqrar A8 T34
WM ® g dwar w<AT § fF %A Az
graren ¥ & oar A P 9T W
TF A ot qg= & fF @z wEmEmT
¥ A for ga¥ ot frgw 70 gaTU 8, 9®
w IFIT gRT 1 T K ol wWw &
awg FgY w9 A g

fas ytfees fafem & a3 A @&
AT T FT X F@T | Tg O w2
fr smifrer fafages w1 3%t =i
gaTeT § AET AT GFAT | AfHT CF AW
T WA & A ALY § | W AT BW
afarde & &1 w€ W oz T %
Far f§ o @R §ww, afFEEe
araifrey ffaves & a1 ¥ T @19 )

e ¥ §) @k Ak # 37 § famr g

L

“37. The provisions contained in
this Part shall not be enforceable by
any court, but the principles therein
laid down are nevertheless fundamental
in the governance of the country and
it shall be the duty of the Siate to
apply these principles in muking
laws.”™

€ §I § wrwy §fawm & W

Maintenance Bill zsi

13% & wud qrfeamie wrar & &
frigs & g g e @ awm e
gt # @ fograt v 7 @@
oI 3% JAET KT 4T K7€ 1w A
Ay ag) fadem | few wgr arferamiie &,
aifirariiz Tog & et § 9t qifeardz
® g Waw woeg g fe ek oft s
TAT FRY EW o T 91U FT INGA &Y
W@ & AT N 1 Y wATT A @r g |

7 ww frdgs ) qrodi 9T w9
aurey fa7 §, # 3% @ § A wgAw
Rt § — T w7 @7 wynd, fafan o,
wifz % ¥R #, 7% ge9 qr, g7 o Ay
® AFT AT W AT WA oY, qrevEw
uog {ror i Faq aOeTT 7wy e ol
® 3FT &, wwfag A aw A d fe
qifarie &t M ¥ fadaw fagir &, 97
fagral &1 IHTT WCH, GARATT WK
w7 T K wigwr a4 § W%
7w i Wifweg &1 w9 wa o T
T4 & q1%, ¥ 9T 31T FATEY v AL
a7 %1 qwedt @ fF AL Pl 9x Mk
AT T A faAw & daAar e
ot fe €7 get & aew A Y

MR. DEPUTY-SPEAKER : Shri Bhan-
dare.

SHRI SHRI CHAND GOYAL rose—

MR. DEPUTY-SPEAKER :
get an opportunity.

You will

SHRI1 SHRI CHAND GOYAL (Chandi=
sarh) : Why not in time ? You ulways
by pass me. That is very unfortunate,

MR. DEPUTY-SPEAKER : The order
is there. | want to give an opportunity to
some of the friends on this side also.

SHRI RANDHIR SINGH : One from
this side and one from that side,

MR. DEPUTY-SPEAKER 1 This |
will not follow. This is not an ordinary
debate. | will give un oppulunity (o those
who want to mmke certaln constitutional

poiats.
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ot wew fagr®t avoddt . Iursaw
7ET, OF TeAE @ TR, ww ARk
fq waedi Y geay war, Aw A weqAT
6 fx fain oz form ¢ fxar §,
forrr arw qg = & war &, S
X g S W W e ¥ 5y
SR Y FETET TAT | AT AT FET AT QA
¢ fr w=t 2, wafn g9 & 7 g
WTET | AT TN A8 ATATEY fw fwegiy
faast wafe g, o@d aff @@
win A A A @
a1 ga FEeEy $1 Jv%1 AT T

MR. DEPUTY-SPEAKER
debalte is permissible.

A full

SHR1 ATAL BIHARI VRJPAYEE :
But It was mot permitted at the first in-
stance. Only the Members who informed
the Speaker were to speak.

MR DEPUTY-SPEAKER :

the usual practice.

That is

SHRI ATAL BIHARI VAJPAYEE :
That is not the usual practice. When
there is a full discussion, then you are to
go by parties.

SHRI RANDHIR SINGH: It has
taken & form of full debate now. Let us
meet them fully.

MR. DEPUTY-SPEAKER :
read the rule 7 Don't get excited.

sft wzw fagrt wrdat ¢ SuTSOW
wgry, 3 Rafrat ...
SHRI SHRI CHAND GOYAL : First

you make up your miod. There are two
situations ...

May 1

MR. DEPUTY-SPEAKER: Your name
is there. Only one exception I made by
mistake in calling Shri V. Krishnamoorthi.
Otherwise, 1 am following the order. |
will give you an opportunity. Here it
says :

“The Speaker may permit a full dis-
cussion thereon....”
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A full discussion on what ? It is on con-
stitutional and legislative competence. If
somebody from this side says that the argu-
ment advanced by a member is wropg, am
I not entitled to give him an opportunity
oris he not entitied to have his say?
Shri Bhandare,

SHRI SHRI CHAND GOYAL : When
you have allowed others from this side,
why not allow me also 7 They can also
reply to the points 1 am going 10 raise.

SHRI R. D. BHANDARE (Bombay
Centrul) : The legislative competence of
this Bill is challenged under rule 172.
Therefore, the first question is whether this
Goveroment has a right to issue on Ordi-
nance...(/merruptions). When | have heard
them very patiently without disturbing
them, they should also be patient when I
speak. The second question which | would
like 1o raise is whether this Parliament has
the right 1o convert this Ordinance into a
law. Therefore, the main question is
whether this House has the right to pass
this Bill which is based on the Ordinance.

When this Bill was sought (o be moved,
objection was taken. Objection has been
taken on the ground that it militates, in
the first instance against article 14, in the
second instance it militates against article
19, and in the third instapce it militates
against the Directive Principles ..

The first point which they have raised
is that it discriminates beiween a worker
and worker, between an employee and an
employee. The second question which
they have raised is that it takes away the
right to strike because, according to them—
and they have advanced arguments for
this—the right to strike is a Fundamental

Right. But there | beg to differ with
them ...

MR. DEPUTY-SPEAKER : [ want to
correct you. By implication, they are
deriving that ...

SHRI R. D. BHANDARE : Not only

by implication, the right to strike is a re-
coganised right of the worker, but that is a
conditlonal right. Therefore, | wanted to
draw the attention of the House to the
difference between the Fundamental Rights
and tho other rights. The Puadamental
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Rights are not dependent on the mercles or
suffrance of any other person or any other
political party ; it is my Fundamental
Right to exercise it. But what happens to
the other rights 7 The other rights are
conditional rights. Take, for instance, the
right to strike under the 1.D A. 14 days’
notice must be given. Unless the 14 days’
notice is given—the procedure is laid
down : the condition is laid down— there
can be no right to strike. Even if the
notice is given, when the maitter is referred
to conciliation, then the right 1o strike is
taken away when the concilialory proceed-
ings are going on. Therefore, 1 submit
very respectfully that the right to strike is
a conditional right, recognised undoubted-
ly but depedent, for being exercised, on the
procedure. It is a conditional right......
(Interruptions).

MR. DEPUTY-SPEAKER : If all the
conditions are satisfied—notice and the
other things which are laid down under
the Industrial Disputes Act—, how will
you define it 7 In what category does that
right come 7

15.00 hrs.

SHRI R. D, BHANDARE: Itisa
very simple proposition. It isa condi-
tional right. Al the conditions are to be
fulfilled. It is & hypothetical guestion ;
what are the conditions (Interruptions). H
the right 1o strike is to be enjoyed, that
right to sirike should not violate this piece
of legislation. Here is the Essential
Services Maintenance Bill which we are
trying to pass 1 am not dealing with
that Bill now because it would be going
into the merits or demerits of it which is
not permissible mow. My point is this,
Suppose a conditional right is made more
conditlonal by a piece of leglslation im-
posing further conditions, such legislation
cannot be set at naughiby the right to
strike.

That is the point, Sir. Coming to this
particular question I made the paint here
because they have raised it. Coming to
Article 19, there is a long list of rights
given. (Iuterruption). Sir, 1 take the side
of the Coastitution and not the side of my
hon. friends there. 1 am taking the side
of the Constitution and the constitutional
provisions meotioned therein, Now, I
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come {o the question whether any of these
things mantioned in the Bill militate
ugainst Article 14. Now, here is a Bill,
which under clause 2 can specify what

service should be treated as essential
service. By an order under clause ) pro-
hibiting the strike under that essential
service. What is an essential service ?

If a particular service is so essentinl to the
life of the community, that is, if the
service is stopped the life of the commu-
nity will be stopped, that is an essential
service. Take for an illustration the case
of the Bombay Municipal Corporation
when those people had gone on strike and
certain points were argued in the High
Court. They said :  “Well right 10 strike,
to stop water is not the right of the
workers at all”. Right to stop the scavan-
Ber's service is not essential by a right, and
therefore. it is not an essential right, und
therefore Government has evey right to say
under clause 3 as to which service is to be
treated us essential service. As soon as
the Government comes to the conclusion
that a particular service is essential that
service, becomes a class. And, if under
that service, within the class itself,
if some workers are discriminated against,
then, article 14 steps in, because there
should not discrimination belween one
class and the other. Article 14 speaks in
simple language, and it is based on simple
principles. Likes should be treated alike.
All the employees are not alike, because
there are employees who come under the
essential services and they do not come
under the other class and therefore there
cannot be any discrimination at all. Likes
should be treated alike. This should always
be remembered as a principle ; and this
really is the foundation-stone of Articles
14, 15, and 16  Therefore, so long s one
class of employees who come under the
essential service are treated alike Article 14
does not come in, but il there is discrimi-
nation among them, then Article 14 steps
in Distinction has 1o be made beiween
class and class and & worker and worker
within the class itself. If discrimination
is made, if distinction is made, us belween
individual and individual, then Article 14
comes In.

SHRI V. KRISANAMOORTHI: A
worker employed in a public sector under-
taking bas got the right to go on sirike,
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but a worker employed in the railways
does not have the same right. So, there is
discrimination and it violates article 14 of
the Constilution.

SHRI R. D. BHANDARE : Again, he
Is making a mistake. 1| was dealing with
a class of employees. Within a class there
could be categories. | am not dealing
wilh the categories of workers in a parti-
cular class, I am dealing with a class of
workers who could come under services
essential to the community.

SHR1 SEZHIYAN (Kumbakonam)
Government can declare anylhing as essen-
tia! at apny time.

SHRI V. KRISHNAMOORTHI
Government can declare Shri Bhandare as
non- essential.

SHRI R. D. BHANDARE : The point
has been made that Government can
declare any person to come under essential
services at any time. 1 would submit that
it is not so simple as that. This Bill is
pot so simple. If this power has to be
exercised by Government, than the exercise
of that power is also conditional under
clause 3. Moreover, it is not a permanent
measure. If an order is made declaring a
particular service as an essential service,
that is not a permanent one. It can conti-
nue only for a particular period.

SHRI NAMBIAR : Five years.

SHRI R. D. BHANDARE : This

legislation is for five years. But the order
declaring & particular service as ossential
service is only for six montbs.

SHR1 NAMBIAR : That can slso be

for five years ;...

SHRI R. D. BHANDARE : It can be
in force for not more than six months.

SHRI NAMBIAR : It can be in force

up to five years.

SHRI R. D. BHANDARE : I would
like to point out that this measure does
pot offend against any article of the Cons=
tuen at all,  (Umierrupriess). Am 1ot
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entitled to deal with the points which have
been raised ?

SHRI NAMBIRA : We shall give him
some more points presently to answer.

MR. DEPUTY-SPEAKER : Now, the
hon. Member should trv to conclude. |
think he has made his point.

SHRI R. D. BHANDARE : [ have
made the points very clear including the
one relating to the Directive Principles ; if
you are satisfied that 1 have made them
clear then 1 shall sit down ..

MR. DEPUTY-SPEAKER : He has
made them clear. That does not mean that
I am satisfied with it. He has made his
point clear sn far as he is concerned.

SHRI R. D. BHANDARE : Itis my
duly 1o satisfy you, Therefore, 1 am say-
ing this.

MR. DEPUTY-SPEAKER : | must

tell him very plainly that there are very
distinguished lawyers here who have
their own views. This is a plece of leg's-
lation which has many facets to it and
many complicated things. If | were to say
that | am satisfied on a particular point. it
would not be doing justice to it.

SHR| R. D. BHANDARE :
be very clear to you.

1 should

SHRI V. KRISHNAMOORTHI : We
have a right to call the Attorney-General
to come here so that we can have our
doubts cleared.

SHR1 SHRI CHAND GOYAL
(Chandigarh) : I shell confine my argu-
ments to the constitutional validity and the
legul validity of this piece of legislation.
I build up my case under article 13 (2)
which says that a law to the extent to
which it abridges or abrogates the funda-
meatal rights will be declared illegal by all
courts in Indla. My hon, friend Shri R. D.
Bhandare had tried to take thi out of the
phrview of article 14. But 1 fee! that this
clause is fully covered by article 14 which
says that the State shall pot deny o any
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person equality before law or equal protec-
tion of law within the territory of India.

My hon. friend trled to make a dis-
tiction between essentlal services and non-
esseptial services. 1 would like to draw
his attention to clause 2 (1) (a) (viil) which
reads thus :

“apy service in connection with the
affairs of the Union, not being a service
specified in any of the foregoing sub-
clauses ; "

And the foregoing clauses relate to
posts and telegraphs, telephne service or
transport service or aerodromes and air-
ports or mint, or defencc establishments
etc. I could understand if the Bill had
stopped at item (vii) and had not exceeded
that and had not incorporated items (vlii)
and (ix). You will observe that item (vlii)
aboslutely removes the distinction which
is sought to be maintained in the first six
items, because those relate 1o only certain
departments which have been clearly speci-
fied as relating to essential services.

So far as 2 (1) (a) (viii) is concerned, it
is a blanket provision covering all services
of the Union Government. Now the dis-
tinction which was sought to be created in
the first six sub-clause has boen obliterated
in this sub-clause, and now we are not
left with any distinction between essential
and non-esscotial services. All have been
covered within the purview of (vlil).

MR. DEPUTY-SPEAKER :
sort of blanket provision.

This Is a

SHRI SHRI CHAND GOYAL : Al
scrvices of the Union have been covered
in it.

Then (ii) is equally wide and danger-
ous :

“Any other service connected with
matters with respect to which Parlia-
ment has power to make laws and
which the Ceatral Government being of
opinion that strikes therein would
prejudicially affect the maintsnance of
any public utility service, the public
safety or the maintensuce of supplies
and services necessary for the life of
the commuaity or would result in the
infliction of grave bardship on the com-
munity, may, by notificstion In the

official gazeuts...”

AGRAHAYANA 14, 1890 (SAK4) -

2%
Everything

Malntenance Bill

SHRI1 S. M. BANERJEE :
under the sky.

SHRI SHRI CHAND GOYAL : The
only criteria prescribed and which serves as
a rider on this are two :  first, that Parlia.
ment must have the competence to frame a
legislation. That means all matters which
are covered either by List 1 or List 11 of
the Seventh Schedule have been brought in
under this piece of legislation.

What has been done ? Discretion has
been left to the Government without pres.
cribing any guiding principle, without pres-
cribing any channel, without denoting any
definition. The entire discretion is being
lift 10 the Central Government to declare
any service as u service covered by the
provisions of this Bill. 1 would appeal to
your legal acumen to see that (viii) and (ix)
wholly remove the distinction belween
essential and non-essential services and
cover all services.

The second distinction would be the
one that Shri Bhandure avoided dealing
with. A distinction is being made between
an employee and another employee. What
about an employee serving any Siate
Government ? What about an employee
serving any corporation, employees serving
in other departments which are not govern-
ment-owned

departments 7 He says
that npo distinction is being made
between  citizen und citizen. But |
would build up my case that even

from another aspect, distinction is being
creuted, that government employees are
being put at & disadvaniage and a resiric-
tion, which by no means can be called a
reasonable restriction, iv being provided by
this legisiation. To that extent, it will be
unable to stand scrutiny in law courts and
is likely to be declared illegal amd ultra
vires the Constituion, because a distinction
is sought to be created which the law does
not warrant and which is against the funda-
mental rights vouchsafed to us, and will
be struck down under art. 13 (2) as abridg-
ing or abrogatiog those rights.

Then | would like to say a few words —
because those preceding me have dealt
with this elaborately—with regard to 19 (1)
(b) and (c), 10 assemble peaceably and
without arms and 10 form associations or
unions. There are number of cases
which must have come Lo your knowledge
as & practisiog lawyer which show (hat the
right 1o strike is a gesuine trade uplon
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activity. Under the objects and reasons in
para 2, the Bill clearly authorises the Cen-
tral Governmont to prohibit strikes in
essential services. Government are not
concealiog their objective of prohibiting
these strikes. Now the question is : if we
consider sirikes as a legal and genuine and
well-recognised trade union activity, then
it is taking away that right granted to us
by article 19 (b) and (¢) to form associi-
tions, because it is the right of the Govern-
ment employees to form the'r own unions
and to take important decions and even the
right of sirike or the right of demounstration
has been recognised to be a genuine and
legitimate trade unions activity. So, from
that aspect also 1 feel that this will be hit.

Mr. Madhu Limaye only touched the
point with regeard to delegated legislation,
but that is a very important point. This
piece of legislation  certainly suffers
from excessive delegation, because
unguided and uncanalised power s
being invested in the State Govern-
ments 1o determine  which  service
wilt be an essential service. which will be
a non-essential service and which services
Government will have the right to prohibit
strikes. My humble submission is this that
by this Parliument is abdicating its autho-
rity, its legislative functions and arming
the executive with powers to make laws
because the crucial point is whether service
is covered by the definition of “‘essential
service™. By entrusting the power to the
executive Government to declare a partlcu-
lar service to be an esicotial service,
Parliament is giving the right of framing
legislation 1o  the executive Government.

This  is not a ordina:y matter, This
is taking away the liberty of the
employees, this is placing a very

serious curb on their trade union activities
and to that extent this piece of legislation
suffers from excessive delegation, and 1
submit it would not be safe to do this.

This picce of legislation is being passed
for a period of five years. Even a state
of emergency hardly lasts for a year or
twoe Where has the Government built up
acase for having such powers in its
armoury 7 Is not the law that is prevalent
sufficient to deal with any contingent
situation 7 1t is said that this law is for
preventing attempts as were made og the
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occasion of the strike on 19th September.
There is no guarantee that even this
Government will remaio in power for five
years, and they are going (o pass this
legislation for posterity. [ can understand

if they wanted to deal with a particular
contingency which had arisea. For that
they hid passed an ordinance. But now

to give them this power for five years to
curb any trade un‘on activity is a very
serious matter and I agree with my hon.
friend Mr. Krishnamoorthi that on this
crucial and important legal matier we must
seek, the opinion, advice and guidance
of the Attorney General so that the court
Parliament before fram-
ing such a piece of lcgislation did not look
into its wvalidity.

They do not look to the constitutional
provision. It also will bring us dishonour if
it is strack Jown by the courts of India.
Therefore it will be adviseable to summon
the Attorney-General.

MR. DEPUTY SPEAKER :1 would
now reqiest the hon. Memoers to confine
their remarks to 5 minutes. What is hap-
pening is that all the points that have been
raised are repeated. 1t is enough if they
are just mentioned, We have taken already
one hour and 20 minutes.

ot wam fagrdt aodedt o geTSEW
w3za, ™ 9T gN T N e
afay ) qz falas g aw@ & 9w TG
A e qrdar | 74T g ATy N TG
@lqgogmu @@ § 9T 9
gH &) A ot T & ?

MR. DEPUTY SPEAKER : 1 will per-
mit but there must be some time limit. |
will call you a little later.

ot g oo et (FT) : A% wET
AR A e A ¥ < §
Ry A e g £ 7

MR. DEPUTY SPBAKER :
must be some time limit.

ot wy fmk : @ e g
€ oY Wy ARy | A g q ¢4

There
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SHRI NAMBIAR : Whoever has given
his name, be should be allowed first.

MR. DEPUTY-SPEAKER : With your
concurrence 1 will fix a time limit, (/mter-
ruptions) What happens is that more or
less s8me points are further stressed. I

know the importance of it, but it need
not be elucidated further.
SHRI1 S. M. BANERJEE : The Minis-

ter who pilots the Bill should be here.
The Home Minister has gone home and
this Bill is being discussed. *(/nterruptions)

SHRI R.D. BHANDARE : The Law
Minlster is here. They should be satisfied.

ot i sAw g o gifee
g o fr famr =7 qreme &0 AW
i faaNaETz ¢ wrg?

MR. DEPUTY-SPEAKER : [ have
told them. The Home Minister will be
present.

ot wd wefw : agw T i
afadr )

SHR1 V. KRISHNAMOORTHY 1 The
Home Minister should authorise him or
he should seek the permission of the
Speaker.

MR. DEPUTY SPEAKER : I agree.
The bone of cootention is constitutional
compatibility and legal compatibillty. The
Law Minister is here for the time being.
The Home Minister will come.

SHRI S. M. BANERIJEE : There are
three Ministers—Mr. Ramaswamy, Mr.

Vidya Charan Shukla and Mr Y. B.
Chavan. All the three Ministers are not
here. | do not know where ihey are.

They are not required to remain at home.

They should be here.

SHRI VIERAM CHAND MAHAJAN
(Chamba) : There are 3 or 4 constitutional
questions. Ope is regarding Article 19.
That going the right to form an associa-
tion. The right is limited. If you read
article 19 (4), you will see that in public
interest there can b imposed reasonable
restrictions,

AGRAHAYAUMA 14, 1890 (SAKA)
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SHRI 8. M. BANERJEE : He Is read-
ing the mini constitution.

SHRI VIKRAM CHAND MAHAJAN:
The question Is what is public order. If
you stop the drinking water supply to a
particular town in the month of June at
3 O'clock, it is causing a lot of lnconveni-
ence to the public. If in such an essential
service the strike is prohibited, is It not
in the interest of public ? Take the case
of the rallways. If the train is abandoned
between two rallway stations, is not the
public inconvenienced. 1If you prohibit
strike, my submission is, in such services
which affect the public that wlill be cove-
red by Art. 19,

MR. DEPUTY SPEAKER : Your
point is followed. In the Bill what Is an
essentinl service is not mentioped. If
enumeration is there I can understand.

SHRI VIKRAM CHAND MAHAJAN:
What are the essential services under the
Bill. Essentlal Services Is a term iIn
common use.

If a particular service which has been
declared by the Government as an essential
service, but in fact. under the common
usage, does not fall within the term
“essential service™, thenm the courts will
automatically strike it down, But what
I submit is that the policy is lald down in
the Bill, and the policy is that this measure
will apply to essential services. If a
particular service s not an essential
service, then it will not come within the
purview of this Bill and that particular
service will be out of it; the law io that
case will become opull and vold. |
therefore submit that the policy s lald
down.

Another argument is that cluuses 8
and 9 are a blanket provision. They are
pot blanket provisions. and they are
governed by the earlier provisions, the
earlier provisions being that essential
services are those which are enumerated
in the Bill. 1f under clauses 8 and 9, any
service is not an cssential service, you can
strike it down, but you cannot strike down
the power to declars a service as an
essential ssrvice.

The oext point is that article [4 |s

bit; the argument is raised by quoting
srticle 14 ; that you are excluding a clase
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of employees and not excluding certaio
other classes of employees. I submit that
what article 14 envisages in this: If the
Government says that water  supply
service In Delbi, for example, Is covered
by essentlal service, it is a class by itself;
but if it says that only a particular area,
say, Karolbagh, is included in the essential
service and not other areas, then it will
be discriminatory fnfer se the other areas,
and that article will be hit. Therefore,
the class of service is covered by article
14.

Finally, ooe of the points touched by
Shri Madhu Limaye is that he can raise
the polot and move an amendment at
the introduction stag®.

MR. DEPUTY-SPEAKER : I have to
decide that point. That Is a procedural
point, You pneed not deal with it.

SHRI VIKRAM CHAND MAHAJAN:
The point is, wherever the leglslature has
wanted to give a particular power of
amendment, it has given It, but wherever
it does not want, it has not. Therefore,
1 submit that the points ralsed have no
validity.

SHRI NAMBIAR (Tiruchirappalli) ;
1 do hot want to repeat any point. My
point is that apart from the article quoted
by my hon. frlends on this side, article
20 (1) and articles 21, 39 (e) and 42 are
being vlolated by pursuing this plece of
legislation.  Article 14 has been well
explained, but | would deal with only ooe
other aspect of the question. Article 14
says

“The State shall not deny to any
person equality before the law or the
equal protection of the laws within
the territory of India.”

Here, it is stated that certain sections
of employees, called the Central Govern-
ment mplu;reu-they are classified like
this—should not go on strike, and It will
be declared illegal. That means a discri-
mination and equality is denfed.

Further, you will kindly see the defini-
tion of a wrike. On page 2 of the Bill,
ssirlke” has been dofined as “refusal to
wopk overtime where such work {s neces-

DECEMBER 5, 1968

Maintenonce Bill 76

sary for the maintenance of any essential
service; and any other conduct which is
likely to resuit in, or results in, cessation
or substantial retardation of work o any
essential service.” This is not onmly a
stoppage of work by a strike. This is
about the conduct of the employees which
will result in substantial retardation of
work. Supposte un employee produces a
thousand bolts and nuts a day as pres-
cribed, and he could not produce the same
quantity but produces only 800 on a
particular dauy,—because of some defects
in the machine and so the production is
reduced to B800—-this clause is violated
since it Is retardation of work. Therefore,
equality before the law is not only denied
but it is taken to such a dirty extent that
it goes down the ditch; the definition s
such that anybody can define it in any
manner he likes. Therefore, it has become
absurd and nonsensical, and hence it is
all the more emphatically violating article
14.

SHRI PILOO MODY (Godhra) : Nuts
and bolts are certainly missing.

SHR1 NAMBIAR ; Then, let me come
to article 20 (1).

“*No person shall be convicted of
any offence except for wviolation of a
law in force at the time of the commis-
sion of the act charged as an offence
nor be subjected to a penalty greater
than that which might have been in.
flicted under the law in force at the
time of the commission of the offence.”
Section %2) of the Bill says :

“Notwithstanding any such repeal,
anything done or any action taken
under the said Ordinance shall be
deemed to have been dobe or taken
under thls Act, as if this Act had come
into force on the 13th day of Septem-
ber, 1968."

This is rotrospective legislation with
regard to penal action. The so-called
offence was committed before the Act
comes into force. There was no law in
force on the 13th September. Penal pro-
visions cannot be made with retrospective
effect.  You can punish a person for com-
mittlag an offence after the Act comes intq



I Esemiol Services AGRAHAYANA 14, 1890 (SAKA)

force, not retrospectively. If the ordinance
is valid today, you can convict him under
that, even though in my view, the ordi-
nance is illegal  But that point | will raise
in the court. You are prosecuting 5000
people in the court and they will give the
answer there. This retrospective effect 1o
the penal provision violates article 20(1).
Article 21 says :
“No person shall be deprived of his
life or personal liberty except accord-
ing to procedure established by law.”

What is the procedure established by
law ? The passing of this Bill is proce-
dure established by law. But the Bill con-
tradicts various provisions of the Constitu-
tion.  Therefore, it violates uarticle 21
elso.

Article 39 (e) says :

“The States shall, in particular, direct
its policy towards securing —

(e) that the health and strength of
workers, men and women. and the ten-
der age of children ure not abused and
that citizens are not forced by econo-
mic mnecessily (o enter avocations un-
suiled to their age or strength.”

Here comes the question of overtime.
The Bill says that refusal to work overtime
where such work is necessary for maintain-
ing essential service, is an offence. This
clause violates article 39(c).  Even the
the Wuanchoo Committee has said (hat
railway people are made to work 20 hours
a day and they cannot be asked tu work
more than 12 hours a day. Under thus
Bill, if they refuse to work for 20 hours, it
will be an offence.

Article 42 says :
“The State shall make provision for

securiog just and humane condillons of
work and for maternity relief.”

All humane conditlons are being denied
to the workers. Under all these sections,
this is against the law of the land. We
should ot wait for the court to decide.

But, we ourselves, this Legislature it-
self, should throw it out and the Govern-
ment should ool pursue this muatter. With
regard 10 punishment, victlmisation of
20,000 workers, etc., | am not bringing them
now and 1 reserve that for the mext occa-
siea.

1 am very much opposed to all that is
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being done in the name of this legislation.
(ends)

@ it T (dow) - fegd
e gmw, R AN Y W oA
o fr deTc At W W gSw W aga
aF Jrar fegr AT )

SHRI S. M. BANERJEE: Il riseona
point of order. | take very strong excep-
lion to this.

MR. DEPUTY-SPEAKER : Ifl con-
sider that certain points are irrelevant, |
will stop him. Mr. Raadhir Siogh, you
speak in English. -

ot rofie fey: & ow wad &
L BUER CEILCi (R
oW IF awEAr g, A ame g §

st wo wro wwalt : guTSRN WEEw
Tk 7o qrew & AE v wrer off ¢
Ffeq gk 37 o1 w9 @ 9T oW  fie
IR A ¥ greqw w1 ¥ arar fedr
T I M AT AT W AE N, X
O ET TATET ¥ A § oA R
wif e ar w0 A, A ww I Aw
v & 1 18 T I a7 wEA W aw
g & fragt o IS @ S ot
&

oft vt ferg : w9 A s 2 frar
& f xZPriz ari T v e

SHR1S. M. BANERJEE : It is a re-
flection on the Chair, Sir. Whena you point
out that certain irrelevant points have been
made by anyone of us on this side of the
House and you ask us to sit down, we sit
dowa and the discussion is discontinued.
The behaviour of Shri Randhir Singh is
the high water-mark of blunder.

ot vardie g : 9T gt e
o arr oz qwd £, oA & S qeAt i qn
T w0E X @war § 1 (sgaem) wro oA
w0 oA W X T 7 qF e W
T § 1 (sgawm)
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ot e fg : gw wOE & qATaR
& | ag W g W wrefwdl & gavaar
&1 a g ge W an oAy W@ €

Fawwar g fe ag wem @ 9w
N AT 2 o g ww faw T wEw w@
W T F 9T FE@ & wEwq g ¢
w=A § wae qraz & ad & froww @w
TwfRmgesAshm A aw
T Y TR § gr A g A A
w8 #1 &z ok W w1 e 7 e
T e g D N A ower §
fF 20 2w faw o< agw 9 #< gw &,
STEAE BT , A g T gEAw A
THY TT ¥ ZaT §, N ¥gar & fw
fewl o At gfeafomn sk fox
afafadr oo & @ g omar &1 ¥ o
FE I § W T A g aw
g

& a9 & aria A aft @ qu
R E w gw w faw o www
T WIT W B O 53y ¥ s g
& AT ¢ e oar e ¥ fag
fergea™ & ovw w3 anif 3w
wefzE 4E) §, A o Wik *h wTedE
§ 7 v g I A€ R greTi-
Heg? (smxam)

MR. DEPUTY.SPEAKER : That is
oot the question. The question is whether
within the framework of the Constitution,

this House or this Legislature can pass this
law.

oft vondfte fog : ogi % Aot
wr gaw §, 9 qifanie ot 31
of W yfeferds & g &, g e
gl W o v ok mmm
wmeat = fax e wifew, g fe-
THgmE I or A Ao gz ag

Waanz ag & f& AN arar,
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BIEH Y, EIEE R, g W g, g
AA-GAY gATR FTA agl & A | W
qdaT § 7 wifeww 31 ® afgu—aree
o gra2f 1 mifefda 31 ez 3, B
Hewt rem wrr fr wifedggeT ) aw
TXZ TF T19ET AT GELiea e § 99
¥ WegwmT g aFaT § @ T WE
®IEF o GIHEA YEZ M@l &, 99 W
egwm w7 & wwar 7 A A€
wATE 7Y fAer aTge | U5 WIS WT9Et
e e § Afew qfFariie 9§ A
4 FT GEAT 2, AT AT GHA! £ 9W &
o8 & wigde OF T, A Ad, I
2 9% § | arfariiz wife T T E A o
e 5T A § 99 & fawfow A
afgesrae TEY o gwa ag SH AW F
T F@ &, g% # @ wm@n ow dw
qg @R § |

FQ @ S W e A R, TR
st ot @ & 6T A AR 9T, AR
wifefea 3¢,30 #1T 38 @@ # foawie
frar | g 1€ gearf TEF FLT 1 TF W6
w1 39 71 Rt 07 #X @, wfefea e
TR AT R0 FY ;W g B 7
afefiea 33 7y fmy § F2 fwan
T AT ETT A A R qE 9
IR 23 (1) gar, 23 (2) A W@

tngfend: F3qgr 31

off vonite feg o wRiTETd ! S A
T WIRAT §1 g1 wr § | wfefeer 19
¥ s 23,450 TA ¥ s AL
(vrwwm) ..o @ =& § | o g W
9 Y wr T gE w3 A fewh oWy
a1 fieft 37 ®) T gE w0 O @
6 g T T &, w wE N A
€7 U WTEN, T€@T IAEAT wEA av
W g e T ? oy A g ?
i aw fx 8z, = aw fr !
¥ W 9T g W W Hgw s and
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wrw frw gz gy § ofeew st 9T
7 &7 G T, FIECAA T A0, F
% WETAT, TEAHE W qET IHET Y
ifow &, 98 ax 9fedw w0
WL gg SN g3 W FCAT Agy & o
& T & 3 ) g1 fafwer 9w a@
*Y # 7# N | 7g wifeww 23 (2) 9%
#ifaw | 9a # @ & Tg fmwr AE
_FT |

*“Nothing in this article shall prevent
the State* —

the State of Shri Chavan, the Central
Government —
“from imposing compulsory service
for public purposes’

of) wifefes 23 (2) &&= w@dAdE
1 ETS: weaT § ofemw qow & fog @
S & g9 qA & faw o,
(sweremm), . 51T w1 afeew gete 27
g qfeqrs quaar §, afed e &1
qg WNT FF AT FT I KT WET AT
g A gT AT & 7§ oh A ar
TR 77 g N wifefE 23 (2) #1)

T ara A & wra o Afew F wew
Tz § A & wifefewr 10 (2) g (6) 1
TEamfmse s W@ & &1 w1 0g
gy &7 feamr ar e o @ www #
o s | wrfefes 19 (1) (2) (3) &w
+F gawd § 1 AfwT Jgt TxE W R
fuw &, Tz e cafouew 8, e
T FdAw N 67 qOE B, UE 3
faaree o o 9 T $femm wr qae
¢, =z ot @i Ay & 1 ¥feT o 9 oft
waEiwE(2), (3) (4) (6) ¥R
(9)...

SHRI V. KRISHANAMOORTHY i

Oaly reasonable restrictions, not unreason-
able restrictions.

ot voniie fog : Wyt & Frean ?
ow ¥ A, gt & aff dret &, fet @
o R s Ao v ¥ oW
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AW | I AT T At Hegww § @
# ¥ fa § frpe ?

This Constitution is ull brakes.

w1 arex ? ox wifewss T8,
gaTHl wrizfEa & fog sy ot W w®
gqmfre & F9T ar AET R
qfagriiz #1 & 1 A R AT Tg AW
R g § g4 §Wy WA A, 4%
g w1 f AE E, mAR W e W
+ff AT &, W § AW w7 A v ar

-

PP AT AT qFAT 91| AW
SG-NSG T g, wRrw argw it
g7, ¥9 99 & gEMidea & ST, 59
giwiew Ay &Y 9, v e of
TaaT AYar, gl w1 WY wraE ar
ok g3 &1 wraEr g, iWos
HTAET FIAT |

15.45 hrs.
[Shrl Vasudevan Nair in the Chair)

SHRI 5. KUNDU (Balasore) : Mr.
Chairman, Sir, | oppose the introduction
of this Bill. For some time the past, we
have been seeing various Bills, such as, the
Industrial Security Bill, the Railway (Amen-
dment) Bill and also the Banking Law
{Amendment) Bill, are coming before the
House which directly restrict the rights of
workers. This goes to show that the
Government is going to take the posture
of & dictator and is, gradually, turning to
be a totalitarian State.

Somebody said that this House has no
power to decide about the legislative com-
petence of the Bill It is too late in the
day to raise such questions. Can anybody
bring forward a Bill saying that the Prime
Minister of India should not be a lady and
that only a male should be the Prime
Minpister of India and get it passed here ?
Certainly not. Where it is Prima facie un-
constitutional, its competence has 1o bo
decided hera. Once it is found that it
violates the Coastitution, it is Prima fusie
unconstitutional, it has to be thrown oul.

Most of the points have been mised
bere. | would pot repeat them. 1 would
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just point out one or two polats. In this
Bill an attempt has been made to usurp the
rights workers. They have said that
only the law-making powers of the Central
Government are transgressed. 1 feel—I
have genuine fear—that it also transgresses
List 11, State List, which Is the law-making
power of the States. For instance, in
cluuse 2, where it defines “‘essential service.”
it says :
“(il) any railway service or any
other transport service for the carriage
of passengers or goods by lund, water

or air ;"

Now, ‘“any other transport service™
also comes under List 11, item I3 which
nays :

“Communications, that is to say,
roads, bridges, ferries and other means
of communication not specified in List
1; municipal tramways ; ropeways ;
inland waterways and traffic thereon ..”

It transgresses the law-making power of
the States.

There are many other things which also
directly encroach upon List Il. Various
things have been said. 1 do not want to
repeat them. | want to point out one
thing here. It is for the Law Minlster to
reply. 1want to ask : Can we enact a
Jaw where we would not definitely point
out who has the right to notify, what are
the circumstances and when we are going
1o prohibit strike 7 What does clause 3
say 7 It says:

“(1y If the Central Government is
satisfied that in the public interest It is
necessary or expedient so to do, it may
by general or speclal Order, prohibit
strikes In any essential service specified
in the Order.”

Then, sub-section (2) says :

“(2) An Order made under sub-sec-
tion (1) shall be published in such man.
per as the Central Government con-
siders best calculated to bring it to the
potice of the persons affected by the
Order.”

1 feel this is ia violation of the princi-
ples of matural justice. You cannot make
a law which abrogates the right of the people
agaiost whom you makea law—how and
when It is made. They would not know any-
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thiog, how the law is made, when you are
going to prohibit strikes and all that, The
executive has been given the power to decide
time and the circumstances of publishing
such an Order. This is highly arbitrary.
This violates the principles of natural jus-
tice. Therefore, the entire Bill be declar-
ed ultra vires of the Constitution because

as it violutes the principles of natural,
justice.

Another point is this. I would say that
this is a colourable piece of legislation
because in the Industrial Disputes Act the
right to strike has been provided ; it Is
has been said that, in so far as public
utllity services are concerned, it will be
illegal uniess notice is given and certain
other things are done. You give the right
to strike by one Act of Parliament and by
another Act you are surreptitiously taking
away that right without repealing the right
to strike from that Act. This compels
me Lo say that this is u colourable piece of
legislation. The right which has been
given by one Act cannot be taken away by
unother Act indirectly.

I will not go to the other points which
have already been dealt with in this
connection. | associate myself with most
of the Constitutional points that have been
raised. | would just like to point out
only one thing.

1552 brs.

[Mr. Deputy Speaker in the Chair.)

In clause 7 of this Bill it is said ;

“Notwlithstanding anything contaiiped
in the Code of Criminal Procedure,
officer 1898, any police may arrest with-
oul warrant any person who is reasons-
bly suspected of having committed any
offence..."

Mr. Chavan and the Law Mipister must
be knowing how obnoxious are sections
151, 107 and 109 of Cr. P.C. |n the
struggle for freedom duys when people
were arresied they were arrested under
section 107 and they were told (hat it was
because !hw were moving life vagabonds.
Theee things hawe been.objected 10 all nlong
by the jurists. This Is a black picce of
law which has to be abrogated. What does
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section 151 Cr. P. C. say ? It says that if
there is any suspicion or appreheasion of
commitling any cognizable offence, the
person can be arrested, Here in this Bill,
it is said :
“...who is reasonably suspected of
having committed any offence...”

Under the Municipal Act, to spit is an
offence, and the police can say that ‘to spit’
is an offence and arrest the person whose
spat and put him in Jail. So, this is a
black piece of legislation. This is unconsti-
tutional and it should not be allowed to
be passed.

Lastly, Clause 6 reads :

“Any person who knowingly expends
or supplles any money fn furtherance
or support of a strike...”

“any money™ will also mean donation.
To forbid donation is violating article 19
of the Constitution. Article 19 guarantees
the right to organize a union ; it guaran-
tees the freedom of movement. Once you
form a union, you are called upon to give
donation. If donation is forbidded, then
it takes away the right to form a union
which is guaranteed under article 19.

Therefore, on all these grounds, |
strongly object to the introduction of this
Bill. 1 feel that no more we are going to
live in a democratic form of Government :
1 thiok, the ‘ballot raj' is being replaced
gradually by the ‘danda raj’ which Mr.
Chavan is spearheading through every piece
of legislation of this kind. | hope, he will
be wise enough to withdraw this Bill and
not press for its introduction.

SHRI H. N. MUKERIJEE (Calcutta
North-East) : Mr. Deputy-Speaker. Sir, |
shall be brielf. 1 am glad to see you back
because | was getting a little bewildered
that since you had heard the arguments
earlier, it would be rather unreal to be
arguing to the Chairman who did not
happen to be you. | am glad you are back
to listen to whatever we have to say. |
shall be brief.

* We all know that we in this House
puesure this salutary principle that the
Chair does not usually imtervene where
the question of constitutionality comes up.
But on this occasion what I feel is that

pot ooly Is the coastitutionality of the
matter In question ; but It is alsp bappen-
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ing in juxtaposition with what [ consider
to be an attack on the ways of work which
we have developed in what we consider to
be a parliamentary system. So, those two
things are juxtaposed, which is why 1 was
expecting from the Chair that it would put
its foot down on the kind of legislation
which is proposed.

Now, Sir, my friend over there, said In
his airy fashion that just because we happen
to be Parliament we can consider this matier
and the Chalr need not have any say. But
the point is this. Apart from the fact that
in the constitution we have the chapter on
Fundamental Rights, which has been
supplemented by judicial decisions of all
sorts, we have also the corpus of rights
accruing to our people, and in this case
our working people have gone through a
long process of stern struggle as in every
counlry in order to achieve that corpus of
rights which is incorporated mainly in the
Industrial Disputes Act and similar legisla-
tions. Even though they do not come
under the provisions of the Fundamenial
Rights chapter, becuuse that Fundamental
Rights Chapter has certain lacupae, as a
mutter of fact, this particular convention
has grown in this country, and It has
become part of the acceplted norms of
soclal living. That Is why, the word *shall’
has been used in the constitution, that the
State sha// take into consideration the
directive principles ; and Parliament being
part of the State, and a very important part
of the State, has got 1o guide itself in
conformity with the Directive Principles.
That is why | wish you to please
apply your mind more perhaps than
normally you would have done. You
could have gol away by saying that
this is purely a constitutional matter which
only the Supreme Court can take cogni-
sance of. But, Sir, we have g fesling that
the emergency is returning ; and it has
already returned by the buck door. And
my hon, frlead Mr, Kundu spoke a litile
while ago about what any lawyer worth his
salt knows the legal maxim that, you can-
not do indirectly something which you
cannot do directly. Well, at this present
posture of time, we are almost in the
process of doing something, putting to a
final decision, something about 1be unaliers-
bility of the Fundamental Right Chapter.
QGoveroment is doing stealthily what ameunts
to abrogation of Fundamentsl Righis pp
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generally understood in this country, on
account of, as | have said, the juxtaposi-
tion of the technical aspect of the letter of
the law, and the spirlt of the law, as it
has functioned so far. Because of that we
say that the Government is trying to do
indirectly what it cannot do directly.

Then, Sir, there is anothher point men-
tioned by my hon. friend Mr. Nambiar and
earlier by my hon. friend Mr. Krishna-
moorthi, which to my mind is very impor-
tant, Clause 9 (2) gives retrospective
immunity to actions committed
as from the 13th day of September, 1968.
IT it is a norml piece of legistation 1 can
understand, but this is a very abnormal
piece of legislation. But some of us happen
to be now working on a piece of legislation
introduced in this House by Government,
that is, the Liability in Torts Bill and this
is being considerzd now by the Joint Com-
mittee. In that Commitiee we are pursuing
this matter and we have heard the evidece
of Mr. Betalwad, Mr. Daphtary and such
other eminent people in regard to the kind
of immunity being offered to Government
servants who might be committing tort
or might not be committing tort. But this
kind of offering immunity retrospectively
to the Government aciion militates against
the entire process of Parliamentary func-
tioning as I undersiand it. Some of us, at
this present moment of time, are working
in the Joint Committee which has very
nearly come to the reporting stage of a
piece of legislation where the liability in
tort of Government servants in particular is
the subject of discussion, and now we get
this kind af legislation.

Mv hon. frlend Mr. Raadhir Singh
seems to have an idea that we live in such
troubled times that water supply can be
stopped or something may happen. No.
Is it Government's contemplation that we
live In times of such terrific disorder that
nothing but the harshest emergency mea-
sures can do the trick 7 That is why Sir,
the whole matter is nauseating. Till about
the 9th of September, Parli was slit-
iong, but on the !lth of September, this
ordinance was lssued, as If this was not
anticipated when Parliament was sitting.
And, ooce an ordinance, It is premanently
# legislative measure, s that the kind of
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tradition which we are golng to build for
ourselves find for posterity 7

It cannot happen on any reasonable
computation of fundamental rights, on any
interpretation which would square with
our idea of a libertarian form the society,
This kind of thing does not pass muster
and, therefore I, would like you to apply
your mind not in a technical legal-logoma-
chic fashion, but in a fashion which would
take into account the working of our
parliamentary system.

16.00 hrs.

As [ have said, apart from the vul-
nerability from the purely constitutional
aspect of this legislation, there is the ques-
tion of liability of torts, which is tha sub-
ject matier of legislation very nearly com=
plete, and I consider that this whole thing
is so bad that it suggests as if Government
are out to establish something like a neo-
fascistic order in this country. And that
is why they are going to rush through
this kind of legislation, and even discussion
regarding its constitutionality or otherwise
is being resisted by some of the over
enthusiastic friends on the other side.

Therefore, these are my submlssions
which 1 do hope will attract your atten-
tlon.

oft e (awag afaa) -
WEqE WEA, FTH T79 TF AGH 9T @
T g AR dfaw f FE arowi W
gt 9 ¥ fear mar 40 & wrowr s
ATEANT TX WA 246 WK 3090 W aww
WIHTaT FTAT AGAT | NI 246, Wiq
arrx € fr g fe, @ fae ok
wrAnie foee 1 719 R g aarht &)
o falor & O 99 A QA gwa
frefra ot #arer (2) & feargan ¢

“In this Act, ‘esseatial sorvice’ means

any railway service or..."

v (v g ogm g W oW g
wi & wigw fe ww At w oo
oAt [T T 1 ‘any other
sennice for the carringe of

or goods by land,

transpor)
Ppassangery
water or air..."
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It e el st v wee ¥
e fadaw # qgf a7 w1 w1 wiwwe
a4 ¢, dfew & weia SR QEr
wrfwrT 7Y fRerar & | 9@ W any other
transport service for the carriage of passn-
gers or goods LG e v z at
s &, ¥farq fgge i o faee Tt ow
& 3% acwrar wro arg wr & #41fE faee
o LLe C “carriage of passengers by land
by any other transport service THE FIT
faesz v ar fft e o1 9y sy
1 wToF 1€ wieF ad 3
o7 °rv If7gq faee #1 39 | gEEy
¥ AqE WA TEAl wrgar 2 ghe
forez F0. 30 :
“Carriage of passengers and goods
by railway, sea or air or by national

waterways in mechanically propelled
vessels™

R ALA T 17 78 7t &) oo
T AT a3 w7 ez w1 3o

MR. DEPUTY-SPEAKER :
transport —that is very clear.
st Wi SATRE . I zT, wf A8
T & ) AfFT gaE & s iy wa
A THAT AT & | W9 €2 fAe A
TE | Ao HHWITF ATHA WA :
“Local Government, that is to say,
the constitution and powers of munici-
pal corporations, improvement trusts,
district boards, mining scttlement
authorities and other local authorities
for the purpose of local self-govern-
ment or village administration.

uT AZ TF ST TEAAT &7 A0
g w3 § fF siefizqeT #
W6 ST SrETtaaT Ay

Road
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temdad I fr oo "R ¥ @@
Wt Ter qferg deqral Y wETaEr
< ¥ 1 8 faw (5) ¥ wow wewTT W
uvergfar gferr gt ¢ 5 o a3
¥ T AN € oSETT Wi &t
ST Strar Felt wre eqTTd wEwT
wheT % o a7 warrd | sgfafaes aray
sro it vf wzd ¥ T oW faad §
sitfe e o ¥ ot & ntfe g e
qET TTAE §

MR. DEPUTY-SPEAKER : You need

not dilate ou that., | have followed your
point.

st o sy frer Fo 13 ¥
fram g & :

“Communications, that 1Is to say,
roads,...not specified in List | ; munici-
pal tramways, ropeways ; inland water-
wiys and traffic thereon subject to the
provisions of List I and List ITl with
regard to such waterways ; vehicles
other than  mechanically propelled
vehicles.”

agr ft aren fasgr oA b @x

s el #a1 mr & gny  other
transport  service for the carriage
of passengers or goods by land water or
air,

¥ faege facle o & oy &
grar g fe @ aeht oft ooz wrwt
for & amEl w1 SETET, WTEC
Trade Unioos ; lndustrial any labour
disputes Lo Wﬁﬁ’.

Shipping and navigation on inland water-
ways as regards mechanically propelled

vessels... T ISTAN WT !‘l arark

Ports other than those declared by or under
law made by Parllament or existing law to

be major ports.

o o | Afer oF A K AT
wT { fir vr et ¥ ot ow O g
areft arer, & awer Wl e AfY R
ot -y g gowTT W Wi

Y
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o et Ao e & freger
e

W& wk s g @ ferw

Joint Parliamentary Committee on Indlan
Constitutional Reforms, Vol. IV, page 167,

¥ 5g T WTEET | W HTHIR 9
At fored ot )  w o mar &

“Need for & Concurrent List : The
object of a Concurrent List of Subjects
over which the Centre and the units
have concurrent powers..."

MR. DEPUTY-SPEAKER : | have
followed your point. You need not provide
any commentary or authority. You may
g0 to the next polnt,

st Wi womiw : # owE s
T ¥ wx @ § afew saTEE OTEARY
WA A TqE I W W7 § | A a@rar
T & i e wewe fee T & &
g TAET AEAT § 6 W EER W-
T fem st ggra Wiy @ ag
ot wa g, wheAEgET @ A &
a7 & ot weqAn O 3 faade g
# 99 79T W WITH AHA GFHT GATT
g
“Bxperience has shown both in India
and elsewhere that there are certain
matters which cannot be allocated ex-
clusively either to a Central or to a
provincial legislature, and for which,
though it Is often desirable that provin-
cial legislation should make provision,
it is equally necessary that the Central
leglslature should also have a legisla-
tive jurlsdiction to enable it in some
cases to secure uniformity in the main
principles of law throughout the
country.”

MR. DEPUTY-SPEAKER : The hon.
Member is asking why the Concurrent List
was necessary. That is not the point at
jssue. 1 have got your point so far as
Lists are conceroed, Now the hon. Member
should concludg.

DECEMBER 5,.1968 *

Mainsenance Bili 291

ot wro womie ;& of ofefew
300 g% ¢ fora® ag wgr mar 3¢
Recruitment und conditions of service
of persons serving the Unilon or a State.

“Subject to the provisions of this
Constitution, Acts of the appropriate
Legislature may regulate the recruit-
ment, and conditions of service of
persons appointed, to public services
and posts in connection with the affairs
of the Union or of any State.”

IqTeqe AEIZW, WA 311 ¥ @ AW
TgAt &1 ag 308 SH F agH WT STav
21 o FiE # Gy @ g wEw-
FmEIEF qae ¥ faw 7 w1
sfarcfrr #t 7 afcdfem ar
T[T FCFT F1 qfqF@T § 1 U577 TR
I #t wfewg ww gfaw @ &
art ¥ faay smify a7 gt & fom o%
i\ wrx 17 "~ wgay ag fadas |
Fg TFTET AT A § W 99 ¥
gferrd 71 & 9T 9y & WU oW
¥ 7z wrwg & 5 246 foaet worgdt &
g aoere w7 ag wiwere @ d@w @
f& a7 ws7 FEmd & wfwwrd # gerdg
A § 7z 300 fah Tow FTWA A
& @ w1 afwwe 31 ¢ fe v ww-
fri ¥ aX ¥ ag fram qag 1 ag @
q&q a8 & W19 & A qq@ FO0 @
q7 | T9 & qATAT AT GHT-HTT 14,19,
22 71 28 ¥t 9w 7 7€ o @ fo=-
fax & ot awrwr a§ gzt wH A€ I
T BT FAGT FF gu & 08 AN AgA
¥ f¥T wom wgn @ e @@ s
Y T AfT B 9§ TG W 06 Wi
arlt vk ot g &Y fF TE qwg Wi
g Tty 6 AT wAg Hfad vk
& wgm fs 37w Tl W 77 g
B s ufesc } fe N woakw gl
g e et d 5w ¥ 9 i o
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AT A7 qg FW g & feram &, foaw
1M 1 AT wrAT 97 9 AT fEmm @
W 973 FY ®Y §7 @7 97 79 A0
Frag s faar 3 | e ww 99 geRw
%1 #r¢ gregEar TE § W wegafy
T TE WA AT AW N

MR. DEPUTY-SPEAKER : Mr. 5. M.
Joshi.

SHRI CHENGALRAYA NAIDU :
Mr. Deputy Speaker, how many people are
you going to allow to speak in one
Party 7

MR. DEPUTY-SPEAKER : 1 am not

looking at this question from a Party
angle. Fundamental constitutional issues
are raised.

ot q@o TWo Wi (FAT) : TS
aimm, # oF faae ¥ o dd% oft ™
9T SUTRT §HT FEY AT | F AG AT SAT
gz ot fadgw g & S9 H M A
9 (2) 2 38 #t W fewmr g ) IT R
ar i zark qrAA oy ot §vg A omi
arar & f6 o wa WX W qWTT EW
Fmfaa b T @ oA F W & 9@
fraT g 5@ %1 AW g | WA T Tg
qaarqr araT § fe 3@ qw wfedw @1
waf ag &, WX & 7@ qEN TEw
2 fs w7 wifesa frserr 3 dar el
o< ag gww ¥ar § fr ag wifeds
mIEAR & W ¥ e A &
arm g WA A gw favas & ag A
AT 43§ AT Wi ME T WX
7z wer # s wifede aww & fx oA
T ST & 9 gATq vl @ A
m@weﬁw%f‘wqth#m
g

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : Mr. Deputy
Speaker, Sir. the questions raised by several

friends on the opposite side being fmpurl-
unt questions, | attended to them with very
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interesting questions and 1 should particu-
larly refer to the points raised by Mr.
Madhu Limaye who exhibited a fund of
learning and research in the matter which
may well cause jealousy in the mind of a
constitutional lawyer. There are others
also other lawyer friends here who raised
various other points.

Were 1 on virgin grounds, that is to
say, on fresh grounds, on grounds which
have not been covered previously by the
Supreme Court and other courts, | would
have taken a long time to aoswer these
points. But fortunately for you, and for
this House, the questions raised here—all
of them—have come belore the courts
particularly because there had been issued
in 1960 an ordinance of a similar character,
The Essential Services Maintenance Ordi-
ance was issued In 1960,

SHRI S. M Banerjee :

ent.

It was differ-

SHRI GOVINDA MENON : In con-
nection with that ordinance, almost all the
points raised here by friends on the oppo-
site side were raised before the Supreme
Court and before the high courts.

It was an

AN HON, MEMBER :
emergency.

SHRI GOVINDA MENON : 1960 —it
wis not an emergency matter. What |
consider the most Important argument
raised is this. Articie 19 concedes, guar-
aotees, certain fundamental rights. And
those are enumerated in article 19 which is
a very long article. The most important
among them which is relevant for the
present purpose is tbe right to form unlons
aod the right of the freedom of speech, etc.
The argument raised by many learned
friends on the other side amounted 1o this:
when these rights have been conceded or
guarapteed by article 19, does it not
follow that a concomitant right, if | may
use that word, in order to establish the
rights guaranteed under article 19, would
also be implied 7 [ You also once put that
question as the debate was going on.

This question was raised before the
Supreme Courl, that is to say, this article
being there, does It not follow that a right
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12 noon today that my
league asked me to look up
‘ons connected with this matter
en so, in the short time at my dis-

P 1 could come across at least four
¢ of the Supreme Court in which this
matter was discussed and conclusions
reached The Supreme Court having pro-
nounced upon the matter, it is not perhaps
necessary for us to go into first principles
and argue the point. [ would, therefore,
draw your attention to what the Constitu-
tion Bench of the Supreme Court said
ubout the right to strike as foHowing from
the guaranteed rights under article 19.

1 am referring to AIR 1962 Supreme
Court at page 171 and this is what the
Constitution Bench lays down,

SHR1 S M. BANERJEE :

study more and speak lommorrow.

Let him

SHRI GOVINDA MENON : 1 shall
speak today.
MR DEPUTY-SPEAKER : You must

appreclate that they have taken all the

points.

SHRI1 GOVINDA MENON 1 This is

what the Constitution Bench of Five judges
unanimously held.

SHR] 5. M. BANERIJEE : Which
mounth was that ?
SHR1 GOVINDA MENON : It says :

“Applying what has been stated ear-
lier to the case of a labour wunion, the
position would be this. While the
right to form unions is guaranteed by
sub-cluuse {c), the right of the mem-
bers of the association to meet would
be guaranieed by sub-clause (b), their
right 1o move from place to place with-
in India by sub-clause (d), their right
to discuss their problems and to pro-
pagute their views by sub-clause (a),
their right to hold property would be
that guaranteed by sub-clause (f) and so
on, cach of these froodoms being sub-
ject to such restrictions as might pro-
perly be imposed by clauses 2106 of
article 19, a< might be appropriate in
the context ; it is one thing to interpret
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each of the freedoms guaranteed by the
several articles in Part 111 in a fair and
liberal sense ;

“It is quite another to read each
guaranteed right as involving or includ-
ing 4 concomilment right necessary to
achieve the object which might be
supposed to underline the grant of each
of those rights. The right to form
unions, guaranteed by subclause (c) of
clause (1) of article 19 thus, does not
carry with it the fundamental right In
the unions so formed 1o achieve every
object for which it was formed. Even
u very liberal interpretation of sub-
clause” (¢) of clause (1) of article 19
cannot lead to the conclusion that the
trude unions huve a guaranteed right—
i.e. a fundamental right—to effective
collective bargaining or to strike cither
s part of collective bargalning or other-
wise. The right to strike or right 10
declare a lock-out may be controlled or
restricted by wspprepriate  industrial
legislation—not by the Constitution—
and the validity of such legislation
would have been tested not with refer-
ence to the criteria laid down in article

19, but by totally different considera-
tions.”™

I refer to this dicision because it is a
direct answer 1o the points raised by my
learned friends on the opposite side that
the right to collective bargaining, the right
to form associations, the right of freedom
of speech, ctc. being guarnteed rights under
arlicle 19, it logically follows that there is
a concomitant right to go on strike as a
fundamental right ? Thuat was the guestion
raised in the above casc and was negatived
by the Supreme Court.

With respect to the ordinance Issued
in 1960 regarding the right to strike by
Government Servants, etc. there is a direct
decision by the Supreme Court in the case
Radhe Shyam wrsur the Union of India,
reporied in 1965 Supreme Court at page
311. That also wos decided pot because
of the emergency but based on the articles
of the Constitution. During the emergency,
articlo 19 is not there. The Supreme Court
sald in that case :

“The constltutionlity of these sec-
tions—prohibiting  sirike,  etc.—ls
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attacked on the ground that they
violate the fundamental rights guaran-
teed by clauses (a) and (b) of article
19 (1). Under clause (1) (a), all citizens
have the fundamental right of freedom
of speech and expression, under clause
I (b}, 1o assemble peaceably and with-
out arms. Reasonable restrictions on
these fundamental rights can be placed
under the conditions provided in
clauses (2) and (3) of article 19. We
are of opinion that there is no force in
the contention that these pravisions of
the ordinance violate the fundamental
rights enshrined in sub-clanses (a) and
(b) of article 19 (1). A perusal of
article 19 (1) shows that there is no
fundamental right to strike and all that
this ordinance provide is with respect
to an illegal strike, as provided by the
ordinance.”

1 do mot want to take up your time by

referring to other decisions.

A reference was also made to article
21, 1 was a bit surprised that there has
been reference 10 that artlcle.  The article
has not been properly read. But fortunately
for me and for you too, that question also
came up for consideration in the High
Court of Bombay with respect to the 1960
ordinance.

SHRI S. M. BANERIJEE : What about
Calcutta High Court 7

SHRI GOVINDA MENON : The
case | have got was decided by the Bombay
High Court.

This is a constitutional question. Why
don't my good friends have the patience
to hear what 1 have to say? I will read
the decision also. Traffic in human beings
and Begar and other similar forced
labour are well known to all of us.
What is prohibited in Article 23 is traffic
in human beings and Begar and other
similar forms of forced labour.

Now, after having prohibited Begar,
the Constituent Assembly thought that it
may be that there are other forms of
forced labour also and they wanted to
provide agaiost that. In sub-article (2)
you fiad this :

“Nothiog in this article shall preveat
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imposing such service the State shall
not make any discrimination on
grounds only of religion, race, caste
or class or uny of them.”

So, even in the sub-article it is stated
that the State is not prevented for public
reasons from saying thut there shall be
forced labour, but it shall not belong to
the cutegory of Begar und other forms of
such forced labour. The only constitu-
tional restriction is that there shall be no
distinction  between caste etc, and the
argument against overtime would have
been valid if there was un attempi lo say
that Mohammedans shall do overtime,
Hindus shall not do, ete.  The case which
1 have in mind is .

MR. DEPUTY-SPEAKER : There are
several points raised, but the fundamental
issue on which we can apply our mind at
this slage is —other points will follow—
banning strike. That is the main thing.
I have followed your argument. What [
want to know from you is this. While
laying down our industrial policy it is
inherent in the scheme of things that when
you ban strike, then you provide an alter-
native remedy also. The scheme of our
Constitution is like that. This fundameni-
al issue must be clarified. Once you
declare arbitration or adjudication, you
ban strike. Tn this scheme of things
1 don't find anv alternative remedy and
you are restricting the right. Thisis a
fundamental right.

SHRI GOVINDA MENON : 1 am
awarc of that, We wre discussing under
Rule 72. The actual question is whether
there is any constitutional or legislative
incompetence on the part of this House.
Now, the question of legislative Iincompe-
tence might arise ecither because the
Parliament secks to legislate on a matter
which is in the State list only or when it
proposes Lo iransgress one of the funda.
mental rights given in Part 11l. What
you stated just now is, po doubt, very
important. ’

MR. DEPUTY-SPEAKER : | want a
clarification from you on this. Putling &
iciion or a limitation on a right with-

the State from imposing pulsory
__service for public purposss, sad Lo

out providiag an 1
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SHRI RANDHIR SINGH : When you
acquire the land of somebody, what is
the alternative remedy ?

MR. DEPUTY-SPEAKER : Another
point is this, You have very rightly poin-
ted out the decision of the Supreme Court
after the issue of the 1960 'Ordinance
which was allowed later on to lapse. That
question is also very relevant here. 1
have also gone through the judgments of
some High Courts. Looking to the scheme
of industrial legislation, they presume that
the right to strike is inherent more or less
and there is also no upanimity on that
issue. Even if the right to strike is not
fundamental, it has assumed the proportion
of a fundamental right because of certain
social objectives which we have followed
In laying down our industrial policy. On
this point also | want a clarification.

SHRI GOVINDA MENON : 1 am one
with you that the right to strike is impor-
tant; but, what 1 say is that the right to
to strike is not fundamental.

If itis important, it is for us at the
next stage, when we are discussing the
Bill, to consider whether it should be in
this form or not. Here the discussion is
uander rule 72.

I also want to draw Yyour attention
to the fact that the Home Minister has
brought forward this Bill in order to
replace an Ordinance. We are not doing
anything new. The Ordinance itself has
been questioned in the Supreme Court and
in two High Courts.

SHRI S.M. BANERJEE : The Supreme
Court has not pronounced its judgment
on it . (Interruption)

SHRI GOVINDA MENON : That is
why I have said, “It has been questioned.”
In one of the High Courts the writ peti-
tion has been dismissed. The Ordinance
is there.

MR. DERUTY-SPEAKER : When we
are not in session the executive autority has
a right to issuc an Ordinance. Once it comes
before this House, it is open to  gnestion
because it is in a way an emergency legis-
lation. That emergency is over and now
when we are ouietly debating the lssue,
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I want further light to be thrown on this
fundamental issue whether without provid-
ing an alternative remedy you can restrict
the right to strike.

SHRI RANDHIR SINGH : My ques-
tion should be answered. What remedy
do you provide to the owner of a property
when his property is acquired ? Why
should Professor Ranga not speak mow ?
He should speak,

SHRI GOVINDA MENON : Liberal
social philosophers, like many of usin
this House including you, might consider
that it may be bad to take away the right
to strike, but the question under rule 72
is whether it is beyond the legislative
competence of the House.

AN HON. MEMBER : It is illegal.

SHRI GOVINDA MENON : There is
nothing like illegality for this Parliament.
This Parliament can legislate on any matter
provided there is no legislative incompe-
tence. Legislatlve incompetence wlll arise
if the matter is in the State List or is
prohibited by the Fundamental Rights.
What you raise is a matter about which
the Home Minister will say something at
the appropriate stage. This House will
have to consider such detalls at the time
of consideration of the Bill. Today the
question is whether there is legislative
competence.

i heard Shri Madhu Limaye read from
the famous texbook of Cooley. What is it
that Cooley has said 7 I have read that
passage before. It says that before the
Congress in the United States proceeds to
legislate on a matter, Copgress should
consider whether it is within the legislative
competeace of Congress under the Consti-
tution of the United States. Here rule
72 has been epacted so that the Home
Minister, who is the Mover of the Bill,
myself who is the Law Minister, and other
members in the Cabinet and others may
be put on their guard whether it is valid
under the Constitution or not. If the
arguments made here make us doubt in
that matter, rule 72 has been enacted to
afford an opportunity to the Mover to
withdraw the Blll. But we have no doubt
in this matter because of the rulings of

the Supreme Court. Tharefova il thatt-i..
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needed is to improve the Bill at the time
of consideration of the Bill keeping in
view what you have stated All that we
have to decide now is whether there is
legislative competence.

Other minor questions were raised.

MR. DEPUTY-SPEAKER : Those we
will take up during the clause-by-clause
consideration.

SHRI GOVINDA MENON : During
clause-by-clause consideration we can
consider them. My .submission is that
rule 72 has been enacted, in the manner
in which it bas been enacted, so that while
Parliament should be put on its guard
regarding constitutionality of a  Bill,
Parliament will not decide that matter and
it will be left to the courts.

SHRI MADHU LIMAYE : No.

SHRI GOVINDA MENON : You are
aware of the latest decision of the Supreme
Court regarding the Punjab case, the
Ordinance issued by the Governor
with respect to the Punjab matter.
What is it that the Supreme Court
said 7 The Supreme Court said that it
is the courts and the courts alone whg
can pronounce upon the constitutionality
of a law.

What Mr. Madhu Limaye and others
have said should make us think whether
it is constitutional or mot. But in the
face of the Supreme Court decision deli-
vered by four Constitution Benches of the
Supreme Court and having considered
this matter, 1 personally, as the Law Ad-
viser to the Qovernment of India, have
absolutely no doubt in my mind that
legislative competence is there. It may
be that you may differ oo this thing or
that thing. For example, somebody said,
whether a police officer should be allowed
to arrest without warrant, that is to say
in legal language, whether an offence
under this should be made a cognizable
offence or not. These are matters of detail
which should be discussed at the consi-
deration stage.

Mr. Madbu Limaye said that because
of what Cooley has said, his substijute
motion should be put to yote. The same
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result will be achieved if Mr. Chavan's

motion is put to vole.
SOME HON MEMBERS : pose—

MR. DEPUTY SPEAKER : Do you
want any clarification on other points ?
We will have it at clause-by-clause consi-
deration stage. Let me give my ruling
now.

ﬁﬂmmwmjﬁfﬁﬂ'
oF AT A % ar g wifge o e
w4t wRvaw & &g fw gt Fraw) & @
wT A g faw & tewwa o fadw
w1, @t ¥ S—afer § qwea—
@i fF war e & fow FE IME Y
IATETH A2, T AT T TE 9T
&, s & o 7 FeT ], g8 at arfe-
gz wr d@raaT ¢ 1w o A s a3
fawmaa AT Tl ¢

MR. DEPUTY-SPEAKER : [ have
your molion before me. (/mterruptions). |
want to finish it.

SHRI SHRI CHAND GOYAL : You
yoursell were convinced about two points.
Firstly, the distinction between *‘essential™
and “non-essential” has been obliterated in
sub-clauses (viii) and (ix). He has not
sald anything about that. Secondly, about
the delegated legislation—this suffers from
excessive delegation —he has not said any-
thing.

MR. DEPUTY-SPEAKER : At this
stage, under the Rules, a question whether
this House is competent or not to legislute
or to undertake this legislation has been
raised, Several important issues regarding
essential service, delegation of powers and
other things have been raised. As 1 said,
at this stage, 1 only wanted a clarification
about compelence. | am glud he has
made it very clear. Though keeping in
view the letter of the Constitution, 1 feel,
while interpreting the Constitution in this
House, we cannot brush aside the social
objectives of a policy, he has given an
assurance on that. Without providing an
alteroative remedy can we train the right 7
On that, be has given an assurance. Oaqce
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that is accepted, I think, all the points
raised... (Interruptions).

SHRI S. M. BANERIJEE : Kindly here -

me.

MR. DEPUTY-SPEAKER : Not a
word now. We have nearly taken 3 hours.
Please resume your seat, | have listened
to you very patiently for 3 hours. On that
point, he has kept his mind open and on
behalf of Government ulso, on behalf of
Home Minister, he has said that they will
apply their mind. ©On other points, at
this juncture. | cannot pronounce my deci-
sion,

of oy fomd ©  grow A FaAr w0
afan | =7 fam N FEAZgEAfad &
qrX & Al & daar 1 9 |

SHRI V. KRISHNAMOORTHI : Let
the Supreme Court certify that this Bill is
in conformity with the fundamental right.
Than, we can pass the Bill even without
discussin. Let it be referred to the Supreme
Court for its approval.

SHRI NAMBIAR :
Attorney-General.

We can call the

MR. DEPUTY-SPEAKER: Mr. Madhu
Limaye, your motion is there. Your sug-
gestion is that we should follow a different
practice now from what we have been
following and we should put a substitute
motion or an amendment at the introduc-
tion stage.

SHR! MADHU LIMAYE: The objec-
tion is on the ground that it is beyond the
legislative competence.

MR. DEPUTY-SPEAKER ; This is
the stage of Introduction. We have to
keep in view the practice that we have
been following. Your point should be
ralsed in the Rules Committes. Al this
stage, when I put the wotlon for grant of
leave to the vote of the House, you have
a right to reject it. 1 would not accept
your suggestion now.

o wy o :. T @ it AT
i ¥ i erehge & firg ?
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MR. DEPUTY-SPEAKER :

not accept your motion.

q't“ﬁwi: aq ow e 0
T g ?

1 would

MR. DEPUTY-SPEAKER When
the motion for grant of leave to introduce
the Bill is put to the vote of the House,
you have a right to reject it.

ot aw fowd © & aYear 7€) T,
# 9tz wgAr g Afew ag 7Y gm0
g wifgr ) a@ ¥ amest A fs
2| A Gaer faar |

MR. DEPUTY-SPEAKER : 1
given three hours.

have

ot Ay fom : ¥ g wEAE 93
arfer s g

MR. DEPUTY-SPEAKER : I have
given my ruliog...Unterruptions).

SHRI S. M. BANERJEE ; On a point
of order.

MR. DEPUTY-SPEAKER: On my
ruling ? I have give my ruling.

SHRI S. M. BANERIJEE : Not about
that.

MR. DEPUTY-SPEAKER : Please re-
sume your seat .. (farerruption). 1 heve
beared for three hours. Mr. Limaye has

built up a case for following a different
procedure There is some valid point.
But on this occassion, on the spur of the
moment, we cannot make any deviation
from the accepted practice...

ot wy fomdr ;. XfrceT A

MR. DEPUTY-SPEAKER : It is not
proper. It should go 1o the Rules
Committee.

oft oy formd : hrw;rmwrm
t
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MR. DEPUTY.SPEAKER : I will
now put the motion to the vote of the
House, ...

SHRI 5. M. BANERJEE: Ona poin.t
of order.

MR. DEPUTY-SPEAKER : I will not
listen to anything now. 1 am now putting
it to the vote...

SHRI S. M. BANERIJEE : On a point
of order.
MR. DEPUTY-SPEAKER ; Show me

the rule. 1 have heard for three hours.
Under what rule are you raising the point
of order ?

SHRI S. M. BANERIJEE: 1 would
only request you to hear my point of order
without any anger.

MR. DEPUTY-SPEAKER : [ have
heared for three hours. 1 have given my
ruling.

SHRI S. M. BANERJEE : You have
heared only for three hours, but we are
going 1o suffer for five years.

MR. DEPUTY-SPEAKER : Show me
the rule under which you are raising the
point of order.

SHR1 S. M. BANERIJEE : Under rule

376.

*A point of order may be raised in
relation to the business before the
House at the moment.”

A molion has been made by the hon.
Home Minister that leave be granted to

introduce this Bill. (Jawerruprion). If you
are angry. then 1 will not speak.

MR. DEPUTY-SPEAKER : 1 wanted
to know the rule,

SHRI S. M. BANERJEE : Rule 376.

DIVISION No. 22

Achal Singh, Shri
Agadi, Shri 8. A.
Ahirwar, Shri Nathu Ram
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MR. DEPUTY-SPEAKER : There is
no substance here...

SHRI S. M. BANERIEE : | iovite
your atteotion to rule 340, which reads
thus :

“At any time after a motion has
been made, a member may move that
the debate on the motion be adjourn-
ed.”

I have reason to ralse this. Certain Con-
stitutional points have been raised. The
Law Minister has replied only to certain
points.

We are only referring to certain points,
Sir, wnich were raised under Article 19...
(Interruption).

MR.
order.
have given so much latitude,
Rule 341(1) say ?

DEPUTY-SPEAKER : Order,
When the debate was serious, |
What does
It is like this...

ot wy fowd ;A @ATET 9TE ATET
SHEAAT aT g1

st ool woAvfiy ©  sgaeqy ¥ TR
qT# WA E | 344 9T HTT sqwewT T
T 2

MR. DEPUTY-SPEAKER :
says :

“If the Speaker is of oplnion that a
motion for the adjournment of a debate
is an abuse of the rules of the House,
he may either forthwith put the ques-
lion thereon or decline to propose the
question.”

Now, if 1 think of daclining, 1 can
straightway put the question just now......
(Interruption). The question le :

“That leave granted to introduce a

Bill to provide for the malntenance of

certain  essential  services and the

normal life of the community.”

The Lok Sabha divided.

The rule

16.52 brs

Ahmed, Shri F. A.
Bajpai, Shri Vidys Dhar
Barpa Shri Bedabrata
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Barua, Shri R.
Basumatari, Shri

Besra, Shri S. C.
Bbandare, Shri R. D.
Chaudhary, Shrl Nitiraj Singh
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S.
Gajraj Singh Rao, Shri
Qandhi, Shrimati Indira
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Himatsingka, Shri
Jadbav, Shri Tulshidas
Jagjiwan Ram, Shri
Kamble, Shri

Kamala Kumarl, Kumari
Kedarla, Shri C. M.
Kesri, Shri Sitaram
Kotoki, Shrl Liladhar
Krishna, Shrl M. R.
Kureel, Shri B. N.
Laskar, Shri N. R.
Laxmi Bal, Shrimati
Luifal Haque, Shri
Mahadeva Prasad, Dr.
Mandal, Dr. P.

Mandal, Shri Yamuoa Prasad
Master, Shri Bhola Nath
Menon, Shri Govinda
Mirza, Shri Bakar All
Mishra, Shri Bibhutl
Mondal, Shri Jugal
Mrityunjay Prasad, Shri
Nahata, Shrl Amrit
Naidu, Shri Chengalraya
Pahadia, Shri Jagannath
Pandey, K. N.

Pant, Shri K. C.

Paokai Haoklp, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri

Abrabam, Shri K. M.
Banerjee, Shri 8. M.
Dar, Shri Abdul Ghani
Deiveekan, Shri
Fernandes, Shri George
Gopalan, Shri P.

Goyal, Shri Shri Chand
Haldar, Shri K.

Jha, Shrl Shiva Chandra
Joshi, Shri 8. M,
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Parthasarathy, Shri
Patil, Shri §. D.
Poonacha, Shri C. M.
Prasad, Shri Y. A.
Qureshi, Shri Mohd. Shaffi
Raj Deo Singh, Shri
Rajasekharan, Shri
Ram Dhan, Shri

Ram Subhag Singh, Dr.
Repa, Shri M. B.
Rendhir Singh, Shri
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Reddl, Sori Q. S.
Reddy, Shri M. N.
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. 5. K.

Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Sambasivam, Shri
Sapre, Shrimati Tara
Sayeed, Shri P. M.

Sen, Shri Dwaipayan
Shah, Shri Shantllal
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Shastri, Shri Blswanarayan
Sheo Marain, Shri

Sher Singh, Shri
Shinde, Shri Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Siogh, Shri D. N, .
Somar, Dr. A. G.
Supakar, Shri Sradhakar
Sursingh, Shri

Swaran Singh, Shri
Tarodekar, Shri Y. B.
Tiwary, Shri D. N,
Tiwary, Shri K. N.

Kalita, Shri Dhireswar
Kameshwar Siogh, Sbri
Kapoor, Shri Lakhan Lal
Kisku, Shri A. K.
Kotharl. Shri S. S.
Krishnanmoorthi, Shri V.
Kundu, Shri 8.

Kunte, Shri Dattatraya
Limaye, Shri Madhu
Madhukar, Shrl K. M.
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Nair, Shri N. Sreckantan

Nair, Shri Yasudevan

Namblar, Shri

Nihal Singh, Shri

Pandey, Shri Sarjoo

Patil, Shri N. R.

Ramabadran, Shri T. D.

Ramani, Shri K.

MR. DEPUTY-SPEAKER The
result® of the division is: Aves: 93;
Noes : 36. The ‘Ayes’ have it ; the *Ayes’
have it. The Motion is carried.

The Motion was adopted,

Insurahte

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : | introduce the
Bill.

SHRI NAMBIAR : This is a nail in
the coffin of the Congress. ([nrerruptions)

SHRI VASUDEVAN NAIR(Peermade):
As 4 protest. we walk out.  (Interruptions)

Shri Nambiar, Shri Vasudevan Nair and
some other hon. Mcmbers then left the
House

STATEMENT RE. ESSENTIAL SERVIJCES
MAINTENANCE ORDINANCE

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : 1 lay on the
Table a copy of the explanatory statement
giving reasons for immediate legislation by
the Essential Services Muaintenance Ordin-
pnce, 1968, under rule 71 (1) of the Rules
of Procedure and Conduct of Business in
Lok Sabha. [Placed in Library. See No.

LT-2522[68.)

16.53 brs.
INSURANCE (AMENDMENT) BILL—
Contd,

MR. DEPUTY-SPEAKER : Further
consideration of the motion for considera-
tion of the lnsurance (Amendment) Bill
moved by Shri K. C. Pant on 4th Decem-
‘ber, along with amendments moved.

AGRAHAYANA 14, 1890(54KA)

(Amdt.) Bitl alo
Samanta, Shri 8. C.

Sen, Shri Deven

Sharma, Shri Beni Shanker

Sharma, Shri Yogendra

Siogh, Shri J. B.

Suraj Bhan, Shri

Vajpayee, Shri Atal Bihari
Viswambharan, Shri P.

Shri Bedabraia Barua may now continue
his speech.

SHRI BEDABRATA BARUA (Kali-
abor) : While this was discussed yester-
day, I was saying that the question of
mobilisation of resources and other vital
issues are involved in this matier, but so
far as the limited objectives placed before
the couniry are concerned, social control
would certainly achieve those limited
objectives.

The question of high premium rates
charge should be gone into. The rates of
premium may be high. Particularly when
the policyholders® interests are iovolved,
we have 1o realise that the bulk of the
policyholders are those people who are not
only the common people, but also under
the recent regulations and requirements of
insurance, the bulk of policyholders happen
to be quite a sizeable number of policy-
holders in regard to fire insurance and all
that —public insitutions, government and
other people. These policyholders happen
to be people who generally do not have
much claims against insurance : and when
claims are paid, as for example, in the case
of motor vehicles, they are pald to people
who have got a certaln understanding with
those inspecting staff and other people.
Naturally, therefore, when the public pays
a lot of the premium to these insurance
companies, it is esscotial that these rates
should be brought down. The aim of
social control in that direction can certainly
be achieved.

Secondly, the other aim Is to conirol
malpractices. There have been lots of
these brought out in the inquiry; they were
brought owt at the Joint Commilice stage,
There were allegations that some companies
used to purchase shares worth Rs. 6 ut
Rs. 1.50 and then sell them at Rs. 6. It
is very dangerous to allow them to indulge
in these practices.

*The following Members also recorded their votes :

Noes: Sarvashri 8. M.

Krishna and Swami Brahmasandjl.”
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[Shri Bedabrata Barua)

There were other forms of malpractices
brought to notice. Sinecure posts are
created and it has been alleged that these
posts are created to berth the relatives and
others connected with directors, and these
posts take away a lot of profits. If at any
time, Government seek to mationalise these
companies, these sinecure-post holders may
be a great burden on the common people.

Therefore, we have to see whether the
powers given to the Controller of Insu-
rance will be reully effective to achieve
the objects in view.

16 56 hrs.
[Shri Thirumala Rao in the Chair]

In the original Bill the Controller was
given enough powers, but now it appears
that u sort of consultative committee will
be formed in regard to the management
with people of experience and knowledge
in the insurance line. When we say
people with experience and knowledge we
mean naturally people who have been
in some way or other connected with the
Insurance business. We should try to
enlarge it in such a way that we are uble
10 take in others, for example the employees
of insurance companies who know the
other side of the business, who would like
1o expose malpractices and advise how to
coriect things. There will be four mem-
bers in this consultative committee with
knowledge and experience of insurance.
Knowledge and experience should not mean
service in the insurance line itsell, because
we ure aiming 4t not merely the regulation
of insurance, but we have the larger and
wider objective of using the resources that
ure available in this period when there
is a lot of scarcity of resources for our
planoed development.

The biggest boitleneck in regard to the
Fourth Plan has been lack of resources.
We are eoven Lhinking of whittling down
the Fourth Plan when resources amounting
to Rs. 80 crores are controlied by people
who - may not have even Rs. 2 crofes
worth of shures in those institutions. The
question is how to mobilise resources. If
we want to mobilise resources, it wiil not
be fulfllied by this social control unless it
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secks to advance in certain directions. I
can say negatively thut resources cannot
be mobilised saying that these are not
approved securities, but as a film cannot by
itself produce a picture on Rabindranath
Tagore, but cun only prevent a mini skirt
from becoming smaller, this negative
statcment will not do. 'What is necessary
is that this national objective of mobilising
resources should receive greater emphasis
and for that we should try to bring insu.
rance not only under more social control
but national control consistent with the
objectives that the whole country has laid
before itselfl in terms of resources and in
terms of increasing concentration of
wealth. General insurance, banking, and
life insurance, which we have fortunately
nationalised, are examples where wast
cconomic power of the common people
is concentrated in a few hands.  This
concentration can be done away with only
when we not only give powers to the
Controller but see thut we ure able to
utilise the economic power not for the

benefit of a few individuals bul for the
benefit of the whole country,
Any satisfactory regulation of the

insurance system 'ovolves a gquestion of
control and relation of foreign insurance
companies or the drain of foreign exchange
resources In this insurance business
Rs. 20 crores, that is the latest figure, is
the premium income of the foreign insu-
rance company. That is a fairly big
amount.

MR. CHAIRMAN : He may continue
tomorrow.

17.00 hrs.

DISCUSSION RE. SUGAR POLICY

MR. CHAIRMAN : Now we take up
the discussion under Rule 193, Shri
Kashi Nath Pandey and Shri N. P. C.
Naidu to raise a discussion on the sygar
policy declared by the Government on the
28th Soptember, 1968 for the coming
season. The time allotted is one hour.

SEVERAL HON. MEMBERS rose—
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SHRI §. M. BANERJEE (Kanpur) :
1 am moving a motion that the time be
exicoded by another 2 hours.

SHRI SHEO NARAIN (Basti) : 807,
of this country are kisgms. We should be
given more time to discuss this maiter.

MR. CHAIRMAN : Will you please
allow me to say? Here is Rule 193
which says :

“Any member desirous of raising
discussion on a matter of urgent public
importance may give notice in writing
to the Secretary specifying clearly and
precisely the matter to be raised :

Provided that the notice shall be
accompanied by an explanatory note
stuting reasons for raising discussion
on the matter in question :

Provided further that the notice
shall be supported by the signatures of
at least two other members.™
The time allotted by the Busioess

Advisory Committee is one hour. It is
not In my hands to extend it.

SEVERAL HON. MEMBERS rose—

MR. CHAIRMAN : Will you please
resume your seat 7 | have not completed
my say. There is no use inlerrupting, 1
do not know how long I will be sitting here.
Afier the Speaker comes, you can raise
that matter. Let us proceed now and sec
what happens.

SHRI BIBHUTI MISHRA (Motihari) :
The Speaker was of the opinion that the
time should be extended.

Mr.

MR. CHAIRMAN : Kashi Nath

Pandey.

SHRI K. N. PANDEY (Padrauna):
The history of the sugar industry has been
so far that when there was a shortage of
sugar, higher price for canc was offered
and when they found that the area under
sugar cané was more and they are likely to
produce more sugar, the price of sugar
cane was reduced. This became the cause
of the crisis in the sugar industry.  S8ir, in
1965-66 tbe production of the country was
35,32,359 tons. But in 1966-67 it went
down to 21,56,946 tons, DNow yYou e

that the production has fallen.  Naturally
it created an alarming situation and the
Government thought of revising its policy
and they came forward with a proposal so
that the area under sugar ¢ane may go up

and the production of sugar could be
increased.
When the Government revised jis

policy what was the result ? This policy
was udopted not only to incroase the cane
price but to find a way as to how a stable
price of cane could be fixed in the sugar
industry. This policy was adopted also
with a view (0 stabilise the indusiry. But
when the policy was announced the sume
chain of reactions started to come again.
What was the underlying idea behind this
policy of Goveinment 7 The idea under
this policy was that the cane cultivator
should be induced to get more price, and
the factory should be enabled 1o give more
prive to the cubtivaiors. Then some rolief
in excise duly was also proposed ; what
did they propose 7 They proposed thal if
there is production over and above a
particular level, that is to say, if the pro-
duction in 1967-68 reached up to 80 per
cent of the production of 1966-67 beyond
that, out uf the excess production beyond
80 per cent, 50 per cent of the excise duty
will be remitted in favour of the factory-
owners. This relief came 1o Rs 14.32
per quintal.

Then again they brought a policy of
partial decontrol. The idea of partial
decontrol was that sugar which wus (o be
sold in the free market should fetch more
price so that the factory-owners may pay
to the cultivators a higher amount for the
cane.  Last year it worked well ; there i3
no doubt about it. But inherently, it had
some defects which are now coming into
the picture und the effect is that the indus-
try has fallen again in an uncertain condl-
tion,

Last year, when the policy of partial
decontrol was announced, what happened ?
First, nobody knew as to what was going
to happen in the future on account of this
policy. So, they started cautiously so that
they may not be put to a loss. First, they
staried West U. P. from Rs. 16, and when
the free sugar was sold at the rute of
Rs. 500 per quintal in the market, they
pald to the cultivator at the rate of Rs. 17
per quintal. l.inl.la_zly. in Uttar Pradesh,
from Re. 13,40 it weot 10 Ru. 13, 16 and 80
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on in East Uttar Pradesh. In Bihar it that even during this period when the ratio

was Rs. 12 to Rs. 12.73 ; in North Bihar,
it rose from Rs. 10.72 to Rs. 12.73. In
South Bihar, it was Rs. 10.72; Punjab,
Rs. 12; Haryana, Rs. 12 to Rs. 15;
Assam, Rs. 836; West Bengal, Rs. 910
Rs. 16 ; Orlssa, Rs. 8 to Rs. 14; Madhya
Pradesh, Rs. 10 to 14 ; Rajasthan, Rs. 12
15 ; Gujarat, Rs. 7.37 to 11; Andhra Pradesh,
Rs. 10 to 11 ; Madras, Rs. 8.15 to 1G;
Mysore, Rs. 11 to 15; Kerala, Rs. 7 to
9.50 ; and Pondicherry, Rs. 9. These are
the payments made to the cultivators.

AN HON. MEMBER : What about
Mabarashtra ?

SHRI K. N. PANDEY : In Mabha-
rashtra, it was Rs. 7.50 to 16. Now, you

will find thut when the Government fixed
7.37 per quintal as the national price, the
idea behind the Government's policy was
that no cultivator should get less than
Rs. 7.37.

No cultivator was willing to supply
cane at that price. Why was the national
price fixed so low ? I cannot understand.

Now, when the idea came into opera-
tion it produced good results. Cune area
increased by 25 per cent. Government
thought that now there will be a bumper
crop and therefore, they again started fixing
a low price for cane. When the free sale
was started, the price of sugar was Rs. 500
per quintal but it went on coming down
and in the end, afiter the close of the
soason, it reached Rs 255. This falling
trend in prices caused a suspicion”in the
minds of the factory owners.

This year the concession given by the
Floance Ministry was withdrawn. The
ratlo of levy sugar rose to 70 per cent and
that of free sugar came down to 30 per
cent. This treatment was given to this
industry because the ministry thought that
there was a bumber crop and growers are
bound to supply cane at any price we like.
That was the idea. But what was the re-
sult 7 There was a steep fall in price. The
factory-owners have no confidence in partial
decontrol and they are not prepared to pay
attractive price to the cultivators.

Now, what ls the levy price sad what
is tho free price T The ministry thought

was 70 and 30, and there was no concession
from the Finance Ministry, the factory can
pay Rs. 10 per quintal for the cane. Levy
price is calcolated on the basis of payment
of a cane price of Rs. 7.37 per quintal where-
as the cultivators huve got Rs. 5 to Rs. 7 per
maund. This policy has created discrimi-
nation between the urban and rural areas.
Out of the total population of 52 crores, 10
crores live in urban areas and 42 crores
live in rural areas. The free sale of sugar
to the extent of 60 per cent or 70 per cent
is going to be distributed in urban areas for
the sake of 10 crores of people, whereas 42
crores living in rural areas have to purchase
sugar from free quota costing Rs. 3 to
Rs. 4 a kilogram.

Al present, in the market. the consumer
is getting sugar from levy quota at the rate
of Rs. 1.79 per kilo. But in the rural
areas, the man who produces the cane, has
to pay Rs. 3.50 or Rs. 4 per kilo for
the sugar he requires on the occasion of
his daughter's marriage or for some other
occasion. How long can this discrimina-
tion be continued ? The House has to
consider this matter seriously.

If you control the entire sugar, the
result will be that a consumer has to pay a
bit higher price at the ration shop. If you
pay Rs. 10 per quintal of cane the cost
price will go upto Rs. 190. The figures
have been given here. It may vary—it may
be a little less or a little more. 1 will give
you one example here.

17.15 brs,
[Shri R. D. Bhaodare in the Chair)

The Government have fixed the levy
price for East U. P. at Rs. 156.22. If the
factory pays Rs. 10, they have to pay not
only for free sugar but also for levy sugar.
Then, the cost will come upto Rs. 190.
What is the gain to the factory 7 Itis
very easy to calculate also. Take 10 quin-
tals of sugar and multiply 10 by 190. It
comes to Rs. 1900. If you multiply 156.22
by 7, that comes to Rs. 1063. So they have
to sell 3 quintals of sugar for Rs. 837 ; that
comes to Rs. 279 per quintal of free sugar.
Where is it going to be sold at this rate ?
Last year- it started falling. From 3500 it
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came down to 255. When there is more
sugar production in the country, who is
going to purchase sugar at the rate of
Rs. 279 7 Some pecple said that there Is
copsumers® resistance. But there is a limit
to the capacity of anyone to buy sugar at
Rs 4 per kilo. All are not capable of
purchasing sugar at Rs. dper kilo or Rs, 3.50
per kilo. Nobody was prepared to pur-
chase sugar at that rate and the price
started falling. 1 cen tell Shri Jagjivan
Ram that nobody can give an assurance
that the sugar will sell at the rate Rs. 250
per quintal. If there is & real shortage of
sugar in the market and the price of sugar
goes up is it possible for the Government
to hold vp sugar 7 Will the Minister not
order the release of sugar in order to bring
down the price ? Naturally the prices are
not going io be always at 279. One will
be a loser if one contioves to pay cane
price on the basis of free sugar at Rs. 279.
This thing has affected the whole atmo-
sphere in such a manner that the workers
who used to come in the first week of
November have not come so far to the
factory. Out of 205 factories only
factories have started functioniog.

I was told that Madras factories are
opposing very much the increase in cane
price. After all, this policy has been
decided by the Centre. How can It be
justifiable that in one part of the country
the cultivator got Rs. 16 to Rs. 17 per
quiotal and in Madras they got Rs. B per
quintal. I don't know what the Govern-
ment is going to do in this matter., In
Kerala from where the Left Communists
are coming, the cane price was 7.37 to 9.
This is the condition in the country. Ifa
uniform price cannot be maintained in the
whole of the country what is the meaning
of a uniform national price. The meaning
of the uniform policy was that every culti-
vator who put in labour could get proper
and the same returns. [If you want that
the factories should solve the problem, we
all know that they have falled to solve it and
when people are losing employmeat oppor-
tunities. What is going to be the result of
all this.

Only 44,000 tonnes of free sugar is
available with the factories. Some is lylng
with the traders who got their quota pre-
viously when the rate of sugar was falling.
Now ft bas gone up bicauss 0o factory is
working and they can charge any price.

Sugar Polley (Dls) 318

Many people have said that the price of
sugar has gone up. Which sugar 7 Sugar
that was produced last year from cane for
which Rs. 17 and Rs 15 a quintal has been
paid. If you produce new sugar and main-
tain the same price, then you are justified.
But taking into consideration this position,
this type of sugar policy ignoring the inte-
rests of the cultivators and also the workers
is not justified. My request to you is that
you control the sugar iodustry and sugar
production. If you control it fully, I can
tell you that in the whole of the country
sugar will sell at not more thao Rs. 2 a
kilo. But now in the villages they have
to purchase at the rate of Rs. 4 a kilo.

SHRI SHIVAJIRAO 8. DESHMUKH :
(Parbhani) : If you decontrol |1, it will
sell at Rs. 1/50 a kilo.

SHRI K. N. PANDEY : May be, so0.

SHRI K. N. TIWARY (Bettiah) : What
will be the price of sugarcane 7

SHRI K. N, PANDEY : | am com-
ing to that.

What 1 have just now told you is on
the basis of calculation of the Ministry. The
price of cane is Rs. 10/- per quintal so far
as my demand is concerned | demand that
the cultivators should be paid the same
rate at which they were pald last year.
This is my demand. You make sucha
scheme so that the cultivators may get such
price which may induce them to produce
cane in future also. This is the problem
and | think a proper solution will be found
out.

MR. CHAIRMAN : Professor Ranga.
CHENGALRAYA  NAIDU
Mr. Chairman, my name s

SHRI
(Chittoor) :
second.

MR. CHAIRMAN : [ am sorry.

SHRI RANGA (Srikakulam) 1 Mr.
Chairman, [ wish to thank my hon. friead,
Shri Kashi Nath Pandey, for haviog ralsed
this debate. [ agres with him that at least
Rs. 10 ought to be paid to the kisan.

SHRI SHIVAJIRAO S. DESHMURH
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SHRI RANGA : Who is going to pay
how is it to be assured to him ; how is it
to be paid ; what are all the manoeuvres
that have got to be made by the Govern-
ment of India in order to assure our kisgns
this particular price of Rs. 10 is a complica-
ted maiter, the solution of which I leave to
my hon. friend, the Food and Agriculture
Minister.

The manufacturers themselves have
stated befure the Tariff Commission that
they want no controls at all, that all controls
should be removed. My hon. friend, Shri
Kashi Nath Pandey, who represents labour,
also wants all the controls to go. 1 for one
do not want these controls in this manner,

SHRI! V. KRISHNAMOORTHY (Cud-
dalore) : We also do not want them.

SHRI RANGA : But I certainly stand
for a minimum price to be assured to our
kisans and to the extent that this minimum
price Is assured to them, | want the rest of
the controls to go. How is it justifiable
that the kisan in Kerala should be capable
of getting only Rs. 7 or Rs. 8 a quintal
and Rs. 15 in UP ? How is it justifiable
that our kisans, who insist upon a proper
price being paid for their cane, should be
forced to hand over their cane to the sugar
mills at an arbitrarily fixed price by the
local goveroment and when they refuse to
do so they should be sent to jail ?
Hundreds of them have been sent, as
admitted by Shri Pandey, and are being
sent to jall. Till now we had been discuss-
ing the right of workers to go on strike,
Government employees to go on strike and
Secretariat employees also to go on strike.
Are the kigans the only people who are to
be denied the right to refuse to supply
their cane when the price offered to them
js not reasonable ? Therefore | raise my
volce of protest against the policies of
those State Governments who are responsi-
dle for taking our kisans to jail just
because they have been exercising their
elementary right, the right which they have
net been exercising for such a long time,
the right to refuse to supply their cane to
the mills unless they are paid a proper
price.

The South Indian mill-owners as well
as the All-India mill-owners have supplied
s with two memorands.
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They bave also made thelr statement
before the Tariff Commission. They want
to be assured of a return of 12 per cent profit.
They are not satisfled with it. They want
more. I have no objection if the country
is capable of assuring them even more
than 12 per cent. Isthe country in a posi-
tion to assure them more than 12 per cent
is the question that has got to be answered
by everybody.

My hon. friend, Shri Kashl Nath
Pandey as well as everyone of us, wants
the price of sugar to come down. We
want the consumers to be benefited © we
want also the producers of sugarcane to be
protected and, in between, comes a very
well-organised mill-owners sector who have
got plenty of caplital at their disposal. All
of them are not private mill-owners. More
than one-third of them today are supposed
to be cooperative mill-owners. They want
more than 12 per cent according to their
own statement before the Tariff Commiss-
ion, Let everybody make their own
demand. [ have no objection. Let the
consumers themselves go on asking for
more and more of it. Is it not the duty
of the Government to see that justice is
done as between these various forces ?

Here are these workers, about 137,000
for whom my hon, friend, Shrl Kashi Nath
Pandey, Is a special representative. [ am
glad he works for them. But how many
ki-any are there ? Most of them do not
own more than an acre of land—some do
own more than 2 acres—under sugarcane
and that is their main means of commer-

cial income or caah income. [If that goes,
they are finished. Even in Maharashtra,
it must be the same position. In fact, the

per capita land that is available in Mahara-
shtra is not very much more than I acre,
oot to speak of area under sugarcape. 6
million and 287 acres of land are under
sugarcane. Supposing we set apart |
million and 287 acres of land which are
being owned by cooperative sugar mills
and thess bigger land-holders and other
peopie, 5 million acres of land under cane
are owned by the smaller people. It Is the
smaller people who are interested im it ;
S million families are intcrested in It, Are
their interests not to be protected pro-
perly 7 Aro their interests being sufficien-
tly and satlsfactorily protected ? When
Qovernment is satisfied with fixing only



3N Supar Pollcy (Dis) AGRAHAYANA M, 1890 (SAKA)

Rs, 7.37 as a kind of national figure, is it
not high time they should raiss the
national figure from Rs. 7.37 to Rs. 9.37 or
Rs. 9 at least 7

Last year, so many sugar mills lost
who paid Rs. 15. That may be so. Have
they taken into consideration the kind of
prices that are being paid to our own
growers In the first six weeks ? Later on,
when the peak supply goes on, what are
the prices that are pald? Again, in the
last 1wo or three weeks, in May and June
also, lower prices are being paid. 1If they
were to take all that into consideration,
would it be reasonable for them to say
that kf ons are being dealt with properly
even within the same place, same area, of
sugar mill 7 Who are the kisans who
supply cune in the earliest stage 7 It is the
weakest of them, the poorest of them,
because they cannot hold on. They must
necessarily cut the crop and they cannot
g0 on spending money on power and then
supply, keep the sucrose content within the
cane aad wait until a proper price is offered
by the mill-owner Therefore, the poorest,
of them supply at the wvery beginning, in
the first three weeks, and they suffer
because during these three weeks, the price
pald is very low,

Why is it all this speculation has come
about ? It 1s because of the *policy of the
Government. What is the policy of the
Government 7 It is a confusing policy, it
is a contradictory policy, a self-contradic-
tory policy, and it is a very complicated
policy also. They want the country to
sacrifice in order to enable them to export
sugar at less than the cost price. Millions
and millions of rupees are being lost.
From whom are they getting ? They do not
want to contribute from the Genperal
Revenues. They have given up the earlier
concession also in regard to excise duty.
Why have they dope It now 7 Mr. Kashi
Neth Pandey bas given the reason  They
know that the kisgrs. under the induce-
ment of a higher price, have placed more
of their land under sugarcsme and they
have been good enough to amswer the call
of the pation and produce more and
more cane. Therefore, they want them to
suffer | Will they make any kind of sacrifice
at al! T Will they get any kind of sacrifice
from the millowners ? Millownen go on
saying, “Last year, we wors made to pay
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Rs. 78 per tonne towards the subsidy ; we
do not know how much we are going to
be made to pay next year 7" I am spoak-
ing subject to correction. Why should the
millowners be made to pay 7 Government
says, “No ; we have allowed you to sell
in free market to the extent of 40 per cent
and therefors, you must be making some
profit from out of which you pay."” Do they
keep any accounts at all ? Do they main.
tain any honour between themselves and
the millowners and see that the millowoers
do not lose by this transaction, do not
suffer by this. Why should the millowners
be made to suffer in this manner ? If the
millowners are to be allowed to suffer at
all, then necessarily the workers are going
to be made to suffer ; then the mills
will not function. The mills will anyhow
function, our friend Mr. Pandey says,
because the Government is powerful
enough to see that the mills are made to
work in order to provide employment for
these 1,37,000 workers. So, mills will work.
Then who are the people who are going to
suffer 7 The krsans. They are being made to
suffer the most. About the millowners they
are highly educated people ; they have got
very good public relations and everything ;
they produce wonderful documents which
are capable of confusing even the Ministry
and the Minister. These workers are also
very powerful with their strike weapoa.

Therefore, the only people who cannot
make a case for themselves are the poor
kisans. Out of exasperation, they go on
strike and then they are put into jail.

I wish to give this challenge to the
Government. | am not golng to recognise
any party differences or parly loyalties
here. If these kisans arc not going to be
protected properly, I would once agaln
come into the field and lead the Kizan
Satyagraha against the factory owners and
sgalost this Government. Let the Govern-
ment and the millowners take this warning.
We have no quarrel with the millowners.
We want the mills, sugar or whatever it is,
to make a decent profit because otherwise
there would not be enough production.
We want our workers to be emplgyed in
these mills. But at the same time we want
the kisans to got a fair deal. 1 like Mr.
Jagjiwan Ram as Mr. Jagjiwan Ram, but
2t & Mioister I am oot prepared to like
bim. [weat Mr. Jagjiwan Ram 10 take
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courage in both his hands and tackle the
sitoation in such a manner that the Finance
Minister would be able to play the game
fairly by the kizans, by the millowners und
by the workers and also by the consumers.
It is for the General Revenues to make the
necessary sacrifice. Let there be some
concession made in regard to the excise
duty. Let there be this kind of propor-
tion that 70 per cent be given over to the
Government at thelr procureraent price and
30 per cent to the free market ; and let
them come back to 40 per cent if they find
it uneconomical for the country as a whole.
Let them reduce the excise duty. Let them
help the people in every possible manner
80 that our kfsanr would be assured of at
least Rs. 10/- per quintal and, in additlon
to that, [ want something more also. A
kind of scieatific formula has to be develo-
ped. There is what is komown as the
‘Seisma’ formula. But my fear is this.
Till now there is no automatic control in
regard to the discovery of this sucrose
content ; it may be manipulated, 1 do pot
koow. [ speak subject 1o correction,
‘Therefore, 1 want a technique to be develo-
ped, 8o that no mischief could be played.
Let them come to some kind of an agree-
ment with the millowners, with the concur-
rence of the peasants and their leaders, and
let them say that upto this particular
sucrose content, i.e, 8.5 or whatever it is,
Rs. 10 would be paid and for amything
more, for every decimal polat, so much
more would be pald. 1If they were to
arrange a system like this and ensure that
the millowners do net suffer at all and at
the same time do not profiteer either at
the coat of the consumers or at the cost of
the cane growers, there would be some
Justice done.

But it is easier said than done. 1t is a
very complicated matter, 1 wish my hon.
friend will go into conference with the
experts, with the representatives of the
various interests and think of devising some
scheme which would be less complicated
than what it is today, so that it would be
possible for him to give the maximum
satiafactlon to the non-Kisan ioterests and

complete satisfaction to the Kisan's
interests.
SHRI CMENGALRAYA NAIDUY :

)R reapect of sugar, the total production
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in 1964-65 was 32.58 lakh tons. In
1965-66 it was 35.10 lakh tons. In 1966-67

suddenly the production has come down
to 21 lakh tons. From 1965-66, when the
production was 35.10 lakh tons, the pro-
ductlon has decreased so much that in
1966-67 we find that there is total produc-
tion of only 21 lakh tons. Sir, the rzason
is this ; and everybody knows the reason.
The cost of production has gone up. The
cost of labour has gone up. The cost of
manure huas gone up. The cost of mach-
inery has gone up. The land revenue has
gone up. The charge for electricity rates
has gone up, every year. Like this, every
year the cost has bzen going up and so the
agriculturists were not able to produce the
sugar-cane and they discontinued to
produce sugar-cane. So, in the year 1966-
67, the figure of production has come
down to such a low figure as 21 lakhs. In
1967-68, after seeing the trouble which has
been felt all round, the Minister came
forward with a new proposal —that is a
good proposal—-and he said that 40% of
sugar can be sold in the open market and
60, can be sold at controlled price. 60%
ul controlled sugar is meant for the low
income group, 1o be distributed to the low
income group people ; and 409, is for the
rich people and they bave to purchase it
in the open market. That was the under-
sianding, I think, which Government
arrived at in this matter. But last year,
when this scheme was successful, when
people began to think that Government is
fair und reasonable, they have increased
the acreage of sugar-cane cultivation. So,
in this year, the approximate total produc-
tion will be between 28 and 30 lakhb tons.
But what has happened 7 This year, when
they get the increase, the Goveroment
wants to bring down the cost of sugar.
Suddenly, witheut any fore-warning, the
Government anpounces that 70% of the
sugar will be sold in the controlled market
and 307/ only will be allowed for free sale.
Last year, when the production went down,
the Government anotunced rebate on
excise duty on sugar at Rs. |1 per quintal,
on the total production of 80% of excess
production of last year. Sir, the Govern-
ment said that 409, of sugar can be sold
in open market and wgain the Qovernment
said, the prics would be Rs. 161 per
quintal.  As agaisst last yeas, suddenly, js
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bas been apnounced that this year they
have reduced the price They have reduced
the price to Rs. 153-85 per quintal,

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM) : It has noi been announced.

SHRI CHENGALRAYA NAIDU

In Andhra it has been announced. {Iwrerrup”
tion) Apolther phenomena is this. In
Andhra State there are some sugar factories
like Nizam sugar factory and Bodam sugar
factory where they have fixed at Rs. 139.
Why should there is this fifieen rupees
difference 7 1 cannot understand that, Is
the sweetness in the sugar less 7 Not at
all.  But something is wrong with Govern-
ment.

There is an Agricultural Price Fixation
Committee. In that committee, consumers
are represenied , not the agriculturists,
When consumers preside over the fate
of agriculturists, whut justice can the
agriculturists expect 7 Il this is going to
be the fate of the agriculturists, if Govern-
ment are going to do like this, we are not
going to co-operate with them  Next year
we are not going to raises any sugarcane
and Government are going 1o face crisis. |
em warning them. If you think that you
cun pul out agriculturisis, we can lace you
and put you down. We constitute 82 per
cent of the population. The others are
only 18 per cent.

SHRI S. M. JOSHI (Poona): They
will bring an Ordinance for him.

SHRI VASUDEVAN NAIR (Peermade):
Is he an extremist revolutionary 7

SHRI §. M. BANERIJEE (Kanpur) ;
He is a Naxalite among Congressmen.

SHRI CHENGALRAYA NAIDU
When there was no cane, when people were
pot coming lforward with cane to factories,
Government came forward with the Sugar-
cape Control Order of §966. Under that
Order, they restricted the movement of
cane, they restricted the supply of canpe,
they forced the agriculturists 10 supply
cune (o factories. Now when the factory
people are not willing to pay the price
fixed by the State Government, tbe Central
Governoment are not coming forward to
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force them. Are they alfraid of the factory-
owners T What is this ? When they had
the audacity to force agriculturists to
supply cane to the faclories, they had the
power to do so. But what happened to
that power now 7 Can it not be used to
force the factory owners to pay a certain
price fixed by the State Government to the
growers 7 | cannot understand this attitude.

We have got high hopes in our Agri-
culture Minister. When we sit with him,
he is very nice and has all sympathy for
the agriculturists. But when he sils with
the officers and when he hears the consu-
mers, we are gone. We are forgotien. This
is our fate. 1 only plead with him not to
forget that he is Agriculture Minister
before he is Food Minister. He Is Food
Mipister after production, not before. But
now he is Food Minister before production.

What is happening ? In Andhra
Pradesh, last year Government fixed the
price at Rs. 110. We were demanding
Rs. 125. The cane grower could convert
it into juggery and be able to get Rs. 200
per tonne. But Government forced the
cane growers to supply cane to the factories
at Rs. 110. In Maharashtra, they were
gentlemen.  Their  co-operatives  paid
Rs. 160-200 per tonne. When Maharashtra
co-operalives could do that, why not the
same price be made available to growers
in other States 7

They may say the sucrose content Is
more in Maharashtra. If so, let the price
be fixed according to that. But they are
not coming forward with that proposition.

1 will tell you one instance. In Madras,
they have u consumers’ Government.
There the prioc was Rs. 85 last year
because it is cootrolled by consumers.
Agriculturists are not in the Government
there. The copsumers are there. In the
next elections, if the agriculturists have any
salt in their blood, they will teach them a
lesson in Madras.

In Kerala we know there are mostly
consumers. Even for the few producers
they have reduced the price. The agri-
culturists wili teach (hem a lesson pext

year.

SHRI VADUDEVAN NAIR: Why
should you speak about Kerala T You are
thoroughly ignorane. Speak about some-
thing else.
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SHRI CHENGALRAYA NAIDU : 1
am not speaking of China or Russia, I am
talking of India.

Does the Minister of Agriculture want
that the agriculturists should suffer at the
hands of other people 7 Is he not going
to prolect the agriculiurists ? When he
wanled to protect the factory owner last
yeur, why is he not coming forward to

- protect the agriculturists this year ? | may
be a Congress member, | may belong to
any party, but as Prof. Ranga siad, on this
agricultural issue we are all one, agricul-
turists are all one. If they are going to
help us we are going to try, otherwise next
y=ar we are not going to produce any
sugarcane.

Last year in Chittoor district cases were

filed against 53 people for not supplying
cane to sugar factories.

SHRI JAGJIWAN RAM : Co-opera-
tives.
SHRI CHENGALRAYA NAIDU

May be anything. They were arresied and
kept in juil. When you have got so much
powers 1o harass the agriculturists, do you
not huve powers to harass these factory
owners 7 1 am not t1alking of co-operatives,
but of private co-operatives,

If the Goveroment is going to fix the
price on sucrose content, | request them
pot to rely on these factory owners. I
know what is happening in these private
factories, If they puschase 100 tonnes
they wiil write an account that they have
purchased 120 tonnes. With the connivance
of excise people, they show accounts for
100 bags, but they sell 120 bags, 20 hags
without account, When these people are
able 1o write false accounts, how can we
get the correct sucrose content from them 7
So | want the Central Government to send
their scientists, 1o get the cane crushed in
some place, find out the sucrose content
and fix the price according to that, and
noton the figures given by these factory
owners. If this is not done, | am afraid
things will become very serious.

In Harayana, Punjab and other places
mapy people have been arrested. If the
Government is not going to come forward
to help the agriculturists, if they are not
going Lo be reasonable, [ do mot know what
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will happen to next year's sugarcane crop.
Government might be forced to import
sugar from other countries. This will be
the fate next year. I only request the hon.
Minister of Agriculture to see reason and
help the agriculturists to get at least a
minimum price of Rs. 125 for cane.

SHRI V. KRISHNAMOORTHI
(Cuddalore) : After listening to the speech
of the leader of the Opposition, Prof.
Ranga. 1 have no other go except agree with
all the suggestions sponsored by that great
kisan leader.

I do not want the Government to
interfere too much in this particular indus-
try. When the Government says that by
assuming more and more power it is going
to step up production, 1 do not believe it,
because by their mismanagement, by their
bungling in sugar policy, the production of
sugar which was 35 lakh toones in 1965-66
has been brought down to 22 lakh tonnes
in 1966-67. This is cnough evidence to
show that there has been a failure of policy
on the part of the Food Ministry,
on the part of the officials functioning
in the Food Ministry. There has been a
failure on the part of the officials function-
ing in the Sugar Directorate to protect this
industry both in the industrial side and in
the agrarian side.

I would llke to say that the Govern-
mental machinery should not be misused
by the industrialists and the additional
income or the windfall income, whatever
it may be, cannot be exploited by the
Government, by the industry in connivance
with the Government. Mr. WNaldu just a
little earlier was saying that in Andhra
Pradesh they paid Rs. 110 or Rs. 120
whereas in Madras they paid only Rs. 85.
The answer 1o this | can give. Mr.
Brahmananda Reddy has already given
the answer., The moment you take up the
responsibility of sugar industry, sugar cane
control order and ' all the laws which were
prevalent in the State Goveroment till
about 1949 come into operation and every-
thing was good till 1949. Afterwards the
Contral Government has taken the power.
The State Governments have become only
a8 slde-watcher or municipalities. The
State Chief Ministers have no power at
all. When Mr. Brahmananda Reddy as
Congress Chicf Minister of Andhra Pradesh
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wanted that the agriculturists should be
glven a minimum of Rs. 100, the private
industrialists refused to budge and he has
no power and he is appealing to the hon.
Food Minister and that matter awails a
a decision. 1 do not know what is going
to happen. Our Food Minister, Mr.
Mathialagan, has already demanded that
the power on production of cane and fixing
of prices should be given to the States
as It was given to the States before. You
control the production of sugar ond
whatever is produced in the factory, you
absorb it in the Food Corporation of
India and you fix the price. It may be
said that the industrialists will suffer by
the interference of the governmental
policy. The Government of India consti-
tuted Gopalakrishnan Committee fa 1957
or 1959—1 do not remember exactly. It
visited the factories all over India, studied
the cost of pronuction of sugar aad the
taxation prevalent then and it has given a
finding which has not been accepted by
the Ministry here. The Gopalakrishnan
Committee recommended that the sugar
cane growers should get 559, of the selling
price of sugar and the factory should be
given only 45%. There has been a fight
between the sugar Industrialists and the
sugar cane growers. It helped the indus-
trialists. We even agreed that we will
bave 509, of the selling price and if the
price of sugar is Rs. 200 per quintal we
will receive Rs. 100. The eantire question
has been gone into by the Gopalakrishnan
Committee.

My friend, Mr. Shinde, who is also a
sugar cane grower io Satara distrigt, let
him take time to kindly go through the
price policy of sugar. As was suggested
by my hon. friend, Mr. Pande, people
cin purchase sugar at Rs. 2 or Rs. 2.25
provided the Government does not interfere
too much in the iodustry. | would like
to appeal here that this industrial power
Wwhich is controlled by the Government of
India should be given to the States. The
production of sugar cane and fixiog of the
sugar cane price should be given to the
State Governments. You conirol the
price of sugar, you cootrol the distribu-
tion of sugar. As has been demanded by the
Andhra Pradesh Government, as has been
demanded by the Madras Governmeant,
these powers should be delegated to the
States. We are boipless. Ho thinks that
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the powers. That is
power to deal with

Madras has got all
why we do not havs
it.

One more suggestion. In North India
during the last year the sugar cane growers
got Rs. 150 and or Rs. 160 also. But we
got only Rs. 90 in the whole of Madras.
In our State there are about 10 factories.
The Madras Government brought about a
setilement between these agriculturists
and the factory owners to the effect that
they will give a minimum of Rs. 90 and
the Government will guarantee Rs. 350
per bag of sugar.

By this process, the factories in the
south—Andhra Pradesh, Madras, Mysore
and Muharashtra —and other places have
eurned more thun Rs. 20 crores which is
uncarned income. | made all the calcu-
lations and 1 laid it before the Minister
of Agriculture and | requested him saying,
let this Rs, 20 crores of uneurned income
which was due to the policy udopled by
this Governmen', not by any anditional
capital beiog put into the industry by the
industrialists, be distributed accordingly
to the growers, one-third to them, one-
third to tne workers and one-third to the
industrialists, [ suggested it to the Food
Minister but he has written to me a latter
after much delay, after consulting all the
people in his depariment. He has sugges-
ted that the income-ltax depariment wijl
take into account this unearned income,
the additional income. As you know,
how much per cent does the income-tax
department take from this 7 They will
take only 20 to 30 per ccot from this,
What about the rest 7 The rest goes to
the industrialists. Why 7 Because, when
you adopt a bad policy, when your policy
gives an unearned income to the industry,
why not distribute it to the growers ?
Why not you distribute it to the workers
and are you nut having power to legislaie 7
You are haviog the price fixation authority
functioning in that defunct office there.
They have all the power. But there is
no mind, there is no inlention on the
part of the Food Minister here to distri-
bute this uncarned income to the growers,
to the workers and to the industrialists.

I really coacede that by this policy
the production has increased from 22 lakhs
to 25 lakhs or even®26 lakhs, but | make
bold to say that our growers are propared
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[Shri V. Krishnamoorthi]

to produce even 40 to 45 lakh tonnes and
we can even export 10 lakhs to foreign
countries and earn foreign exchange, pro-
vided the Government of India ..

SHRI CHENGALRAYA NAIDU :
What is the production and what {is the
consumption here 7

SHR1 V. KRISHNAMOORTHI : The
consumption in India is 25 to 30 lakh
tonnes. You do not know; | know. The
home consumption has not exceeded more
than 30 lakh tonnes for the past four to
five years, whereas the production has
increased today; in 1965-66, there was a
production of 35 lakh tonnes. There has
been a carry-over of 7 to 8 lakh tonnes
next year. I say that if the sugar policy
pursued by the Government is correct, the
country can produce more than 40 to 45
lakh tonnes.

So, | demand that the Government of
India should decentralise this power and
give it to the State Governments. Or
else, let the Government of India fix a
minimum price of at least Rs. 100 per
tonne of cane 1o the grower. Secondly,
let then implement the Gopalkrishnan
Committee’s report so that the consumer
may also get the benefit and get sugar at
Rs. 2 or Rs. 205 per kilo.

1 am glad that at least now we have
had the opportunity of discussing this
afier such a long time. [ was thinking
that the Food Minisier himself will take
the initiative to discuss this vital matter.
At least now, there has been an opport-
unity. With these observations, 1 suggest
let the Food Minister act to protect the
agriculturists, let him not be slow in his
action; let him act to protect the industry,
let him act to protect the agriculturists
and let him act to protect the workers
employed in the industry.

SOME HON. MEMBERS : rose—

MR. CHAIRMAN : There are 20
Members wunting to speak.
SHRI M. N. REDDY  (Nizamabad) :

On behalf of the Government, the Minister
will be speaking; so, it is better only one
or two more Members speak now.
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SHRI S. M. BANERJEE : 1 move that
the time be extended by two hours.
({mterruptions .

MR. CHAIRMAN : Let us see. Shri

Randhir Siogh.

SHRI RANDHIR SINGH (Rohtak) :
Let me speak, I have (o go away with
Shri Krishnamoorthi.

T wgea, & awn AMgI g W
w8 @ wx A nga w1 e o
7 FvaT oz foar § o f& ae & ¥
TR WTAT 4T |

18.00 hrs.

wod g 9z ¢ fF o awae gy
g/ &1 7EY 8, < &F fad av A fad,
afes aware ag ¢ f5 faar #7 afsoat
FeTE a1 @ &1 fadvaw ¥ faer guT @
fe w T &Y & forare 74 faar sirim,
v fF wwaw ¥ o feg W AT
feam & gefgm fefesfaaga fear o
W 55y e w2 AR e
¥ T8, @ g Afe, e g
T o7 wege s ¢ fr ot faw 1@
q1 FTaT 8, AT, WA, oy 71w
WIS, Iq &7 93T FA AT AL A R
afrs S &Y FAT o gEF BE W
g W et q & gEE
wym & a7 TrEde F17 21 gET Y O
o 7 F o 7 fad 1 w9 wreeeA
¥ A3 qrEh @ gerer sy fE &
woff ¥ ar A q & Y < Ewd w1 A
fagrfarear 1 oy wgm fF s wa ¥
ow firel) firerd oY @1 Y &1, aTn W@
et | T gT wred oY il de-feae
&, W ¥w ¢, geTRIR §, weETRT g,
awra § ar v o I oew aTen g,
TH ®T W Y I v §, oY Wiy &
&, ¥few foem wet g T &
|

w ag e ot fs gath & e
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ardY & 26 T few & e fawdt &,
ey frgr oo T wT W T ®o 76
Yy Al waward ) whA A
g A free o R @ s !
feam 1% F o T &1 AW 16 7o
s g0 &lear &1 W ®IC AW
a1 FE T FEAT §, WERH O
FJATH A W FE A gATE 8, e
frama #1 wad) @Y § gEa g, afew
T AT JEEA §, TEA! ®we W A7
femdt & 1 & g am a¥ g fam @ w7
WE—

AT ¥¥ TEF I
T |qw g g T,
e gu fawi &t
wfar & @

gz feamal & fesii 1 wfa g
foFeTa @ T KT GES q197 § 71 99 F0
" 4§, IH T FTI, 99 ¥Y A M@ AT
gar a9, qX A7 § Fwa §— v fAwd,
Fq1 gTTE, AT 9Ty, gAg F WA aF ML
A o A § oA § o W faw
o e gt &1 % frew fu oY d
& fau, fram & sw & ¥y W
STefm s @ A § 1 T 4T Y A
TERT AT FTHF | AT wEfwerdt a7
¢ fr o@ ¥ & O owr? B, ¥ Aefram
# ot gt qu-fafaet ¥ o o 2,
Tr-agEr § ey & & Al Al afew
200 Y et sxarey fmarr &1 Afew
qefirenft 7g § fs oy ¥ gu & 1 wfa
waf it gu ¥ 7 wfek ¥ W qmed W
F ATER, Q’q’ﬂﬁqﬁ‘mﬁ'@omnm
g § | T AR A WY A SR, qg
mr At 4 s & 100 dredt
e fiwe Y Wy ¥ ary £ 1 Wy ¥ amw
W oger & weilw w0y wrefiat
wrarw & 1wy avele T o wrehe
g wrefral & sy Wi wreTe €
A W § 1 vt fore & e § Fi
ag w1 avm wft §, AT AR g, wfEw
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firmm & 3 wr ot qor Twwer £, W ko
% wgar  f ow ofy wrowt wher &0 Ew
gk § fix oY gw wArd, IT W gEd
wE ot @i | AfE YT g W AREw
T¥e &t fw for gw 99 Ay v A=
#t o ®=¢ & | Aoy agw A g @ el
for sy g w Y fe Al AR WK
feqrr W1 afrar &7 W Ew A
ared fr ag afqgr @3 1 &few wio @@
g A Gar ey feag g, W
fas stz axeftn, fomd e o9 o gamw
A1 T8 AT gF w3 ford swow a2
T @127 g, 4% ¥T7 g W osom !
= fam & w9 &t qreed g feama-Aar
WAt wFvem & wear wwean § fr ag feera
T aR e o ¥ O E 1 o e
AFEY FT AT 26 ®GY A WY 25 TqY
T TEY, 20 To, 18 %o, 15 50 2 &Y, Ffwe
FZ A1 | gH Al awEY ot wwaETw
WA E | TA® SUIET WO pw & w@T
Ieiz w7 £ 1 L. (sTwwm)

SHRI M. N. REDDY : You are doing
a disservice to the kigan. Say Rs. 15/

it wo Avo foramd) :
#r 7 ... (sownw)

Tz T v WX

stcaditfag: 9 F ¥ 16 %o
# wzar g 1 A5 ¥ 25 o AqeATy § 26
Tafr 20,18, 17 ggar

UF qa W wgar wrgan § fw
gfaamm # qitdeT W= @ & 87 e
s it fegr a1 oy ot & faar Y
f1 gl femm 3= & ot sy
foawet woaT ag ¢ fF o7 T fosil ®Y
T8 I 1 agi o ag aghw G 4, oy
I ey WA Wwe Wk
FEIH TREE g ) oW e
T WA &1 dfew ghamor § w A
agw gk & o gfcaran & Frw e o
e geh & v e ool @ 30, Wt
o ¥ dwefr § 1 @ g & wrg o SO
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[#fr T feg]
fafrea@ & sz g g fFww
fram & fa ¥ qg wra @ FF gfcamar
A vATOT 9 T 9T WY AU A
w1 wT efRwm ¥7 o feg@ S I
gaT & ¥z T fewma w1 Ao
fraT a8 T freeT gu § 9 ) g
arg W17 IT & geeH qw fog o &
awr wag? § i wre 3 3% avew faam

ot wrw fagrdt mwRd (aeremgR) ¢
garafa oY, A 3T 0 999 oF wwe
7Y feafy & & gz ) o a=
stz T o ad @ wr ¢ wifE o
w1 o1 I gea A faw wmr @ fad
T2 AT ¥ wogT IET § WX 3g IO
FFT H g WM FFICA W K P
wiaeas g fr S g9 & @ dF #Y
T F & fAu g aaEr Aifa
"R | ¥ fadma @ fF e S i
#ifa @ 997 7 Q) 7 SwTEwl & fego ®
g AN faa ¥ wF w7 @ qag)
% fgg & &, 7 STl & fga & @ o
Tga famm v S s frm d &
o gw § e goeresy faer wrfet
qT qwTy ¥EAT Aifge, fw ¥ ¥ W
R 3T | HA qEIRT w2A § e S
T & %% § %% 77 a7 7y § W fa=
wifes I¥ @@T T &1 Afew o
feat & dog & w1 agen A&
dug & faq @7 @ § o S oar
QLT W I W qrewr § §1 w fan
are T wfe 74 Tdiam & & 7z e
vem fr ag faw mfewt € god o
IT 9 %@ AT ¥ AU gary o fF
w1 R AT JT w1fge 1 fearEl &
yfufafegt & arg &5 ®T & wow ¥ -
o FT ¥ W N W g W 9T
) fram o TwT AR @R A
wagee § WX vz § 1 0o % womar fast
¥ ax ¥ ag AvErd Al oA £
T Ty o oft gw it § ) Iw A
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F1 TFE Y sarer gar § ) e wfes
el a% F99 £ a4 @ A@ €7 A
Wt AEt frand A o faw g W
T FAT wrfgr WX fae avfewt aT
zaTa TrEAT A1fEy fF ag T SeEE &
G AT FT |

T arq ag & f faeafesl & a7
Wt wrr o fF et &1 foaar awm
2 7% g% afogw § 1 9w wdw o fagr
# & aet A feofs amelt oan @,
fammat w1 are) T fae) a7 awiar &
fam mifas & frmma o1 sqar WE 7
TR FT I E AT WA AW
22 oft aw wré g ¥ Al wa
faft foa mifaw €Y, fa= w1 o fag &
fagr nar fF 9@ F war SwTESl &1 A
G4 AT 9T qT GCHIC K1 WY AT 97 9@
7el fear | wragwd 7 37 9T fFErA A
JHIA CETT FT AT GHAT § WA AT
a% fasr &1 ¥ F7 € IR TR
WA AG WAAT R 1 TW q@ & fag fAw
#ife®i I q@ra T wifge i fear
& WAl ® AT god o} frw § 93
AT 7T FX TEUEA 4G GF W T
#Y fieer st < &% |

dradt a4z & 6 st & fg@
# 7 TEI & fF W qx e g fraewa
TANR fGmram  Samar g & @
e F1 A g @ & AfFw o wEy
%] 99 T T GEEAT & WG AEI
waT Tfgy | 7w STHEe & feel ot
AT AAY FT THX | G G T I9G
orf qead o awy A @ i o W
% YTALEE W57 49 Y & | v wred
arr wit W R AR wr A oww @
vl 78 Afew ag o o e am
o< faxr | wafee 9 ox fgevm <o
A a9 & fafagfeon & wim W
RFNGE® fadw w37 Y wraeawar 30

it o g & fs Twe sRw e
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fage &1 S 59T o wgw Sdw
aTér wd sqaeqT T IO 9T T 4
& it wgiz ¥ wng wew fy g i
¥ wwear § oY S sl 7 wwen
) grqa w ® Aew ¥ w7 /W 0§
Tz T ¥ wawd g fe on At S
w9 fage = fag a= @
argt g e dar @Y wr g gwd W
o foet & Ay amedw fer o @ &)
gz Y F e Ay q3 ® ey A
fAf @ gt aa s g e & a1
A g ¥ 39 & W A M FT @Y
ot wror o= @ § 37 & N ¥ g
®Y 't # gfy # o7 G &
g g e af S fae & o
FgranT R ¥ fgm # adl g
AR wiE W) AZW & qEeg A @ w0
TAT GG T AMT | gH T AW T WG
CL R ECHEEHECH LS i

# qg ff maa ¢ e o R & A
# grafws ol & wrdwwar St WA
FRA KT AAAFATE 1 AT W OH T @
T A Y woAr qfiwe Srw aw ¥ W=
¥t & w7 & fasr arfael 3 w2 8 &
7€ Qo o A e @A ¥ aww
AN N T gy @
# ofeegdt aré o ot 7@t o= 6
few gue g ok 3w & S
Tt ww o aen F qfz 8
frwr mfeei o gag o1 &%

o qoft g, AT SO $E IET
% oy ged §, AT gwR Wi gfew W
w saw ¥ wud gt g wifgg wic e
& @ifve aredt o1 W@ A F gewEr
i g e |

qF qTer §g $T § wew wwar )
¥ gaw i Aifr freffer o aww gt

B.A.C. Report Kkl

&+t &rat #1, o fgal &1 awag @
ge g o g 5 g s §@
& & 1 77 ® wfeea G wa gaT § )
g wow § ooy § 1 WK 9T & e
frererr sfex grar § 1 3fer o wafeer
#fa w1 Frafwar w1 yar & amg 99w
TG G A§l gHT WY |
7t Ay wAar wy § afer
g ovrr ey & ok ag  SwTEe,
IovEaTHT W T Iui @ A & fm
Fmamfasrasy & form & f5 @

14 s w1 faww @1 o wg @
TORS! & g W IyAIwAET & @9
Wy T T g 9y |

Yoraa fewg g e d 3 3wx
waw WX fagre & f4Y (e o wwr
srigfedonay & wiar 2, 4R
Ffeareat &1 oav § 1 W 7% SO Tt
q%C ¥ 937 gWT § | WX FOT WA W
fagre & <t SEFr a9 & qwmm A
agi e amrar w w1 23 & fre o ek
o A 4 & o wroo § ad oA
rgar AfFT & g ¥ 1@ T0 w1 wg
w& T fF 9% @ |7 w1 falw s @
& wyAt Ay o fafww s g

MR. CHAIRMAN :
announcements 10 make. One is that the
26th Report of the Business Advisory
Committee would be presented now. The
second is that this debate will go upto
6.30 P.M. and then it will be postponed
for a day to be fixed.

Dr. Ram Subhag Singh.

1 have two

18.15 brs,
BUSINESS ADVISORY COMMITTEE
Twenty-Tixth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
] beg to present the tweaty-sixth Report
of the Business Advisory Committee.
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MOTION RE : SUGAR POLICY —Contd.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : The bitterest comments that
the hon. Minister is faced with in this
debate from both the Movers of the
Motlon and all spedkers who have so far
participated in this debate, including the
milk and water pleas advanced by Shri
Vajpayee, are proof of the fact that the
sugar policy of the Government has so far
not suceeded, there are no prospects of any
success in the near future, and unless dra-
stically modified and remedied, can have
no hope of success in future. Therefore, I
wish to plead this with the hon. Minister
who is not only a Minister in the Central
Qovernment but who, as the leader of the
downtrodden masses of the country, Is also
the source of inspiration and alio hope
for the cultivator throughout the country.
Let him not prove himself unworthy of the
cause which he has so far upheld. My
fear Is that when the Ministry Is presided
over by the champion of the cause of
downtrodden people, the cullivators who
grow sugar cane are today threatensd with
the most immioent danger of survival. |
only hope that the Food Minister would be
in a position to accord shelter to the oft-
repeated pleas of consumer interests ; not
to the most powerful lobbies of sugar
factories and suogar industrialists, but to
the poorest of the poor, namely, the culti-
vators who jrow su;lrcaﬁo.

For the past several years, the plight of
the sugar policy has been a policy oscillat-
ing between complete control and complete
decontrol, and between partial control and
partial decontrol. The Ministry of Food
and Agriculture is like a matrimonial court
which, when somebody approaches them
with a petition for divorce, passed an order
for judiclal separation, with the rider that
there shall be judiclal separation for one-
third of the day, and for the two-third of
the day there shall be communion. This
sort of policy cannot succeed. There should
be oither complete contral or complete
decontrol, 1f complete control has failed,
about which there cannot be two opinions,
the only thing is to resort to complete de-
control and delicensiag of the sugar industry.

Many people shout from house-tops
that compiete decontrol Wilt not be in the
consumers’ interests. If [ may say so, they
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have pever known what are the consumers’
interests. Consumers’ interests are certain-
1y that they should get sugar at a reasona-
ble price, but the reasonableness of the
price should be left to the market proces-
ses. Wheo they are in a position to give
sugar cheapest to the consumers, the plea
is advanced that the sugar industry of
North Bihar and eastern U. P. would be
wiped out if there is complete decontrol,
This fear of the sugar industry in North
Bihar and castern U.P. being wiped out is
not true. If it were true, | make the most
solemn affirmation in this House that the
hudred distinguished co-opcrators from
Gujarat and Maharashtra would take
cudgels in their hands and devote their
service to every single factory in North
Bihar and eastern U. P. and see to it that
the factory is not stopped even fora
minute for which it should work and also
see to it that the factory pays through
the nose to the efforts of the cultivators in
north Blhar and eastern U. P., for every
siogle paise spent by them on purchase of

water machinery some hundred years
back.
Let the hon. Minister entrust to the

sugar industry of North Bihar and U. P.
these things as on the lines of the co-
operatives of Maharashtra. Every single
naya paise of the investment which has been
invested 100 years back would be made out
and the entire co-operative movement of
the country is today prepared to take up
the responsibility if the Government so
desire. Let not the Government make a
plea of wiping out the sugar industry of
North Bengal and U. P. and let it not
staud in the way of evolving a national
policy which should be in the interests of
the nation. Here is an Industry which
does not pay 60 crores of rupees to the
growers by way of sugar-cane price, ip
spite of whatever action has been taken by
the Government. The Government says,
if this policy is ot adopled they will have
to suffer. No single individual will be
allowed to suffer and this country is strong
endugh and powerful enough 1o see that
castern U. P. and MNorth Bihar are placed
on equal lavel. But let the Minister mike
bold to say that he will completsly de-
control the sugar industry.

8ir, | wish, in this coagection to refor,
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to the policy announcement made by the
Minister of Industry. He said that in res-
pect of any industry in which no foreign
exchange is involved either for the import
of machinery or for mnew material and
components, the industry will be delicen-
sed. The sugar industry meets this require-
ment. I it meets the requirement, then,
what is the reason for not de-licensing the
sugar industry 7 They say that if the sugar
industry is de-licensed there will be mass of
sugar in the country 1 would say, let
them export it to the world market. Our
country is a member of the sugar Export-
ing Organisation. But what we find is,
whenever there is slight increase, the
Minister comes down with awarding 10%,
cut in production. The only interest of
the Food Minister in sugar policy for years
to come is to see that sugar scarcity is per-
petuated in the country. He has to explain
to this House whether he has come to the
decision that sugar scarcity shall be once
for all ended, if it t be mended, If
the scarcity is to be ended the only way to
do it is to de-license the sugar industry...
{Interrupiion).

SHRI S. M. BANERIEE :
supporting de-control 7

SHRI SHIVAJIRAO S. DESHMUKH :
Yes. My hon. friend is worried of
decontrol., But partial decontrol  has
resulted only in this situation. When
you go to any fair price shop they
will say, sugar quota is not there, But the
owner or the labourer or the employee of
the same shop gives you free market sugar.
We do not have different labels for control-
led sugar and free sugar. If we don’t have
that, this policy of 329, or 407, or 50, of
control is meaningless. The Sen Com-
mittee was appointed and they said that
the sugar Industry has to be guided on
ideal lines. They have recommended that
whatever minimum price of sugar is arriv-
ed at, then, for ever 0.l?/. increase in the
sacrose cootent the increase should be pro-
portional. Under the policy which the
hon. Minister has announced, the increase
is not proportional. 1 would like to make
a reference to the Sen Commities report,
which in page 95, (para 4.17) says ms
follows :

“The Commission feels that there

is a strong case-for fixing the price of
sugarcans for 1965-66 at Rs. 4.96 per

Are you
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quintal (Rs. 1.85 per md.) for 9.4 per
cent recovery, subject to an increase of
4.0 paise per quintal (1.5 paise per md.)
for every 0.1 point increase in recovery
above this level, especially for prevent-
ing diversion of land and other inputs
from foodgrains to sugarcane in the
present emergency. If that is found
difficult, the principle of proportionality
in fixing the premium should be follow-
ed in any case from 1966-67 when the
minimum price of sugarcane should be
fixed at Rs. 4.82 per quintal (Rs. 1.80
per md.) for 9.0 per cent recovery sub-
ject to an increase of 5.30 paise per
quintal (2 paise per md.) for every 0.1
point increase Iin recovery above this
level. This announcement of the mini-
mum price for 1966 67 should be made
by December, 1965."

The Sen Commission had recomended
a price on the principle of proportionality.
On that basis they had recommended a
minimum price for sugarcane. Did we
adhere to it 7 The result is that when
there is a disproportionate increase for the
proportionate increase in the sucrose con-
tent, nobody bothers to look Into how the
cultivators have lost.

In the same Report at page 110, is a
table giving of the number of working days
on the basis 22 crushing hours and the
number ranges from 110to 180. For a
factory crushiog for 110 days, the calcula -
tion for manufacturing cost excluding the
cost of sugarcane has been placed at Rs,
39.49 ; for 150 days, it is Rs. 27.88. The
Commission further go on to say...

MR. CHAIRMAN ;
the Report.

Do not exhaust

SHRI SHIVAJI RAO S. DESHMUKH:
Only a line from a Report.

At page 118 of the same Report, cal-
culations have boen given at 11.44 recovery
and for a factory working for 156 days,
the figure is 28 85 ; with the result that in
the case of a factory where Rs. 2 minimum
per quintal sugarcane at 9 per cent reco-
very were to be paid, the return on capital
has been reduced from 8.74 (0 8.59. 8o
not only is there of reduction in the retura
on capital, but this results in a most ano-
malous situation of dlsparity of sugar pricey
from region to reglog.
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{Shrl Shivaji Rao S. Deshmukh]

Only two years back, the prices then
announced were Rs. 132 for the southern
zone and Rs. 187 for the northern zone.
The result was that if the prices minus
tux are tukem into consideration, per
quintal it would be Rs. 100 in the
southern zone and Rs. 155 in the northern
zone. This disparity of Rs. 55—Shri
Naidu was talking of a difference of only
Rs. 15 50 per cent is sought to be perpe-
tuated as a result of the policies followed
by the Central Government. This is done
at the instance of the most powerfu! lobby,
the Indian Sugar Mills Assnciation.

1 shall now quote from acommuni-
cation from the Hindustan Sugar Mills
Ltd. to the Secretary, Indian Sugar Mlls
Association :

*“l shall thank you to place this
matier before the next Commitiee
meeting of the Association to be held
on 30th October, 1968 at Bombay, so
that suitable representation may be
made to the Centre before a decision is
taken by it. This matter has assumed
special urgency in view of the above
speech of the Union Minister for
Industries.”

This is how sugar policies are modified
in favour of und in the interest of private
industrialists. This is done at the cost of
the unity of the country,

We speak of one nation. But here is
the anomulous situation where for the
same commodity there is one price in one
part of the country and another price in
another part of the country. This is how
the cultivator®s interesis are ignored,

SHRI M. N. REDDY (Nizamabad) :
The present sugar policy of the Govern-
ment of India Is another instance which
conclusively proves that our Ministers are
adepts at creating a crisis where there is
none. This policy—1 do not call it one ;
it is a sort of muddlie of Government’s own
making—has landed the cane-growers all
over the country imto trouble, Afier
deciding on partial decontrol for this year
and also reducing free sugar from 40 per
cent to 30 per cent, they have not evolved
any machinery to persuade factorles to
pay proportionate price to the capne
growaers all over the country.

What bappened last year 7 In Maha-
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rashtra, co-operative sugar factories wers
able to pay as high as Rs. 209 in a parti-
cular factory —which would be a record for
the next 50 years.

That is a iribute that [ should pay to
the Muharashtra co-operative sector, but at
the same time in other Stiates it was less,
in Madras it was Rs. 85 and in Andhra
Rs. 110. That is to say there was abso-
lutely no machinery or agency of the
Government to force the factories to adopt
a uniform policy in regard to the payment
of price from the benefits and profits de-
rived from this free sugar, alihough time
and again in August, 1967 and ugain this
year the hon. Minister and the Govern-
ment are committed to this policy that the
only objective was that the extra profils
would go to the farmers, in order (o in-
crease sugar production.

In Andhra there is a strike going on,
In all there are 19 factories, out of which
8 co-operatives and one Government
factory have accepled the price fixed by
the State Government on 15th November
of Rs. 100 per tonne. Out of the ten
private factories, | am glad to say that the
Raja of Chullapalli who is here, Shri
Akineedu Prasad, who owns a faclory,
accepted the price fixed by the Andhra
Government of Rs. 100 while the other nine
have not accepted. They are adament,
refusing to pay the price. And these
factories last year, safter paying Rs. 110,
crushing half the capacity, made crores,
twice or four times the investment. The
Nizam Sugar Factory, which is Government-
owned, whose total capacity is 650,000
tonnes per season, crushed only 281,000
tonnes, and made a profit of Rs. 244 lakhs
last year, i.e., after crushing only a little
more than ope-third of its capacity. The
K. C. P. Sugar Factory, Wuyur, owned by
an ex-ICS officer, Mr. Ramakrishna,
crushed 381,000 tonnes. You can imagine
how many crores it must have made as
profit, how many times the original invest-
ment. Similarly, the Andhra Sugars Limit-
ed crushed 280,000 tonnes and made a pro-
fit of more than Rs. 2} crores. When they
were sllowed only 12 per cent, they have
made a profit of crores, they have become
Kuberas overnight due to the grace of our
hon. Minister who, though intending well by
the farmers, has oot svolved any machinery
for giving a just price to the farmery.
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In this regard, we have not made a pro-
per appraisal of the Sugarcane Price fixed
under the Essential Commodities Act read
with the Sugar Control Order, 1966. In
Clause 3 of this Order there are a number
of sub-clauses under which the price is
fixed. It is not as if the Government has
po power. It is not necessary for Govern-
ment, as Mr. Vajpayee said, to bring them
round, persuade them, cajole them. The
hon. Minister and the Central Government
have the power under the Essential Com-
modities Act read with the Sugar Control
Order. They can also delegate this power
to the State Government to regulate
the prices in their own State,
Actually, it was demanded by the Chiefl
Minister of Andhra who had talks for
two days with the hon. Minister. He
stated in the Assembly he was prepared
to take up this issue with the factories if
the power was gelegated to the State
Government under th: Sugar Control Order
but they have not done so.

On 18th May, 1968 there was an amend-
ment of the Sugar Control Order saying
that either the minimum price or the price
agreed to between the factories and the
growers could be paid. 1 donot know
whether the hon. Ministers are aware of
this, because normally these things are
done by the officers agalnst whom there are
charges that they are hand in glove with the
Industry. Apparently this amendment was
brought to favour the factories, because if
they can persuade the farmers 10 agree to a
lesser price, there Is no offence committed.
Itis an absurd and purpose less amend-
ment which goes against the Sugar Control
Order. Tomorrow another amendment can
be brought to say that the price fixation
shall depend upon the price that is got by
the factories by the sale of froe sugar under
the Statutory Order, and they can append a
table, whether it is 30 per cent or 40 per
cent. It has been calculated that if Rs. 247
per quintal Is the sugar price for this 30
per cont, then they can pay Rs. 100,

Now I have got figures of all the lead-
ing markets, viz., Bombay, Kanpur, Madras
and Calcutta. During the last 25 days the
sugar in the open market is being sold at
more than Rs. 300. It will not go down
because the anticipated production of 30
lakh tons would not be there. [ am again
say that it will pot be even 25 lakhs when
the 25 days season is gone and the factor-

AGRAHAYANA 14, 1890 (SAKA) Sugar Policy (Dis.) 346

ios are closed and there is a strike and it
has created a law and order problem for
the various State Governments. 1 do not -
know why the Ministry is shirking where
the State Governoments have taken up this
matter with all courage. When the co-
oporative factories and the Government
factorles can pay Rs. 100, how is it that
the private factories cannot pay the same
price? 1do not see any reason unless
they want to expjoit the situation in the
ubsence of any rule. Every effort should
be made to fix a reasonable price or im-
mediate amendment may be brought.
Otherwise if the strike which is going on—
it is not a mere strike or lock out or clo=
sure of the factory—the sugar cane will
wither away. It will be diminished in its
value.

SHRI S. M. JOSHI :
weakness.
ing.

That s your
That is why they are exploit-

SHRI M. N. REDDY : Exactly. They
are exploiting our weakness. According to
the Sen Commission 25 million people de-
pend on sugar cane cultivation. It Is un-
fortunate that such an important debate
is fixed at this hour where we find almost
an emply house. What | submit is that
the sugar industry which is the second
biggest industry in our country has been
given protection during the last 32-35 years,
pampared and patronised by the Govern-
ment. What is the result 7 It has became
not only complacent but inefficient and
corrupt. They are not able to increose
anything. Therefore I say that policy, this
ad hoc policy from year to year like hand
to mouth living is bad for the country.
There should be a long term policy at least
for 3 or 4 years. We should eviolve a
policy which §s in the interest of growers,
which is in national interests. We should
only be self-suficlent in sugar but also pay
a just price. There is a statutory power
vested In the Central Government. It

- should be used immediately with an amend-

meat delogating once for all the powers to
the State Governments to use them accord-
ing to the sjtuation. In every Ssate there
is » sugarcane law and so many otber
orders so that they can exercise those
powers according (o the exigencies of the
situation. Otherwise jghe Chief Minlster
of Andbra Pradesh need oot give a tele-
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[Shri M. N. Reddy]
gram, need not come here and depute a
Minister and send a memorandum signed
by 100 Members. With all that they are
not able to do anything. I appeal to the
hon. Minisier to consider seriously. 15
Commissions were appointed since 1931.
You will be surprised to know that 14 Com-
missions were appointed for the purpose of
sugar industry. Only one Commission was
appointed for the purpose of enquiring the
cost of sugar cape. It s high time that
8 statutory commission was appointed to
find out the cost of sugar cane. We do
pot want a national price, we do not want
a fancy price, we do not want some im-
aginary price. Let it be found out area
wise. It need not be a uniform price
throughout the country as there is no uni-
form price for sugar which is being fixed
zone wise. Similarly the cane price also
can be fixed area wise and a price formula
may be evolved. 1o the absence of such a
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policy mot only sugar cane grower are
suffering but we will be deficient in sugar
production with the result that we will not
receive much money by way of excise dut-
ies. [t should be dealt with on a war
footing. 1 thank you, Sir.

st gro Ao feArdl (Maremion) :
warefa wgg, g S @gw W9 W@
Rees

MR. CHAIRMAN : Now we adjourn.

The hon. Member may continue his speech
on the next occasion.

18.40 hrs.

The Lok Sabha then adjourmed till Eleven
of the Clock on Friday, Becember, 6, 1968
Agrahayana 15, 1890 (Saka)



